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LOK SABHA DEBATES
i

LOK SABHA

Wednesday, August 2, J972jSravana 11, 1894 
(Saka)

Thi Lok Sabha met at Eleven of the Clock.

[Mr. Speaker in the Chair]

OBITUARY REFERENCES

MR. SPEAKER : Hon. Members, I have 
to inform the House of the sad demise of two 
of our friends, namely, Shri J. K Chaudhary 
and Dr. Dharam Prakash.

Shri J. K. Choudhary was a member of 
the Fourth Lok Sabha during the years 1967- 
70 representing Tripura West constituency of 
the then Union territory of Tripura. A very 
amiable person much liked and respected by 
his colleagues and very soft and gentle in his 
manners, he used to take active interest in 
educational matters. He had founded a 
number of educational institutions in Tripura 
and Cachar. He passed away at Bankura in 
West Bengal on the 6th July, 1972 at the age 
of 75.

Dr. Dharam Prakash was a Member of 
the Constituent Assembly and Provisional Par
liament during the yean 1946-52. Later he 
was a member of Rajya Sabha during 
1958-68, He was a veteran freedom fighter 
and used to take active interest in the uplift 
of the Harlans and other backward classes. 
He was associated with a number of social 
and educational institutions. He passed away 
at New Delhi on the 31st July, 1972 at the 
age of 72.

We deeply mourn the loss of thews friends 
and I! am sure the House will join me in con
veying our condolences to the bereaved fami. 
lies.

The Prime Minister.

1 THE PRIME MINISTER, MINISTER 
OP ATOMIC ENERGY, MINISTER OP 
ELECTRONICS, MINISTER OP HOME

AND BROADCASTING AND MOWT**,
* i i

2

OF SPACE (SHRIMATI INDIRA 
GANDHI) : I shall like to associate myself 
and this House with the sentiments you have 
expressed on the sad demise of two former 
Members of this House They were both 
familiar figures to us all and active in diverse 
fields of activity.

Shri J. K. Choudhary was with us in the 
Fourth Lok Sabha. At the young age of 14, 
he had joined the terrorist movement but 
later he came under the influence of Maha
tma Gandhi and was active in our movement. 
He was a prominent educationist and served 
as Principal in several colleges in the eastern 
region of the country. He was deeply interes
ted in social work and had founded a number 
of welfare institutions.

Shri Dharam Prakash was, as you have 
told us, a member of the Provisional Parlia
ment and the Constituent Assembly. He was 
an ardent social worker and was actively 
associated with several organisations working 
for the welfare of the Scheduled Castes and 
backward classes. He was also active in 
organising conferences of tribal people and of 
the Gujjars.

Both these members wed to come to me 
bringing various problems and they continued 
their interest in what was happening in parlia
ment, even though they had not been with 
us lately.

May I request you to convey our sincere 
sympathy and condolences to the members of 
the bereaved families ?

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) t Passing away of these two eminent 
so d s  of the country will bring shock and grief 
to all of us. Late Shri J .  K. Choudhary was 
not only a freedom fighter and a good social 
worker but was also an eminent scholar and 
all the time struggled to further the cause of 
education. The other gentleman also, I hear, 
I  did not know him personally—var eminent 
In his own field of social welfare and educa
tion. Pissing away of both these members 
wUt bring grief to all of us. Sir, will you 
kindly convey on our behalf our condolences 
to the members of the bereaved families?



S Obituary References AUGUST 2,1972 Oral Antwm 4

SHRI INDRAJIT GUPTA (Alipore): 
It was a shock to me to hear of the sad 
demise of Shri J. K. Choudhary I knew him 
here when he was a Member. He was the 
most sincere person and was very unassuming. 
We were all well acquainted with the social 
work which he had been doing for many 
many years both in Bengal and in Assam.

I wish to associate my Group with the 
sentiments which you and the Prime Minister 
have expressed on the sad demise of both Shri 
J. K. Choudhary and Dr. Dharam Prakash.
I would request you, Sir, to convey our con
dolences and sincere sympathies of our Group 
to the members of the bereaved families

SHRI SEZHIYAN (Kumbakonam) : I 
associate myself with the sentiments expressed 
by you and others.

Shri J. K. Choudhary was an hon. Mem
ber hrre in the Fourth Lok Sabha and I had 
occasions to come across with him. Though 
unassuming in his character, he took an 
abiding interest in education and social wel
fare activities not only here but in other parts 
of the country. I associate myself once again 
with the sentiments expressed and request you 
to convey our heartfelt condolences to the 
bereaved family.
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SHRI SAMAR GUHA (Contai) : I had 
the privilege to know Dr. J. K. Choudhary 
who was an eminent educationist and an 
honest and sinccre public worker. He was in 
fact a reluctant entrant into politics. His 
patriotic spirit rebelled agairst slavery and 
that is why he entered into the Freedom 
Struggle. I express my deep condolences and 
also express my sympathy to the bereaved 
family.

Dr. Dharam Prakash was a known leader 
of the depressed community and he was fight
ing for their cause and upljftment and as 
already said by my friends, he wanted to 
serve those people not in a spirit of serving 
them only but to bring them into the commu
nity of the Indian nation as a whole with 
equal status. I also express my grief and 
awociatr myself with the sentiments expressed 
by my other friends.

SHRI RANABAHADUR SINGH (Sidhi)s 
On behalf of the Group of Independents I  
would like to associate myself with the senti
ments expressed on the floor of the House and 
request you to convey our Group's heartfelt 
condolences to the members of the bereaved 
families.

MR. SPEAKER : The House may stand 
in silence for a shortwhile to express its 
sorrow.

The Members then stood in tiUm fir  a
thortwkile.

ORAL ANSWERS TO QUESTIONS

M r  

♦42.**f r a *  urn: m
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Ceiling in respect of Investment la  Small 

Seale Industries

*43. SHRI P. M. MEHTA : Will the 
Minister of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state;

(a) whether Government propose to {dace 
ceiling on the investment by a family in the 
small scale industry ; and

(b) If so, when it is likely to be implo 
mented?

THE DEPUTY MINISTER IN THE

MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) No such proposal is at present under 
Government’s consideration.

(b) Does not arise.

SHRI P. M. MEHTA : Are the Govern
ment aware of the fact that rich families 
invest in large number of small industries in 
different names so as to take certain conces
sions and advantages available to small scale 
industries sector ?

SHRI SIDDHESHWAR PRASAD : 
There are certain cases brought to our notice; 
for the present we are not taking any step in 
the matter.

SHRI P. M. MEHTA : In view of the 
reply given by the Minister, may I know from 
him whether rich families have diverted their 
investment to the small-scale industries sector 
in different names ? Will the Government 
contemplate any measure to curb these 
tendencies ?

SHRI SIDDHESHWAR PRASAD : I 
don’t know which particular rich family he 
refers to. If  he gives any specific case we will 
look into it.

SHRI SHYAMNANDAN MISHRA: 
There is an element of subsidy for the small 
scalc industries ; there are certain facilities 
granted and it may well be that some persons 
establish large number of small-scale industries 
only to get these facilities and subsidies. His 
question was whether Government keeps an 
eye on this aspect of the matter. Keeping 
that in view, he wants to know whether 
Government propose to put a ceiling on that. 
That is the point of the question which he 
has not answered.

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM) : That stage has not arisen. If there 
is large scale abuse of this matter, certainly 
steps will be taken ; meanwhile we shall try 
to find out whether any large number of 
units have been monopolised by any particular 
house and if it is found to be so, we will 
certainly take action.

SHRI D. N. TIWARY: Are the big 
industrial houses precluded from investing in 
small-scale industries ? If so, it is more 
honoured in its breaches rather than in its 
acceptance.
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SHRI SIDDHESHWAR PRASAD ; Big 
houses have not been precluded from investing 
in small-scale sector. Special care is taken 
when they want to register in the small-scale 
sector to know what amounts are made 
available and what ordinarily can be done. 
The other things arc not applicable to them. 
They have to apply specifically and under the 
licensing Act that is also taken care of.

SHRI VASANT SATHE : In view of 
the fact that some big houses are investing 
in small'scale industries in some other names, 
will Government at least see to it that they 
start these small-scale industries in the under* 
developed hectors with a vitw to removing 
regional imbalances ?

MR. SPEAKER : What a simple ques
tion is carried to what limits ? I am really 
surprised. The question was whether there 
was going to be a ceiling on family invest* 
ments.. . .

SHRI VASANT SATHE : If the ceiling 
is not going to be theic, at least let the 
investment be made in the under-developed 
regions.

MR. SPEAKER : I am sorry that this is 
not relevant to the main question.

SOME HON MEMBERS me —

MR. SPEAKER : Hon. Members should 
now confine themselves to just a few supple* 
mentary questions. We have not been able to 
cover even half the number of questions 
printed daily. Soi Hon. Members would 
excuse me if I do not go beyond thiee 
supplementary questions.

SHRI JYOTIRMOY BOSU : There is 
a real crisis in the question world, Sir. Your 
Secretariat is getting about 500 questions a 
day. The total number admitted is only 
about 200 plus 20, which comes to not even 
half the total that is given notice of. So, 
there is a real crisis.

MR. SPEAKER : The number of ques* 
tions is running into thousands. Many of 
them do not comc up at all, and yet Govern
ment money is spent on them.

Shifting of Vividh Bhamti Office from  
New Delhi to Bombay

*44. SHRI SHASHI BHUSHAN : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) the total number of employees in the

Vividh Bharati Office of A. I. R. ;

(b) whether some of the employees of 
Vividh Bharati have protested against the 
decision of shifting the office from New Delhi 
to Bombay;

(c) whether some of the employees have 
resigned on this account ; and

(d) if so, the facts thereof and the 
reaction of Government thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) 109.

(b) Yes, Sir.

(c) No, Sir.

(d) Does not arise.

srfsi : anarcr $  arrr
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THE MINISTER OF STATE IN THE 

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAlr) i 
I am glad that my hon* friend has asked for

’W m * *****
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clarification of two three things basically. 
Firstly, Vividh Bharati was brought to Delhi 
in 193B because at that time, the orientation 
of Vividh Bharati was mostly on the basis of 
original programmes broadcast by the main 
stations, and since the library of such pro
grammes existed in Delhi, therefore, we had 
to shift the unit here and keep it in Delhi. It 
was a very small unit then. Now, the orienta
tion has changed. It is generally film-music 
based, and film music is generally available in 
Bombay itself.. . .

SHRI SHASHI BHUSHAN : Bat the 
records are available here also.

SHRI I. K. GUJRAL : But we have to 
keep ourselves in contact with them as well.

More than that, the second difficulty is 
limitation of the availability of space. In 
Bombay, we have got available now about
11 studios. In Delhi, we had only two studios, 
and they weir also in temporary barracks, 
and they are now fit for demolition only, and 
we are unable to invest more money in 
constructing more studios here. Further, one 
building is lying vacant in Bombay.

Even then, keeping in view the difficulties 
of the people working in Vividh Bharati, we 
have taken two decisions. One is that in 
principle, nobody drawing lest than Rs. 400 
will be transferred to Bombay. So, nobody 
has been transferred in that category except 
eight persons who wexe recruited on the 
specific condition that they were being re
cruited for Bombay itself. So, under the 
agreement which they had signed, those eight 
persons would go there. Only 47 transfers 
have taken place, and all these 47 transfers 
are on the basis of those people who are 
drawing above Rs. 400 ; others have been 
absorbed in stations here and around here. 
Out of 109—hon. Members would excuse me 
if my figures are wrong, because my mathe
matics is very weak—about 02 persons, I 
believe, have been absorbed in the local 
stations. We arc also keen to assist those 
persons whose special circumstances are such 
that they cannot go. We are very sympathetic 
and we shall always be willing to consider 
their difficulties also.

^  4 0 0  w r r  
% *4 fad f
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MR. SPEAKER : It ib a suggestion for 

action.
SHRI I. K. GUJRAL : May I clarify 

one thing ? Service in AIR is subject to 
transfers. Since it is an all-India service, we 
cannot give an assurance that every body 
serving in an all-India service will stay in 
Delhi Transfers are inevitable ; otherwise, 
you cannot run an all* India organisation. 
Therefore, I hope the transfer of 47 persons 
will be taken in the correct spirit Even those 
not in Vividh Bharati are subjert to all-India 
transfers.

PROF. MADUU DANDAVATE : Is the 
office being shifted from Delhi to Bombay 
because though Delhi is the political capital 
of India, Bombay is the cultural capital ?

SHRI I sK. GUJRAL : There is a 
variety of culture. Bombay has a very good 
speciality in certain aspects of culturc.

Complaint regarding shortage ot Raw 
Materials by M/s. Burn & Co., Braithwaitc 

& Co., and Jessop & Co.

*4t>. SHRI INDRAjIf GUPTA : Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state :

(a) whether Government are aware that 
even after having secured the contract for 
construction of the second Hooghly Bridge, 
the three principal member firms of the 
Bhagirathi. Bridge Constiuction Co., viz. 
M/s. Burn & Co., Braithwaitc & Co., and 
Jessop & Co., continue to complain of short
age of raw materials and components resulting 
in under-employment of laboui, under 
utilisation of capacity, and lack of working 
capital; and

(b) if so, whether Government have 
investigated the actual financial and working 
conditions of these concerns ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b>. A statement is laid on the 
Tabic of the House.
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Statement *

(a) The contract for the construction of 
the Second Hooghly Bridge has been awarded 
to M/s. Bhagirathi Bridge Construction Com
pany. The total tonnage of steel to be 
fabricated for this work is 12,000 tonnes. The 
share of structuial work to be allocated to 
each member firm, namely, Braithwaite & 
Co., Burn & Co., and Jessop & Co., would 
be relatively small as compared to the total 
capacity for structuial fabrication available 
in these companies. Moreovei, this fabrication 
work is scheduled to commence in the middle 
of 1974. The award of the Bridge contract 
will not, therefore, absorb fully or substantially 
the capacity of these companus so far as 
structural steel fabrication is concerned. In 
so far as the capacity of these companies for 
the manufacture of wagons and other ptoducts 
is conccrncd, the available workload may be 
regarded as satisfactory but the companies 
are facing problems relating to shortage of 
matching steel and components to execute the 
orders on schedule.

(b) Jessop & Co., is a Government 
majority company and the Management of 
Braithwaite & Co., was taken over by Govern
ment in March 1971. The actual financial 
and operating conditions of these companies 
are, therefore, constantly under review by 
Government So far as Burn & Co., is con
cerned, Government ol West Bengal have 
recently brought to the notice of the Govern
ment of India facts relating to its unsatis
factory working and suggested that appropriate 
remedial action be taken. The mattei is under 
consideration of the Government of India.

SHRI INDRAJIT GUPTA : My ques
tion was not that these three concerns should 
be fully employed only because they have 
got the contract for the Hooghly Bridge. 
What I meant was that even after having 
secured the contracts in addition to other 
orders which, I believe, into crores of 
rupees, this is the state of affairs. Arising 
from the statement, I would like to ask the 
Minister whether lie is aware of the fact that 
in the case of two of these companies which 
are among the biggest structural fabricators 
in the country, Jessops and Braithwaitc#—both 
of which ate practically Government—run 
concerns now—*thc position is so bad that a 
spokesman of Jessops told newsmen two days 
ago—I am quoting from the Amrita Bazar 
Patfika—

“The company’s assets are pre

cariously low with no reserve. Its losses 
are met by borrowings. It has no money 
to spend for modernisation while its 
depreciation funds are only used for hand- 
to-mouth replacement. Steel, including 
matching sections, that was imported on 
user’s licences is being unutilised*’.

I believe the situation at Braithwaitc’s is 
almost as bad. In view of the fact that 
crores of public money is at stake, what 
action do Government propose to inquire 
into the causes of this state of affaiis and 
take steps to remedy them ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA- 
MANIAM) : As the hon. member mentioned, 
these two companies, Jessops and Braithwaites, 
are under Government management. The 
main diiliculty has been that these concerns 
were not properly maintained when they were 
under pnvale management. The modernisa
tion proct ss has not taken place. Therefore, 
we have not only to modernise but also 
diversify production because the production 
pattern was such that it does not meet the 
needs of present day requirements as, if I 
may say so, this was based on the require
ments of the previous century. Therefore, 
diversification has to take place. We are 
sinking a good deal of money, croics of 
rupees, in these concerns. At the same time, 
we find some labour problems also. Unless 
that is also propei ly solved, no amount of 
injection of money would avail. In that 
respect, the hon. member can help us in 
bringing about bcttci industrial relations. As 
far as we are conccrncd, wc are pieparcd to 
consider all the legitimate demands of labour, 
But what is important is that production 
should pick up and there should be better 
industrial relations. I want to assure the hon. 
member that we will take all possible steps to 
inject a new dynamism in these* two concerns 
because they are among the biggest engineering 
companies in India.

SHRI INDRAJIT GUPTA : I am not 
satisfied with the reply ; anyway, as far as 
the third company is concerned, Burn & Go., 
in view of the fact that it is one of the com
panies coming within the group whose erst* 
while managing agents were Martin Bum and 
now Martin Burn are calling themselves their 
secretaries, and also in view of the fact that 
recently the Government has taken over the 
Indian Iron and Steel Go. and one of the 
grounds has been financial mismanagement.
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will they consider also holding an enquiry into 
the affairs of Burns which are not able to pay 
even the wages and salaries of their staff regu
larly ? They have come to this state of affairs 
in the last few months. So, I would like to 
know what is the kind of things which have 
been brought to the notice of the Government 
as stated in this statement, bv the West 
Bengal Government and what type of enquiry 
and remedial action they propose to take.

SHRI C. SUBRAMANIAM : There also, 
there are difficulties with regard to production 
labour trouble and financial mismanagement 
also to a cm tain extent So, we are going 
into it, and if any action is called for, rcrtainly 
we will not hesitate to take action.

SHRI INDRAJIT GUPT\ : I wanted to 
know whether there is any proposal also to 
take over the management of Burn and Co.

SHRI G  SUBRAMANIAM: We arc 
examining it. We are not going to take it 
over unless there are grounds for taking it 
over. Therefore, the matter is under conside
ration, and when all the facts are available 
to the Government, we will be able to take 
a decision on it.

SHRI HARI KISHORE SINGH : The 
Minister has stated that there has been some 
dynamism put into the working of the two 
companies, Jessop and Braithwaitc May I 
know when these companies were taken over 
by the Government and what steps have been 
taken since then to diversify the activities to 
which the hon. Member was referring ?

SHRI C. SUBRAMANIAM : The hon. 
Member knows the state of affairs of Jussops. 
As a matter of fact, this was taken over in 
1938, if I remember aright, and since then, 
very many steps have been taken. If the pro
duction figures are gone into, the hon. Mem
ber would find that there has been consider
able improvement, even though, due to the 
general malaise from which West Bengal is 
suffering owing to labour troubles and all those 
things during those days, not only Jieasopt but 
other concerns also went down in production. 
But the diversification has taken place to a 
very large extent, and therefore we are expec
ting that there would be quite a good future 
for Jessop*, Braithwaitc has been taken over 
about a year ago, and there also, steps are 
being taken to diversify.

SHRI JYOTIRMOY BOSU : Will the 
boo* Minister kindly tell us specifically the 
reason for giving this contract to M/«. Bhagi-

rathi Bridge Construction Co., which is in the 
combined sector, public sector and private 
sector—you call it the joint sector—in prefer
ence to a wholly public sector concern, the 
EPI ? Secondly, in your statement, you have 
said that “so far as Burn and Co., is concern*, 
ed, the Government of West Bengal have 
recently brought to the notice of the Govern
ment of India facts relating lo its unsatisfac
tory working and suggested that appropriate 
remedial action be taken.” What are the 
unsatisfactory working conditions ? Will you 
kindly tell us in the mam what are the things 
mentioned against Burn and Go.?

SHRI C. SUBRAMANIAM : There has 
been a loss of production there. They do not 
have sufficient finances They are in financial 
difficulties. All these matters are under consi
deration. Recent^ there also, production has 
picked up, but as I already stated, it is still 
under the consideration of the Government. 
We are not in a position to take a definite 
decision whether this can be taken over or not. 
It will take some time.

SHRI JYOTIRMOY BOSU : My ques
tion was, why was this contract given to 
them

SHRI C. SUBRAM \NIAM : I thou
ght you wanted an answer only for 
the other company because Bum 
and Go. is also a partner in that As far as 
that is concerned, I should like to have notice. 
It is not this Government which has ordeied 
i t ; I think it was some other agency. If  a 
separate question is put, I sliall give an 
answer.

Clash between Jan Sangh and Congress 
Workers In New Delhi

+
♦47. SHRI SAMAR GUHA :

SHRI G. Y. KRISHNAN :

Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) whether clashcs between Jan Sangh 
and Congress woikers took place as a conse
quence to demonstration staged by the Con
gress workers before the Jan Sangh Office on 
the 5th July, 1972 in New Delhi; and

(b) if so, the steps taken by Government 
to deal with the situation ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) i (a) and (b). A statement 
is being laid on the Table of the House.
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Statment
(a) According lo information received 

from the Delhi Administration, there were 
clashes on the 5tb July, 1972 between Con
gress workers who were demonstrating on the 
western Pavement of the Rafi Marg against 
the Jan Sangh’s stand in regard to the Simla 
summit and the workers of the Jan Sangh who 
collected outside the party’s Central Office at 
the Vithalbhai Patel House.

(b) Adequate police -urangemcnts had 
been made. Leaden of the two parties had 
been contacted. While the Jan Sangh leaders 
gave an assurance that they would keep their 
workers inside the premises of Vithalbhai 
Patel House, it was decided to stop the Con
gress demonstrators on the opposite pavement 
of Rafi Marg. When the clashes did oocur the 
police took immediate action and used tear gas 
to disperse the unruly mobs. A rase under 
sections 147/148/186/332 and 353 of the I.P.C. 
has been registered at Police Station Parlia
ment Street and is bring investigated accor
ding to law.

SHRI SAMAR GUHA : I want to know 
whether any arrests have been made as a 
result of the clash that occurred due to the 
demonstration of the Congress workers 
there and also whether there were 
any clashes inside Vithal Bhai Patel 
House.

SHRI K. C. PANT : No arrests have 
been made so far and according to the infor
mation with me, no clash took place inside the 
compound.

SHRI SAMAR GlIHA : There is an 
important principle in this. A political party 
organises a pcareful demonstration and gives 
notice. Another party opposed to the views of 
that party also wants to hold a counter demo
nstration and ultimately it turns into violent 
dashes. I want to know from the Govern
ment whether they made any attempt to 
bring together leaders of Jan Sangh and the 
Congress so that in future if any party desires 
to hold a demonstration, other party should 
not go before the office of that party and hold 
a counter demonstration which is against the 
democratic practice of our country.

SHRI K. C. PANT: I  was under the 
impression that the right to peaceful demons
tration is an essential ingredient of demo
cracy and I do not know whether jit would be 
against democratic practice to allow peaceful 
demonstrations. I f  there it suspicion that It

might be provocative or it might lead to a 
law and order situation, it is for the authori
ties to «ake whatever steps they consider nece
ssary. In this case the authorities did contact 
the leaders of both parties, Jan Sangh and 
Congress, and it is only after they were 
told that both parties would adhere to 
certain conditions that they thought it fit to 
permit this.
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Calcutta High Court’s Ruling on Presence 
of C.R.P. fat West Bengal

*48. SHRI SAMAR MUKHERJEE : Will 
the Minister of HOME AFFAIRS be pleased 
to state :

(a) whether the Government’s attention 
has been drawn to the Calcutta High Count's 
ruling that the presence of Central Reserve 
Police m West Bengal is illegal; and

(b) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PAN T) : (a) Hon’blc Mr. Justice S. 
Mukherji of the Calcutta Iligh Court in his 
judgement of 18. 4. 72 did not hold thjt the 
presence of GRP in West Bengal was illegal 
but he had held that the (. RPF Act 19H) 
enacted by the Constituent Assembly acting 
as a legislative body was ultra ihes

(b) The Government of West Bengal and 
the Government of India Hied an appeal 
against the judgement in the Calcutta Iligh 
Court. The appeal has since been allowed on 
25.7.1972 and the earlier judgement of the 
single judge has been reversed.

SHRI SAMAR MUKHERJEE : May I 
know what is the main difference between the 
two judgements, whether by one judgment the 
CRP has been categorised as police and by 
the other judgment it has been categorised as 
armed services ? Is that a fact or not ? If 
so, what is the Government’s reaction 
thereto ?

SHRI K. C. PANT : We have not got 
the details of the later judgment. A < opy of 
the later judgment ha? been sought and has 
not yet been received. But broadly speaking 
without going into details, the previous judg
ment was based on the couit’s view that this 
was a police force and the latei judgment is 
presumably based on the view that this is an 
armed force of the Union.

SHRI SAMAR MUKHERJEE : In view 
Of the later judgment, will Government change 
the name of CRP and declare that it is a part 
of the armed forces ? Will the minister tell 
us what Is the total number of CRP now in 
Weft Bengal ?

SHRI K, C. PANT : la  view of the judg
ment, it is no longer necessary to think in 
terms of changing the name. About the other 
pa„t of his question, normally we do not give 
the details about the deployment of o u t  armed 
forces. But if you w> direct, Sir, I am prepai
red to give it.

MR. SPEAKER : This is a specific ques
tion about the High Court’s ruling.

SHRI SAMAR MUKHERJEE: The 
question is about the presence of GRP. I am 
asking what is the strength of the present of 
CRP

MR. SPEAKER : The main question is 
specific about the High Court judgment. If 
you give ftesh notice, it can be considered.

SHRI JYOTIRMOY BOSU: The Minis
ter is rtady to leply.

MR. SPEAKER: I know there arc Minis
ters who are much more ready to reply even 
before I ask them, but Mr. Pant is not one of 
them

SHRI PRIYA RANJAN DAS MUNSI: 
May 1 know  whether GRP was sent to West 
Bengal for maintaining law and order and 
whether the assistance of CRP was utilised to 
protect the lives of CPM leaders and maintain 
law and order during the political meetings 
of CPM during the last two years ?

MR. SPEAKER : How does it arise out 
of this ? Next question.

Differential Postal Rates for Parcels

*49. SHRI SUKHDEO PRASAD 
VERMA : Will the Minister of COMMUNI
CATIONS be pleased to state :

(a) whether Government arc considering 
to introduce differential postal rates for par
cels ; and

(b) if so, the broad outlines of the 
scheme ?

THE DEPUTY MINISTER IN THE MI- 
NISTRY OF COMMUNICATIONS (SHRI 
JAGANNATH PAHADIA) : (a) No, Sir.

(b) The Question does not arise.
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THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. liAHUGUNA) : No, 
Sir.

Survey of Indian Resources by American 
Space Earth Resources Satellite

*50. SHRI S. C. SAMANTA ; Will the 
Minister of SPACE be pleased lo state :

(a) whether the Department of Atomic 
Energy, Electronics and Space are collaborat
ing with American authorities for survey of 
Indian resources by American Space Earth 
Resotu ccs Satellite ; and

(b) if so, the broad outlines of the project 
and the extent to which India is involved in 
it?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) and (b). The Indian 
Space Research Organisation is interested in 
the problem of Earth Resources Survey 
through Remote Sensing using a satellite and 
has had discussions with the National Aero
nautics and Space Agency of the United 
States of America which has launched an 
Earth Resources Technology Satellite (ERTS) 
on 23rd July, 1972. The question of Indian 
participation In the NASA project is being 
studied in all its aspects.

SHRI S. a  SAMANTA : Towards the 
end of his statement the hon. Minister says: 

“The question of Indian participa
tion in the NASA project is being studied
in all its aspects.*1

Who is studying it ? Has any committee been 
•e tup?  If so, may I  know its terms of 
reference wad the names or the members of 
the Committee ?

SHRI K. G, PANT : A study group was 
set up. The names of its members are: Profes
sor Pisharoty, convener, Ltd. Gen. H. Aggar- 
wala, Dr. Hariharan, Dr. Kanwar, Dr. 
Panickker, Dr. Qureshi, Dr. Raghava Rao, 
Professor Ramanathan, Dr. Siinivasan and 
Dr. Subramaiiiam.

SIIRI S. C. SAMANTA: On 23rd 
Julv I(»72 USA has launched an Earth 
Resources Technology Satellite. May I know 
whether we will wait for the result of this 
launching ?

SHRI K. C, PANT : As I have said in 
my main reply, the satellite has been launch/ d 
on the 23rd July. The question of collabora
ting with this piogrammc has been under 
consideration. Undt r this programme certain 
pictures are received from NASA. In return, 
ccitain data has to be furnished by us. An 
agreement has been rereived from NASA of 
USA That is being studied to see whether the 
draft agreement can be accepted. That is 
so exactly where the matter stands now.

SHRI P. VENKATASUBBAIAH : Agiee- 
mg in principle to enter into collaboration 
with such organisations, may I know whether 
Government explored the possibility of having 
collaboration with certain authorities super
vised by the United Nations rather than such 
powers which have got different considerations, 
so far as our country is concerned ?

SHRI K. C. PANT : I am not quite 
sure which are the organisations he is referring 
to. This satellite programme is of NASA of 
USA whirh is largely for thrir domestic use. 
Their own depat tments like the Department 
of Agriculture, Department of Natural 
Resource's and so on are interested in this 
programme. It is a new programme. It is 
something new in the field of space technology 
and they hope to derive a lot of information 
about their resources through this programme. 
The ISRO also in April 1970 had requested 
for copies of the pictures taken over India 
and neighbouring seas so that we might take 
advantage of this. But thereafter, as I said, 
the agreement has come and that is under 
study. Till that has been studied and a 
decision taken, I cannot indicate what we 
propose to do.

SHRI V1SHWANATH PRATAP 
SINGH: As the Satellite has to be ins
trumented and launched by U.S.A, I would 
Uke to know whether you are studying any 
safeguards in the agreement so that there will
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be no espionage equipment of military 
significance in tbe Satellite.

SHRI K C. PANT: The agreement 
will no doubt take care of the security aspect.
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DR. H. P. SHARMA: Would tbe hon. 
Minister be pleased to state whether the cost 
structure and the question of fair price hat 
been examined by the Bureau of ItMhlftriaJ
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Costa and Prices and, if the answer is yes, 
docs the Government consider it to be a fair 
appraisal and, if not, would it have it 
examined by this Bureau or by some other 
competent authority ?

SHRI SIDDHESHWAR PRASAD : The 
prices of cars were not studied by the Bureau 
of Industrial Costs and Priccs but by the 
Tariff Commission. Accordingly, we notified 
the prices. After that Notification, the manu
facturers went to the court and, after the 
judgment of the Suprt-me Court, according 
to the principles laid down by the Supreme 
Court, these prices have been fixed by the 
Government.

DR. H. P. SHARMA : May I put a 
second question ?

MR. SPEAKER : I am sorry ; yuu can
not have a second question

DR. H P. SHARMA : The clarification 
that I am seeking concerns the whole House. 
The question of quality has been brought in 
ovei and over again. Does the Government 
consider quality as a relevant factor while 
fixing the fair prices ?

MR. SPEAKER : It is a rcgulai ques
tion, not a clanfit-adofi.

SHRI SIDDHESHWAR PRASAD : 
Quality is a relevant factor. As I have made 
it amply clear, these prices have been fixed 
according to the judgment of the Supieme 
Court. Even then, we have made it clear to 
car manufacturers that they should improve 
the quality of cars.
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I am not going to allow it.
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SHRI HUKAM CHAND KACHWAI: *

MR. SPEAKER : This is not relevant 
This will not go on record.

SHRI HUKAM CHAND KACHWAI: *

MR. SPEAKER : If you go on like this, 
I will have to ask you to withdraw from the 
House.

i d  m *f f k t p f t  w f r ft : arsgrcr 
3TPT *T*f *T f f ,  * R T  I
3nft fIR  % ^  *r rrfT 

| . . .
MR. SPEAKER i I am sorry Vou are 

also defending him. The main question here 
is about new prices of cars

SHRI ATAL BIHARI VAJPAYEE: 
You allowed a supplementary and that sup
plementary was replied by the hon. Minister.

MR. SPEAKER : No.

♦Not Recorded.



27 Oral Answers AUGUST 2, 1912 Ortd Answers 28

SHRI ATAL BIHARI VAJPAYEE: 
Why did you allow a supplementary, Sir, 
about small cars ? It was also replied to by 
the Minister.

MR. SPEAKER : No, no.

3T2H fiqrrtf q ra frft : 3tt<t f e r e  
I

: ?r$f i 

3*?*t *** *naj*T*r: |  i

WWW : ^  f W  *£* 
eft *rteT-sT ts jfk *r 

t W  i

SHRI SHYAMNANDAN MISHRA j The 
hon. Minister is pleased to say that the Sup* 
reme Court has laid down certain principles. 
Now my question is : could not there be cer
tain other principles negating those principles, 
that is, if the car is not made according to 
particular specifications, particular quality and 
so on, if the necessary raw materials of the 
requisite quality arc not put in, could not the 
Government then determine the price of the 
car accordingly, or would the Government 
find itself hidebound by the principles laid 
down by the Supreme Court ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRA
MANIAM) : If there is a deterioration with 
reference to the conditions that existed at the 
time of the giving of the judgment, certainly 
that will have to be gone into. I do not think 
the quality could become worse at any other 
time.

SHRI ATAL BIHARI VAJPAYEE : It 
has become worse.

Meeting of Delegation of a Leading Women 
Organisation of West Bengal with Prime 

Minister

*52. SHRI DINEN BHATTACH ARYYA: 
Will the Minister of HOME AFFAIRS be 
pleased to state ;

(a) whether the Prime Minister met a 
delegation of a leading women organisation 
of Wert Bengal on the 29th May, 1972 j

(b) whether the delegation submitted a 
memorandum requesting her to take steps to

redress their grievances in respect of safety 
and security of life and honour of women of 
West Bengal ; and

(c) if so, the reaction of Government in 
the matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) A delegation of Paachim 
Bangal Ganatantrik Mahila Samity, Calcutta, 
and Mahila Sanskritik Sangh, West Bengal, 
met the Prime Minister on 29th May.

(b) and (c). Yes, Sir. The two memo
randa submitted by the delegation referred to 
specific incidents concerning law and order in 
West Bengal. Copies of the memoranda were 
forwarded to the State Government for appro* 
priate action.

MR. SPEAKER : Be quick with your 
supplementaries. The time is up.

SHRI DINEN BHATTACHARYYA t 
I would like to know whether any action has 
been taken or whether the. Prime Minister has 
been informed by the West Bengal Govern* 
ment regarding any action taken by the 
Government in West Bengal in any cases refe
rred to by these Women Delegations.

SHRI K. C. PANT : Yes, Sir, in a large 
number of cases arrests have been made and 
case* have been started,

SHRI DINEN BHATTACHARYYA : 
One question, Sir. I want to know whether 
one woman by name* was raped by the Con
gress hooligans, . (Interruptions)

MR. SPEAKER : Order, please.

SHRI PR1YA RAN JAN DAS MUNSI i 
I challenge it.

MR. SPEAKER : Will you please ait 
down ?

SHRI DINEN BHATTACHARYYAJ I 
won’t sit down if the Minister doe* not reply 
to i t . .  (Interruptions)

MR. SPEAKER : I am not going to 
allow any name to be brought in, when there 
is nothing on the record. I am not going to 
allow it. ..(Interruptions) This will not form 
part of the record, about raping of a woman.. 
(Interruptions)

SHRI DINEN BHATTACHARYYA ; I 
want to place it on the Table of the House, .  
{Inkrruptims)

* Not recorded,



SHRI JYOTIRMOY BOSU: One person, 
Mr. Gana Das Gupta, a Congress leader of 
Sonarpur..

SHRI DINEN BHATTACHARYYA : 
One, .*

MR. SPEAKER : No, no.
SHRI DINEN BHVTTACIIARYYA : Am 

I irrelevant, Sir ?. . You must allow me, Sir.
MR. SPEAKER : Please don’t mention 

any name. You may say lady.
SHRI DINEN BHATrACHARYYA ; Let 

her reply, Sir. Let the Prime Ministci reply. 
It was there in the memorandum.

MR. SPEAKER : The name will not go 
on record, , (Interruptions)

SHRI JYOTIRMOY BOSU ; All right 
A lady in Sonarpur was raped by a man 
called, Gana Das G upta.. (Interruptions).

SHRI DINEN BHAITACHARYYA : 
The Prime Minister is a woman and if she is 
honest she must admit that the same woman 
was there in the delegation and narrated the 
whole incident which the Prime Mmistei noted 
and assured to do something in the matter. 
So, the Prune Ministrr should say something 
about the matter.

: wfarante % fw t 
*rr an«r ^ 3% eft vs m  

w  growrr i ’Pt v t t  f e s t  
fa** ^  3f tx  *rst n m  fara
I ,  f̂ FrT tR  q#nrT*T£ Sr srrr

?TT*T Sr TT wr TO f t  *TFT eft 
*PT ?ft 3TN̂  TT f̂ TT 1

crt r TX <TTeT vrsft
«rr%rr \

SHRI DASARATHA DEB : This ques
tion relates to the Memorandum submitted to 
the Prime Minister. In that memorandum 
the name was given. So it is relevant.

if Srtf vr
«rrot

w n  i %Rw «rw w  ^
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•  Not recorded.

Vt fa fS t faST f t  aftr *srf
w x  grcranr 3rrr sm r .
*r?r £t*F n&i 11

It is an abuse of your right as Member. 
Please don’t do it I am not allowing any 
more questions.

SHRI DINEN BHATTACHARYYA : 
You are going too much, 1 tell you.

MR. SPEAKER : Don’t threaten me.
I want you to kindly sit down.

SHRI DINEN BHATTACHARYYA :
You have not done justice to us.

MR. SPLAKER . I know whether I have 
done or not.

SIIRI N.K.P. SALVE : The name of the 
lady must not be taken on record.

MR. SPEAKER : It will not go on rec- 
oid. Only ‘a lady'-No name will be menti
oned. The question hour is over.
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TV Station at Kanpnr

•45. SHRI S M BANEKJEE : Will the 
Minister oT INFORMATION AND BROAD
CASTING be pleased to refer to the reply 
given to Unstarred Question No. 1991, on the 
5th April, 1972 regerding installation of the 
T. V. station at Kanpur and state the pro
gress made so far in this regard.

THE MINISTER OF STATE IN THE MI
NISTRY OF INFORMATION AND BROAD
CASTING (SHRI I K.GUJRAL) Site for the 
Television Relay Centie at Kanpur has been 
acquired. The estimates for civil works have 
been prepared and are under examination. 
Indent for the erection of the tower has been 
placed. Order for the transmute#, antenna 
and ancillary equipment as also the equip
ment to be imported have also been placed

Functioning of Political Division in Home 
Ministry

*53 SHRI J. M GOWDER : Will the 
Minister of HOME AFFAIRS be pleased to 
state :

(a) whether the study conducted by the 
Management Consultancy Service regarding 
the functioning of Political Division of the 
Mmistiy has been taken up for implementa
tion ,

(b) if so, the organisational changes made 
in the Political Division of the Ministry ; 
and

(c) the steps taken for efficient manage
ment ot records ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT ) j (a) The Department of 
Administrative Reforms of the Ministry of 
Home Affairs had conducted a study of the 
Political Division of the Ministry of Home 
Affairs. They recommended the introduction 
of the Desk Officer System. In a supplemen
tary study, recommendations were alio made 
for making changes in the existing system for 
the maintenance and retrieval of records. 
After the recommendations had been feoeivedl,
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separate Divisions have been constituted in 
the Ministry of Home Affairs to deal with 
matters relating to national integration and 
north-eastern India and several subjects 
hitherto handled in the Politic*! Division were 
transferred to these new Divisions Hence, a 
review of the recommendations earlier made 
by the Administrative Reforms Department 
had become necessary and has now been 
undertaken.

Smuggling of arms from Bangladesh and
their sale in West Bengal and Bihar

*54. SHRI HARI KISH ORE SINGH : 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether Government are aware that 
arms and ammunitions smuggled from Bangla
desh are being freely sold in West Bengal and 
Bihat ; and

(b) if so, the steps taken by Government 
to prevent this ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): (a) Some 
instances of smuggling of arms and ammuni
tion from across the Bangladesh-West Bengal 
border into India have come to the notice of 
Government.

(b) Necessary step* have been taken to 
ensure that smuggling of arms from Bangla
desh is stopped. Since the liberation of Bangla
desh, Border Security out-posts have resumed 
functioning in the normal manner and all 
movements across the border have been 
channelised through the chrck-posts. The B. 
S. F, and State Police Forces have been 
directed to keep strict watch on the movement 
of unauthorised persons. The State Govern
ments concerned have strengthened the police 
arrangements in the border areas. Close 
watch is also being maintained by the State 
Policc over clandestine transactions in the 
•sale of arms and ammunition so that the 
sources of supplies and earners could be 
located and suitably dealt with.

SUlguri Telephone Exchange Deadlock 
mi 1st June, 1972

*55. SHRI DASARATHA DEB: Will 
the Minister of COMMUNICATIONS be 
Pleased to state«

(a) whether Government are aware about 
the total deadlock and stopping of work at

Siliguri Telephone Exchange on 1st June, 
1972 ;

(b) whether a Trade Union leader of 
Telephone Exchange at Siliguri was arrested 
from inside the Exchange on the same day : 
and

(c) if so, the steps proposed by Govern
ment for the safety and security of the 
employees inside the Telephone and Telegraph 
Offices ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) (a) Yes, 
Sir.

(c) The question does not arise. 

Portuguese Agents in Goa Administration

*56. SHRI PURUSHOTTAM KAKOD- 
KAR : Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) whether theie are a number of Por
tuguese agents serving in the God Administ
ration and if so, whether the Central Agency 
with the help of local Police have prepared a 
list of those agents ;

(b) whether the report of the Centra! 
Agency and local Police has been submitted 
to the Union Government; and

(c) if so, the Centre’s reaction and what 
steps have been taken by the Centre to help 
Goa Government in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME A FI AIRS (SHRI 
K. C. PANT) t (a) The Goa Administration 
have reported that they have no such infor
mation.

(b) and (c). Do not arise

French Reluctance to Help India in the 
Development of Diamant BC Satellite 

Launcher

•57. SHRI K. LAKKAPPA : Will the 
Minister of SPACE be pleased to state

(a) whether France has not agreed to 
assist India in the development of the diamant 
B C satellite Launcher ; and

(b) if so, the reasons therefor and its 
effect on our space programme ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION
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AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI): (a) The French Government has 
dropped the development of their Diamant B.
C. Satellite Launcher.

(b) The decision of the French Govern
ment does not affect the Indian space pio- 
gramme.

Newe-Item *I« MU Lai in Maharashtra* 
Appearing in Blits Dated 24th June, 1972

*•>8. SHRI C. JANARDHANAN : Will 
the Minister of HOME AFFAIRS be pleased 
to state :

(a) whether the attention of Government 
has been drawn to an article appearing in the 
Blitz (last page) dated the 24 th June, 1972 
captioned "Is Mai Lai m Maharashtra”; 
and

(b) if so, the reaction of Governm* nt 
thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : (a) Yes 
Sir.

(b) It has been the policy of the Govern
ment that the administration should be solici
tous of the. welfare of the weaker sections of 
the society, particularly whenever any unfor
tunate incident takes place in which members 
of such weaker sections are the victims. All 
authorities concerned have been directed to 
ensure prompt and effective investigation of 
offences committed against Haryans and it has 
been clarified that any failure to do so would 
amount to a great dereliction of duty on the 
part of the officers concerned.

Loss on Poet Offices in Rural Areas

*59. SHRI JAGANNATH MISHRA i 
Will the Minister of COMMUNICATIONS 
be pleased to state :

(a) whether the Posts and Telegraphs 
Department loses Rs. 90 lakhs every year for 
putting up Post offices in rural areas ; and

(b) if so, the reasons thereof ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA): (a) The 
Po«s and Telegraphs Department Is incurring
* lost of about Rs. 67 lakhs per annum on an 
average for opening and retaining experimen
tal Port Offices.

(b) After Independence, in accordance 
with the objective of providing the very basic 
and preliminary infrastructure of communica
tion to the rural folk, the Government have 
been following a liberal policy in the matter 
of starting rural postal service.

The loss mentioned in (a) above are the 
direct result of this policy.
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Sale and Smuggling of Liquor in tlae 
Country

401. SHRI MUHAMMED SHERIEFi 
Will the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether any measures have been 
taken by Government to check the sale of 
spurious liquor and smuggling in the country; 
and

(b) If so, the State-wise step* taken in (he 
matter and the progress achieved ?

THE DEPUTY MINISTER I N  THE
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MINISTRY OP HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b). The requi
red information is being collected and will 
be laid on the Table of the House on receipt.

Traffic Police to be Provided with an 
Equipment to determine drunken drivers

402. SHRI MUHAMMED SHERIEF : 
Will the Minister of HOME AFFAIRS be 
pleased to state :

(a) whether Government havt decided 
to provide the traffic police with a new 
equipment, alcohol meter, to launch a deter
mined drive against drunken Drivers in big 
cities of the country ; and

(b) if so, the main features thereof and 
the progress achieved in this respect ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) No, Sir.

(b) does not arise.

Shortcomings in Simla Broadcast

403. SHRI Y. ESVVARA REDDY . 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether Himachal Kalakar Manddl, 
Simla has brought to the notice of the 
authorities concerned, the shortcomings of the 
programmes broadcast from Simla ;

(b) if so, the broad outlines thereof .and

(c) the action taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL):
(a) No complaint from Himachal Kalakar 
Mandal regarding shortcomings of the pro
grammes broadcast from All India Radio, 
Simla has been received.

(b) and (c). Do not arise.

Untraced T. M. O.

404. SHRI Y. ESWARA REDDY: 
Will the Minister of COMMUNICATIONS 
be pleased to state *

(a) whether a write-up “No Trace of 
T* M. O.” published in Blitz dated 24th 
June, 1972 has been brought to his notice ;

(c) whether the amount has been paid ;
and

(d) reasons for the delay and action taken 
thereon ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) * (a) 
Yes, Sir.

(b) Yes, Sir

(c) The amount has been paid back to 
remitter.

(d) The T. M. O. advice was lost in 
transit. Disciplinary proceedings against the 
officials responsible are in progress.

Ballabgarh Telephones out of Order

405. SHRI K. SURYANARAYANA» 
Will the Minister of COMMUNICATIONS 
be pleased to state :

(a) whether the telephones under the 
Ballabgarh Exchange often remain out dt 
order thus causing considerable invoncenience 
to the subscribers in the Industrial area 
setved by i t ;

(b) if so, the remedial measures proposed 
to be taken , and

(c) the difficulties, whuh lie in the way 
of the P&T Department in not transferring 
the lines served by this Exehange to the 
Faridabad Exchange ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA): (a) 
No. The fault liability at die station is 
normal and faults are attended to promptly.

(b) and (c). Do not arise.

Firms manufacturing roller flour m illing 
machinery

406. SHRI K. SURYANARAYANA: 
Will the Minister of INDUSTRIAL DE

VELOPMENT AND SCIENCE AND
TECHNOLOGY be pleased to state :

(a) the names of firms in India which 
are engaged in the manufacture of roller 
flour milling machinery and their capacity ;

(b) the licences given to each one of them 
for import of parts and components during 
the last two years ; and

(b) whether any enquiry has been nude (c) the further steps being taken to
to find out the rewon of delay In transmission increase the indigenous production of the 
of T. M. O .; flour machinery in the country ?



39 WritUnAnswm AUGUST 2, 1972 Writin Answtt* 40

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) i
(a) In the organised sector there is no unit 
engaged in the manufacture of Roller Flour 
Mill Machinery. One unit has been issued a 
Letter of Intent in 1907 for the manufacture 
of Roller Flour Mill Machinery but the 
scheme' has not so far been implemented.

(b) Does not arise.
(c) With a view to encouraging fresh 

capacity, a Press Note has been issued in 
November, 1971 inviting applications from 
entrepreneurs for setting up capacity in this 
line. In response thereto, 4 applications have 
been received for a total capacity of 2‘39 lakhs 
per annum and these are under consideration 
of the Government.

Confirmation of Superintendents Working 
in National Sample Survey

407. SHRI K. SURYANARAYANA : 
Will the PRIME MINISTER be pleased to 
state :

(a) whether a large number of Superin
tendents in the National Sample Survey who 
have put in more than 10 years service are 
still temporary oi officiating ;

(b) if so, the number thereof, and

(c) the steps being taken to confirm 
them ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) : (a) and (b). Of the 
58 officers who have put in more than ten 
yean of service as temporary or officiating 
Superintendents including the next higher 
post of Assistant Director in the Field Opera
tions Division, National Sample Survey Orga* 
nisation, on 1st August, 1972, 22 officers are'v 
confirmed as Statistical Investigators, and the 
rest in lower posts.

(c) Action for confirming the eligible 
officers against available permanent posts of 
Superintendent is being taken in consultation 
with other concerned agencies.

b itn c tiM s  to Delhi Fire Service A vtlw  
rltiesi to E sthgrish Fire la  Adjoining 

States

SINGH : Will the Minister of HOME AFFA
IRS be pleased to state :

(a) whether the Delhi Fire Service autho
rities, when called to extinguish the big fires 
at Mohan Nagar Ghaziabad, and also at 
village Basantpur, in Haryana the site of the 
Japan Airlines plane crash in June 1972, took 
considerable time to reach these two spots 
for want of specific instructions to go to these 
places from the Municipal Commissioner of 
Delhi; causing huge losses at these places by 
fire;

(b) if so, whether her Ministry have 
issued any specific instructions to the Delhi 
Fire Scrvice authorities to attend to such dis
tress calls from the adjoining States, where 
fire extinguishing services are inadequate in 
order to save huge losses of life and property 
in future; and

(c) if not, the measures being taken to 
meet such emetgencies in future ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F.H. MOHSIN) : (a) As intimated by the 
Commissionei, Municipal Corporation of 
Delhi, there was no delay in turning out fire 
appliances in the two cases referred to in the 
Question. In the cases of Japan Airlines 
Crash, mrassage was received at the Head
quarters of Delhi Fire Service at 20.21 hour* 
on the 14th June, 1972 and two fire units 
from the Mathura Road Fire Station left for 
the site of the crash at 20*22 hours, i.e. 
within a minute of the receipt of the 
message.

In the case of fire at the premises of 
Mohan Meakins Breweries at Mohan Nagar 
in U. P., the call was received at 13.13 hours 
on the 15th June, 1972, and two units of the 
Fire Brigade left for Mohan Nagar at 13.32 
hours after obtaining peraiiwion of the 
Municipal Commissioner as required under the 
standing instructions issued by the Delhi 
Administration.

(b) Fire fighting is a State subject. In 
Delhi, the Fire Service is maintained by the 
Municipal Corporation. The jurisdiction of 
the Service i% within the Union Territory of 
Delhi. However, Fire appliances from Delhi 
do turn out to outside calls subject to thek4 
being available. In all such cases, a set pro* 
cedure and instructions issued by the Delhi 
Administration are followed.

406. SHRI CHANDRA SHEKHAR (c) Does not arise.
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Fate of Scientists in India

409. SHRI CHANDRA SHEKHAR 
SINGH : Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether his attention has been drawn 
to an article of Dr. M.V. Shirodkar, a 
Scientist, published in the Indian Express, 
New Delhi of June 15, 1972 under the 
caption, "Fate of scientists in India” and 
state whether the organised suppression of 
internationally recognised Indian talented 
scientists at home is still a practice in India, 
as alleged in the article ;

(b) if not, the reaction of Government 
thereto; and

(r) what positive steps Government have 
takfn to counter such allegations and to 
remove such fears of our sciencc talent in 
India and abroad ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM) : (a) and (b). The Government has 
seen the report about the fate of scientists in 
India appearing in a section of the Press. 
The Government, however, docs not subscribe 
to the view that there is any organised sup
pression of Indian scientific talent.

(c) In fact, the procedures of recruitment, 
promotion and merit recognition have been 
so devised to the best of Government’s ability 
as to rule out the possibility of any organised 
suppression of talent. However, in the most 
perfect system, individual cases of disregard 
or discouragement of genuine scientific talent 
can occur. Where such cases are brought to 
Government’s notice, they are prepared to 
look into these and see that justice is done.

Conference on Homan Environment Held 
at Stockholm

410. SHRI CHANDRA SHEKHAR 
SINGH: Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to lay on the Table 
a copy of the speeches of the Indian Delegates 
and the Prime Minister, made at the recently 
condudcd 114-nation conference at Stockholm 
on evironment, together with the view of 
Shri C. Suhraxnaniam expressed at the Press 
Conference after the meet and a long state
ment issued by the Indian Delegation there 
and state t

(a) whether India moved any Resolu
tions at this Conference and whether the same 
were carried favourably; and

(b) if so, the outcome of this conferctice 
and India’s contribution thereat ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA
NIAM) : (a) and (b). A statement, together 
with copics of the speeches by the Prime 
Minister and other members of the Indian 
Delegation, i& laid on the* Table of the House. 
[Placed in Library. See No. LT—-3223/72]

Missing Painting in Delhi T.V. Centre

411. SHRI CIIANDRA SlIEKHAR 
SINGH : Will the Minister of INFORMA-
TION AND BKOADCASriNG be pleased 
to state :

(a) whether an artist invited to the Youth 
Forum Programme of the Delhi TV Centre 
on June 7, 1972 had brought one of her cosily 
paintings as an exhibit in the programme and 
thii was not returned to the artm on the same 
day and later on allegedly deemed as ‘stolen’ 
from the TV Centre’s premises, with the 
result that the artist had reportedly lodged a 
complaint with the local police about its 
whereabouts ;

(b) if so, action if any taken against 
those responsible in the TV Centre and to see 
that such things do not rcrur; and

(c) whether the allegedly stolen painting 
has since been returned to the artist ?

THE MINISTER O r STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL) i
(a) to (c). One of the poster colour sketches 
drawn on a white sheet of paper brought by 
an Artist m connection with a programme on 
graphic ait was misplaced in the Delhi TV 
Centre. The matter was explained to the con
cerned Artist who has written to the TV 
Centre to treat the matter as dosed. TV 
Centre has been asked to ensure that such 
things do not recur.

Reasons for outbreak of Communal 
Riots examined by National Integration 

Division

412., SHRI BISHWANATH JHUN- 
JHUNWALA : Will the Minister of HOME 
AFFAIRS be pleased to state :

(a) whether the National Integration
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Division of her Ministry have carefully exa
mined the reasons which led to the outbreak 
of communal riots m some parts of the coun
try as a result of Aligarh Muslim University 
Bill agitation during June, 1972 ;

(b) whether the said Division has isolated
80 districts in the country being sensitive to 
strife aming out of problems of minorities and 
weaker sections of the society ;

(c) if so, the names of the districts and 
the findings of the Division regarding (a) 
above; and

(d) the steps Government have since 
taken to ensure that such incidents do not 
recur m future ?

THE MINISTER OF STATE IN THE

MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSON
NEL (SHRI RAM NIWAS MIRDHA): (a) 
to (c). This Ministry has remained in close 
touch with the State Governments in regard 
to such matters. While there had been no 
outbreak of communal riots, there had been 
disturbances in Uttar Pradesh at Aligarh, 
Ferozabad and Varanasi when an agitation 
was organised against the Aligarh Muslim 
University (Amendment) Act, 1972. On the 
basis of information available with the Central 
Government, an analysis was made in 1970 as 
well as 1972 to ascertain districts in the 
country which had been affected by recurrent 
communal trouble. The names of these dis
tricts in diffeient States are given in an atta
ched statement.

Statement

State*

Andhra Pradesh 

Assam
Assam and Meghalaya 
Bihar

Gujarat

Kerala
Madhya Pradesh 

Maharashtra

Mysore 

Orissa 

Rajasthan 
Tamil Nadu 

U.P.

West Bengal 

Delhi

Dutncts

Hyderabad, Mahbubnagar, Adilabad. 

Cachar, Kamrup, Goalpara.
U. K. and J  Hills.
Patna, Gaya, Saran, MuzafFarpur, 
Darbhanga, Monghyr, Bhagalpur, 
Saharsa, Hazaribag, Singhbhum, Ranchi, 
Santhal Parganas, Shahabad.

Junagarh, Panchmahals, Ahmedabad, 
Baroda, Kaira.

Palghat, Malapuram, Cannanore.
Indore, Ratlam Jabalpur, Vidisha 
Dewas, Schore, Duig, Khandwa, Dhar.

Akola, Thana, Ratangiri, Ahmednagar, 
Nasik, Aurangabad, Kolaba, Buldhana, 
Gr. Bombay, Sholapur, Poona, Jalgaon, 
Amravati, Nagpur, O&manabad.
Bangalore, Bidar, Mysore, Gulbarga.

Cuttack, Sambhalpur.

Jaipur, Jodhpur, Nagpur.

TirunclvelH, Trichy.
Moradabad, Agra, Azamgarh, Varanasi, 
Aligarh, Saharanpur, Allahabad, Meerut, 
Pitibhit, Badaun, Bareilly, Shahjahan- 
pur.

Calcutta, Gooch Bchar, Murshidabad, 
24—Parganas.
Delhi.
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(d) State Government* have been roques- 
ted to remain utmost vigilant against outbreak 
of communal disturbances and to ensure 
special attention particularly in respect of 
those districts which had been affected by 
recurrent communal trouble. Four regional 
conferences have been held at Bangalore, 
Bombay, Nainital and Gulcutta in order to 
impress upon officers in charge of districts 
more prone to communal trouble all aspects 
of the problem and to have a free exchange 
of views. These conferences were attended by 
the Union Home Secretary, the Chief Secretary, 
Home Secretary, Inspector General of Police, 
DIG, CID, etc., of the different States in 
addition to District Magistrates and Superin
tendents of police.
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414. SHRI RANABAHADUR SINOH* 

? m i t o  Miafctter of COMMUNICATIONS

be pleased to state :

(a) whether there is a Inter-State Gang 
of Gopper Wire thieves operating in the 
Rewa area of Madhya Pradesh and that the 
copper wire weighing 8 quintals worth rupees 
15,000 have been out from the telrphone 
lines between Rewa and Katni ; and

(b) if so, the efforts Government have 
made to detect this gang of thieves ?

THE MINISTER OF COMMUNICA
TIONS (SHRI If. N BAHUGUN\) : (a) 
Yes. During March 1971 to March 1972 
2854 kgs. of copper wire valued at Rs 28,540/- 
were stolen from this Section.

(b) In a joint operation by the P&T and 
the M. P. Police, 3 Gangs of thieves were 
apprehended m April and November, 1971.
2 Pairs of copper-wire have been dismantled 
pending replacement. Joint patrolling of the 
lines with Police help is continuing.

Establishment of Paper Mill in Goalpara, 
Assam

415. SHRI ROBIN KAKOTI : Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO- 
LOGY be pleased to state :

(a) the progress made so far m regard to 
the establishment of the proposed Paper Mill 
in Goalpara in Assam ; and

(b) total amount spent and the number 
of persons appointed in the project upto the 
end of March, 1972 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MENT (SHRI SIDDHESHWAR PRASAD);
(a) Civil works arc in progress and most of 
the machinery from the papcr-cum-pulp plant 
lias been shifted from Darbhanga (Bihar) to 
Goalpara.

(b) Rs. 150 lakhs have been spent so far 
on the shifting of the machinery from Bihar 
on civil works, wages etc. and 93 persons 
have been appointed.

416. ft* ®rrc<> Mmn :
w t  a f l i f t f o s  f a r w r  ?w t  fiw rro  a r k

*frft « r i  jr c r f t  f t  m f r  
*rt ir $r r m m
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Im w  of Lfetanoe for setting np «f 
Industrie* k  G ajm t

417. SHRI SOMCHAND SOLANKI: 
Will the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to atate :

(a) the number of licences issued for and '  
wlting up of new industries in Gujarat from 
April, 1972 to June, 1972 ; and

(b) the number of applications pending 
with Government and thr number out of 
them which have been rejected and the reasons 
theiefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) 3 licences have been issued between 
April 1972 and June, 1972 for the setting up 
of new industries in Gujarat.

(b) 251 applications arc pending as on 
1.7.72. The question of any of these having 
been rejected does not arise.

Implementation of the Supreme Court's 
decision on Seniority

418. SHRI S. M. BANERJEE t Will 
the PRIME MINISTER be pleased to state;

(a) whether the Supreme Court's decision 
regarding the seniority has been implemented 
in the Government of India offices ;

(b) if not, the reasons for the delay ; and

(c) the time by which the said decision 
will be implemented ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA): («) «nd
(c). The Supreme Court’s judgment, dated 
4th January 1972, was delivered in Civil 
Appeals Nos. 1845 of 1968 (Union of India 
and others Vs. M, Ravi Varma and others), 
No. 1846 of 1968 (Union of India and others 
Vs. S. Ganapathi Kini and Others} and No. SO 
of 1969 (Union of India and Othen V«. 
Suresh Kumar and Others). Ministry of 
Finance (Department of Revenue and In
surance) who are administratively concerned 
with the first two specific cases decided by the 
Supreme Court have taken appropriate action 
for implementing the Court's orders in those 
cases. It is hoped that the process of im
plementation would be completed shortly. 
The Ministry of Health and Family Planning
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who are concerned with the third case have 
implemented the Court’s orders in that case.

(bj Does not arise.
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Survey wpdncttd by Scientific and 
Technical Personnel Division of C. S. I. R. 

reganliai jobless Graduates

420, SHRI H. M. PATEL:
DR. LAXMINARAYAN PAN- 

DEYA:

Will the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state ;

(a) whether the Scientific and Technical 
Personnel Division of the Oouncil f or Scientific 
and Industrial Research have recently 
widucWd a survey which shows that *th of 
Isutta’s Graduates, including science, engineer* 
mg and medical graduates, are jobltm; «od

(b) if so, the facts and figures thereof 
and the reaction of the Government of India 
in this regard ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMAN- 
IAM) : (a) The Division for Scien
tific and Technical Personnel of C.S.I.R. 
did not undertake any survey of unemploy
ment but carried out a study of unemployment 
amongst technical personnel and other gra
duates, on the basis of the data collected in 
the 1971 census. The study revealed that 
17.1% of persons with at least of first degree 
in Science, Engineering, Technology, Agri
culture or \j.;didne and 20.9% of persons 
with at least a first degree in Arts or Com
merce were reportedly unemployed in April, 
1971. The overall unemployment amongst 
persons of all categories holding at least a 
first degree was 19.7% or about l/5th of the 
total estimate stork.

(b) Government of India have already 
taken some steps to generate employment. An 
“Expert Committee on Unemployment" has 
been appointed to assess the extent of Un
employment and to suggest remedial measures. 
A sum of Rs. 50 crores has been allocated for 
employment of educated persons of which 
an amount of Rs. 20 crores has been allocated 
in this year’s budget for programmes to 
generate employment for educated un
employed. The nationalised banks also 
render financial help to enterprising un
employed persons.

Besides, these schemes like Scientists’ 
Pool, Research Fellowships, Supernumerary 
appointments are in operation to help Scienti
fic and Technical Personnel in particular.

Shortage of Milk Powder

421. SHRI PAMPAN GOWDA : Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state i

(a) whether there is a shortage of milk 
powder and baby foods in the country ; and

(b) if so, whether Government propose to 
set up a milk powder factory in the country; 
and if so, the broad outlines of the proposal ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Yet, Sir. There is some shortage.

(b) Government, a t present, have no
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proposal to set up a milk powder factory. 
Cooperatives and private entrepreneurs are, 
however, being encouraged and last year 
additional capacity of 7800 metric tonnes has 
been approved.

Cooperation between India and Bangla
Desk 2a the Field of Atomic Energy

422. SHRI PILOO MODY : Will the 
Minister of ATOMIC ENERGY be pleased 
to state :

(a) whether India and Bangla Desh have 
agreed to co-operate in the peaceful uses of 
atomic energy and space research ; and

(b) if so, the steps taken in pursuance of
it ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI) : (a) and (b). The question of 
cooperation between Bangladesh and India in 
the fields of peaceful uses of atomic energy 
and space research is presently under consi
deration.

Shortage of X-Ray film s

423. SHRI DINEN BHATTACHARYA: 
Will the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether the scarcity of X-ray films in 
the country still persists ; and

(b) if so, the remedial measures Govern
ment propose to adopt in the matter ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD):
(a) No, Sir.

(b) Does not arise.

MaauCacture of Tractors with Foreign 
Collaboration by Agro-Iadaatrial Cor-

poration, Uttar Pradesh

424. SHRI B. V. NAIK :
SHRI D. K, PANDA : 

’Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state : 

f ■ whether the Agro-Industrial Corpora

tion of Uttar Pradesh has submitted any 
proposal for manufacture of cheap (14 hp) 
tractors in collaboration with an East Euro
pean concern ;

(b) if so, the outlines of the proposal and 
the likely cost of production and cost price 
of the contemplated tractor ;

(c) whether Government have any other 
proposals for manufacture of cheap tractors, 
especially in view of the impending lowering 
of land ceilings ; and

(d) the Government's reaction thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SIIRI SIDDHESHWAR PRASAD) *
(a) and (b). The Agro-Industrial Corpora
tion of Uttar Pradesh, Lucknow submitted a 
proposal on 13-12-71 for the manufacture of 
14 HP tractors in collaboration with the 
USSR. The capital cost of the project has 
been shown as Rs. 3.37 crores and the ex
factory soiling price of the tractor has been 
estimated at Rs. 10,000 per unit.

(c) Government have licensed/approved 
three schemes for the manufacture of small 
HP tractors for a total capacity of 96,000 
Nos against an estimated demand of 25,000 
tractors per annum by 1973-74 per annum. 
One more scheme for a capacity of 10,000 
Nos per annum is under consideration.

(d) Government have not approved of 
the proposal as there is no scope for further 
licensing of small HP tractors with foreign 
collaboration.

Programmes covered on O ccuioa of 
Inauguration of Vizag Outer Harbour

425. SHRI S. G  SAMANTA i Will the 
Minister of INFORMATION AND BROAD- 
CASTING be pleased to state ;

(a) who are the New Delhi newsmen 
taken to Vizag at the cost of his Ministry on 
the occasion of the inauguration of work of 
Outer Harbour ;

(b) whether his Ministry has received any 
report from the Press Information Bureau 
regarding despatches sent by these New Delhi 
newsmen to their publications covering the 
programmes attended by him and the Prime 
Minister ;

(c) whether exclusion of the accredited 
correspondent of the Times of India covering 
his Ministry from the Press party on instance
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of Press Information Bureau led to refusal of 
other newsmen to cover the official program
mes ; and

(d) the reasons for excluding this corres
pondent from the Press party ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARMA BIR 
SINHA) : (a) A list of Press Correspondents 
taken to Visakhapatnam on the occasion of 
inauguration of Outer Harbour Project is laid 
on the Tabic of the House. [Placed in Library. 
See No. LT—3225/72J. The expenditure on 
the Press party was met by the Visakhapatnam 
Port Transport and the Hindustan Shipyard.

(b) The news coverage of the Vizag cere
mony was satisfactory and the story appeared 
in the newspapers of all the correspondents 
who were taken on the tour. It is diflicult to 
ascertain which correspondent filed despatches 
to his newspaper(s) and which correspondent 
did not.

(c) A non-accredited correspondent was 
nominated by the Times of India, not at the 
instance of Press Information Bureau, but of 
their own accord. He was accepted by the 
P. I. B. There was no refusal by other news
men to cover the programme.

(d) Does not arise.

m s *
v t  j f  $TfiT

426. ftw fUTT STIFft . *WT 
arWrtfw f w m  f e m  aftr sfiwtfotft

^  FTT fa  :

( * )  w r  m rar |a ft

t o r | ;

f a )  W r  t e r r
^ | 3 T T  ;

(*T)
w f  vn»r if m *

I i  v fa

(* )  X t tpt 
^  % f*n* P P R W I  VTK

Owrw wsnRw 
fcrim  stow) *. fa) % fa).

1971-72 if WTCtf fafa-
Ste ̂  319 ^  w-j ?m r fa n  l
mxer &ft % sfrntcf ?fN¥
w rf  if % (^f?grR) *r*mr

|  *  anft *fr f s m s  ^
t o  1 1  w  t T ^  % *r ^T -
ksii 1969-70 if §

|3TT I SRTT % if
^rrapT aft srfc'Tcn % v r w  rr?rtT% 
if 5 6 g«f? mv  *pt ^mrr |  m
i \  % Tfpr f^rfrr %srr 1 1  TRt-

% w n  % TST 5TT TOTT |  fo  q̂ T7% 
^  farfo  fc£R I  I

TpflJT ^  3?TI^T <131% %
SPTr* f%2r 3tT t  I aq%sp tTTfoff $  
STTOT ^  3Tf?Tfw
STftrSW SFT 3TRT̂ T f!RT *RT |  1
^  3TT2STT |  % VPrffaRf

1974-75 5T̂  TTRfT |flr f̂ Jo
^fT3TR f^f?T % qf^T

'5n^7rr i

Setting op of Heavy Water Plants In the 
Country

427. SHRI P. M. MEHTA :
SHRI PURUSHOTTAM KAK.OD- 

KAR :

Will the Minister of ATOMIC ENERGY 
be pleased to state :

(a) whether three heavy water plants are 
being set up by the Atomic Energy Commiss
ion in different parts of the country ;

(b) if so. the cost to be incurred on these 
plants; and

(c) when those are likely to be set up and 
the places where these are to be located ?

THE PRIME MINISTER, MINIS rER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA GAN
DHI) : (a) The Atomic Energy Commission is



setting up four heavy water plant* in the (b) and (c). The required information is 
country. given below i
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Name of the Plant Place

(I) Baroda Heavy Baroda (Gujarat)
Water Plant 
(67.2 tonnes/ 
year)

(li) Kota Heavy Kota (Rajasthan)
Water Plant 
(100 tonnes/ 
year)

(Hi) Tuticorin Heavy rutiooorin - (Tamil* 
Water Plant nadu)
(71.3 tonnes/ 
year)

(iv) Talcher Heavy 
Water Plant 
(62.7 tonnes / 
year)

Forward Trading in Cotton
428. SHRI VASANT SATHE : Will the 

Minister of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state :

(a) whether Government have sanctioned 
forward trading in cotton ; and

(b) if so, at which centres ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD)
(a) and (b). Futures or hedge trading is not 
permitted in cotton. Forward trading m the 
form of Transferable Specific Delivery 
Contracts) (TSD Contracts is permitted 
in the Bengal Deshi variety of cotton 
under the auspices of East India Cotton 
Association, Bombay. Forward trading 
in the form of Non-Tramferable Specific 
Delivery Contracts (NTSD Contracts) of three 
months duration has been permitted in all 
varieties of cotton throughout the country.

Abolition of Death Penalty

429. SHRI B. S. BHAURA :
SHRI JHARKHANDE R A I:

WU1 the Minister of HOME AFFAIRS be

Estimated cost (Rupees Expected date of com- 
in crores) pletion

15.10 1973

35.79 1974

21.32 1971-75

pleased to state :

(a) wh( ther there ii any proposal under 
consideration to do away with the death 
p<nalty m the country , and

(b) if so, the main features thcieof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) (a) and (b). The matter is 
being considered in all its aipects, m connec
tion with the proposals for comprehensive 
revision of the Indian Penal Code.

Study by Foreign Investment Board regnr- 
ding Companies Manufacturing Cosme-

tics

430. SHRI N. K SANGHI: Will the 
MINISTER OF INDUSTRIAL DEVELOP- 
MENT AND SCIENCE AND TECH
NOLOGY be pleased to state :

(a) whether the Foreign Investment 
Board has completed a study of the Companies 
manufacturing cosmetics in the country with 
majority foreign equity with a view to com
pare their expert performance with repatria
tion of foreign exchange by them by way of

Talcher (Orissa) 21 10 1976
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dividends and royalties as well as expenses 
incurred on import of raw materials ;

(b) if so, the names of the Companies 
and the findings of the study ; and

(c) the percentage of profit being plou- 
ghed back in the industry and the percentage 
being repatriated abroad and Government’s 
reaction thereto ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) to (c). The Foreign Investment Board 
recently examined generally several aspects of 
the cosmetic industry in India, such as, pro
duction, import requirements of raw materials, 
exports, profits and foreign exchange outgo of 
28 manufactui ers, of which 11 were foreign 
mojority companies. Their main finding was 
that dividends being remitted by some of the 
foreign subsidiaries manufacturing cosmetics 
were disproportionately high as compared to 
their investment. After examining the ques
tion from all aspects, the Board decided that 
the cost price stiurturo of cosmetics articles 
should be studied in detail. This study is in 
progress.

Supply of Electric Spare Parts to big 
Projects by Private Sector

431. SHRI BIJOY MODAK : Will the 
Minister of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state :

(a) whether Government are dependent 
on the private sector for supply of 
elcctric spari-parts for their big projects j

(b) whether Government are considering 
any proposal for srtting up projects for elec
tric sparc-parta for lessening dependence on 
private vector ; and

(c) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :

(a) No, Sir.

(b) No, Sir,

(c) Does not arise.

Separatum of Judiciary from Executive

432. SHRI JHARKHANDE R A I: Will 
the Minister of HOME AFFAIRS be phased

to state :

(a) whether the process of separation of 
Judiciary from the Executive has been com
pleted in all the States ;

(b) if not, the names of the States where 
Judiciary still forms a part of the Executive ; 
and

(c) the steps taken to complete the pro
cess of separation of Judiciary in these 
States ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Not yet Sir. The Judiciary has been 
separated from the Executive in Gujarat, 
Haryana, Jammu and Kashmir (except 
Poonch and Rajouri District), Maharashtra, 
Mysore, Punjab, West Bengal (except Midna- 
pore and 24 Parganas Districts), Kerala, 
Madhya Pradesh, Orissa, Tamil Nadu, Bihar 
Rajasthan, substantial ateas of Assam and 
Himachal Pudesh. Separation has not yet 
been effected in Manipur, Nagaland, Tripura 
and Meghalaya.

(c) A Bill which was introduced in Parlia
ment for the enactment of a new Code of 
Criminal Procedure and which seeks, among 
other things, to sccure separation of the Judi
ciary from the Executive all over the country 
is now before a Joint Committee of Parlia
ment.

Persons between the Age Group of 18 and 
21 years

4 {3. SHRI C. K. CHANDRAPPVN: 
Will the Minister of HOME AFFAIRS be 
pleased to state :

(a) the total numbei of people who fail 
between the age group of 18 and 21 years 
according to the latest census report ; and

(b) the number of this category during 
the last three census reports ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H MOHSIN) : (a) Age date of the 
latest Census (1971) are still under process.

(b) The enclosed statement gives the 
figures for the three censuses, viz. 1961, 1951 
and 1941 on the basis of smoothed data after 
suitable adjustments.
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Statement

Population between tht Age-Grmip 18 and 21 during 1941, 1951 and 1961 Censuses

1961 1951

(in millions) 

1941

Age Persons Males Females Persons Males Females Persons Males Females

3

18
19
20

8.3
8.2

8.0

Total : 
18-20 24.5

21 7.8

Total: 
18.21 32.3

4.3
4.2
4.1

12.b

4.0

16.6

4.0 
4 0
3.0

11.9

38

15.7

7.1
6.9
6.8

20.8

6.6

3.6
*5
3.5

10.6

3.4

27.4 14.0

3.5
3.4
3.3

10.2

3.2

13. t

5.9
5.7
5.7

l/ . i

5.7

23 0

3.0
2.9

2.9

8.8

2 .<>

11.7

10_

2.9
2.8

2 .8

8.5

2.8

11.3

Note : The smoothed population in these ages have bun adjusted suitably for the 
small population not coveted in the Census age tabulation*.

Source : For 1961—Census of India, Paper No. 2 of 11W>1—Age lables page 35 for 
1951 & 1941—Census of India, Papei No. i of 193*—Age Tables— 1951 
Census pages 144 and 168 respectively.

Release of Political Prisoners daring 
25th Anniversary Celebrations of Indepen-

dence

434. SHRI K. BALADHANDAYU- 
TIIAM :

SHRI B. R. SHUKLA :

Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) whether Government have any p ro  
posal under consideration to give pardon and 
release the political prisoners and also in 
•ome cases prisoners sentenced to death and 
long term sentences, during the 25th Anni
versary Celebration of our Independence: 
and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b). It is pro
posed to grant remission of sentence, on 
sliding scale, to certain categories of priso
ner* on the occasion of 25th Anniversary of 
Independence. However, no clemency is 
proposed to be extended, on the above occa
sion; to the prisoners sentenced to death.

Separation of Judiciary from Executive 
in Tripura

435. SHRI BIRENDUTTA : Will the Mi- 
nistei of HOME AFFAIRS be pleased to state :

(a) whether the separation of Judiciary 
from Executive has been completed in 
Tripura ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THF. DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : (a) No Sir.

(b) The Union Territories (Separation 
of Judicial and Executive Functions) Ac*,
1969 which sought to separate the Judiciary 
from the Executive in the Union Territories 
is not now applicable since Tripura has 
become a State. The Bill for the enactment 
of a new Code of Criminal Procedure which 
is now before a Joint Committee of Parliament 
and which seeks to enforce separation of the 
Judu iary from the Executive on an All 
basis will apply to Tripura also. Meanwhile 
the State Government ate considering a pro* 
posal to introduce the reform in Tripura by 
an executive order.
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arpR  Jr 33 ssrfar vft *t 1 *r*q% 

srfcr % a n t  ^  ^ tt srr^r *Ft srr 

t  I S * f f  %  « T ^  tfT O T  i f  sqf*FT
firvKTR f a ^  *n* f f a r o  f r ^ r

%  s r p r c  ^ r p i  a p r ^ stt 1 1

®rnfr *r w *t q i  vwpffc fH ftiti  g u v s r -  
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437 . «ft t m w rrc m 4 t  : t o t  
tfWWws f tw ra  WTftwrwr aftr M M
^ *fi? *RTT% fT'TT « F ^ t  f a  :

(* )  TOT fa^ R  *T «WPC *f
* r f *  W5T5TT «P**PTt M W
s :  *t$% ft **r <rtft |  afrc «rft $ t 

^ ^ % T O r* K R « r ([ ;
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* r  %  <3% 8 R %  a r f ^ f T R  ^  $ m  * n * j ;
* r $ t  *FT a r^ d ^ r fa*TT |  ; sflft 

(» r)  ^rf? f t ,  eft ' R  %?sftor t o ? r
^ t  t o t  s r % t a T  |  ? 

m W T W V  ! W W  F P ^ P T O  h  3f*W W R 
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^ R ^ T T  »t JTF5T g ^ T T  %  3 T f^ T ^  $ R F « r V f 
%  i t  ^ f f  ^  m m  f t ^  %  ^ R « r  ^ r t o t
^  «TT I

(sr) 5ft, ^r t

( * t )  JTT*T5rr t t t o  ^r ^ r  %  <RT*ref 
fa R R T « ft? r 1 1

Opening of the proposed P it  T Dispen-
sary in Bihar other than Patna

438. SHRI RAMAVATAR SHASTRI: 
Will the Ministei of COMMUNICATIONS 
br pleased to state :

(a) whether therf is any proposal for the 
opening of the Post and Telegraplis Dispen* 
sary at any place in Bihar other than Patna ; 
and

(b) if so, the steps taken by Government 
in this regard ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) : (a) 
Proposals have been received from the Post
master General, Patna for opening of Depart* 
mental Dispensaries at Muzaffarpur, Gaya, 
Darbhanga, Dhanbad, Chapra and Ranchi 
in the Bihar Circle,

(b) The proposals are under examination.

Reorganisation of A. L R.

439. SHRI RAMAVATAR SHASTRI: 
SHRI HARI SINGH :

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state :

(a) whether there is a proposal to reor
ganise All India Radio under phased pro* 
gramme ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL):
(a) Yes. Sir.

(b) Details are under consideration

SRAVANA II, 1894 (S ĴW)
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q r  " s w i f a r  a r # ”  %  a r a n fa  
*n' qrc ^ 5*if % 

i f  s m f f o r  <r>r ^  a ftr  feorniT *P?T |  ; 
a r k

( s r )  qrfe $ t , fft  t t  * n : * K  ^
«r t  * f ? r f w  |  ?

^RT Sjfa SRTTT®T *W*W 5f TT3R7-
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$ r I

( s r )  * r c p n  fH^Toft % sr?r*m ^  |  j 
^ n r f a r  %  » fa ff  t o  g r m a rgraT fa «p r 
qr* *t?T |q  ?n ?ft fosft tt*t
a r m f M  ^tcft |  m ^ft^r ^  ^  i

Medical Facilities for Villagers

411. SHRI P. M. MEHTA :
SHRI SHRIKISHAN M ODI:

Will the Minister of PLANNING be 
pleased to state :

(a) whether there is the possibility of 
working out the concept ol “peasant doctors” 
to make medical facilities available to 
villagers ; and

(b) if so, the mam features of the pro
posal ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING {SHRI MOHAN 
DHARIA) : (a) Yes, the desirability of 
making medical facilities available to villa
gers through a variety of agencies is under 
consideration.

(b) No details can be given at this stage 
as the suggestion is still in the stage of pre
liminary examination.

Inquiry into Performances of Indian fart*, 
tnte off Mass Communication

444. SHRI P. M. MEHTA:
SHRI HARI KISHORE SINGH:

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state t

(a) whether Government have set up * 
•faMnea Committee to inquire into the work* 
ing of the Indian Institute of Man Commu
nications and evaluate its performances; and

(b) If so, the main features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) t (a) Yes, Sir. A review Committee 
has been set up as required under rules.

(b) A statement is laid on the Table of 
the House.

Statement

The Indian Institute of Mass Communi
cation is an autonomous organisation registeted 
as a society under the Society Registration 
Act, I860. It receives grants-w-aW from the 
Government the quantum ot which exceeds 
Rs. 1 lakh per year. Under due rules govern
ing such grants-M-au/, a review of the perfor
mance of the grantee institution has to he 
made at least once in 3 to 5 years. The Com
mittee in question has been appointed under 
the provisions of these rules.

2. Terms of Reference of the Committee
The Committee will make an assessment 

to sees

(i) what has been the performance of the 
Institute during the period from 1965-4)6 
to 1971-72 ;

(ii) how fat this has contributed towards 
the fulfilment of the objects of the 
Society as enunciated in its Memoran
dum of Association ; and

(lii) whether the expenditure incurred dur
ing the period in question was com
mensurate with the results achieved

3. Membership of the Committee
The Committee consists of the following :

(i) Shri Dharam Bir Sinha,
Deputy Minister for Infor
mation and Broadcasting Chairman

(ii) Shri G. Parthasarathy, 
Vice-Chancellor,
Jawahar Lai Nehru Univer
sity, New Delhi.

(iii) Dr. Prodipto Roy,
Director of Research,
Council of Social Develop
ment, 53, Lodhi Estate,
New Delhi.

(iv) Shri Eric D’Costa,
Managing Director,
Indian Institute of Public 
Opinion, 24, Parliament 
Streat, New Delhi

Member

Member

Member
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(v) Shri Jog Chatterjee, 
Managing Director, 
Advertising and Sales 
Promotion, I, Ratendone 
Road, New Delhi. 

(vi) Shri I. P. Tewari, 
Director, Indian Institute 
of Mass Communication, 
New Delhi-49. 

4. Other General Conditions 

Member 

Member-
Secretary 

The Committee will devise its own proce-
dure of work and submit the report as early 
as possible. The headquarters of the Com-
mittee will be at New Delhi. The member-
ship of the Committee is honorary but non-
official members will be entitled to claim 
traveiling allowance for their journeys per-
formed in connection with the meetings of the 
Committee in accordance with the orders on 
the subject in force from time to time. 

Government Advertisements through 
D.A.V.P. 

445. SHRI SHASHI BHUSHAN: Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) the total amount of advertisements 
given by Government through D. A. V. P. to 
the various newspapers being published in 
Hindi, English and Urdu during the last three 
years; 

(b) whether there is a set policy for giv-

ing advertisements to newspapers of various 
languages ; and 

(c) if so, the salient features thereof and 
whether the said policy is strictly followed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) A statement is laid on the Table 
of the House. 

(b) and (c). Yes, Sir. The policy of 
Government is to m'lke increasing use of 
small and medium newspapers, particularly 
those published in Indian languages for 
Government advertisements. In selecting news-
papers and periodicals for the release of adver-
tisements the following factors are kept in view : 

(i) Effective circulation. 

(ii) Regularity in publication. 

(iii) Class of readership. 

(iv) Adherence to accepted principles of 
good journalistic ethics. 

(v) Other factors such as standards of 
production, language and area inten-
ded to be covered within the funds 
available: 

Advertisements are withheld from news-
papers and periodicals which indulge in viru-
lent propaganda inciting communal passions 
or preach violence, or offend socially accepted 
conventions of public decency and morals, 
thus undermining the basic national interests. 

Statement 

1969-70 1970-71 1971-72 

Space Amount Space Amount Space Amount 
in Cms Rs. in Cms Rs. in Cms Rs. 

~~--~-~---

English 7,13,360 50,97,396 10,04,462 74,93,971 10,99,308 79,49,460 

Hindi 8,34,912 23,57,354 11,80,624 35,68,360 10,72,755 37,03,843 

Urdu 4,02,21 I 6,11,345 5,81,829 8,87,200 7,52,491 7,46,650 

Report on Working of film and Television 
Institute of India, Poona 

446. SHRI SHASHI BHUSHAN : Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) whether the Committee appointed to 
enquire into the working of the Film and 
Television Institute has recommended inter 
alia that the status of the Institute should be 

raised to that of an autonomous body and it 
should be linked with the University Grants 
Commission ; 

(b) nature of other recommendations 
made by the Committee ; and 

(c) whether Government have examined 
the recommendations and taken decision on 
each? 

THE DEPUTY MINISTER IN THE 

---------------~ 



69 Written Answer* SRAVANA 11,1894 (SAKA) WntUn Answers 70

MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) s (a) Yes* S ir; the Committee con
sider it advisable to link the Institute with 
University Grants Commission.

(b) A statement is laid on the table of 
the House.

(c) No, Sir, these recommendations are 
under examination, as the report was submitt
ed only on 29,6.72.

Statement

The following ntpr the other main recom
mendations of the Committee appointed to 
inquire into the working of the Film and 
Television Institute of India, Poona:—

(1) Abolition of the existing Advisory 
Committee.

(2) Setting up of an Academic Council 
comprising of the Principal, five 
Professors, four outsiders drawn from 
the Industry, a practising writer and 
a student representative chosen by the 
students.

(3) Setting up of a Consultative Body 
comprising of eleven persons vi«. five 
student representatives, five members of 
the stalT and the Principal to consider 
complaints in respect of administrative 
machinery etc.

(4) (a) The Principal of the Institute 
should be a man intimately connected 
with film-making and be appointed on 
tenure basis only,

(b) appointment of a Registrar to look 
after administrative matters.

(5) Permanent member!) of the staff be 
allowed 'sabbatical* i.e. one year’s 
leave on full pay for every six com
pleted years of service which could 
be utilised by them for the purposes of 
study, travel, creative work, etc.

(6) Stipend for diploma holders for app
renticeship training should be raised 
from Rs. 150/- to Rs. 300/- per month

(7) Refresher courses for the people 
engaged in the film industry should 
become an additional function of the 
Institute,

(8) Scholarship/Stipend should be raised 
from Rs, 75/. to Rs. 250/* p. m.

(9) A relay TV station should be set up 
and studio and transmission facilities 
should be made available at Poona, 
to make the training in the television 
wing more realisitic and effective.

(10) Facilities to students to avail of scho
larships for further studies abroad.

(11) Minimum educational qualifications 
for the admission into the Film Acting 
Course may be raised to Intermediate 
in Arts or Science as against matricu
lation as at present.

(12) A small percentage (10%) of enter
tainment tax and excisc duty should 
be allocated to the Institute.

(13) The Course in Screen-play writing 
should be amalgamated with that in 
Film Direction.

(14) Post of Vice-principal should be 
retained as a promotion post.

(15) Re-organisation of pay scales of teach
ing staff.

(16) To arrange terminal Seminar (Sym
posia) to which outsiders should be 
invited to participate.

(17) To formulate a code of conduct for 
the students.

(18) Viva- Voce examination should be 
conducted for all the courses and not 
only for Acting Course as hither to 
being done.

(19) Guest-lecturers should be paid 
Rs. 100/- for each lecture in addition 
to their expenses, besides other ameni
ties like transport and accommodation 
ctc.

(20) The fees for setting question papers 
and examining answer books should be 
revised to bring in conformity with 
the practice prevailing, in Universi
ties and other technological Institu
tions.

(21) Training at the Institute should also 
be imparled with the use of less expen
sive films—16 mm and Super 8 mm 
films.

wxMnmeadsdtikme of Kbosla Comml—ion 
00 Delhi Police

447. SHRI SHASHI BHUSHAN :
SHRI BIRENDRA SINGH RAO i 

Will the Minister of HOME AFFAIRS
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be pleased to state :

(a) whether Government have taken a 
final dtcision to introduce the set-up of Commi
ssioner of Police in Delhi;

(b) if so, when the Commissioner of 
Police in Delhi shall be appointed ; and

(c) what other recommendation of the 
Kho&la Commission have been acccpted and 
implemented by Government conccining law 
and orders problems in Delhi ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI F. 
H MOHSIN) : (a) No, Sir.

(b) Does not arise.

(c) A statement is laid on the Table of 
the House. [Placed in Library. Ste No LT— 
3236/72].

A. L R. Advertisement* From Kanpur

448. SHRI S. M. BANhRjEE : Will the 
Minister of INFORMATION AND BROAD- 
CASTING be pleased to state :

(a) whether All India Radio is getting 
maximum advertisements from Kanpur ; and

(b) if so, figures for last three years ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL) : 
(a) No Sir.

(b) The Commercial Service from Kan
pur was started from 27th December, l ‘)70. 
The saleable time at Kanput is 75 minutes 
per day. Figures regarding the average daily 
sale of time since 27th December, 1970 arc 
gvien in the attached statement.

Statement

The monthly average daily time sold at 
Kanpur centre of All India Radio is indicated 
below in minutes :—

27.12.l970to 31.12.1070 —  45
January, 1971 —  47
February —  54
March — 53
April —  59
May —  64
June — 60
July —  59
August — 60

September — 65
October —  73
November — 74
December —  69
January, 1972 —  65
February —  61
March —  63
April —  69
May — 70
June —  68
July —  65
August — 73

Amendments in premature retirement 
Roles

449. SHRI S. M. BANERJEE : Will the 
PRIME MINISTER be pleased to state :

(a) whether some amendments have been 
made in the premature retirement rules 
recently ;

(b) whether these amendments pertain to 
the orders issued regarding retirement at the 
age of 50 years, if so, what are those amend
ments ; and

(c) whether representatives of the Cen
tral Government employees were consulted in 
this regard ; and if not, the reasons for the 
same ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM N1WAS MIRDHA) : (a) to
(c). No amendments have been made in the 
rules recently. However, a copy of the instruc
tions clarifying the scope of the rules, issued 
as a result of the deliberations in the meeting 
of the National Council set up under the 
Joint Consultative Machinery is laid on the 
Table of the House. [Plaetd in Library. Sit 
No LT—3227/72].

Payment of Transitional allowance to 
Former Rulers

450. SHRI INDRAJIT GUPTA :
SIIRI PAMPAN GOWDA :

Will the Minister of HOME AFFAIRS be 
pleased to state :

(a) whether Government have decided to 
pay transitional allowance to the ex-Rulers 
after their right to privy purse has been 
abolished ;
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(b) if so, whether Government have taken 
note of the opposition to this move from the 
political parties in the country ; and if so, 
their reaction thereto ,* and

(c) whether any amount has bean actually 
paid ; and if so, the main features and break
up thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PAN!’) : (a) Yes, Sir.

(b) Government have taken all the circu
mstances into consideration and it is proposed 
to make lump sum ex-gratia payment to ena
ble the formci rulers to adjust themselves to 
the changcd circumstances.

(t) No amount has so far been paid.

Recognition of the Role played by Mem-
bers of Indian Independence League 

(Andamans)

451. SHRI INDRAJIT GUPTA : Will 
the Minister of HOME AFFAIRS be pleased 
to state :

(a) whether Government have recognised 
the role played by the Members of the Indian 
Independence league (Andamans) in the free
dom struggle ;

(b) whether any decision has been taken 
to treat the member of the league at par with 
other political sufferers ;

(c) whether Government are considering 
a proposal to raise a suitable memotial in 
Andaman and Punjab for Dr. Diwan Singh 
who was tortured and hanged in Cellular Jail, 
Andamans;

(d) whether Dr. Diwan Singh's name will 
be included in the plate of political martyrs 
who died in the historical Cellular J a i l ; and

(e) whether the ccll in which he died will 
be dedicated to Dr. Diwan Singh’s memory 
during this 25th yeai celebration of Indian 
Independence ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT): (a) and (b). The Members 
of the Indian Independence League are trea
ted at par with members of 1. N. A. for pur
pose* of the benefits admissible to freedom 
fighters,. They win ^  eligible for pension if 
they had suffered imprisonment for a period 
0 months under the scheme of pension

that will come into operation with effect from 
15th August, 1972.

(c) to (e). The matter is under examina
tion.

Production of Road Rollers

452. SHRI NIHAR LASKAR : Will the 
Minister of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state :

(a) whether Government have taken steps 
to boost up the production of road rollers ;

(b) whether Government have any plan 
to import them ; and

(c) if not, how Government propose to 
meet the demand ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.

(b) No, Sir.

(c) The units in production have been 
given adequate licences for raw materials and 
components. One of the units has been 
granted licence to import certain critical 
components in addition to their normal imports 
to enable them to produce additional quanti
ties. Besides, three more new schemes have 
been approved for the manufacture of Road 
rollers.

National Committee for Celebration of
25th year of Indian Independence

453. SHRI SAMAR GUHA : Will the 
Ministei of HOME AFFAIRS be pleased to 
state:

(a) whether a National Committee for 
celebration of the 25th year of the Indian 
Independence has been set up ;

(b) if so, the nature and the composition 
of the Committee;

(c) whether the principle for the program
mes for the celebration have been finally 
drawn out ; and

(d) if so, the main features theteon ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) and (b) A statement 
showing the membership of the National 
Committee for 25th Anniversary of Indepen
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dence U laid on the table of the House. 
[Placed in Library. See No. LT-3228/72}.

(e) and (d). A statement indicating the 
themes and main features of the celebra
tions is placed on the table of the House 
[Placed in Library. See No. LT-3228/72].

Reaction of Sheikh Abdullah on Indo-Pak 
Simla Agreement

454. SHRI SAMAR GUHA * Will the 
Minister of HOME AFFAIRS be pleased to 
state ;

(a) whether the attention of Government 
has been drawn to the rcport»*d reaction of 
Sheikh Abdullah on the Indo-Pak Simla 
Agreement;

(b) whether as a corollary to the provi
sions incorporated in Simla Agreement, he 
demanded withdrawal of prohibitive orders 
against the Plebiscite Front;

(c) whether Sheikh Abdullah expressed 
public gratitude to Pakistan and China for 
supporting the right of self-determination of 
Kashmiris ; and

(d) if so, the reaction of Government 
thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) to (c). Government has 
seen some press reports in this regard.

(d) The reported statements of the Sheikh 
are misconceived and ill-advised.

Production of industrial Machines by 
Engineering Concerns

455. SHRI NIHAR LASKAR : Will the 
Minister of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state>

(a) whether engineering concerns in the 
country have been asked to take up production 
of industrial machines in a big way and keep 
prices down as far as possible ;

(b) if so, the broad outlines of the appeal 
xnade by Government in this regard ; and

(c) the response of the concerns ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) to (c). Production gaps in the various 

industries are constantly reviewed

by the Government with a view to closing 
them and meeting the anticipated requirements 
by setting up adequate indigenous capacity. 
In the rccent past, Press Notes have been 
issued inviting applications for Industrial 
Licences, from prospective entrepreneurs, for 
taking up manufacture of Printing Machinery, 
Flour Milling Machinery, Bottle Making 
Machinery, Plastic Extruders, Leather Machi
nery, Soda Ash Plants and Synthetic Deter* 
gent Plants. Applications as and when recei
ved are processed and necessary clearances are 
granted.

Report Re. Atomic Test in Thar Desert
in Rajasthan for Peaceful Purpose

456. SHRI SAMAR GUHA :
SHRI R. S. PANDEY :

Will the Ministei of ATOMIC ENERGY 
be pleased to state :

(a) whether attention of Government has 
been drawn to a report published in Tokyo 
daily, Ashahi Simbhum and reproduced m 
the Indian papers on 24th June, 1972 which 
informed that India is preparing for an atomic 
test for peaceful purpose in Thar desert in 
Rajasthan this year ; and

(b) if so, the reaction of the Government 
on it ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA GANDHI):
(a) Yes, Sir.

(b) The report that India is preparing for 
an atomic test for peaceful purpose in Thar 
desert in Raja'-than this yeat is baseless.

Regulation of Dally Wages Test Call 
Operators

457. SHRI SAMAR MUKHERJEE: 
w a i  the Minister of COMMUNICATIONS 
be pleased to state :

(a) whethqr Government have decided to 
regularise the Test Call Operators employed 
on daily wages in Class III posts in the Delhi 
Telephone District; and

(b) if so, the reasons for the delay in 
implementing this decision ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA): (a) Nd
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(b) Question does not arise.

Recovery of Chinese and Pak Make Am* 
munition in Marshldabad District of 

West Bengal

458, SHRI SUKHDEO PRASAD 
VERMA :

SHRI HUKAM CIIAND KACH- 
WAI :

Will the Minister of HOME AFFAIRS be 
pleased to slate :

(a) whether a huge quantity of ammuni 
tion of Chinese and Pakistani make has been 
recovered from a house at Kelaharpur village 
in Murihidabad District of West Bengal ; 
and

(l>) if b o , the number of persons arrested 
in this connection and the action taken by 
Government against them ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) According to the 
information furnished by the State Government 
90 rounds of ammunition 1 marked ‘‘Made in 
China” 50 marked "Pak Ordnance Factory”- 
10 Chargers and 2 Hand grenades were reco
vered from the House of one Azahar Hossain 
son of Md. Yusuf Ali at Kaharpara (Ashari- 
adhah), PS Lalgola, District Murshidabad in 
West Bengal.

(b) One person has been arrested and a 
case under section 25/27 Arms Act, 1959 and 
Section 6 (3) of the Explosives Substance Art 
1908 has been registered against him.
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G. B. I. Finding regarding Liquor Deaths 
In Delhi

460. SHRI S. G SAMANTA : Will the 
Minister of HOME AFFAIRS be pleased to 
state :

(a) the findings of the C. B. I. in con
nection with the inquiry of liquor deaths in 
Delhi and New Delhi ;

(b) the action being taken against the 
persons and officers found responsible for the 
tragedies ; and

(c) the steps being taken to see that such 
negligence or wilful acts do not occur in 
future ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI
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F. H. MOHSIN) : (a) C. B. I. has not con
ducted any enquiries regarding liquor deaths 
in Delhi.

(b) and (c). Do not arise.

5000 Telephone Machine* out of order in 
Delhi

461. SHRI S. C. SAMANTA : Will the 
Minister of COMMUNICATIONS be pleased 
to state :

(a) the causes of as many as five thou
sand telephones machines going out of order 
and large number of these connecting wrong 
numbers immediately after the commissioning 
of the new cross bar exchange on the Wes
tern Court side of Janpath, New Delhi ;

(b) whether the equipment was not pro
perly checked up before commissioning ;

(c) the officers and persons responsible 
and action being taken in this connection ; 
and

(d) whether the fault of the system will 
cost the subscribers ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) : (a) 
The teething troubles of a new exchange 
gave rise to some complaints It is not correct 
to say that 5000 telephones went out of order.

(b) Equipment was thoroughly tested 
before commissioning.

(c) Does not arise.
(d> No.

Development of Nuclear Power

462. SHRI S. C. SAMANTA : Will the

Minister of ATOMIC ENERGY be pleased 
to state whether India will examine the possi
bility of West German Pebble-bed type reac
tion as to technological shortout to accelerate 
development of nuclear power ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA GANDHI) : 
The West German pebble-bed type reactor 
concept has been examined m detail by scien
tists of the Bhabha Atomic Research Centre, 
especially because it is an advanced type 
reactor with considerable- potential for deve
lopment. However, this type of reactor is 
not suitable lor the fuel cycle that is being 
followed in India.

Worhlng conditions of M/s. Metal Bos 
Co. Limited

463. SHRI DINEN BHATTACHARY- 
YA: Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether Metal Box Company Limi
ted holds a position of dominance in the 
metal containers industry ; and

(b) if so, its assets, profi s and dividends 
etc., and its shaie of the total container in
dustry in India during the last three yean ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) The information is given as under :

Year Assets Profit
before
tax

Dividend 
on preference on equity 
shares share

Shaie of Company's 
production of tin-con
tainers vis-a-vis coun
try’s production.

Year Percentage

1 2 3 4 5 6 7

(Rs. in crores)

1968*69 18.94 1.90 0.01 0.60 1969 53%

1969-70 20.24 1.26 0.01 0.40 1970 72%
1970-71 23,71 1.69 0.01 0.53 1971 65%
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Memorandum from C.I.T.U. and U.T.U.C. 
regarding restoration of Trade Unions 

Rights In West Bengal

464. SHRI DrNEN BII ATTACH ARY- 
YA : Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) whether the attention of Government 
has been drawn to the memorandum submit
ted to the President of India by a Delegation 
of the West Bengal Committees of CITII, 
UTUC (Lenin Sarani) and the Trade Union 
Co-ordination regarding the restoration of 
democratic and tiade union rights in West 
Bengal ; and

(b) if so, the Governmtnt’s response to 
the memorandum ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. II. MOHSIN) : (a) Yes, Sir.

(b) The memorandum contained allega
tions pertaining to law and order matters and 
has hence been forwaidcd to the Government 
of West Bengal for examination and necessary 
action.

Central Industrial Security Force

465. SHRI J. M GOWDER: Will the 
Minister of HOME AFFAIRS be pleased to 
state :

(a) the number of ex-E. G. Os. and ex- 
Army Personnel employed in the 12 battalions 
of Central Industrial Security Force ;

(b) whether two more battalions have 
been formed during 1071-72 ,■ and

(c) the number of Central public under
takings which have not yet been covered by 
the Central Industrial Security Force ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) The number of ex- 
Emergeney Commissioned Officers employed 
In the CISF is 89 and the number of other 
ex-Army Personnel is 1,221.

(b) Seven battalions were sanriioued 
during 1971-72, in addition to the 7 which 
had been sanctioned in 1909-70. Three more 
battalions have been sanctioned in 1972-73.

(c) Approximately 60,

Modernisation «f Fotee in States

466. SHRI J, M. GOWDER a Will the

Minister of HOME AFFAIRS be pleased to 
refer to the reply given to Unstarred Question 
No. 1571 on the 24th November, 1971 regar
ding assistance to States for modernisation of 
Policc Forces and state :

(a) in how many States the Police Forces 
have been modernised ; and

(b) how the Central Government ensure 
that the financial assistance given is spent 
actually in achieving the objective }

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SIIRI 
F. H. MOHSIN) : (a) and (h). The Moder
nisation of State Police Forces is a process 
which will continue for a long period. The 
Government of India gives financial assistance 
to the State Governments for different pur
poses in this connection. Utilisation reports 
are obtained from the State Governments to 
ensuie that the ijnancial assistance given by 
the Central Government is spent for the pur
pose for which it is made available.

Higher price of cement in North Bihar

467. SHRI HARI KI.SHORE SINGH : 
Will the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH- 
NOLOGY be pleased to state :

(a) whether cemcnt is selling at Rs. 15 
to Rs. 22 per bag tn large areas of North 
Bihar, especially at Sitamarhi ; and

(b) if so, the r«-a«ons therefor and the 
steps taken by Go\ernmeul to rectify the 
situation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Due to lack of sufficient com* 
munication facilities, normally North Bihar 
does not receive adequate supplies. One of 
the mam contributing factors being absence 
of adequate rail links ovet the river Ganges 
connecting the North with South Bihar. The 
Japla ccment factory in South Biliar remained 
closed in 1971 and this has further aggrava
ted the supply position in Bihar. Suitable 
measures have been taken to augment supp
lies to this region. These include ci cation of 
cement dumps and terminal stations for rail- 
cum-road movements at Ban rani, Patna and 
Varanasi to facilitate road movements from 
these stations to North Bihar. The Govern
ment of Bihar have also promulgated Cemcnt 
Control Order in July, 1972 by which the 
State Government now controls both appoint-

^  .



ment of stockists and thrir sales. With the 
re-opening of Japla cement factory from 5th 
July, 1972 it ia expected that the supply posi
tion will improve further.

Response to liberalisation of Licensing 
Policy

468. SHRI HARI KISHORE SINGH : 
SHRI D. K. PANDA :

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether there has been a poor res* 
ponsc to Government''! new policy of libera
lising licensing in 54 key industries ;

(b) if so, the reasons therefor ; and

(c) the steps taken by Government to 
ratify the situation ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHES1IW\R PRASAD) :
(a) Government consider the response to 
the policy of liberalisation in respect of fuller 
utilisation of existing capacity in 54 specified 
industries to be quite satisfactory as the follow
ing figures of applications received m this 
regard would indicate :

Applications from Larger industrial 
houses and foreign companies 
requiring reference to the Task 
Force ..  . . 1 8 3

Applications fiom other 
entrepreneurs .. 378

561

(b) and (c). Do not arise.

Aid to Small Scale Industries from World 
Bank

469. SHRI PURUSHOTTAM KAKOD-
KAR :

SHRI SHRIKISHAN M ODI:

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether the World Bank has agreed 
to allocate 15 million Dollars to small-scale 
industries;

(b) whether the World Bank has sanc
tioned this amount; and
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(c) if so, how this amount will be utilised 
to promote small industries in India ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) A proposal for obtaining World Bank/I. 
D A.’s assistance for the small scale indus
trial sector is at present at a preliminary 
stage of consideration with the World Bank.

(b) and (c). Do not arise.

Nuclear Power Plant ia  Goa

470. SHRI PURUSHOTTAM KAKOD-
KAR s 

SHRI D. K. PANDA :

Will the Minister of ATOMIC' ENERGY 
be pleased to state :

(a) wliethei Government are considering 
to set up a Nuclear Power Plant in Goa ; if 
so whether experts visited the territory j

(b) if so, the jesult of the suivey report ;
and

(c) when the final decision in this regard 
is likely to be taken ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
LLbCTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI) : (a; and (b). The Site Selection 
Committee appointed by the Department of 
Atomic Energy is examining the question of 
selection of suitable sites for the setting up of 
Nuclear Powei Stations in the Western Elec
tricity Region, which includes the territory of 
Goa. The Committee has not yet visited the 
territory.

(c) A final decision can be taken only 
after the Report of the Site Selection Commi
ttee is received anti considered by Govern
ment.

Process developed by National Physical 
Laboratory for fabricating and recondi-
tioning of Cathode-ray Tube and TV Tubes

471. SHRI PURUSHOTTAM KAKOD-
KAR :

SHRI P. GANGADEB:

Will the Minister of INDUSTRIAL DE
VELOPMENT AND SCIENCE AND TECH
NOLOGY be pleased to state :

(a) whether three scientists oftheNatio-
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nal Physical Laboratory have developed a 
process for the fabrication and reconditioning 
of cathode-ray tubes and T. Vt tubes ; and

(b) if so, whether this will be a major 
brcak>through in India’s electronics industry ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMAN- 
IAM) : (a) Yes, Sir.

(b) The indigenous cathode-ray tul>es 
may boost the oscilloscope manufacturing 
industry in particular and the electronic 
instrumentation industry in general. The 
smaller picture tubes of 9", 12" or 16" when 
manufactured based on the technology develo
ped by National Physical Laboratory (NPL) 
may help in bringing down the* cost of TV 
sets specially of the smaller sizes.

Indo-Freoch Agreement la Space Research

472. SHRI PURUSHOTTAM KAKOD- 
KAR :

SHRI K. LAKKAPPA :

Will the Minister of SPACE be pleased to 
state :

(a) whether the proposed Indo-Frencli 
agreement for collaboration in spacc research 
is likely to be amended ;

(b) whether details of other aspects of 
collaboration in space research have been 
worked out j and

(c) the reasons lor amending the space 
pact ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
SPACE (SHRIMATI INDIRA GANDHI) :
(a) to (c). India and France have had extre
mely fruitful collaboration in the area of 
space research ever since 1963 when the first 
Indo-French joint experiment involving the 
firing of a rocket with sodium vapour payload 
was conducted at the Thumbs Equatoiial 
Rocket Launching Station, In April 1972 the 
Indian Space Research Organisation (ISRO) 
•ad the Centre National D’Etudes Spatiales 
(CNES) have decided to set up a joint commi- 
*s5on “ d w<>rWttg groups to undertake detailed 
otaminatkm of the possibilities of collabora
tion in various fields between ISRO AND 
ONES.

Joint Sector concept

473. SHRI K. LAKKAPPA :
SHRI P. GANGADEB :

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether Government propose to make 
a clearer enunciation of the “Joint sector” 
concept ;

(b) whether Industry Ministers of the 
States met and discussed this matter ; and

(c) if so, the outcome of the discussion ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) i
(a) Guidelines regarding the concept of the 
joint sector have been announced through a 
Press Note issued by the Department of 
Banking m May, 1971. Vaiious aspects of the 
matter are, however, under consideration.

(b) No, Sii.

(c) Does not arise.

Diffusion of Ownership of Newspapers

474. SHRI K. LAKKAPPA :
SHRI P. GANGADEB :

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state :

(a) whether the Ministerial Committee 
on diffusion of ownership of newspapers has 
submitted its report to Government ; and

(b) if so, when the final decision in this 
regard is likely to be taken ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) Yes, Sir.

(h) It is under consideration.

Payment of Pension to Political Sufferers

475. SHRI JAGANNATH MISHRA j 
Will the Minister of HOME AFFAIRS be 
pleased to state :

(a) the number of political suffered who 
are paid pension from the Central Exchequer; 
and

(b) the number of political sufferers 
whose pension is paid from the State Exche
quer ?
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THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) 272 person* are paid 
Rs. 45,420/-p. m. In addition an amount of 
Ra. 12,000/«per year h paid lo 13 descendents 
of those who took part in 1857 movement.

(b) The information is being collected 
from the State Governments and will be laid 
on the Table of the House as soon as it is 
received.
G I. A. Activities in Eastern Region of 

India
476. SHRI JAGANNATH MISHRA : 

Will the Minister of HO ME AFFAIRS be 
pleased to state :

(a) whether any enquiry was ordeied to 
find out the* extent of C. I. A. activities in 
Eastern Region of India , and

(b) if so, the results theioof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI I*. H. MOHSIN) : (a) and (bj.
The Government keeps a watch on the 
activities of foreign intelligence organisation, 
including the C. I. A. It will be appreciated 
that it would not be in the public interest to 
disclose the information in the possession of 
the Government oi the details of what the 
Government does to counter the activities of 
such organisations.

Promotion of Tehsildars in Andhra 
Pnuleah

478. SHRI K. RAMAKRISHNA
REDDY : Will the PRIME MINISTER
be pleased to state :

(a) whether Government of India gave
its concutrence to the Government of Andhra 
Pradesh lor issue of G. O. Ms. 2084 Revenue 
dated JOth November, 1961 with regard to 
preferential treatment to junior Andhra
employees in Revenue Department;

(b) whether final common Gradation
List of Tehsildars of Andhra and Telangana 
as on lat November, 1956 was published in 
December, 1970 with the Central Government's 
concurrence ;

(c) if so, how were the promotions made 
from Tehsildars to Deputy Collectors during 
the period last November, 1956 to December
1970 ; and

(d) whether during this period some 
junior Andhra Pradesh Officers were included

in IAS in contravention of the final common 
Gradation List and whether Government 
propose to include into IAS cadre, the senior 
Telangana Officers who were deuied justice 
so far ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : (a) No 
Sir. The Ontial Government informed the 
State Government that the piovisional grada
tion list would have to be published and 
representations theie against invited for consi
deration by the appropriate Advisory Commi
ttee. It was also clarified that on the basis of 
the provisional gradation list promotions could 
be made but surh promotions would be of 
interim nature liable foi review on the publi
cation of thf final gtadarion list.

(b) Yes Sir

(c) The Government of Andhra Pradesh 
have intimated that the promotions wet e made 
on the basis of the piovisional Common G ada- 
tion List of Tehsildars as on 1st November, 
1956 approved in their G O. Ms. No, 64 
General Administration Department dated 
21st January, 1964.

(d) The State Government have stated 
that the officers who were Tehsildars on 1st 
November, 19% became eligible for considera
tion for the Indian Administrative Service 
selections only in 1969. In accordance with 
the provisions of the Indian Administrative 
Service (Appointment by Promotion) Regula
tions, 1955, the selection committee met in 
December, 1969 and prepared a list of 22 
officers who wet e considered suitable for promo
tion to the Indian Administrative Seivice. The 
list Prepared by the Selection Committee was 
approved by the Union Public Service Commi
ssion on the 22nd July, 1970 from which date 
it became the select list. Appointments to the 
Indian Administrative Service of State Civil 
Service officers included in the select list are 
to be made in the order in which their names 
appear in the current sclcct list. Appoint-* 
ment of the first two officers in the current 
Select List to the Indian Administrative 
Service b> promotion has accordingly by 
notified on the 7th January, 1972. The new 
Select List will be picpured on the basis of 
the finalized gradation list of the members of 
the State Civil Service and appointments to 
the Indian Administrative Service, after it 
(the new Select List) comes into force, will be 
made with reference thereto.



89 Written Antwm SRAVANA 11,1*94 (UKA) Wnttm Aaswm 90

Report on Study Team oa W«rt Bengal 
Film Industry

479. SHRI PRIYA RANjAN DAS 
MUNSI : WiU the Minister of INFOR
MATION AND BROADCASTING b<- pleased 
to state :

(a) whether any report of the study team 
of Information and Broadcasting Ministry 
sent to Calcutta last month with regard to 
film industry has been received by the 
Ministry;

(b) if so, whether any specific measure 
or recommendation has been prescribed by 
the report; and

(c) if so, the main features there6f ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) No, Sir. The team is due to 
submit its report by September, 1972.

(b) and (c) Do not arise.

Amount Sanctioned For T. V. Centres in 
States

480. SHRI PRIYA RANJAN DAS 
MUNSHI : Will the Minister of INFOR

MATION AND BROADCASTING be 
pleased to state:

(a) the amount sanctioned by Government 
for the construction of Television Centres in 
the States ;

(b) the broad outlines of the Centres 
already functioning in the country ; and

(c) the Centres likely to be opened in 
the near future ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL):
(a) The information is given in the attached 
statement.

(b) Delhi TV Station u> the only Centre 
functioning in the country at present. This 
has a range of 60 kms. around Delhi and 
provides an area coverage of 11,300 sq. kms. 
population coverage of 71 lakhs.

(c) Bombav, Srinagar and Amritsar TV 
Stations ore expected to come up before the 
dose of 1972. Lucknow (with relay facilities 
at Kanpur), Calcutta and Madras TV Stations 
are expected to come up before the end of 
1973-74 and two off-air relay stations at 
Durgapur and Asansol by 1975.

Statement

S. No. Name of State Name of the TV Station Amount sanctioned for the
project (Rs. in lakhs).

1. Maharashtra Bombay/Poona 223.67

2. Jammu and Kashmir Srinagar 204.78

3. Punjab Amritsar 75.60

4. West Bengal ( i)  Calcutta 190.59
(ii) Off-air Relay Stations at

Durgapur and Asansol. 110.40

5. Tamil Nadu Madras 182.76

6. Uttar Pradesh Lucknow/Kanpur 300.33

7. Delhi Deihi-Auginentation of faci
lities of Delhi TV Centre. 424.95

Enstractiotts given to State Ctavevnanents 
to Appoint High-Powered Committees to 

Screen Cnees Against Officers

481. SHRI PRIYA RANJAN DAS 
MUNSHI: Will the PRIME MINISTER be 
pleased to State

(a) whether Government have issued any 
instructions to the State Governments for 
appointing high-powered Committees to screen 
the eases of such officers whose general 
reputation was bad, bad bad confidential re
ports and whose integrity certificates had been 
withdrawn to retire them compulsorily ; and
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(b) if so, the contents thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS JtflRDHA) : (a) and 
(b) Sub-rule (3) of Rule 16 of the AM 
India Services (Death-cum-Retirement Bene
fits) Rules, 1958 piovides that the Central 
Government may, in consultation with the 
State Government concerned, retire in public 
interest, a member of an All India Service 
who has completed 30 years of qualifying 
service or has attained the age of 50 years. 
The Central Government hah issued instructions 
to the State Governments regarding the proce
dure and criteria to be followed while recom
mending the xetirement of the members of 
the All India Services in public interest. 
These instructions, inter alia, provide for the 
constitution of Committees of senior officers 
of the State Governments for reviewing the 
cases of members of the All India Services 
attainding the age of 50/55 with a view to 
determining their suitability for continuance 
in service. The recommendations of the 
Committees are forwarded by the State 
Governments with their views to the Central 
Government, which takes the final decision.

Special Stamp on Golden Jubilee of
International Union of Railways

432. SHRI RAM KANWAR : Will the 
Minister of COMMUNICATIONS be pleased 
to state :

(a) whether Government were to release 
special stamp on the occasion of the golden 
jubilee of the International Union of Rail
ways ;

(b) whether release of the itamp was put 
off at the eleventh hour ; and

(c) if bo, reasons thereof ?

THE MINISTER OF COMMUNI
CATIONS (SHRI H. N. BAHUGUNA) : (a) 
and (b). Ye*, Sir.

(c) The Railway Board sent A poster de
sign prepared by a French artist for the golden 
jubilee of the International Union of Rail
ways and requested to adopt the same on the 
btamp to be brought out on this occasion. As 
usual while designing the stamp the signature 
of the artist was not incorporated. The stamp 
was ready to be issued on the 8th June, 1972.

French artist desired that his signature should 
appear on the stamp. The artist, however, 
later on agreed to allow his design to be 
adopted within his signature provided due 
acknowledgement is given in the publicity 
folder. I  he stamp was finally issued on the 
30th June, 1972.

National Postal Code

483. SHRI RAM KANWAR : Will the 
Minister of COMMUNICATIONS be pleased 
to state ;

(a) whether the Posts and Telegraphs 
Department is considering the adoption of a 
National Postal Code for ensuring a quick 
delivery of mail in the country , and

(b) the main feature thereof ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) : (a) 
Yes, Sir

(b) A statement containing main features 
of the Postal Code System is being placed on 
the Tabic of the Lok babha. A copy thereof 
is attached

The P and T Department has decided to 
introduce a code number for all delivery 
post offices. This system will be introduced 
from 15. 8. 1972, the 25th anniversary oi 
Independence. In the initial stages the num
bering will not extend to extra-departmental 
Branch Post Officcs. Similarly, the public will 
be advised and expected to wiitc the full 
address as at present during the transitional 
stage and add the PIN code number as the 
last line in the address.

The country has been divided into eight 
Postal regions and to each region a number 
has been assigned which will be the first 
digit of the six-digit-numbers of Post Offices 
in that region. The Regional Numbers are 
distributed as follows :

No. 1 comprises of Delhi, Haryana, Punjab,
Himachal Pradesh and J
andK.

» » Uttar Pradesh

3. it ^ Rajasthan and Gujarat

4. » Maharashtra and Madhya
Pradesh

M M Mysore and Andhra

»* M Tamil Nadu and Kerala
The release was postponed as the West Bengal, Assam, Orissa,
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Arunachal, Meghalaya, Nagaland, 
Mizoram, Manipur, Tripura and 
Sikkim

8. Comprises of Bihar

The second digit indicates a subregion ai 
well as a routing process. The third digit 
pinpoints a definite area in each region and 
indicates the post offices contained therein.

The next three digits in each six-digit 
number pinpoint specific post office. AU Post 
Offices to be opened in future as delivery 
offices will be given a number at the time of 
its opening. All the present Zonal delivery 
numbers are made an integral part of the 
code without any change in them.

Since Geographical knowledge for each 
sorter will not be necessary under the Code, 
the job at that level will bccome easiet.

As an example the Delhi town delivery 
district is being given a number 110. New 
Delhi No. 11 will, therefore, be 110011, or 
Madras No. 7 will be Madras 600007.

Directories showing the PIN Code num
ber of all delivery Post Offices will be made 
available for sale to the publicJiike Post 
Office Guides.

Opening of P. G. Os on Loss Basis in 
Backward Areas

484. SHRI RAM KANWAR j
SHRI P. NARASIMHA REDDY :

Will the Minister of COMMUNI
CATIONS be pleased to state :

(a) whether the Posts and Telegraphs 
Department has liberalised a policy for open
ing Public Gall Offices on a loss basis in 
Hilly and Backward areas ; and

(b) the places where such Offices are 
being opened and the likely loss to be in
curred by the Public Exchequer ?

THE MINISTER OF COMMUNI- 
CATIONS (SHRI H. N BAHUGUNA) : (a) 
Yes, Sir.

(b) Specific proposals have been called 
for from the Circles. The amount of loss that 
may be incurred on such schemes will be 
known after the specific proposal* are examined 
and sanctioned.

Alleged Victimisation of S a tfo f Delhi Tele-
phone* over defect** «

485. SHRI RAM KAtfWAR * Will the

Minister of COMMUNICATIONS be pleased 
to state :

(a) whether the Administrative Staff 
Union of the Delhi Telephones has complained 
to Government that members of Staff are 
being victimised by certain Officers on public 
complaints over the defective accounting 
system ;

(b) if so, the reaction of Government in 
this regard ;

(c) the broad outlines of various compl
aints received from the subscribers about the 
defective billing and action, if any, usually 
taken when such complaints arc received ; 
and

(d) the nature of complaints which are 
still to be disposed bv thr Delhi Telephone 
Office ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) : (a) 
and (b) Yes, Sir but the charge of victimis
ation contained therein is not correct.

(c) The subscribers complaints generally 
fall under the following broad categories :

1. Alleged excessive metering of local 
calls.

2. Bilb for accessories allegedly not pro
vided.

3. Bills for trunk calls allegedly not made 
by the subscriber.

4. Incorrect valuation of trunk calls ari
sing from alleged incorrect timing or 
classification of the calls.

5. Wrongful disconnection of telephone 
despite payment.

The complaints are investigated and if 
found justified, relief is afforded.

(d) Reccipt and disposal of complaints is 
a continuous process. The nature of complaints 
is mentioned in (c) above.

Joint sector as a part of Industrial 
Policy

487. SHRI BIIOGENDRA JHA : Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state :

(a) whether Government have drawn up 
a new proposal for the creation of a joint 
sector as a part of the new industrial policy ; 
and
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(b) if so, in what tesprct and to what 
extent it deviates from the Industrial Policy 
Resolutions of 1948 and 1956 ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) The concept of the ‘Joint Sector' crys
tallised in the recommendations of the Indus
trial Licensing Policy Enquiry Committee. 
Government have accepted this concept in 
principle while announcing its revised licen
cing policy in February, 1970. It envisages a 
greater degree of participation in manage
ment, particularly at the policy level, by the 
public financial institutions m those projects 
which have received substantial assistance 
from these institutions. It has been decided 
that the public financial institutions should 
have the option in such cases to convert loans 
and debentures issued in future, either wholly 
or partly, into equity within a specified period 
of time. Also, where in respect of loans/deben
tures given m the past, there is a default, the 
financial institutions concerned whould have 
the discretion to negotiate conversion. Clear 
norms and guidelines in this regard have al
ready been issued and announced through a 
Press Note in May, 1971.

(b) As a perusal of paragraphs 8 and 10 
of the Industrial Policy Resolution of 1956 
will show, this concept of the ‘Joint Sector’ 
is consistent with that Rejolution.

Pilferage of Poetal Stamps from Mailed 
Covers

488. SHRI BHOGENDRA JHA : Will 
the Minister of COMMUNICATIONS be 
pleased to state :

(a) whether Government are aware of 
news published in the daily Indian Nation 
of Patna dated the 25th June, 1972 regarding 
the large scale pilferage of postal stamps 
affixed on mailed covers ; and

(b) if so, the broad outlines thereof and 
Government’s reaction thereto ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA): (a) 
Yes.

(b) On 19-6*72 it was reported to Post- 
master-General that the staff reporter of 
Indian Nation had found on the roadside 
in Cbandmari Mohalla, Patna, some letter* 
with postage stamps apparently removed* 
The matter was immediately reported by

Postmaster-General to Bihar C.I.D. authori
ties who are investigating it.

Shifting of Ashokft Paper M ills Ltd., 
Darbhanga to Assam

489, SHRI BHOGENDRA JHA: Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state:

(a) whether Government are aware that 
the people of Darbhanga in Bihar are oppos
ing the shifting of already installed paper 
plant (Ashoka Paper Mills L td ) fiom Ra
in eshwar Nagar (Darbhanga) to Assam ;

(b) if so, Government’s reaction thereto :
and

(c) whether it is proposed to amend the 
present proposal by allowing the formerly in
stalled paper plant to remain at Rameshwar 
Nagar and to shift only the Pulp plants to 
Assam ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD):
(a) No, Sir.

(b) and (c). Do not arise.

Direct Telecommunication link with 
Russia

490, SHRI M. S. SANJEBVI RAOi 
SIIRI NAWAL KISHORE

SHARMA :

Will the Minister of COMMUNICA 
TIONS be pleased to state J

(a) whether there is a proposal to have 
direct telecommunication link with Russia 
and

(b) if so, the broad features of the pro
posal ?

THE MINISTER OF COMMUNICA- 
TIONS (SHRI H. N. BAHUGUNA): (a) 
and (b) High frequency telecommunication 
link* between India and U.S.S.R are already 
in existence. However, a proposal for setting 
up a microwave troposcatter link between 
India and U.S.S.R. is also under considera
tion.

T. V. Centre at Madras

491, SHRI ARVIND NETAM: W31 
the Minister of INFORMATION AND
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BROADCASTING be pleased to state :

(a) whether Government have sanctioned 
a sum of Rs. 37 lakhs for the proposed T. V. 
Centre at Madras ; and

(b) if so, the broad features of the 
Scheme ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL) :
(a) and (b). A TV Station is being set up at 
Madras at a cost of Rs. 182.76 lakhs. The 
sanction recently issued for Rs. 37 lakhs is 
for the construction of the buildings for the 
TV Studios.

The Station will have a 10 kw transmit
ter and will cover an area of 20,000 sq. 
kilometres and a population of 61 lakhs. The 
building work for the TV Station has been 
entrusted to Tamil Nadu P.W.D. The Station 
is expected to be commissioned by Decem
ber 1973.
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Memorandum submitted by &&F, Jawtns 
against high Handedness of High Officials

496. SHRI HARI SINGH :
SHRI BIREN DUTTA :

Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) whether the Border Security Force 
jawans have submitted any memorandum to 
Government against the high-handedness of 
high officials ;

(b) if so, whether the said memorandum 
would be placed on the Table of the Houj>e; 
and

(c) the action taken by Government so 
far after considering the said memorandum ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F . H. MOHSIN) i (a) No, Sir.

(b) and (c). Do not arise.

Proposal to set up Career Management 
Units In various M inistries and Depart* 

ments

497. SHRI HARI SINGH : Will the 
PRIME MINISTER be pleased to state 
whether Government have proposed to set up 
Career Management Units in the various 
Ministries and Departments to prepare the 
right type of Officers for the right jobs ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) s Yes, 
Sir. Career Management Cells are being set 
up in various Ministries/Departments foi 
collection of Job data and preparation of Job 
Qualification Standards of positions of Under 
Secretary to Joint Secretary and equivalent 
levd with the ultimate objective of facilitating 
selection of right type of officers for each job. 
*The job analysis being undertaken docs not 
extend to scientific or technical posts.

Supply of faulty Gables by International 
Telegraph* and Telephone Corporation of 

U .S . A.

498. SHRI P. K. D EO : Will the
Minister of COMMUNICATIONS be pleased 
to state ;

(a) whether the International Telegraph 
m a  Telephone Corporation of the United

Wfcrtfed fcttby cfcfc, *  lttdUk.

(b) whether Government have taken up 
this issue with the 1. T. T. ; and

(c) the reaction of the I. T. T. ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) : (a) 
No—No Cablet, have been purchased from 
M/s I. T. T.

(b) Does not ansc.

(c) Docs not arise.

Difficulties faced by Small Scale Indus* 
tries in West Bengal

4W. SHRI JAGADISH BHATTA- 
CHARYYA : Will the Minister of INDUS
TRIAL DEVELOPMENT AND SCIENCE 
AND TECHNOLOGY be pleased to state :

(a) the difficulties faccd at present by the 
industries, particularly the small scale indus
tries in West Bengal ; and

(b) the steps Government propose to 
remove those difficulties ?

THE DEPIH Y MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). A statement is laid on the 
Table of the House. [Placed m Library. Set 
No. LT—3230/72].

100—K. W. Broadcast Transmitter pro-
duced by Bharat Electronics

500. SHRI RAJ DEO SINGH.
SHRI K. BALADHANDAYU- 

THAM :

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to state :

(a) whether the Bharat Electronics has 
produced a 100—K. W. broadcast transmit
ter ;

(b) whether Bharat Electronics is now in 
a position to meet the entire medium wave 
requirements of the A.I.R.;

(c) whether it has produced medium 
wave broadcast transmitter of one and 
10—KW ; and

(d) if so, whether Government have a 
programme within Fourth Five Year Plan to 
cover each and every part of the country with 
the net work of transmitting Stations ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND
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BROADCASTING (SHRI I. K. GUJRAL) :
(a) to (c). Yes, Sir.

(d) About 80% of thf population is 
expected to be covcred by medium wave 
broadcasts by the rrnl of Fourth Plan. The 
coverage will be further extended during the 
Fifth Five Year Plan.

National Educational Grid

501. SHRI RAJDEO SINGH x WiUthe 
Minister of SPACE be pleased to state :

(a) whether the Electronic System Divi
sion of the Indian Space Research Organisa
tion has proposed for the establishment of 
a national educational grid or a national 
information grid based on a satellite-terrestrial 
hybrid system to feed a television set in every 
village; and

(b) if so, Government’s thinking into it ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERfiY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) : (a) and (b). A Satel
lite Instructional Television Experiment 
aimed at providing educational and instruc
tional television broadcasts to about five 
thousand villages in various parts of the 
rountry is being undertaken. The experiment 
which is expected to commence about mid- 
1974 will provide a system-test of a hybrid 
systotn using a satellite in combination with a 
ground net-work for television transmission 
and reception.

Applications from West Bengal and Bihar 
for Licences

502. DR. RANEN SEN: Will the 
Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state :

(a) the number of applications for indus
trial licences received from West Bengal and 
Bihar from January to July, 1972 ; and

(b) the names of the applicants and other 
features of the applications ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD):
(a) The number of applications for Industrial 
licences received for West Bengal and Bihar

during the period from 1-1-72 to 30-6-72 is 
113 and 42 respectively. The required figures 
for the month of July, 1972 have yet to be 
compiled ;

(b) The particulars of the pending appli
cations arc normally not disclosed.

Alleged nepotism in Delhi TV Centre

503. DR. RANEN SEN » Will the Minis
ter of INFORMATION AND BROAD- 
CASTING be pleased to state :

(a) whether staff in the Delhi TV Centre 
are agitated over eases of nepotism practised 
in the TV Centre and here have complained 
to the Minister and threatened stoppage of 
work ; and

(b) if so, whether Government have gone 
into their complaints and taken necessary 
steps ?

THE MINISTER OF SI ATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL):
(a) No, Sir.

(b) Does not arise.
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Department of C. R. P. and B. M. P. 
Against Tribes In Tripura

506. SHRI DASARATHA DEB : Will 
the Minister of HOME AFFAIRS be pleased 
to state :

(a) whether Government of Tripura took 
prior sanction of Government of India before 
deploying C. R. P. and B. M. P. against the 
Tribats of Charupamura village in Tripura ;

(b) whether Central Government are 
aware that the village of Champamura (Tri- 
bals) was raided by the C. R. P. and 13. M. P. 
on the 25th and 26th May, 1972 and the 
huts of tribals were damaged and their belong* 
ings looted, tribal women and girls were 
beaten by the police and indiscriminate arrests 
of men and women were made ; and

(c) if so, whether Government proposed 
to probe the police and C. R. P. atrocity 
perpetrated against the tribals of G'hampa- 
mura ?

THE DEPUTY MINISTER IN THE
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MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) No, Sir. Once the 
C. R. P. or any armed police battalion is 
placed at the disposal and for the assistance 
of a State Government/Union Territory, no 
further sanction needs to be obtained from 
Government of India for the use of such 
police within the State Union Territory.

(b) and (c). Reports of illicit distillation 
being canied on in village Champamura were 
received by the local police and a party of 
local police raided the village on 25th May, 
1972. A large number of instruments of 
illicit distillation were recovered. The police 
party was attacked by a crowd of about 160 
men and women of the village. Three S. Is , 
one A  S. I., one Constable and one Home 
Guard received injuries. A police party 
headed by a Dy. S. P. accompanied by one 
company of the B. M. P. raided the village 
on 26th May, 1972 and arrested two men and 
8 women who had been identified as having 
taken pari m the attack on the police paity 
on the previous dav. There has been some 
propaganda regarding this incident and an 
enquiry has been ordcrt d into the same which 
is being conducted by the Additional District 
Magistrate.

Report of Expert Team for starting Paper 
Mill in Tripura

507. SHRI DASARATHA DEB : Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state :

(a) whether Government had deputed an 
Expert team to investigate the possibility of 
starling a Paper Mill in Tripura recently :

(b) whether the team has submitted any 
report to Government; and

(c) if so, the outlines of their findings ?

THE DEPUTY MINIS rER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) No, Sir.

(b) and (c). Do not arise.

Shortage of Postal Stationery ia  
Tripura

508. SHRI DASARATHA DEB : Will 
the Minister of COMMUNICATIONS be 
pleased to state t

(a) whether Government are aware that

there has been a serious shortage of Postal 
stamps, envelopes and inland letters in Tripura 
for the last two months ;

(b) if so, steps being taken to overcome 
these difficulties ; and

(c) the reasons for the shortage ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) : (a) to
(c). There had been shortage of stamp of 
Rs. 2 denomination for one day and partial 
shortage of stamp of 2 paise demonination on 
the 6th, 7th and 8th June, 1972 only at 
Agartala H. O. during the last two months. 
The shortage of stamps of Rs. 2 denomination 
wa*. met by combining stamps of other deno- 
minations.

As itgards 2 paise stamps, there was a 
small stock of 390 stamps which was repleni
shed immediately hum neighbouring H. Os. 
In the meantime, s»upphe» had also been 
received by the local treasury from the Con
troller of stamps Nusik Strict instructions 
have been issued to all concerned to see that 
in future advance action is taken to avoid any 
sort of shortage of supply of stamps and postal 
stationery.

Pending Applications from Kerala for 
Licences for starting Industries

500. SHRI N. SREEKANTAN NAIR : 
Will the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECHNO 
LOGY be pleased to state:

(a) whether many applications for licence 
to start industries in Kerala, submitted by 
Government of Kerala and other Agencies, 
are pending with the Central Government and 
if so, the number and nature of such applies* 
tions ; and

(b) whether in view of the acute educated 
unemployment problem in the State the 
Central Government propose to give special 
consideration to these applications ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) No applications submitted by the Govern
ment of Kerala for permission to start indus
tries in Kerala is pending. However, five (5) 
applications submitted by the Kerala State 
Industrial Development Corporation and 
twenty (20) applications (rom other parties for 
licences to start industries in Kerala arc pen
ding, the bulk of them being of recent origin 
as the following statement shows :
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Sl.No. Year of Application No. of applica
tions pending

1.

2.
3.

4.

1969

1970

1971

1972 
(upto 30.G.72)

1

2

8

14

25

The details of pending applications such as 
items of manufacture involved and names of 
parties, are not normally disclosed.

(b) Every effort is made to considci app
lications from all the States as expeditiously 
as possible.

Cross-Bar Switching Equipment in Kerala

510. SHRI N. SREEKANTAN NAIR : 
SHRIMATI BHARGAVI THAN- 

KAPPAN :

WU1 the Minister of COMMUNICA
TIONS be pleased to state :

(a) whether any team of Experts has visi
ted the various states to find out suitable sites 
for setting up of a Gross Bar Switching Equip
ment Unit and, if so, the recommendations of 
the team :

(b) whether the team of Experts has 
recommended Palghat in Kerala as the most 
suitable place to set up the project ; and

(c) if so, when the project is being started 
at that site ?

THE MINISTER OF COMMUNICA- 
TIONS (SHRI H. N. BAHUGUNA) : (a) to
(c). A team of experts visited a number of 
States primarily to recommend the site for the 
location of the 2nd (second) switching 
factory.

Their recommendations are under conside
ration of the Government.

Employment Oriented Additive Plan for 
the State of Kerala for 1972-73

51K SHRI N. SREEKANTAN NAIR : 
DR. HENRY AUSTIN :

the Minister of PLANNING be 
p ra m  to state : <

(a) whether Government of Kerala have 
proposed an Employment Oriented Additive 
Plan for 1972-73, and if so, the assistance 
sought for by the State ; and

(b) whether the Central Government have 
examined the Plan ; if so, the decision taken 
thereon ?

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) and (b). Yes, Sir. At 
the time of the formulation of the State annual 
Plan 1972-73, the Government of Kerala 
forwarded Employment Oriented Programme 
costing Rs. 43 ciores of which Rs. 14.8 crores 
weir sought as Central assistance. These pro
posals were examined in the Planning Commi
ssion. Keeping in view the telative importance 
of the various schemes suggested by the 
Kerala Government, an outlay of Rs. 40 
lakhs has been provided for Minor Irrigation 
Programme and Rs. 3 lakhs for Soil Conser
vation Schemes in tribal blocks and Harijan 
areas in the approved State Annual Plan out
lay of Rs. 64 crores to be financed by 
Rs. 33.95 crores of Central assistance and 
Rs. 30.05 crores of State resources. Further 
additional special employment schemes with 
an outlay of Rs. 356 lakhs have been approved 
for the current year, for which Central assis
tance amounting to Rs. 108 lakhs in the form 
of grant will be given to the State Government, 
the balance to be raised by the State Govern
ment.

Closure of Industries in Gujarat

512. SHRI VEKARIA:
SHRI D. P. JADEJA :

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) the number and names of industries 
closed in Gujarat during the last three years, 
year-wise ;

(b) the reasons for their closure ; and

(c) the steps being taken to re-open 
them ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) to (c). The information has been called 
for and will be placed on the table of the 
House, when received*
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CkMMMMwtwaa far setting up of Industries 
in Backward Areas

513. SHRI VEKARIA : Will the Minis
ter of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state :

(a) whether Government are planning to 
give further concessions to the industries to be 
set up in backward areas ; and

(b) if so, the outlines of the concessions 
planned ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHW \R  PRASAD):
(a) and (b). Apart from the concessional 
finance scheme announced by the financial 
institutions in 1970 and the Transport subsidy 
scheme and 10% Central subsidy or grant 
scheme announced by this Ministry in 1971 
there are at present no fiesh schemes under 
consideiation in this Ministry to give further 
concessions for setting up industries in back
ward area However, it has recently been 
decided to increase the number of districts 
eligible for the 10% Central subsidy (or grant) 
scheme 1971 and to extend the eligibility for 
10% Central subsidy to industrial units having 
a  total fixed capital investment exceeding 
Rs. 50 lakhs in value.

Check on Rising Trend of Price

514 SHRI VEKARIA :
SHRI D. P. JADEJA :

Will the Minister of PLANNING be 
pleased to state :

(a) whether Groups constituted recently 
by the Planning Commission to check the 
rising trend in prices have revised operational 
arrangement ; and

(b) if so, the main suggestions made 
therein ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA): (a) and (b). The outline 
of the scheme submitted by a Group outside 
the Planning Commission under the chairman
ship of Cabinet Secretary is under examina
tion.

Setting up of Industrial Undertaking In 
Each Backward District

3J5. SHRI VEKARIA ;
SHRI D. P. JADEJA :

Witt the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether Government propose to esta
blish at least one industrial undertaking in each 
backward District on the basis of industrial 
surveys conducted so far in backward 
districts ; and

(b) if so, the names of the States and 
Districts which are going to be benefited by 
the scheme ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) i
(a) No such proposal is undei consideration 
m this Ministry

(b) Does not arise.

Loss suffered by National Newsprlsit and
Paper M ills Ltd., Nepanagar

516. SHRI SAROJ MUKHERJEE : Will 
the Minister of INDUSTRIAL DEVELOP- 
MENT AND SCIENCE AND TECHNO* 
LOGY be pleased to state :

(a) whether the National Newsprint and 
Paper Mills Limited, Nepanagar (Madhya 
Pradesh) suffered a loss in 1970-71 ; and

(b) if so, the amount of loss and the 
reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.

(b) The loss in the year 1970-71 was 
Rs. 52.25 lakhs. This was due to the follow* 
ing reasons :—

(1) The approved selling price was not 
commensurate with the base cost 
of production.

(2) Lack of matching Pulp producing 
capacity resulting in non-utilisation 
of full paper making capacity.

Withdrawal of CL R* P. from West Bengal

517. SHRI SAROJ MUKHERJEE: 
Will the Minuter of HOME AFFAIRS be 
pleased to state :

(a) whether the Secretary, Ministry of 
Home Affiurs declared in a Press conference 
that the Centre would not withdraw the C. R.
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P. from West Bengal despite the Calcutta 
High Court’s ruling that the presence of the 
C. R. P. in West Bengal violates the Gonsti- 
tution • and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b). No, Sir. In 
the Pi ess Conference the Union Home Secre
tary was asked a question about the judgment 
of the Calcutta High Court regarding the 
C. R. P. Hi- had replied that the Calcutta 
High Court had itself stayed the operation of 
its judgment for some time and that the 
question of withdrawal of CRP during this 
period did not arise. The Division Bcnch of 
Calcutta High Court have since then given 
their verdict in favour of the GRP Act being 
quite valid.

Suggestions made by Mysore State in the 
working of Plan Resources Development 
and allocation of Funds for Development 

Works

518. SHRI PAMPAN GOWDA : Will 
the Minister of PLANNING be pleased to 
state :

(a) whether the State of Mysore had 
Suggested to the Central Government a few 
basic changes in the working of the plan 
resources development and in allotting funds 
to the developmental works such as minor 
irrigation and roads ; and

(b) if so, the changes suggested by that 
State ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI MOHAN 
DHARIA) : (a) and (b). It is difficult to 
make out the meaning of a few basic changes 
in the working of plan resources development 
a» mentioned in the question.

Against the originally approved 'Fourth 
Plan outlay of Rs. 350 crores, the reassessed 
resources for the State Fourth Plan aggregated 
to Rs. 338 crores. The State Government was 
requested iq later part of 1971 to propose 
relocation of the plan outlays based, in 
particular, on roassested resources. They have 
tonee forwarded revised proposals involving 
total outlay of R«. 373 crores during the 
Fourth Plan period. A statement showing 
the* proposals as also the original plan aHoca* 

under various head* of development is

laid on the Table of the House. [Placed in 
Library. See No. LT-3231/72]

Shortage of Newsprint

519. SHRI PAMPAN GOWDA : Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO. 
LOGY be pleased to state :

(a) whether there is a shortage of news* 
print m the country ; and

(b) if so, the steps Government have taken 
to step up production to match consumption 
in this field ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sn.

(b) Apart from the scheme to expand 
Nepa Mills’ capacity from 30,000 tonne* per 
annum to 75,000 tonnes per annum, which is 
under implementation, Government are hav
ing under consideration a proposal to set up 
a 80,000 tonnes per annum capacity news
print plant m Kerala through the Hindustan 
Paper Corporation. Besides, letters of intent 
have been issued to three parties in the private 
and co-operative sectors for setting up news
print plants for a total capacity of 164,500 
tonnes.

Persons detained under maintenance of 
Internal Security Act

520. SHRI PAMPAN GOWDA :
SHRI SOMNArH CHATTERJEE:

Will the Minister of HOME AFFAIRS 
be pleased to state :

(a) the number of persons detained under 
the Maintenance of Internal Security Act 
upto May, 1972, State-wise ; and

(b) the number of detenues who have 
been released under orders of the Supreme 
and the High Courts ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) and (b). The number 
of persons detained under the Maintenance of 
Internal Security Act, 1971, upto 31st May, 
1972, and the number of detenus who have 
been released under the orders of the Supreme 
Court and the High Courts and the number 
of persons under detention as on the 31st 
M an 1972, are indicated below;
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SI. Name o f 
J\fo. State IU T

Total No, o f 
persons detained

Total No. o f 
detenus released 
under the orders 
o f the Supreme 1 

High Courts.

No. o f persons 
under detention 
as on the 31st 
May. 1972.

1. Andhra Pradesh 41 3 —

2. Assam (Present position) 123 3 95

3. Haryana 9 — 1

4. Bihar 22 1 —
5. Kerala 33 Information is 

being collected.
9

6. Madhya Pradesh 14 — 7

7. Maharashtra 32 1 3

8. Manipur 5 — 1 (Since released)

9. Mysore (Present position) 52 — 52 (26 since relea
sed)

10. Orissa 1 Information is 
bring collected.

1

11. Punjab 113 30 Being ascertained

12. Tamil Nadu 4 Information is 
being collet ted.

—

13. Tripura 886 — Being ascertained
14. Uttar Pradesh 

(Present position)
47 — 6 Still under deten

tion.
15. West Bengal 4109 254

uptodate
2998

16. Chandigarh 1 —

17. Delhi 51 — 4

18. Goa, Daman and Diu 1 — Nil
19. Mizoram 1 — 1
20. Arunachal Pradesh 1 1

The information is ‘N il’ in respect of 
Slate of Himachal Pradesh and Nagaland 
and the Union Territories of Andaman and 
Nicobar, Dadra and Nagar Haveli, Laccadive 
Minicoy and Amindivi Islands and Pondi
cherry. Information is awaited from the 
State Governments of Gujarat, Jammu and 
Kashmir, Meghalaya and Rajasthan.

G ovenm eat'f Opposition to iw nlag of 
U c«msm to PubHc UadeftaUagi for 

M m fiM tave o f T. V. Sets

521. SHRI RAM PRAKASH * Will the

PRIME MINISTER be pleased to state:

(a) whether Government are against 
i&suing licence* to public undertakings or public 
enterprises to manufacture television sets; 
and

(b) if so, the reasons therefor ?
THE MINISTER OF STATE IN THE 

MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) No. Government have 
already authorised a number of Public Under* 
takings and Public Enterprises to take up 
manufacture of televirion sets*
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(b) Does not arise.

Civic Reception Held in Honour of Dacoits 
In Delhi

522. SHRI RAM PRAKASH : Will the 
Minister of HOME AFFAIRS be pleased to 
state :

( a ) whether the Civic Reception held in 
honour of some dacoits in Delhi on 25th 
June, 1972 was attended by some Union 
Ministers and other officials of Government ; 
and

(b) whether it is the policy of Govern
ment to treat all the surrendered dacoits as 
VIPs?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : ( a ) No civic icception in 
honour of some dacoits was held in Delhi on 
the 25ih of June 1972. However a m  eption 
was organised by the Gandhi Peace Founda
tion which was attended amongst others by 
the Minister in the Ministry of Home Affairs.

(b) No Sir.

Loss on Post Cards

5 >3. SHRI RAM PRAKASH ; Wdl the 
Minister of COMMUNICATIONS be pleased 
to state :

(a) the quantum of Posts and Telegraphs 
Department losses per year on post cards ; 
and

(b) the quantum of Departments profit 
or loss on other postal items ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAIIUGUNA): (a) The 
average quantum of loss, based on the figures 
of 1968-69 and 1969-70, on post cards is 
Rs. 6.37 crores per year.

(b) The estimated average profit or loss 
on other items, excluding post cards and 
agency functions, is as below :

7. I. P. Os.

8. Express Delivery

Lossts

1. Letter cards

2. Regd. N. Papers.
3. Book Post
4. Registration
5. Value Payable
6. T. M. O*.

Profit

1. Letters

2. Parcels

3. Insurance

4. Money Orders

0.20 crores 

0.02 „
Rs. 9.57 H

Rs. 9.04 crores.

0.74 „ 

0.22 „
0.02 „

Rs. 10 02 „

Rs. 1.39 crores. 

3.48 „ 

0.79 „ 

3.05 „ 

0.47 „ 

0,17 „

Industrial Losses in Gujarat due to 
Power Shortage

524. SHRI PRABHUDAS PATEL: 
Will the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH
NOLOGY be pleased to state :

(a) whether five month long power shor
tage in Gujarat has resulted in production 
losses in thr industrial sector ;

(b) if so, whether Central Government 
have decided to make certain schemes by 
which the industrial loss sufTeicd will be 
recouped : and

(c) if so, the broad outlines thereof ?

THE DEPU1T MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) The State Government is not able to 
give any specific information about produc
tion losses in the Industrial Sector.

(b) This Ministry has no proposals in 
thii regard.

(c) Does nor arise.

Japanese Style Rural Industrie* in 
Gujarat

525. SHRI PRABHUDAS PATEL*. 
Will the Minister oi INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH
NOLOGY be pleased to state :

(a) whether Central Government are 
aware of the Gujarat Government’s decision 
to implement the Rs. 4 crore ‘Japanese’ style 
scheme to promote Rural Industries;

(b) if so, the main features of the scheme;
and
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(c) whether the Central Government 
propose to commend such schemes to other 
States also ? ,

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) to (t). Information is being collected 
and will be laid on the Table of the House.

Report of Technical Committee Consti-
tuted by K. V. I. C. for Kliadi

527. SHRI G. Y. KRISHNAN : Will 
the Minister of INDUSTRI \L  DEVELOP
MENT AND SCIENCE AND TECHNOLO
GY be pleased to state :

(a) whether th<“ technical Committee 
constituted by the Khadi and Villagi Indus
tries Commission for Khadi ha> submitted 
its report , and

(b) if so, the recommendations made by 
the Committte ?

THE DEPUTY MINISTER IN THE 
MINISTRY OT INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir. The Technical ( ommittec on 
Badlon and Ulta But (Reverse twist) has sub
mitted its report.

(b) A statement is attached.

Statement
Main Recommendations made by the Badlon and 
Utiabut Conumttee

(1) The ban on vastraswavalaraban of yarn 
of? (old) counts and below spun from 
new or logud cotton should be with
drawn and such yarn spun by self-spin
ners from new or logud cotton should 
be permitted to be woven lor sw avaJam- 
ban purposes.

(2) The ban on badlon of such yam of 
below 7 counts should continue as it is. 
Neither cxchangc of such yarn for khadi 
or other articles nor purchase of such 
yarn for cash be permitted.

(a) The institutions should arrange to get 
such yarn woven for vastraswavaiainban 
wherever and whenever' offered by self- 
spinners. Weaving subsidy should be 
allowed as per rules on such swavalam- 
ban production. There should not be 
any ceiling of any kind on such vastra- 
swavalamban production.

(b) Commission may consider grant of

management charges for such vaitraswa- 
valamban production at 15 paisc per 
metre to the institutions as was in vogue 
in the past.

(c) No working capital or stocking loan for 
raw material shall be allowed to institu
tions on such swavalamban production.

(3) The Committee is not m favour of grant
ing periods foi the continuance of bad
lon.

(4) For commercial pioduction purposes, 
however, yarn bdow 7 counts also should 
be spun only from irosh cotton and 
logud or waste cotton should not be 
mid under any circumstances. In case 
of such yarn also, the imposition of 
icveise twist should be withdrawn.

(5) Varieties such as durt\, khes, ryat, made 
out of this yarn arc buter m quality 
and are likely to be chrapei in compari
son to those made from mill yarn In 
view of this consideration also and in 
order to encourage the production of 
suth varieties, r»*striction of reverse twist 
on production of coarse yarn should be 
waivt d.

Removal of unemployment among Engi-
neers and Scientists

528. SHRI V MAYA VAN :
SHRI GIRDHAR GOMANGO :

Will the Minister of PLANNING be 
pleastd to state :

(a) whether Planning Commission is 
drawing up a Scheme to remove unemploy
ment among Engineer) and Scientists ;

(b) if so, when the scheme is likely to be 
implemented ; and

(c) how many Engineers and Scientist! 
will be covered under this scheme ?

THE MINISTER OP STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) to (c). A num
ber of schemes have been formulated both by 
the Central Government and by the State 
Governments for creating employment oppor
tunities in different fields of activity* Most 
of these schemes include employment oppor
tunities for engineers and ssienttats indifferent 
proportions. In addition, the Department of 
Science and Technology is, at present) engaged 
in formulating certain schemes specialty
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designed for the employment of engineers and 
scientists in the following areas :

(1) Research & development projects for 
technological self-reliance.

(2) Technological Upgradauon of exis
ting planning and implementation 
machinery.

(3) Natural resources Surveys, exploration
& assessment.

(J) Agricultural soil surveys.

(5) Manufacture, erection, operation and 
maintenance of future plants envisa
ged m the Fourth and Fifth Five Year 
Plans.

(6) Creation of new employment oriented 
schemes like entrepreneurship develop
ment, mral engineering surveys, tech
nology evaluation centres, industital 
promotional facilities, retraining 
programmes, etc.

The intention is that, through the implemen
tation oi the various schemes that have been 
formulated as well as those under Preparation, 
the unemployment problem among qualified 
scientists and engineers would be solved to a 
substantial txtent in about two years.

Progress made by India ia  the field of 
Technology

52<>. SHRI NAWAL KISHORE 
SHARMA :

SIIRIMVTI SAVITRI SHYAM :

Will the Minister of INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether India has made rapid pro
gress in the field of technology and is third 
technology power in the world ; and

(b) if so, how the nuclear technology is 
bring utilised for the welfare of human beings 
and for the development of the country ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
1ECHNOLOOY (SHRI C. SUBRAMAN- 
lAM) : (a) Although India has made rapid 
progress in a number of areas including nuc-
le i technology, it would not be right to say
11,31 India if third technological power in the 
woild.

mainly for country's development. One of the 
most important uses has been for production 
of nuclear power. The first Atomic Power 
Station of nearly 400 m. w. was commissioned 
in October 1969 at Tarapur m Maharashtra. 
The second power station which consists of 
two units of 200 m. w. each is in advanced 
stage of construction. One of the units is 
nearly ready for going ‘critical’ and produc
ing electrical power Work on third atomic 
power project is also in progress in Madras. 
The production of radio isotopes and develop
ment of their application also helped the 
country in various fields like agriculture, 
health and scientific research. These isotopes 
have been used for medical research specially 
for tieatment of cancer, in mutation breeding 
for improved varieties of cereals and oil seeds, 
for irradiation of medical equipment, for 
preservation of perishable foods and fish and 
for extension of storage life and disinfestation 
of wheat.

Report of Bureau of Industrial Costs and 
Prices on Soap and Drugs

530. SHRI K. SURYANARAYANA: 
Will the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH
NOLOGY be pleased to refer to the reply 
given to Unstarred Question No 8^7 on the 
1st June, 1971 regarding the advice on cost 
structure by Buicau of Industrial Costs and 
Prices and state ;

(a) whether the Bureau of Industrial 
Costs and Prices has since submitted its report 
on the cost structure of Soaps and Drugs ,

(b) if so, the broad outlines theieof ; and

(c) Government's reaction thereto ?

THE DEPUrY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) The Bureau has submitted its final report 
on Soaps. As regards Drugs, the Bureau has 
submitted Parts I, II & III of the Report* 
The Fourth/Final Part of the Report is awai
ted.

(b) and (c). The reports which arc of a 
confidential nature, are undei consideration 
bv Government and it is not possible to indi
cate their broad outlines at this stage.

Atomic Power Station in U. P.
531. SRI NAWAL KISHORE SHARMA j 

SRI SHIV KUMAR SHASTRI:

(t>) Nuclear energy Is being utilised WiU the Minister of ATOMIC ENERGY



123 Written Answers AUGUST 2, 1972 Written Answers 124 

be pleased to state : 

(a) whether Government have decided to 
set up an Atomic Power station in Uttar 
Pradesh; if so, the location of the power 
station and its capacity ; 

(b) the area expected to be covered by 
the power station ; 

(c) the foreign collaboration, if any, invol-
ved in setting up th~ station ; and 

(d) whether another station will also be 
set up in Rajasthan? 

THE PRIME MINISTER, MINISTER OF 
ATOMIC ENERGY, MINISTER OF ELEC-
TRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMA TI INDIRA GANDHI): 
(a) Government has decided to set up an 
atomic power Station at Narora in the State 
of Uttar Prade~h. The Station will consist of 
two units of235 MW each. 

(b) The power generated at the Station 
will be fed ircto the Northern grid which 
covers the Sta tes of Uttar Pradesh, Punjab, 
Haryana, Rajasthan, Jammu and Kashmir, 
Himachal Pradesh and Delhi. 

(c) The Station will be set up without 
any foreign collaboration. 

(d) No such proposal is at present under 
the consideration of the Government. 

Payment of Compensation to 
Former Rulers 

533. SHRI NA W AL KISHORE SHARMA: 
SHRI PILOO MODY : 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government of India have 
decided to pay compensation to the ex-Rulers 
as a result of abolition of privy purses; 

(b) if so, the rate of the compensations 
to be paid to the ex-Rulers including total 
expenditure involved; and 

(c) whether the compensation will be 
paid in instalments or at random ? 

THE MINISTER OF STATE IN THE 
~INISTRY OF HOME AFFAIRS (SHRI 
K. c. ' PANT) : (a) The question of payment 
of compensation to the former Rulers does 
not arise. However, Government propose to 

pay them lump-sum ex-gratia amount~ in cash 
to enable them to adjust themselves to the 
changed circumstances. 

(b) and (c). Do not arise. 
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Accreditation of Times of India War 
CSorrespondent

537. SHRI MADHURYYA HALDAR: 
Will the Minuter of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether the Times of India wanted 
special War Correspondent accreditation to 
cover the 1971 Indo-Pak w ar; and

(b) the reasont foi denying War Corres
pondent accreditation to thrir journalist?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA) : (a) The Times of India had nomi
nated nine correspondents and two cameramen 
for coverage of the lndo-Pak War and all of 
them were given War Accreditation Cards by 
the Press Information Bureau.

(b) Does not arte.

Accredited Presm Correspondents

538. SHRI MADHURYYA HALDAR: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether a number of press correspon
dents accredited to Government on December 
31, 1971 were no longer accredited on July
1, 1972 ; and

(b) who are these journalists, their media 
and reasons of withholding their accreditation?

THE DEPUTY MINISTER IN THE MI
NISTRY OF INFORMATION AND BROAD
CASTING (SHRI DHARAM BIR SINHA):
(a) Yes, Sir.

(b) A statement is laid on the Table of 
the House. [Placed in Library. Set No. LT-3232/ 
721

Espionage Activities by American Earth 
Resources Satellite

539. SRI MADHURYYA HALDAR: Will 
th t Minister of SPACE be pleased to state;

(a) whether Indian landmass and offshore 
are now exposed to the espionage activities 
of the American Earth Resources Satellite; 
aud

(b) whether a number of Indian Govern
ment scientists are collaborating in this US- 
NASA venture as a price of getting geo. 
stationary satellite for one year ?

THE PRIME MINISTER* MINISTER
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OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI): (a) The Earth Resources Tech
nology Satellite (EARTS), launched by the 
National Aeronautic and Space Administra
tion (NASA) of the United States of America 
on 23rd July 1972, will orbit at 900 kilometres 
above earth's surface and can take pictures 
over the entire globe in a period of seventeen 
days.

(b) The Indian Space Research Organi
sation is interested in the problem of Earth 
Resources Survey through Remote Sensing 
using a satellite and has had discussions with 
the National Aeronautics and Space Agency 
of the United States of America, which has 
launched an Earth Resources Technology 
Satellite (EARTS) on 23rd July, 1972. The 
question of Indian participation in the NASA 
protect is being studied in all its aspects. 
This is entirely independent of the Satellite 
Instructional Television Experiment proposed 
to be conducted with the help of an Appli
cation Technology Satellite (ATS-F) to be 
launched by NASA in 1974 in a geostationary 
orbit at a height of 36,000 kilometres.

Extension of Contract for Manufacture 
of Pentacopa Exchange

540. SHRI MADHURYYA HALDAR: 
Will the Minister oi COMMUNICATIONS 
be pleased to state :

(a) whether Government have once again 
extended the contract with ITT-BTM combine 
for collaboration in the manufacture of Pen
tacopa Exchange system ; and

(b) if so, the terms and conditions of 
such extension ?

THE MINISTER OF COMMUNICA
TIONS (SNRI H. N. BAHUGUNA): (a) Yes.

(b) The Agreement has been extended 
by one year beyond the 20th May, 1972, 
without payment of royalty. Certain restrictive 
dauses contained in the agreement with the 
Bell Telephone Manufacturing Company 
(BTM) have also been deleted or suitably 
amended. They have aUo further assured to 
fulfil all the obligations enjoined on them.

Use o f NASA'S SatelHte for expavfaMftt 
with Instructional Television

541, $&RX MADHURYYA HALDAR j

Will the Minister of SPACE be pleated to 
state :

(a) whether Government will reconsider 
use of American NASA Satellite for experi
ments with instructional television ; and

(b) what machinery at inter-ministry 
level has been evolved for using the American 
satellite for experiments on our territories ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI) : (a) No Sir

(b) Appropriate inter-Ministerial Com
mittees have been set up, with icpiesentatives 
from the various concerned Ministries, to 
consider various aspects of the Satellite Ins- 
trucional Television Experiment.

Rocket Launching Station at Sriharikota 
in Andhra Pradesh

542. SHRI Y. ESWARA REDDY t Will 
the Minister of SPACE be pleased to state :

(a) the progress so far made in developing 
Sriharikota in Andhra Pradesh as a major 
rocket launching station ;

(b) the anticipated time to be taken to 
complete the construction of the station and 
the estimated cost of the project ;

(c) the expenditure incurred so far on 
the project ; and

(d) the comparative role of Sriharikota 
and Thuraba Rocket stations in relation to 
Space Research ?

THE PRIME MINISTER, MINISTFR 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE) (SHRIMATI INDIRA 
GANDHI) : (a) The approach bridge and 
road from Sullurapetta, a launching pad and 
a block house have been completed. The 
rocket assembly building and a hardware 
store are nearing completion. The 
electrical sub-station is operational. Th* 
range has become operational and the first 
rockets were launched in October, 1971.

(b) The planning of various other facili
ties to be let up at is comotly
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in progress. Pending completion of this, 
details of the anticipated time and cost of 
the various units to be established at Srihari- 
kota are not available.

(c) The expenditure incurred upto 31-3- 
1972 on the facilities at Srihatikota is Rs. 96 
lakhs.

(d) While the Thumba Equatorial Rocket 
Launching Station is a U. N. sponsored sound
ing rocket range for experiments in the region 
of the earth’s magnetic equator, the Sriharikota 
range is intended to provide facilities for 
flight testing of Single or multi-stage rockets 
and for the launching of scientific and techni
cal satellites using multi-stage rockets. At 
Thumba, only smaller rockets which are alrea
dy prm»d can be fixed foi sounding-iocket 
experiments only. For the launching site for 
satellites a location like Sriharikota on the east 
coast is preferred in ordei to get the advan
tage of the earth’s rotation.

Cell for Implementation of Licences

543. SHRI ARJUN SETHI: Will the 
Ministei of INDUSTRIAL DKVELOP- 
MLNT ANI) SCIENCE AND TECHNO
LOGY be pleased to state :

(a) whether Government propose to set 
up an “Implementation Cell” with a view to 
removing the hurdles in the implementation 
of licences issued ; and

(b) if so, the broad outlines thereof i

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD) :
(a) and (b). Yes, Sir. Government art 
considering the constitution of an Imple
mentation Committee broadly to review the 
position of implementation of letters of intent 
and licences iisued under the I (D&R) Act; 
examine delays with the holders of such 
letters and licences ; identify specific pio- 
blcms faced generally or in particular indus
tries which delay implementation and evolve 
solution for them ; and, take #tejx> generally 
to expedite matters relating to registration of 
units, allocation of raw materials, release of 
other scarce resources, etc.

Change* in Industrial Policy Resolution

544. SHRI ARJUN SETHI i
SHRI CHINTAMANI PAN1- 

GRAHI: 

Will the Minister of INDUSTRIAL

DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY be pleased to state :

(a) whether Government propose to make 
changes in the Industrial Policy Resolution in 
order to help the industrial development of 
backward states and backward areas and also 
the early implementation of the licences 
issued ; and

(b) if so, the broad outlines of the 
changes proposed ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP- 
MUN1’ (SHRI SIDDHESWAR PRASAD) ;
(a) and (b). There is no need to make any 
change in the Industrial Policy Resolution to 
help the industrial development of backward 
States and areas. The difficulty arises only in 
the implementation of the policy. Various 
incentives are already being piovided by way 
of concessional finance and subsidies to 
attract industiies to the backward regions.

Abolition of Privileges of former Raters

5!5. SHRI ARJUN SETHI :
SIIRI M. KATI 1AMUTHU :

Will the Minister of HOME AFFAIRS 
be pleased to state :

(aj whether (iovernment propose to 
introduce a new Bill seeking to abolish the 
privileges that the former princes have been 
enjoying despite the passage of 26th Amend
ment to the Constitution ; and

(b) if so, when

HIE MINIS TER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT1 : (a) and (b). With the 
omission of article 3G2 from the Constitution, 
the former Rulers are no longer entitled to 
any privileges. Instructions have already been 
issued for the withdrawal of privileges given 
by executive orders. It is also pioposed to 
introduce, in this session, legislation to amend 
the laws undei which ceitain privileges were 
confetred on the former Rulers.

C. B. I. Inquiry against Asian Cables 
Corporation Ltd.

546. SHRI JYOTIRMOY BOSU : Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO- 
LOCiY be pleased to state :

(a) whether the Central Bureau of 
Investigation was asked to investigate into the
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allegations pf blackmarketing in polythene 
against Asian Cables Corporation Ltd., under 
the control of Goenkas of Duncan Brothers 
Ltd., Calcutta ;

(b) if so, a list of the allegations against 
this Company ;

(c) whether CBI has completed their in
vestigation if so, the main findings thereof ; 
and

(d) the action being taken against the 
said Company ?

THE DEPUTY MINISTER IN THE 
MINISrRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Yes, Sir. I he C. B. I. had been 
asked by the Mininstry of Foreign Trade to 
investigate into the following allegations against 
M/s, Asian Cables Corporation Ltd., Bombay:

(a) That the company illegally sold 
about 151.110 MTs of imported 
aluminium duung 1964-65 in violation 
of the conditions of the import 
licence.

(2) Thai the company illegally sold im
ported polythelcne under covcr of 
diversification during 1968-69.

(3) That they sold about 133 MTs of 
imported copper during 1965-6b on 
the pretext of getting super enamelled 
wire manufac turcd by another com
pany,

(c) Yes, rfir. rIhe Ministry of Foreign 
Trade have stated that the investigation has 
disclosed that thert is a prxma facie case for 
the prosecution of the company and its 
managing directors etc., on all the three 
allegetions mentioned

(d) The report containing the result of 
the investigation has been sent by the 
Ministry of Foreign Trade to the CCI&E for 
preparing a complaint under Scction 6 of the 
Imports and Exports (Control) Act, 1947. 
The Ministry of Foreign Trade have also 
addressed the Government of Maharashtra 
and the Delhi Administration for giving 
consent under Section 196-A(2) Gr. p. C. for 
the prosecution of the accused. That Ministry 
has added that on receipt of these decumenta 
the cases will be filed in the appropriate 
Court of Law,

Staff Strength of P. M’s  Secretariat

547. SHRI JYOTIRMOY BOSU : Will 
the PRIME MINISTER be pleased to state t

(a) the composition to the Prime Minister's 
Secretariat of present ;

(b) the total number of persons, officers 
as well as others, separately, in the Secretariat 
as. in 1965-6*5 and 1972*73 ;

(c) the total number of Gazetted Officers 
of each rank in the Secretariat as in 1965*66 
and 1972-73 ; and

(d) the total value of the computers and 
other equipment imported foi the Prime 
Minister’s Secretariat during the last three 
years i

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
SPACE (SHRIMATI INDIRA GANDHI) :
(a) and (b). The total strength of the Prime 
Munster’s Secretariat in 1965*66 and 1972*73 
is given below :—

Officers Others Total
1965-66 35 168 203
(as on 31.3.66)
1972-73 31 191 225
(as on 1.8.72)

(c) The requisite information is contained 
in the enclosed statement.

(d) No computet s or other office equip
ment was imported during the peiiod in 
question.

Designation of the 1965-66 1972-73
Post (As on 31.3.66) (As on 1.8.72)

- - i

Principal Secy, to 
P.M.

Secretary to P. M.
Jt. Secy, to P. M.
Information Adviser 

to P.M.
Director
Special Assistant 

to P.M.
Dy. Information 

Adviser to P. M.
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I 2 3
Deputy Secy. — 1
P. S. to P. M. 

(equivalent to DS) 1 2
S. A. (Science and 
Technology) to P. M. — 1

US 3 —

P. S. to P. M. 
(equivalent to U. S.) 5 2

Social Sccy. to P. M. — 1
Addl. P. S. to P.M. 3 6
Asstt. P. S. to P. M. — 1
P. A. to P. M. 7 6
P. S. to Secy. 1 —

P. S. to Principal 
Secy. _ 1

Confidential Asstt.- 
cum-Accounts Officer 1

Section Officer 9 8
Seniot P. A. — 1

35 34

Political Prisoners detained under Mainte-
nance of Internal Security Act

548. SHRI JYOTIRMOY BOSU : Will 
the Minister of HOME AFFAIRS be pleased 
to state :

(a) the total number of political prisoners 
detained undrr the Maintenance of Internal 
Security Act in the country to date j

(b) their political affiliations ; and period 
of detention ; and

(c) the reason why Government have not 
been able to furnish information regarding 
the reasons for detention of these persons as 
requited under the rules ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b). The provi
sions of the Maintenance of Internal Security 
Art enable the detention of any person only 
with a view to preventing him from acting 
in any manner prejudicial to the defence of 
India, the relations of India with foreign 
Powers, the security of India, the secuiity of 
tlie Sute or the maintenance of the Public 
wdor, or the maintenance of supplies and 
services essential to the community. No penon 
c&n be detained on grounds only of political 
affiliation. A statement indicating the avail* 
ab«  information In regard to the political

affiliations of the persons detained is laid on 
the Table of the House. [Plated in Library. 
See No. LT—3233/72]

(c) Under Section 8 (1) of the Act, the 
authority making a detention order is required 
to communicate to the person detained the 
grounds on which the order has been made. 
This requirement is being complied with by 
the authorities making the detention orders.

Educating public regarding Changes in 
the Aligarh Muslim University (Amend* 

ment) Bill passed by Lok Sahha

549. SHRI N. K. SANGHI : Will the 
Minister of HOME AFFAIRS be pleased to 
state the steps taken to educatc the public about 
the various changes that had been made in the 
Aligarh Muslim University (Amendment) 
Bill and to remove ignorance and misgivings 
which resulted in agitations and communal 
riots in some parts of the country ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K.
G. PANT) : Intensive use of all publicity 
media have been made to explain the essential 
features of the Aligarh Muslim University 
(Amendment) Act, 1972 and to remove mis
apprehensions. Publication of booklets in 
different languages, radio broadcasts, press 
interviews, seminars, etc., have formed part 
of the campaign for public education.

Lifting of Emergency in the Country

550. SHRI N. K.. SANGHI : Will the 
Minister of HOME AFFAIRS be pleased to 
state :

(a) whether in view of the Simla Agree
ment, Government propose to lift the Emer
gency in force in the country ; and

(b) if so, when a decision of the Govern
ment in this regard will be taken ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : (a) Not yet Sir.

(b) Does not arise.

Location of Headquarters of Space Re-
search Commission at Bangalore

551. SHRI VAYALAR RAVI : Will the 
Minister of SPACE be pleased to state :

(a) whether the Government have derided 
to locate the head quarters of the Space Re
search Commission at Bangalore ; and
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(b) if so, the reasons for not considering 
Thumba for this purpose ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA GANDHI):
(a) Yes, Sin

(b) The location of the headquarters of 
the Space Commission at Bangalore was de
cided upon after taking into account various 
alternatives including Thumba. Bangalore 
was selected in view of the need to locate the 
headquarters at a place which would facilitate 
the logistics of managing the main i cntros of 
activity in the field of Space rescan h, namely, 
Trivandrum, Sriharikota and Ahnudabad.

Agreement with Soviet Union for Space 
Research

552. SHRI VAYALAR RAVI : Will the 
Minuter of SPACE be pleased to state ;

(a) whether the Indian Space Research 
Organisation has entered into any agreement 
with Soviet Union for mutual co-operation in 
Space Research ;

(b) if so, the contents thereof , and

(c) the nature of assistant e India will 
receive from the Soviet Union under this 
agreement ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
SPACE (SHRIMATI INDIRA GANDHI) :
(a) Yes, Sir.

(b) Under the agreement signt d in May 
1972, the Academy of Sciences of USSR and 
the Indian Space Research Organisation will 
arrange for the launching, during thp year 
1974, of a scientific satellite wholly designed 
manufactured in India. The launching will be 
Implemented with the aid of a Soviet rockct 
carrier and will be from the territory of the 
USSR, The satellite will carry pn it several 
scientific experiments.

(c) Apart from providing the rocket car
rier far launching the satellite, the Soviet 
Union will render necessary advisoiy and 
technical assistance in implementing the 
project.

C.I.A. Activity In Thumba Space Research 
Station

553. SHRI VAYALAR RAVI : Will the 
Minister of SPACE be pleased to state :

(a) whether Government have noticed the 
reports in ‘Kalasala’ the official organ of 
Kerala students Union published from Tri
vandrum dated the 15th June, 1972 under 
the caption ‘C. I. A.’ activity in Thumba 
Space Research Station’ and if so, their re
action thereto ; and

(b) the steps taken to prevent such acti
vities in this Station ?

TI1L PRIME MINISTER, MINISTER
o r  \ t o m ic  e n er g y , m in is t e r  o f
ELECTRONIC .S, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI) : (a) and (b). Yes, Sir. All matters 
ielating to the Spare Centre at Thumba 
including complaints and allegations regarding 
the activities of prisons employed at the 
Crntie receive the attention they warrant and, 
wherevei nenssaty, suitable action is also 
being taken.

Assistance to States for Police Housing
and Modernisation of Police Forcas

504. SHRI VAYALAR RAVI : Wiil the 
Minister of HOME AFFAIRS be pleased to 
refer to the reply giwn to Unstarred Question 
No. 3 >30 on the 19(ii April, 1972 regarding 
the assistance to Kerala for Police Housing 
and Modernisation ot Police Forces and state :

(a) whether Government have since 
taken a decision on assistance to States for 
Police Housing and Modernisation of Police 
Forces for the year 1972-73 ; and

(b) if so, the amount allotted for Kerala 
for this purpose ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOH.SIN) : (a) Yes, Sir.

(b) A sum of Rs. 49 lakhs has been made 
available to the Government of Kerala for the 
Modernisation of Police Forces and sum of 
Rs. 50 lakhs has been allocated to them 
wider the Police Housing Scheme.
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Manufacture of Active Carbon* From
Coconut Shell* «w4 Rice Hu*k

555. SHRI VAYALAR RAVI : Will the 
Minuter of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state:

(a) whether the Regional Research Labo
ratory at Hyderabad has developed a tech
nique to manufacture active carbons fiom 
coconut shells and nee husk ,

(b) if so, the economic significant e of 
this invention ; and

(c) the steps taken to piomote its «ommcr- 
cial use ?

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE \ND 
TECHNOLOGY (SHRI C SUliRA- 
MANI \M) :  (ft) Investigations on manu-
iactuie of active carbons irom coconut shells 
and rite hmk are in progiebs at the Regional 
Laboratory, Hytladbid

(b) (i) 'lhe processes will provide a 
method for economic utilisation 
ot agricultural wastes it; , 
coconut shell and rue husk 

(ij) Active enrbons from rite husk 
will be suitable for use ui phar
maceutical industry.

(m) Active eaibons from crxonut 
shells can be u**d m Gas mask, 
fertilizers and layon industiies 
and foi ret overy of solvents.

(c) Negotiations air in progress with 
Andhra Pradesh Small Industrial Develop
ment Corporation for setting up a Plant m 
Andhra Pradesh. The processes are also being 
refeired to National Reseatth Development 
Corporation (NRDC) foi commercial exploita
tion.
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^  srr?rTfT gr^«rr ** 

« r ^ r  ^  1 7

^  * * x m  ^
: (*p ) ^

f x m  jfa^ r t i t i  s s r f a r *  ^
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% i f f r re  forcr i t t
spr sft %  4 ararfrRiff, (4 *  l, 34,
48 <r«rr 51) % m  srsr*r v m

% #5TT?T 11

(sr) sftTT̂ r *f grsrpft % 
arram ( T r r ^ T f r v )  ^ f t p r  %
3Tf?TR fe<TT 3ffiTT 11
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*rft ^ t  1 1
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f a  :

(?;) m  *h3>r *p> f*r*T <FTT & fr  
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^ f t > r  a rk  s t m t ^  T m  % ^fcnr* ^ r r f f  
«rc m ^rr ir ^ r f ^ r  t o r  «rr ;

( « r )  s f c  ^ r, ?T> ^ f t r r  w r

t ; ^
( * r )  **r r  ^ r t  ? n % *r  * t  f ? R R  § k t  

f t r w  w  «tt a r k  %rl % wftrx *nr
w r  ^ n N r ^ t  *>t farerc |  ?

«I$ n m rn u  w f r f t  («ft q ^ °
q w o  : ( « f )  % ( » r ) . m  n T ^ r
f^S T T  I

Ffauit for Sterilising Medical Product* 
through Irradiation

559. SHRI B. K. DASCHOWJDHURY : 
Will the Minister of ATOMIC ENERGY 
be pleased to state :

(a) whether the demonstration plant for

sterilising^medical products using irradiation 
has begun*in Trombay , and

r 'wm(ti) if so, the progress achieved ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI) : (a) and (b). The demonstra
tion plant for sterilising medical products is 
now under construction at Tiombay and is 
scheduled to be completed by the end of
1973

Space Commission

560. SflRl VISliWWATH PRAT\P
SINGH :

SHRI K M MADHUKAR :

Will the Minister of SPACE bt pleased to 
state the mam features ol the n< wly set up 
Spart Commission with patticul.it reference to 
its organisation set-up and the (asks entrusted 
to it ?

THE PRiME MINIS l’FR, MINISTER 
OF ATOMIC ENERGY, MINISTLR OF 
ELECTRONICS, MINIS ITR O r HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GANDHI) ; A copy of the Government 
Resolution, setting up thr Space Commission, 
which also sets out the organisational set up 
and the tasks entrusted to it, is placed on the 
Table of the House [Placed m Library. See 
No. LT-172]

Delay in Delivery of Galendrla for
Raja si than Atomic Power Project

561. SHRI V1SHWAN\TH PRATAP 
SINGH : Will the Minister of ATOMIC 
ENERGY be pleased to state :

(a) whether the Calejidiia for the Raja* 
sthan Atomic Power Project has y« t to be 
dchvcied by a private firm of Bombay :

(b) if so, the effect of this failure on the 
time-schedule of the Rajasthan Project ; and

(c) the steps being taken by the Govern
ment to expedite the delivery of the C&len- 
dria ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME
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AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
SPACE (SHRIMATI INDIRA GANDHI) ;
(a) Yes, Sir.

(b) It is difficult to identify the effect on 
the projcct schedule that can be attributed to 
the dflay in the delivery of Caiandria alone.

(c) Efforts are being made to expedite 
fabrication of the Caiandria so that there is 
no further delay in its delivery. The progress 
of the work is being constantly reviewed and 
kept under watch by the engineer* of the 
Department.

Underground Nuclear Explosion

502. bllRI VISHWANATH PRATAP 
SINGII : Will thr Minister of ATOMIC!
ENERGY be pleased to state :

(a) whether thr Atomic Energy Commi
ssion has made any com retc progress in the 
technology of underground nuclear explosions 
beyond mere theoretical studies ;

(l>) whether dcep-drillings have been 
undei taken in various parts of the country to 
locate suitable sited foi underground nucleat 
explosions ; and

(r.) if not, when the work for actually 
exploring suitable sites for underground 
nuclear test* will be started ?

THF PRIME MINISTER, MINISTER 
OP ATOMIC! ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI 1NDIR\ 
GANDHI): (a) The Atomic Energy Commi
ssion is constantly reviewing the progress in 
the technology of underground nuclear 
explosion both from theoretical and experi
mental angles.

(b) and (c). The economic value of surh 
underground explosions is being studied with 
respect to available information in various 
parts of the country. Its possible cffect on 
the environmental and ecological condition is 
also being studied. It is only after satisfactory 
answers to all these problems are available 
that the question of actual underground tests 
for peaceful purposes can be undertaken.

Modification In Tarapur Atomic Plant

SHHI VISHWANATH PRATAP 
SINGH ; Will the Minister of ATOMIC

ENERGY be pleased to state :

(a) whether in the light of the recent 
breakdown in the First Unit of Tarapur 
Atomic Plant, necessary modification have 
been carried out in both the units at Tarapur ;

(b) if so, the cost of these modifications ;
and

(r) whether similar changes are also 
necessitated in the designs oi plants at Rana 
Pratap Sagar and Kaipakkam ?

THE PRIME MINISTER, MINISTER 
Ol- ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE (SHRIMATI INDIRA 
GAND1U; : (a) Yes, Sir.

(b) An expenditure of Rs. 1.83 lakhs has 
been incurred in cairying out these modifica
tions.

(c) As the reactor system of the Rana- 
pratap Sagar and Kaipakkam Plants is quite 
diiTeient fioiu that of the Tarapur Plant, the 
question of carrying out similar changes in 
these plants does not arise.

Turbo set for fast Breeder Test Reactor 
At Kaipakkam

50 i. SHRI VISWANATH PRATAP 
SINGH : Will the Minister of ATOMIC 
ENERGY be pleased to state t

(a) whether the Heavy Electricals Limi
ted, Bhopal have accepted the order placed 
with them by the Department of Atomic 
Eneigy for the turbo-set required for the Fast 
Breeder Test Reactor to be built at Kaipa
kkam ; and

(b) it not, the reasons for the delay ?

THE PRIME MINIS PER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATOIN 
AND BROADCASTING AND MINISTER 
OF SPACE. (SHRIMATI INDIRA 
GANDHI) : (a) and (b). The Heavy Elec
trical Limited, Bhopal have indicated an 
interest in developing a Turbo-set to suit the 
requirements of the Fast Breeder Test Reactor 
with reference to tine overall draft specifica
tions forwarded to them. However, the design 
of the first stage of the Turbo-set required 
for the Test Reactor is related to that of large 
500 MW turbines. The matter is, therefore,
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being considered by Government in the con
text of the overall policy on the design, develop
ment and raanufar ture of such large turbines.

sraPT3» W r a n m  Sf arrfo
%

565. W  : vn *15 
q i| 3r?n% s^rr sr??r f% :

(*) ¥TT tfT̂ FR 'TcTT |  f¥ 
f a w l W w  *r f s i  ?fro arrfo tro % 
i*3re; w  ^  |  ; tfrz

(sr) ®rfc sr, ?fr *r ^nfr *pn
STfafspTT % ?

«T|[ tro w ra  Sf 3ro-»!wft (*ft quo 
trwo n t ^ m )  : (tf) (*f) m rfr
*p'i tt *rr ifcfr I  ?r«rrPr
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% ar*jpfa T̂T*T5TT fpqT W  |  sffa; 
VTffT % 3T3'TTT WTW V t ^rr I  I 

fTOcTT  ̂ f^zrr *r^r «rr i

Manufacture of Shaving Blades in Small
Sector

507. SlIRl VACANT SATUC: Will the 
Mimstei ol INDUis l'Rl \L  DEVKLOPMENT 
AND SUlENUI. W IJ TECHNOLOGY be 
pleased to state:

(a) tltc rnuuuluctim es of slw viu g blades in  
India and the p ercentage o f  total produ< tion  
in  earh case ; and

(I)) w hether G overnm ent have encouraged  
tlx m anufacture of s>havmg blades in  sm all 
sc ale set to r .’

-JHh DEPU'l Y MINIS 1 JiR IN I HE MI- 
NIS TRY OF INDUSTRIAL DLVKLOP- 
MLN1 (SHRI SIDJ >HESHWAR PHASAD) :
(a) A statement showing the manufacturers of 
Safety Ra/oi Blades in the organised sector and 
the pci cenlagc of their production during 1971 
is attached heiewith.

(I>) Safety Razoi Blades, are also being 
manufactured by sonic units in the Small Scale 
Sector. However, ptecise details are not avail
able.

Statement
Percentage of

S. No. Name of the Unit total produc
tion

1. M/s. Harbanslal Malholra
and Sons Ltd., Calcutta. 40.7

2. M/s. Vidyut Metallic* 
Ltd., Bombay
(Maharashtra) 20.9

3. M/s. Indo-Swing (P) Ltd., 
Hyderabad. (Andhra Pra
desh) 18.3

4. M/s* National Razor & 
Blades L td , Calcutta.
(West Bengal). 3.5

5. M/s. Gentron Industrial
Alliance Ltd., Bombay. 5.5

6. M/s. Sharpedge Ltd., New
Delhi. 11.1
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Development of the Twin City of Bombay

568. SHRI VASANT SATHE: WU1 the 
Minister of PLANNING be pleased to state t

(a) whether the Planning Commission has 
been informed about the nature and scope of 
the development of the proposed Twin City of 
Bombay and the total investment it will have, 
both public and private ;

(b) whether the Planning Commission has 
examined the said project in relation to its 
effect on the aggravation of the problem of re
gional imbalance in the country ; and

(e) the steps the Planning Commission pro
pose to take to discouiage the unhealthy trend 
of concentration of industrial growth in a lew 
areas ?

THK MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI MOHAN 
DHARIA): (a) to (c). The ptopo&cd Twin 
city piojcct Bombay a< ross tin* Thana Creek is 
included in the State Plan of Maharashtra 
Government. The project envisages the estab
lishment of a new town with population rang- 
mg ftom 1 to 2 millions with a view to induce 
movement of jobs and people away from the 
Bombay island, to relieve pressure on the exist
ing city and to absorb the future increase in 
population and ptocess of urbanisation which 
would othei wise form on 10 the existing city 
of Bombay. The proposal I or the new city is 
based on the recommendations of the Bombay 
regional plau prepared by the Regional Plann
ing Board and the decision to locate this town 
across the Thana Creek is interlinked with the 
Neva Shiva new port which is being estab
lished on this part of the land.

2. In the Annual Plan 1971-72, a provi
sion of Rs. 1.60 lakhs was sought to be made 
by the Maharashtra Government for acquisi
tion of land but most part of this provision 
coidd not be spent due to diflkultie-s in the 
acquisition of land. A provision of Rs. 1 erore 
has been made in the Annual Plan 1972-73 
for a similar purpose, Maharashtra Govern
ment, it is reported, has entrusted the dcveloi>- 
ment of this town to City and Industrial Do 
velopmcut Corporation set up as an agent 
company on its behalf.

3. The details of the project are still in 
the process of formulation by CIDCO and by 
the Maharashtra Government, in ter-alia, de
cision regarding future economic functions of 
the proposed city has yet to be taken nor any 
ttWttfcr ptatt for the new town has been fina

lized. As such, estimate of total investment 
that would be involved both in the public and 
private sectors has not yet been formulated.

4, While approving Plan provisions for 
land acquisition for the proposed town in the 
various Annual Plans, Planning Commission 
has been advising the Maharashtra Government 
to take an overall view of the problem includ
ing the need of provision of regional linkages 
to the new city and the possible effect of inter- 
traflSc between the new city and Bombay is
land as also on the need of long terra invest
ments required thereon. It is understood that 
the State Government is giving due considera
tion to such matters.

5. Regarding concentration of further in- 
dusti ia! growth m the Bombay area by estab
lishment of this city, Planning Commission has 
also been xn correspondence with the Maha
rashtra Government and from the information 
made available by the State Government, as 
yet no derision on the future economic func
tions of this citv has been taken but it has 
been reported that CIDCO along with its 
parallel oi i^anisation SICOM is committed to 
a polir y of balanced urbanisation over the 
whole of Maharashtra State. A study on the 
industrial location in Maharashtra has been 
commissioned by CIDCO with the support of 
the State Government. The study will cover 
such matters as (a) industrial projects likely to 
develop in Maharashtra in the next 10-30 years,
(b) to assess the industrial resources and ad
vantages of different areas in Maharashtra (r) 
to examine the infrastructure in the cost of 
development of these various areas, (d) recom
mend a desirable pattern of industrial location 
in the State. Only after this, a decision on the 
future function of the new city will be taken.

Formation of Himachal Pradesh Postal 
Circle

56*3. PROF. NARAIN CHAND PARA- 
SHAR: Will the Minister of COMMUNI
CATIONS be pleased to state:

(a) whether Himachal Pradesh in being 
considered for the formation of a separate 
postal Circle; and

(b) if so, the likely date by which the 
decision would be taken?

THE MINISTER OK COMMUNICA
TIONS (SHRI II. N. BAHUGUNA) : (a) 
and (b). The matter is under examination and 
it will take some time before a decision is 
taken.
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Government Journal* Embodying A. I. X.
Programmes

570. PROF, NARAIN GHAND PARA- 
SHAR: Will the Minister of INFORMA
TION AND BROADCSASTING be pleased to 
state:

(a) the names of Journals giving All India 
Radio Programmes published by Government;

(b) whether all the regional languages in 
which programmes are broadcast have at 
least one journal detailing such programmes,

(c) if not, the languages and dialects 
which do not have such journals; and

(d) whether there is any plan under the 
consideration of Government to publish such 
journals in these languages and dialects?

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL):
(a) A statement is attached.

(b) No, Sir.

(c) Kannada, Kashmiri, Malayalam, 
Oriya, Puiyabi and Sindhi. Theie is also no 
sepaiale ptogramme journal for any dialect.

(d) No, Sir.

Statement

No. and names of journals giving AIR programmes, publiihed by Government. 

I. Home Service:

S. No. Name of the Journal Language Periodicity

1. Akashvani (English) English Weekly

2. Akashvani (Hindi) Hindi Fortnightly

3. Awaz Urdu -—-do—

4. Betar Jagat Bengali — do—

5. Akashi Assamese —do—

6* Vanoli Tamil —do—

7. Vani Telugu — do—

8. Nabhovani Gujarati ——do—

Apart from the above, a fortnightly programme journal in Marathi entitled Nabhovani is 
published by the Kesari Mahratta Trust of poona with the permission of Government.

II. External Service:

S. No. Name of the Journal Language Periodicity

1. India Calling English Monthly
2. Azaat Araon-U 1-Hind Arabic Quarterly
3. Lay-Daiga Athan Burmese —do—
4. Yinidze Sheng Chinese “—do—*

5. L’Indc-Vous Parla French —do—
6. Suara Pmghubung Indonesian —do—

7. Bharat Ko-'Vani Nepali —do—
8. Sadai Hind Persian — do—
9* D. Hind Awaz Pushto imii-do ■

10. Sautiya India Swahili
11. Gya-Gar-G)-Dra Taw Tibetan —do—
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Theft of Copper wire

571. PROF. NARAIN CHAND PARA- 
SHAR :

SHRI AMAR NATH CHAWLA:
Will the Minister of COMMUNICA

TIONS be pleased to state :
(a) whether reports of thefts of copper 

wire have been received from various quarters 
of the country ;

(b) if so, the number of thefts detected 
State-wise during November 197] to June
1972 ;

(c) the action taken to punish the 
culprits; and

(d) the preventive and remedial measures 
proposed to be taken to avoid recurrence of 
the same in future ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) : (a) 
Yes.

(b) Details placed on the table of the 
House.

(c) All outsides involved in thefts are 
prosecuted by the Police.

(d) Action is being taken to tighten up 
security measures in conjunction with State 
Police Authorities as this is a subject relating 
to Law and Order.

Statenunt

Name of the Circle
No. of copper wire thefts detected 

during November, 71 to 
June, 72

Postmaster-General Trivandrum • # • 09

W Bangalore ... 18

Lucknow 31

Patna MS 16

» Shillong • • 15

» Hyderabad « • • 1533

*» Bombay I f< 908

99 Ahmedabad « » » 1

» Jaipur a • • 183

»» Bhopal «• • 1089

J» Madras .. . 24

#> Calcutta ♦ 1 ♦ Nil

» Bhubaneswar • • * 16

If Ambala 692

Director, P A T Srinagar . . . 1

fe fttn te  C*U for H ill Area*

272. PROF, NARAIN CHAND PARA- 
SHAR: Will the Minister of PLANNING 
be pleased to state ; 

(ft) whether the Government have decided 
to set up a teparftte cell for the Hffiy areas 
inthePlatoing Goouniaifo $

(b) if so* the likelv date by which the 
cell would start functioning; and

(c) whether it is proposed to associate 
the M.Ps. from the area with the woiking of 
this cell ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) Ye* Sir.
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(b) The work which is proposed to be 
entrusted to the special ccll is already being 
done in the appropriate Division of the Planning 
Commission. The proposal for the creation 
of additional posts Tor the purpose is awaiting 
sanction. As soon as the sanction is accorded 
and appointments are made to the newly- 
created posts, the work will be taken over by 
the special cel].

(c) It is proposed to hold an informal
meeting of the Planning Commission to whic h 
Members of Parliament fiom the Hill areas 
will be invited for a preliminary exchange of 
views. At this meeting the appropriate
procedure and method of consultation 
between the Planning Commission and the 
Members of Parliament for continuous liaison 
and review of the problems of the hill atoas 
and the progress made towards their solution, 
will be considered.

w n r e r  s i w r e  s t t t  t w r e w  f r o
WTSJH1 SwxfMf 3WWT iRsirf

tNwniA# v t  tR R  %*Tf

5 7 4 .  w im  Ite m * : *RTT
srerr̂ r #  f t t  ^  f t :  :

(«r) w t  w rfan rf apt, fs n f firfesr
S W T T  5TTT W * fc*TT *PTT «TT 3T«RT
fa^cTTT ^  crT ?TR f*R T %

3RTT *T 7% , S F̂TSpTT
%^rWf if t o  <tt?t %
*rrf*Fr ffarr vm |  ;

(^r) $i, eft vf  stvk % wrfrCTf
% t o t r  i r e r  KHTi «rf«fjr3RT^

^  W  f  3ftT W  cPfl 5TT$ 
ft*TT 3T#TT 3 fk  ^  ^  a z r fe ff

fPrft^RT *rc%%fvnr 

O T T R  5TRT f!TT 3nr 1 $  |  ;
a ftr

(« r)  w  *rta *rr %  3Pcnt?f ww J r ^ r  
s rW fv W sw  

gftrar s r s r  ^  $  ?

«pr w * m  ** (*ft tjqjo
i^ ro  : ( * )  srfr (sr). firfiwr...........  I*
OTvnc s k t  m w  w  w  w rnpff

snrnr srsjcr
f ire rc f ta r r  3rr2r»rrro£ 

f% f^T fF r arerfsr q: a m r
STfafT ?ft i ftre* sq-fwff ^  ftr^cTR 
sfft <n: ijS  t o t  % crrf% ^ t t  
«t ^ t t  <rf, ^  w rfw ff <rc ssrc  

f ^  ?EfOT I I
fc rm ^ f  % sprror-TO s rs f r  ^  

<tt i t  s s r w i t  &«rrforf % m  ^  3f 
r |  3r, 75T̂ r % f ^ r  f w
3TTJr»TT I

(»t) «rar ST̂ r ’ETT̂TT % ^PT 
l»RT I f p  29 ajsrrS, 1972 cr̂ ? ?̂T 
ftraf lrf3R*r a r r f? ^  «w([, 1,146 
3n%^r-«rr s t f t  f»T 11 #^t«rr
^  ITT T̂ lr g ark TOTH TO

?r t o t  1 ^  3nf?Tr^ ^  
«rf«ppff ¥ t ^ r T  w!RT*rTOT^ 

|  W ?  %f5ft?T qf?r^ % sp frr t?r  % 
?Tm ?ft% ^  WITRfT 1 1

Objectives outlined 1st the approaoh paper 
on the Fifth Five Year Plan

575, SHRINARENDRA SINGH : Will the 
Minister of PLANNING be pleased to state :

(a) whether the policy implications of the 
objectives, like the pioduction and distribu
tion of essential items of consumption, out
lined in thr approach paper on the 5th Five 
Year Plan, have been worked out ;

(b) if so, the broad features thereof; and

(c) if not the date by which these are 
likely to be worked out for inclusion in the 
5th Plan ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) No, Sir.

(b) Does not arise,

(c) Some clear picture about the Fifth 
Plan is likely to emerge only by the end of 
1973.

Sheikh Abdullah's statement M gw dhg 
treating of Kashmiris as in the Case o f 

* f Baa* Bengali*

576. SHRI NARSmmA S3SM8H t WOT
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the Minister of HOME AFFAIRS be pleased 
to state:

(a) whether Sheikh Abdullah, in a public 
meeting at Srinagar, lias demanded that 
India should treat the Kashmiiis the same 
way it was treating the East Bengalis ; and

(b) if no, Government’s reaction thereto ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER 
OF SPACE(SHRIMAi’lIN D IR A G \\TDUl):
(a) Government has s< rn soim press jeports 
to this effcct.

(b) Government considers the i ('ported 
statement of the Sheikh to be uncalled for 
and unrelated to facts. Any comparison 
between the two situations is wholly irrelevant.

Exploration of Minerals by Atomic Ex-
plosions

577. SHRI NARKNDRA SINGH :
SHRI PHOOL CHANI) VERM*:

Will the Minister of ATOMIC ENERGY 
be pleased to state :

(a) whether a study undertaken by ex
perts of the Atomic Energy Commission has 
revealed that India can use a peaceful nuclear 
explosion to extract copper and uranium ; 
and

(b) whether the economic feasibility of 
such an explosion has been studied ; and, if 
so, the main features thereof ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS, MINISTER OF HOME 
AFFAIRS, MINISTER OF INFORMA
TION AND BROADCASTING AND 
MINISTER OF SPACE (SHRIMATI 
INDIRA GANDHI) s (a) and (b). The 
Atomic Energy Commission U studying situa
tions under which peaceful nuclear explosions 
carried out underground can be of economic 
benefit to India without causing environmental 
hazards.

Legislation to prevent defections from  
political parties

578, SHRI SOMNATH CHATTER- 
JEB i WSJ theMtoJttcr of HOME AFFAIRS

be pleased to state :

(a) whether Government propose to in
troduce a Bill in Parliament for preventing 
defections from Political parties ; and

(b) if so, when ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. H. MOHSIN) : fa) and (b). While
replying to the debate on the Demand for 
grants for the Ministiy of Home Affairs in 
the last session, the Pume Minister had 
indicated the lines on which the scope of the 
legislative proposals to deal vvitli the problem 
oi defections, which had earlier been discus
sed with leader* of political parties, was 
being expanded. The matter is actively under 
consideration of the Government and legisla
tion will be introduced in Parliament at an 
early date.

Dave Commission of Inquiry Into charges 
of corruption against former Punjab 

Ministers

379. SHRI S \T  PAL KAPUR * Will 
the PRIME MINISTER be pleased to state:

(a) whether the Dave Commission inquir
ing into the corruption charges against some 
of the former Punjab Ministers has com
pleted the heating ;

(b) the stage at which the inquiry is at 
present ; and

(c) die time-schedule fixed for the Com
mission to submit its repot t ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI R \M  NTWAS MIRDHA) : (a) to
(c). The Commission appointed to enquire 
into certain allegations against certain former 
Ministers of the State of Punjab have heard 
the parties with reference to some of the 
allegations and the enquiry is still in progress. 
The Commission has l*ecn requested to sub
mit its report by 31st March, 1973.

Lifting of Cars and Scooters in Delhi

580. SHRI SAT PAL KAPUR : Will 
the Minister of HOME AFFAIRS be pleased 
to state :

(a) the total number of cars and scooters 
lifted by the thieves In Delhi during the last 
three year# year-wise ;
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(b) the number of cars and scooters out 
of these which have been recovered and 
handed over to their owners, year-wise ;

(c) the reasons for which the remaining 
cars and scooters could not be recovered , 
and

(d) the number of car and scooter thieves 
arrested during the last three years, year-wise 
and the action taken against them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOIISIN) :

(a) Tears Cars Scooters

1969 275 278
1970 395 365
1971 489 515

Cars
(b) Tears Re- Handed 

covered oner

Scooters 
Re- Handed 

earned over

1969 250 250 199 199

1970 347 347 233 233

1971 425 425 317 317

(c) Despite best efforts made by the 
Police, the remaining cars and scooters could 
not be recovered as the criminals normally 
change the number plates, tamper with the 
chassis and engine numbers of the vehicles 
and after forging the documents, dispose 
them off at distant plaecs

(d) A statement is enclosed.

Statement

Years Cais/
Scooters

Persons
arrested Challaned Convii ted \ i  quitted Ponding

Tiial
Pending

Investigation Discharged

1969 Cars 112 93 24 10 53 19
Scooters 61 52 19 9 24 — 9

1970 Cars 129 103 17 4 82 4 22
Scooters 79 f>2 11 9 42 — 17

1971 Cars 133 91 4 1 81 20 27
Scooters 78 54 3 2 49 12 12

Film Council

581. SHRI SATPAL KAPUR : Will the 
Minister of INFORMATION AND BROAD
CASTING be pleased to state :

(a) whether Government have since set 
up a Film Council ; and

(b) if so, the composition thereof and its 
functions ?

THE DEPUTY MINISTER IN THC 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI DHARAM BIR 
SINHA): (a) No, Sit.

(b) Does not arise.

Pak. Agenta/Spie* Arrested In Punjab

582. SHRI SAT PAL KAPUR : Will 
the Minister of HOME AFFAIRS be pleased 
to statej

(a) the total number of Pakistani agents/ 
spies arrested so far in Punjab since the

hostilities between India and Pakistan in 
December, 1971 and during last three 
months; and

(b) the action taken or proposed to be 
taken against them ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) i (a) Accor
ding to the information furnished by the Go* 
vernment of Punjab, 23 persons were arretted 
during the period 3.12.1971 to 30.6.1972 on 
suspicion of espionage for Pakistan, of whom 
17 were arrested during the last three months.

(b) Cases registered against these persons 
are under investigation.

Provision o f PCO at Raja Garden Iferidap 
bad

583. SHRI ISHAQE SAMBHALI: Will 
the Minister of C0MMDNIGAT10M& to
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pleated to itate :

(a) whether Government have received 
representation from the residents of Raja 
Garden, Old Faridabad (Haryana) for provi
ding a Public Gall Office there ;

(b) whether some Members of Parliament 
including Chief Parliamentary Secretary, Har
yana also sent representations from time to 
time recommending for a Public Gall Office ; 
and

(c) if m>, the steps proposed to be taken ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes, Sir.

(b) Ym, Sir.

(c) Initially one residential premises was 
suggested for the P. C, O. This was not 
considered suitable on account of its not being 
freely acccssible. An alternative location with
in the premises of the Gurdwara Gopi Colony 
suggested by the Vicc President of the Gurd
wara Committee was found suitable and a 
P. G. O. sanctioned. The P. C. O. ran be 
provided as soon as the commercial formalities 
including payment of the demand note are 
completed.

Memorandum from  H. E. L. workers 
Associations Hardwar

584. SHRI ISHAQE SAMBIIALI : Will 
the Minister of INDUSTRIAL DEVELOP
MENT AND SCIENCE AND TECHNO
LOGY be pleased to state :

(a) whether Government have received 
any memorandum from the Heavy Electri<als 
Limited Workers Association, Hardwar, dated 
the 19th May, 1972 ;

(b) if bo, the demands listed therein ;

(c) whether Government have considered 
their demands } and

(d) if so the decision taken thereon P

%jT'rHE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD): 
(a) Yes, Sir.

(b) The demand! are listed in the state- 
mftat kid on the Table 0f the House. [Placid 
in Library. Ste No. LT-3235/72]

(c) «nd (d). The demands have been

generally discussed with the Union's represen* 
tativcs, and it has been agreed that negotia
tions will be held on the demands between the 
Management and the representatives of the 
Union with a view to arriving at an early 
settlement.

585. far* jutt srcft :

m  ^  &  f t t
f r  :

( ^ )  tot sRipiRT % arreryf
% v z  3rr% |  %

n  qft t o t  |  sfrc 5*r?r- 
*n?n ^  ?r^rT arsr^TTte

§ *r? |  ; «srk

(®) vfe cfr w  |

^fr^r jffT ^ 7% % ^

fsr=̂ T< |  ?

^  t o t o t  3  (*ft q^Ro x ^ o
: (*) 1971 % sRTOr

3TNTgf n ̂  I  fr  1961-71 %
% ^ tpt arc-

WTT 23.69
W 30.85 sfasH 32.60
tffaSTrf I fapf^ 51T T̂̂ cfT

f a  |  1

(® ) ctf* 5ft
ar^fsr qrc scth

arr j 13 frc  fsrcm jrrar 
% sresrT snrr* s ra f t 1 1  *  

^ifqar ^ppnff f e r -

v r m  1 1  w  i& zm  % 
srto  arw«t«fTOT *r$r % i
- v .................. f»-r  f  n,*V |t «•» »  v  —e>.WwBTT HWW TT’Tie TFPBTTvRT VT

r>

587. an^o :
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Cfir vqr ~~ fq; : 

( Cfi) ~rij";;;rr ij"flffa f-.:qri CfiT fucnr-
n:~r q;) Cfi<r aifi CfiT<Tffrcra Cfi<:~ 'fiT ij"~'fin: 

'fiT fcr=<rT~ ~ ; 3fT~ 

( ~) ~ij" OfT~ ?f ij"~Cfin: CfiT frrurf;qc:p-
;:r)fc; 'f<TT ~ ? 

~'t{'lT 3l~ SHIT~IJT ;fi'~T~ll ij :a''l· 

;f•~r ( P.Tr qq~r~ f~n!) : ( Cfi) Cf~T ( ~). 
ij""(CfiH Cfif l:f~ rrrfc; ~ fq; Cf~ \ifT 31Tl1Trf I 
ufllfal1t frr~CfJ Cfi~, \H'fir fucnTf<:~r H 
Cf\?: fcrf•rrrr Ul=<rfrcrc; f\?:aT 3fT<: ~rrorrr ~ 
'l<:Tlfql ~ ~-=r urcrqr<fr if> m~ fcr=<rr~ 

Cfi~ 1 ~tr lfTlli9" ?f ~F'!l «<:'fi"Trt 3!1"<: fcnc;11 
~'arrr ~ Ul=<rf;:'CTCf fcrf<r<rr ~rrcsrrr ~ q-ulfqf 
Cfi<:~ 'fiT 5ffoti<TT ?f ~~ Ulll1 vrrrr ~ I 
fi=ruf<1 ~r~ Q:T ~ f<1~ \;J"R q;[ ~l=lff~ 

~I 

Utilisation of installed capacity of Tractor 
Industry 

588. SHRI R . S. PANDEY: Will the Mi-
nister of INDUSTRIAL DEVELOPMENT 
AND SCIENCE AND TECHNOLOGY be 
pleased to state : 

(a) whether most of the Industrial Units 
producing tractors are working below their 
installed capacity whereas the demand of 
tractors is growing fast in the country ; 

(b) whether any concrete steps arc propo-
sed to be taken to increase production of 
tractors there ; and 

(c) if so, the broad outlines thereof ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SI-IlU SIDDHESHWAR PRASAD) : 
(a) Out of six tractor units ; now in produc· 
tion, all except one are presently producing 
below their installed capacities. The registra-
tions of orders with tractor dealers show that 
there is a marked preference for one particu-
lar make. The current demand for the types 
of tractors produced by three of the units is 
considerably below thei r installed capacity and 
this is the rea~on for the low production of 
these units. 

(b) and (c). Government have given faci-

lities to the tractor units for import of com-
ponents and raw materials to enable them to 
achieve a production of over 40,000 tractors 
during the year 1972-73 and this level of 
production can be achieved if the tractors can 
be sold . 

Progress made for establishment ofT. V. 
stations at Amritsar and Bombay 

589. SHRI R. S. PANDEY : Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state the progress so 
far made to establish Television Stations at 
Amritsar and Bombay ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INFORMATION AND 
llROADCASTING (SHRI L K. GUJRAL): 

Amritsar TV Transmitting Station : 
Civil works for the project are almost 

complete. A I 00 metre Television tower has 
al ready been erected. Transmitter, studio and 
telccine equipment, which has been ordered 
from Japan will be arriving shortly. The 
station is expected to be commissioned before 
the end of 1972. 

Bombay TV Station : 
Civil and departmental works are nearly 

complete. A 300 metre tower for mounting 
TV antenna has been erected. Antenna 
installation is in progress. Television studio 
and transmitter equipment which have been 
installed arc under test. The Station is expec-
ted to be commissioned by October. 1972. 

Agitated Artistes of Song and Drama 
Division of A. I. R . 

590. SHRI R. S. PANDEY : Will the 
Minister of INFORMATION AND BROAD-
CASTING be pleased to state : 

(a) whether the artistes working in the 
Song and Drama Division of the All India 
Radio have recently resorted to agitation to 
press their demands for better service condi-
tions ; 

(b) if so, nature of demands ; and 

(c) whether Government considered their 
demands and a settlement in the matter has 
since been reached ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF I NFORMATION AND 
BROADC,\ STING (SI-IRI DHARAM BIR 
SINHA) (a). On 5. 7. 7'2. subsequent to 
suspension of the some staff artistes of the Song 
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and Drama Division, a deputation called on 
Deputy Minuter, Information and Broadcas
ting to express their grievances.

(b) The grievances related to working 
conditions and to difficulties experienced by 
Staff Artists while on tour.

(c) The grievances have been considered 
and action has been taken inter alia to cons* 
titute a consultative machinery for regular 
discussion of mutual problems that may arise 
from time to time between the management 
and the employees.

f f  fc tffofor sraterr

591. s&maft *rrf : ^rr aw rt
fprr ^  %  :

( ^ )  *r m *  art w t i  jj ^  ?rrt 
& T  % % fan;
s ^ T ^ ff  % smr srftsH ^  if |  ; 
aft*

(*r) ^  »nr«t
% f^tr 3fT% ^  *r**n?RT |  ?

w r  («ft for a rta sy r ^ m ) :
(t ) 31-3-72 srefterr ^  w
5R7R ^ :

wwrf 83,905
40,090
51,057

*rsrnsr 7,410
tor ?r softer ^
if *TT*T— 3,41,102

(*) % *TTlHiroH
■ft s^rrf arm |  fa

t  1976-77 ftrr
3TT ^  I

C«ntre-$t*t* Relations

592. SHRI p. VBNKATASUBBAIAH : 
SHRI MAHADEEPAK SINGH 

SHAKYA i

WiU Minister of HOME AFFAIRS

be pleased to state >

(a) the steps taken to improve the Centre- 
State relations ; and

(b) the results achieved so far ?

THU DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F.H. MOHSIN): (a) and (b). The Adminis- 
trative Reforms Commishion have clearly 
recommended that the pum^ions of the 
Constitution governing Centre-State relations 
are adequate for purpose of meeting any 
situation or resolving any problem that may 
arise in tilth field. Problems of common inter- 
est to the Centre and State as well as differ
ences between the Centre and the States are 
discussed in formal and informal forunu and 
harmonious relations are maintained between 
the Centre and the States.

Land for Small Car Project la  Andhra 
Pradesh

503. SHRI P. VENKATASUBBAIAH : 
Will the Minister of INDUSTRIAL DEVE
LOPMENT AND SCIENCE AND TECH
NOLOGY Ik* pleaded to state :

(a) whether Andhra Pradesh has offered 
3,000 acres of land and other incentives for 
the setting up of the proposed public vector 
small car project in the State ;

(b) whether the offer has been considered j
and

(c) if so, with what results ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHBSHWAR PRAS\D):
(a) Ye», Sir.

(b) and (c). The question of considering 
offer* by States of land and other facilities for 
this projet t has not yet arisen, since no deci
sion has been taken to have a passenger car 
project in the public sector*

X T. T., U. S. A’s collaboration with 
Indian Telephone Industry

594. SHRI SARJOO PANDEY: Will the 
Minister of COMMUNICATIONS be pleased 
to state :

(a) whether Government’s attention has 
been drawn to the claims recently made bv 
the representatives of the giant International 
Telegraph and Telephone Corporation of 
U. S. A. that ito collaboration with India'*
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telephone industry has bees and is mutually 
satisfactory ; and

(b) whether it has also been claimed on 
behalf of the Corporation that it has fulfilled its 
obligations m supplying know-how and experts 
and readied the stage of maximum produc
tivity foreseen in the collaboration ag
reement ?

THE MINISTER OF COMMUNICA
TIONS (SHRI H. N. BAHUGUNA): (a) and
(b). Government have seen the reports in the 
ncw&papeti.. The Government have not recei
ved any communication from I. T. T., making 
such claims.

Demonstration organised by Harijan 
Budhists in Bombay

595. SHRI 11. M. PATEL: Will the 
Minister of HOME AFFAIRS be pleased to 
state:

(a) whether there was a demonstration 
organised by Harijan Buddhists in Bombay 
and other parts of Maharashtra on 12th June, 
1972; and

(b) if so, the nature of complaints or 
grievances of Harijan Buddhists from Maha
rashtra and what action, if any has been 
taken by the Government of India in this 
regard ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. II. MOHS1N) : (a) and (b). According 
to information available, on the llithjune, 
1972, morihas to the Council Hall, Bombay 
were organised by rival groups of Republican 
Party of India and the Bombay Pradesh 
Congiess Committee to protest against alleged 
atrocities committed on Neo-Buddhists and 
Harijans. Facts arc being asceitaincd from 
the State Govt rnment in regard to the specific 
allegations made* and the action taken there
on by the State Government.

Criteria for disbursement of Central 
Assistance to States for Platt 

Programmes

5%. SHRI B. S. BHAURA: Will 
the Minister of PLANNING be pleased to 
state:

(a) tht* new criteria which the Centre 
had put before the meeting of the Chief 
Ministers for the disbursement of its assis- 
tance to the States for Plan programmes;

(b) the response of the Chief Ministers 
on this new proposal ; and

(c) the final decision taken on this 
matter ?

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
MOHAN DHARIA) : (a) No new criteria 
for the disbursement oi Central plan assis
tance were placed before the meeting of Chief 
Ministers (presumably meeting of the Na
tional Development Council held on May 30 
and il, 1972).

(b) and (c). Do not arise.

Complaints against Delhi Police and
D.D.A.

597. SHRI B. S. BHAURA : Will the 
Minister of HOME AI JI’AIRS be pleated to 
btate :

(a) whether the Prime Minister had asked 
the Home Muusti) to cotivcnt a high level 
meeting to discuss tht complaints against the 
Delhi Police and Delhi Development Autho
rity:

(b) whether this meeting has been con
vened; and

(c) if so, the results thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F. II. MOHSIN) : (a) to (c). The Prime 
Minister did not ask for any such high level 
meeting but in her tapatity as Home Minister 
she is constantly in touch with the perfor
mance by the Delhi Poluc and other matters 
relating to Delhi.

Amount allotted for housing la  Orissa 
Circle of P & T

599. SHRI CHINTAMANI PANI- 
GRAHI : Will the Minister of COMMUNI
CATIONS be pleased to state t

(a) whether any amount has been allotted 
to Orissa Circle of Posts and Telegraphs In 
J971*72 and 1972-73 for providing housing 
facilities for Posts and Telegraphs staff at 
Bhubaneswar, Jatni, Khurda, Balugan and 
other areas in the Puri Postal Division; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF COMMUNI
CATIONS (SHRI H. N. BAHUGUNA) t 
(a) and (b) A sum of Hr, 4,07,000 was
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allotted to Orissa Circle for construction of 
quarters at the following stations in 1971*72 :

Bhubaneswar R». 3,02,000
Puri Rs. 55,000
Jatni Rs. 50,000

and Rs. 1,36,000 was allotted for the same in 
1972-73. No funds were allotted to Balugan, 
Khurda and other areas in the Puri Postal 
Division.

A. I. R. Engineers Memo

600. SHRI PHOOL CHAND VERMA: 
Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state :

(a) whether more than 70 Engineers of 
A. I. R. through a memorandum, have de
manded immediate revision in the rules of 
direct recruitment so that their promotion 
may not be affcett d; and

(b) if so, the broad outlines of the action 
taken by Government in this regard ?

THE MINISTER OF STATE IN TOE 
MINISTRY OP INFORMATION AND 
BROADCASTING (SHRI I. K. GUJRAL):
(a) Representations have l>een received in 
this connection.

(b) It has since been decided, after con
sultation with the U.P.S.C., to reduce the 
direct recruitment quota to the grades of 
Assistant Station Engine™ and Assistant 
Engineer in A.I.R. from 70% and 80% to 60% 
and 40% respectively.

12.08 hr«.

RE : EXPUNCTIONS FROM PROCEE
DINGS

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : It is very clear and specific under 
which circumstances you can expunge things, 
Mr. Speaker. The rule is very clear.

MR. SPEAKER : If there is anything 
wid which is defamatory, I can do it. I think 
it was defamatory. You can’t give certain 
name of a lady without any proof. I  think it 
is not fair.

•ft * * *  f i ^  w n fa ft ( « r r f ? m ) ; 
Wfr ?rt g fo  (  I arapsro

am** 
t o r  f a  femr a n w  i «r«wr *t$srar

fa  farTar?r frff |  ^  
s m  arrar | . . .

MR. SPEAKER : If somebody speaks 
without my permission, if I say it is not rele
vant, if he still goes on, that will not form 
part of the record.

SHRI JYOTIRMOY BOSU : I seek your 
protection.

arzH r^ n tT  v r s n t n : $
arrr% - f i n  t o t  m
ft^FTT 3TFPTT ?

$r i

SHRI JYOTIRMOY BOSU : The ride is 
very clear. You arc obliged to hear me. It 
says :

‘If the Speaker is of opinion that 
words have been used in debate which 
aie defamatory or indecent or unparlia
mentary or undignified, he may, in lus 
discretion, order that such words be 
expunged.

What was defamatory in what Mr. Kachwai 
said ? Don’t misuse that power.

MR. SPEAKER : In the case of car, it 
related to the Supreme Court. Mr. Kachwai 
went beyond the Supreme Court judgment, 
beyond the fixing of prices. That was another 
matter. That was not relevant.

SHRI INDRAJIT GUPTA (AHporc) : 
Irrelevancy in the procedure ran be declared 
so by you. You can rule it out as being
ii relevant. But the rule governing expunction 
does not say anytiiing about irrelevancy. You 
can rule out something as being ii relevant.

SHRI JYOTIRMOY BOSU : Let us set 
our ideas right. Here is this outstanding rule 
book ; here is this particular rule on the 
statute book. Irrelevant speeches cannot be 
expunged by you . . .

MR. SPEAKER : Why not ?

SHRI ATAL BIHARI VAJPAYEE : From 
the other side quite a lot of irrelevant things 
were spoken on the Simla Pact which were 
not expunged by you.

srwrai ' ftnrcrr ^
?r* arrr |  ?

SHRI JYOTIRMOY BOSU; That was
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[Shri Jyotirmoy Bosu] 
not irrelevant because it came from a cong-
ress member. 

MR. SPEAKER : If hon. Members suclcl-
cnly bring in the name of a certain lady. how 
is that to be permitted here ? They could 
have just said 'a lady'. 

SHRI S. A. SHAMIM (Srinagar) : I 
would like to know whether there is not any 
difference between irrelevancy and a thing 
which is unparliamentary. 

SI-IRI SHYAMNANDAN MISHRA 
(Bcgusarai) : The power of expunction must 
be med only in the last resort. You have to 
conform to certain rules that have been laid 
down. Kindly see the rules. If the power of 
expunction is going to be used for enforcing 
your order in any context, I think that that is 
not a proper use of the power of expunction. 
Vl/e can point out instances of irrelevancy 
here ; here was the hon'ble Member, Shri 
Shashi Bhushan, who made a whole specch 
about Coca-Cola and all that, and nothing 
has been taken out ... 

MR. SPEAKER : What was wrong ahout 
it ? 

SHRI SHYAMNANDAN MISHRA : It 
discriminates between Member and 1\fember. 
In regard to the attack on the Jan Sangh 
office, Shri Shashi Bhushan made a whole 
statement on it, but you were not pleased to 
expunge it. After all, the power of expunction 
cannot be used in the manner that you have 
been pleased to use it. 

SHRI JYOTIRMOY BOSU : I move 
that what Shri Hukam Chand Kachwai has 
said be put on record. I move on the floor 
of the House that what has been expunged be 
put on record. You are acting outside your 
jurisdiction. 

MR. SPEAKER : It is the Speaker's 
discretion. 

SHRI jYOTIRMOY BOSU 
exceeding your authority. 

You are 

DR. KAlLAS (Bombay South) : You did 
not allow Shri Hukam Chand Kachwai to 
speak, and yet he went on speaking in spite 
of your order and hence you had to say that 
nothing will go on record. 

MR. SPEAKER : Shri Jyotirmoy Eosu 
cannot move anything here. It is the Speaker's 
decision. When I stop a Member but he 

persists in speaking, I have to say that his 
observations will not go on record, because he 
is defying the Chair. That was why I did 
not allow it to go on record. (Intenuptions) 

SHRI JYOTIRMOY BOSU : But you 
cannot expunge it ... 

MR. SPEAKER : If this is going to be 
the attitude of Members, it is really very 
difficult for me to pull on. 

SHRI S. A. SHAMIM : What is not 
coming on record is different from what has 
come on record and what is then expunged. 

MR. SPEAKER : I were to permit it, 
then it would mean that any Member can 
mention any person's name and mention any 
bad thing about any person. After all, those 
persons a lso have their own right~. 

SHRI AT.\L 13IHARI VAJPAYEE: You 
have the authority to disallow any question, 
but you had allowed a particular supple-
mentary question .•.. 

MR. SPEAKER : Why does he go on 
persisting after I have disallowed the 
question ? 

SHRI ATr\L BIHARI VAJPAYEE: May 
I make a submission ? You had a llowed a 
supplementary question, and that was replied 
to by the hon. Minister. 

MR. SPEAKER : Whatever question has 
been allowed and whatever answer has been 
given will stand on the record. 

SHRI ATAL lliHARI VAJPAYEE : I 
can understand your disallowing a question, 
but you cannot say that nothing will be taken 
clown. That is not the way in which the 
Chair can function. 

DR. KAlLAS : The Speaker had refu>ed 
permission to him, and he did not allow him 
to speak. 

MR. SPEAKER : When I have disallowed 
it will not be on record ..... . 

SHRI SHY AMNANDAN MISHRA : If 
the power of expunction is going to be used 
in this manner. ... 

SHRI jYOTIRMOY BOSU : I want 
this to go on record that if you decide finally 
to expunge what Shri Hukam Chand Kachwai 
has said in the context of rule 380, you are 
exceeding your jurisdiction and acting without 
authority. 
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DR. KAILAS : That rule cannot be 
quoted here, because the Speaker had dis
allowed him and he persisted in speaking 
which cannot go on record.

SHRI JYOTIRMOY BOSU : You can 
expunge what I have said also, if you like.

SHRI S. A. SHAMIM : May I make a 
submission ? When you order that nothing 
will be on record, that means that nothing is on 
the recot d, but expunging means something 
which has gone on record is being ordered to 
be expunged. Here is the difference. If you say 
that in this case nothing will be recorded, we 
have no objection to that, but something 
having been recorded and then being ordered 
to be expunged is a different matter.

MR. SPEAKER : So long as I had not 
stopped him, be foie that, everything will be 
on record. But if he goes on defying, and if 
1 say that he should sit down and 1 do not 
allow him, then if he goes on after that, then 
1 say that it should uot go on xccoid.

SHRI JYOTIRMOY BOSU : You can
not have a dictatorial rule under the Speaker's 
powers.

SHRI PILOO MODY (Godhra) : I have 
a submission to make. On this business of 
expunging, as you know, in the past also, 1 
have always been against it. I do not think 
that these powers of expunction should be used 
so arbitrarily.

MR. SPEAKER : I agree to that.

SHRI PILOO MODY: The only things 
that can be expunged from the records are t hings 
that are unitarliaraentary, not necessarily things 
that you may consider as irrelevant. Now, in 
the present circumstance, 1 do not know what 
has happened, because I came in late. I know 
tliat this Parliament always considers anybody 
speaking the truth as being very funny. But 
the fact of the matter is that I do not know 
what the discussion is going on about. How* 
evrr> I have felt very strongly about this 
particular subject, and I have raised it several 
times with you. Prom what I undemand, from 
what you have just said, I think it was irrele
vant and that was why you had it expunged 
from the record*

MR. SPEAKER: tfo, no.

SHRI PILOO MODY * At any rate, that 
»  xny aide say*. (htempHmu). Their
■ w e  l a  irrelevant most of the time (Iwtarup-

turn). Therefore, I suggest that you order 
the Reporters to reintroduce those remarks 
on to the record.

SHRI GHINTAMANI PANIGRAHI 
(Bhubaneswar) : On a point of order.

MR. SPEAKAR: The position is very 
clear.

SHRI CHI NT AM AN I PANIGRAHI: 
Shri Piloo Mody said something to the effect 
that anybody who speaks in this House appears 
funny.

SHRI PILOO MODY: I do not think 
Shri Panigrahi has yet realised that it was a 
direct aspersion on him.

MR. SPEAKER: When a member asks 
a question and I allow it, it is answered and 
that will go on record. But when he puts 
another question and I tell him it is irrelevant, 
he should stop, because it is not relevant. But 
if he goes on defying the rules —there is a defi
nite rule on this—he may order him to discon
tinue, and after that whatever he is not per
mitted to speak, whatever he s|>caks after that 
will not form part of the record. This is the 
procedure we have been following in this 
House since many years.

SHRI SHYAMNANDAN MISHRA: 
Which is the rule ?

MR. SPEAKER: “The Speaker, after 
having called the attention of the House 
to the conduct of a member who 
persists in irrelevance or in tedious re
petition either of his own arguments 
or of the arguments used by other 
members in debate, may direct him to 
discontinue his speech” .

After that direction, if he speaks, nothing 
goes on record.

SHRI PILOO MODY : We want the rule.

MR. SPEAKER : This is the rule.

SHRI PILOO MODY: There is nothing 
in the rule which says that nothing will go on 
record.

MR. SPEAKER : After I ask the member 
to discontinue, if he goes on, it will not form 
part of the record.

SHRI PILOO MODY: That is not what 
the book says, nor what the rule says. This is 
just one Interpretation of the rule.
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MU. SPEAKER: Du you think that after 
the Speaker says that he Bhould discontinue, 
if he continues, what he says should go on 
record?

SHRI PILOO MODY : You can ask the 
member to leave. You have all the poweis. 
You can shut down Parliament You can 
reopen Parliament. You can stop people. 
But 1 do not think you should tamper with 
the record.

SHRI JYOTIRMOY BOSU: I refei to 
rule ‘350.

MR. SPEAKER : What are you doing ? 
These are the accepted rules.

SHRI JYOTIRMOY BOSU : Where are 
your powers?

“The Speaker, after having called 
the attention of the House to the conduct 
of a member who peihfsts in irrelevance 
or in tedious repetition either of his own 
arguments or of the arguments used by 
other members in debate, may direct him 
to discontinue his speech’*.

Where is your power to expunge what he 
has already said ?

MR. SPEAKER: If any member who is 
not called or who is asked to discontinue, 
goes on speaking, it does not go on record.

SHRI SHYAMNANDAN MISHRA: 
Where is it mentioned ?

MR. SPEAKER: Seeing how they behave 
sometimes, if I say that he should discontinue 
and still he goes on saying what he likes, there 
is no power in the hands of the Chaii ?

Now Gall attention motion.

SHRI SHYAMNANDAN MISHRA: rose—

MR. SPEAKER : I am sorry. I expected 
a much better understanding from him.

SHRI SHYAMNANDAN MISHRA: My 
submission is this. Your power to ask a mem
ber to discontinue is not synonymous with 
your power to expunge the proceedings.

MR. SPEAKER: Only the observation of 
the member who speaks with my permission 
wiij go on record. A member should speak 
with the permission of the Speaker. I tell 
you this finally.

SHRI PILOO MODY; I am now seeking 
your permission.

MR. SPEAKER: You are holding the 
House to ransom.

SHRI HARI K1SHORE SINGH (Pupri): 
I fully appreciate the concern of Mr. Jyotir- 
moy Bosu and Mr. Kachwai.

MR. SPEAKER : You have no permission 
to speak. (Interruption) I am sorry I do not 
allow anybody. I am moving on to the next 
item.

(g ^ rc ) : arwrer 
arrrSr sr^rf^r i t  i t  i arrr i t

3pj*rf?r ?ri>t <pr *rr \ w i t
W teq- % sr’TR fo n  cT*r m

i anfl- w i t  sft % fo  $ £ t  
t r  t t  few
I  i cfr f a  srsrn 3*  spt sft

fo rr »TTT, f3FT% f*T% 300  m p? 
if srfoft |

3f«rar : 3TPT I s  I ^
3 rm >  S 3 tr? t *$t f t  1 1

12.22 hr*.

CALLING AT PEN TION TO MATTER OF 
URGENT PUBLIC IMPORTANCE

RjfPOHTEO Burning Alivf of Ten Harijans 
w Maohhariya Vxllaok op Moradabad 

Disraicrr in U. P.

SHRI HARI SINGH (Khurja) : I call 
the attention of the Minister of Home Affairs 
to the fuliowing matter of urgent public impor* 
tanee and request that he may make a state* 
ment thereon :

‘Reported recent incident of burning 
alive of ten Harijan women and children 
in Machhariya village of Moradabad 
District in U. P.*
SHRI NAWAL KISHORE SHARMA 

(Dausa): Sir, before the Minister makes his 
statement, may I submit that the statement 
is not complete. The Government says that 
they are collecting the information. My 
submission is (tat the statement may be defer- 
red to a future date.



MR. SPEAKER : Let me listen to the 
statement by the Minister fust.

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior) : What he said cannot form part 
of the record.

MR. SPEAKER : He said it was a point 
of order. So, I allowed.

SHRI ATAL BIHARI VAJPAYEE : No,
Sir.

arwrw : i m  I
fsRTTT qfer STTtsftsR ^ t S*T?rT ? t 
^1T  I  I a m  *fr*Tf ^  'SftST STjjjpT tffaJTT

I 3TTT sffcT I ,  Vf\7T  % 5T»T?T
%tf vpftt i 3tt<t tfr#

suissrw fa* ( ^ r m ) : ^
crT̂ cTT'T 3RT VlfsHt I

afwwr *r$t**r: ?r??rH arnr tft frsft 
q tf f t , t  tft *rjf ejrprr i ( w m w )  
*rrcjfta s g  aft, afrr *r§n*fr arisrm t
3PST 3 n ^  qcTT spTT ^  T̂cTT |  I

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PbRSONNEL 
(SHRI RAM NIWAS MIRDIIA): Sir, Govern
ment have seen pms reports icgarding this 
matter. Inquiries weie made from the Govern* 
ment of Uttar Pradesh. The State Govern
ment have no information so far of any such 
occurrence. They art- making further inquiries 
in this, regard. A statement will be laid on 
the Tabic of the House on receipt of a report 
from the State Government.

*ft tfto tfo  *fhl (?TT3?) : 3TSJTI3
*r?R*r, %7j ar**«TT *pt s r ^  1 1 aft 
v w  forc t  s ro r  5ft *  anfv, 
v t f  t̂Tvsir $ 1 *r[ t o o t  arra sr
^ fta r i f  %$t jp n  * ? th t srrrr 1 1
if * *  15 f«r?r |3 n  w arm  srrar | »

fpm nm vapmr (5^ ) :  
*r$?rr t o  fo r  fart 1 1
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3TFT |  3ffr ff ^rfT  5&5T
n * * t  sfr 9 % u rn  ^  ^  1 1
anfa»r z&m  &  q ^ r  *[?,
Tf??rm w t q?r% ^TR^rft «pt $pfr *nf?& 
«fV i sftr s m  3fpr^T<t ¥ t  «fr 
eft ^  f a *  *nro vWt sn fe * «rr i 
*FTf%»T 3TJ5PT % vm m  %

f f  srsr T^fr 3 fR ^Tft 
an%m ?ft ^  ferr
grT^rr ^  f r  »H?r
5TR 11

aiwiw : t t  w  3th5t^  xfr^nr
I ,  rr-T f??T 3TT̂  |  I tTf:

?T?t ^  q^T?l ^  |  I ^*T  %
^  ^'Hrr 5IT*T cf̂ T
q w  qf^r qT?n 1 1 faf?rer* v  «frfT 
?rosr i m  | . . .

«ft ?TTft^ r n m m  q t i  ( » r t ^ i ^ :)  : 
srwr T̂ *rt, ?r^r $  *tft
^  t t : st ^ F f  1 1

ar«TW : 3tft  ir<t ?arnrer
% «FTT |  I JTra cTHT fspifT
fsiT iffr t|  |  i stir

3TFT ^T|r 5ft W T t  Tt*?<T>? ^  |
Let it be postponed for sometime, let the reply 
comc.

*ft 3T3RT f ^ r f t  a r m ^  : arsiTsr ^ft 
^  % f ^ r  i

«ft frd  ; tfs’TST ^fr, anft aft
"PT t̂BŜ T %*1 f t  TmT 4 fvT^TSn 
<J?r 3IT 3TR ?!9 'STR I

arre

f  i

«ft mm fwipxt wrsr^cft: ^t*t
fsrvr srf?r ^  1 1  *P^T3> twt | ,  g^r^rwn? 

ift «mr 1 1  fqT trir ^ fr  if $ **rr 
STTCcT ?T$r « R  ?
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srrcr I, 3?fat tft arm -Tft 
1 1  5ft *r?r sr t |  |  ^  wt

* t | |  i m i *  Jr * 1%  m z  for 
^  ?ftfa*t, ^r% *n? s*fat n r  i 
vm % $  % an^nrr £t ?rt a rrro t 
“RT RJT̂ rsrr §t*rr i s p r  s m  ss t ^ t  ?  f a  
apft ?f, afVT zit crT*fr farc *fi|t 
wm arrct t  f a  arnft |  eft
fatft aft* % tftfiw a^SR TfaPT «FT *t*T 
T̂c*T TT ^ t  I

«ft *to <fto i f t i f : *ft*r*R % W  
TO s  I

*ft q r t  (  ) : «Tt*R ,
g rre m s  *r?r *r ^  *r$r 11 i r j  ^  aft
n%T % 3t° q?To aftr tr»fo <fto %
*r % s f r  ft*rfer *r  w  ?r*ir f  i 

<rc stfa*t ®r>T
*?>SfT STR" 3f ?t 3ft 3TFt*ft 1

MR. SPEAKER : Those who have given 
the names on the call attention motion, please 
give them a chance. I think (his should be 
postponed to,

SHRI B. P. MAURYA t To Monday.

MR. SPEAKER : Monday or Tuesday, 
after tbe information comes. If the infor
mation comes earlier, I shall 6x it up earlier, 
but not before that.

n r*  «rt* : arssrw aft, ^ t 
*pt tftfarSr i tfm*rrc ?r* 3rg?T ^  $t 
arppft i

sw w r : ’T ^ R  w :  % fa*  
OTTt itm Y 't «pt ftwr «nrr i (*w*w) 
$  *n£ r% t I  fa  ai»R ^ r r  3fr »nrt 
5ft tfr <*t i sfhc anrc ^  
afrit ?ft fa* 3pi% *r i
m x sttt w ft $t T^t arVr ensr ct̂ ft 

arrot ?ft fa s t  aft* irwn: * t 
wfer *rt*H m *m srom i

( s m t e r  ) •; 
*rf W  f t o t f ^ i f t  *t

* m ? n  $ »  g x r c r c r e  l o o  Tft^r 

^  ^ t  t  1t * r °  ^
?t*Tf f t  qfajT? J r d  ? r w  *r t o t  
f a  arT^rCt ^T%5T ^  #  ĉTfTT ^eu 

T^T I  1 ^  3HTT IT̂  «TT̂  5 f t
ftr ffi^ t  % w s tr  s r a f a s  ^ I ts r t t  % 

^  2r i <fro * r  ^ tir  
fa fo & x  % h  arf %

SPTT̂ I

a m  =tn'i rft q?t*?r m  
?r ^  ^  ^ ^ t  arm 1 1  
T̂Tfsr, ?*nt t !tt ŵrfTT |  fa fafpft ?rm- 

« n ^ t  ^  %  f^ s ru r Jr 1 1  % £
aft 5HT t  f a  3TFFST >ft ^ t f  ^?T cfT? % 
^ T t  3 n % f t  i

: ( j l a*M» ^ J

lJ*'* I* *  an m&  t?

urt  -  L̂ *i f " ls* us*

^  i . /  *S l i> O W  !>**
/ !  ^  ta) u.SJ j j jjJ Ui}

J S ^ i  £  1> 4 ) 5 ^  *i

"<*> \ J ^  *!
£» 8j 6$ Jp  **£ y>

V A JU  ̂ ,0 'f  /  &#xy>

*s f* 3* ^  h i*  *) y* / I
-^aw L j ^ M -j Uj

^  U 4’̂ >Av3, ^  lH
* jjA** (* ^  X  VJ&̂*M.}

tj**f lS& ^  ^  ‘- iA  1* dP?*

f“ J>*5 -tf

l l 3 t  h r * .

PAPERS LAID ON THE TABLE

Statement rt Introihjction or PIN God* 
FOR DKLtVEltY OF 1BTTERS AND NoiWKiATIOMB 

upft>KR Indian Tklrorapii Act

THE MINISTER OP COMMUNICA
TIONS (SHRI H. N. UAHUmJNA) s I b e g
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to lay on the Table :

(1) A statement (Hindi and English versions) 
regarding introduction of PIN Code for 
delivery of letters. [Placed in Library. 
See No. LT-3217/72. ]

(2) (i) A copy each of the following Notifi
cations (Hindi and English veisions) 
under sub-section (5) of section 7 of 
the Indiun Telegragh Act, 1883 : —

(a) The Indian Telcgragh (First Amend
ment) Rules, 1972 puhlished in Noti
fication No. G S. R. 411 in Gazette 
of India dated the 1st April, 1972.

(b) The Indian Telegraph (Third Amend
ment) Rules, 1972 published in Noti
fication No. G. S. R. 280(E) in 
Gazette of India dated the Ibth May, 
1972.

(c) The Indian Telegraph (Fourth 
Amendment) Rule*), 1972, published 
in Notification No. G. S. R. 305 (Ii) 
in Gazette of India dated the 7th 
June, 1972.

(d) The Indian Tdegiagh (Fifth Amend
ment) Rules, 1972, published in Noti
fication No. G. S. R. 781 in Gazette 
of India dated the 24th Junr, 1972.

[Placed in Library, See No. LT-3218/72 ].

(ii) A statement (Hindi and English ver
sions) showing reasons for delay in 
laying the Notification mentioned at
(a) above, f Placed in Library. See 
No. LT-3218/72 1.

N o tifica tio n  un d er  A ll - I ndia  S ervices A ct

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : I beg to 
lay on the Tabic ;

'1) A copy each of the following Notifica
tions (Hindi and English versions) under 
sub-section (2) of section 3 of the 
All India Services Act, 1951 i—

(i) The Indian Administrative Service 
(VStfttkm of Cadre Strength) Fourth 
Amendment Regulations, 1972, pub- 
Ibt*d In Notification No. G. S. R. 
301(E) in Gasette of India dated the 
m  May, 1972.

(U) Hie Seventh Amendment of 1972 to

the Indian Administrative Service
(Pay) Rules, 1954, published in Noti
fication No. G. S. U. 302(E) in
Gazette ol India dated the 29th May, 
1972.

(iii) The All India Services (Study Leave) 
Amendment Regulations, 1971, pub
lished in Notification No. G» S. R. 
b60 in Gazette of India dated the 
10th June, 1972.

(iv) The Indian Administrative Service
^ (Probationer’s Final Examination)

Second Amendment Regulations, 1972 
published in Notification No. G S. R. 
hti7 in Gazette of India dated the 
10th June. 1972.

iv) The Indian Forest Scrvice (Probation) 
Amendment Rules, 1972, published 
in Notification No. O S. R. 695 in 
Ga/rtft of India dultd the 10th June, 
I'»72.

[Placed in Library. See No. LT-3219/72].

(2) A copy of thf Arms (Amendment) Rules, 
1972 (Hindi and English versions) pub
lished in Notification No. G. b. R. 590 
in Gazette of India dated the 20th May, 
1972, under sub-section (S) of section 44 
of Arms Act, 1959, [Pltued in Library. 
.See No. LT-322U/72 J.

N otifica tio n s un d er  A ix  I ndia  S ervices A ct

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C». PANT) : I hep to lay on the Table a 
copy cach of the following Notifications 
(Hindi and English versions) under sub-sec
tion (2) of section S of the All India Services 
Act 1951 : —

(1) The Indian Police Set vice (Fixation of 
Cadre Strength) Third Amendment 
Regulations, l‘»72, published in Notifica
tion No. G. S R. 5*K> in Gazette of 
India dated the 20th May, 1972.

(2) The Third Amendment of 1972 to the 
Indian Police Service (Pav) Rules, 1954, 
published in Notification No. G. S, R. 
597 in Gazette of India dated the 20th 
Mnv. 1972.

[Placid in Library. See No. LT-‘1221/72].
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1 2 3 l £  h r * .

COMMITTEE ON PRIVATE MEMBERS’ 
BILLS AND RESOLUTIONS 

F ift e e n  m  R e p o r t

SHRI G. G. SWELL (Autonomous Dis
tricts) : I beg to present the Fifteenth Report 
of the Committee on Private Members’ Bills 
and Resolutions.

12.32 hrs.
R E  : M O T IO N  U N D E R  R U L E  377 

(ilwry)

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : I liad given notice and your
Secretariat has informed me th.it thf matter 
is under study.

MR. SPEAKER : I was coming to the 
House when it i cached me. I have not seen 
it.

SHRI JYOTIRMOY BOSU : It is a very 
simple question.

MR. SPEAKER : Why do you involve 
yourself into arguments with the Chair ? You 
send some notice which is much latex than 
the time fixed.

SHRI JYOTIRMOY BOSU : No. I beg 
your pardon.

MR. SPEAKER : It rame late. Let me 
see it. You are forcing yourself on me.

SHRI JYOTIRMOY BOSU : May I 
make a submission ?

MR. SPEAKER : I have not allowed 
you yet.

SHRI JYOTIRMOY BOSU : Rule 377 
is a drop in the ocean of rights for us. We 
can raise a matter which is not a point of 
order but which wc feel it is important to 
raise.

MR. SPEAKER : I am not going to 
allow it unless I sec what you have written 
to me. I have not yet seen it. It came to me 
whew I was preparing to come to the House.

SHRI JYOTIRMOY BOSU : I appre
ciate it.

MR. SPEAKER : Prof. Dandavate.

2, 1972 Coking Coat Mims 1&>
(Nationalisation) Bill 

PROF. MADHU DANDAVATE (Raja-
pur) : I  am not raising that issue today 
because enquiries are going on.

MR. SPEAKER : Moreover, I studied it 
again after you left me, and still 1 am in 
doubt whether this is not a State matter. 
I will examine it in the meanwhile. You 
should also see me later on.

12.31 hr*.

C O K IN G  C O A L  M IN E S  (N A T IO N A L IS A -
T IO N ) B IL L

T H E  M IN IS T E R  O F  S T A T E  IN  THE  
M IN IS T R Y  O F  ST E E L  A N D  M IN E S  
(S H R I S H A H N A W A Z  K H A N ) : I beg to  
m ove* :

“ T h at the Bill to provide for thr  
at q uk ition  an d  transfer o f  th e right, title  
and intt rest o f  the owners oi the coking  
coal m ines specified in  the F iist Schedule, 
and the right, title and interest o f  the  
ow ners o f  such coke oven plants as are in  
or about the said coking coal m ines w ith a 
view  to  jeorganising and reconst! ucting  
such min(*s and plants for the purpose o f  
p rotecting, conserving and prom pting  
scientific d evelopm ent o f the resources o f  
cok ing coal needed to m eet th e  grow ing  
requirem ents o f  th e iron and steel indus> 
try and for m atters connected  therew ith  
or in< identa) thereto, be taken in to  consi-
d eration .”

Hon. Members may recall that the 
House had passed the Coking Coal Mines 
(Emergency Provisions) Act, 1971 which 
provided for the <aking over, in public interest, 
the coking coal mines/coke oven plants pend
ing nationalisation of die mines/plants with 
effect from October 17, 1971, The Coking 
Coal Mines (Nationalisation) Bill, 1972 which 
has been introduced in the Lok Sabha on 
31.7.72 seeks to complete the process of 
nationalisation of coking coal mines/coke oven 
plants by providing for the acquisition of the 
right, title and the interest of the owners 
thereof.

It is about nine month) since the manage
ment of the coking coal mines/plants has 
been in the hand* of the Govt. During this 
period the Government have made an assess* 
ment of the working of the 214 coking coal 
mines and 12 coke oven plants ami also finali
sed the heavy and complicated work involved

* Moved with the recommendation of the President.
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in evaluating the assets of the mines/plants 
scattered over a large area. As such the Bill 
could not bo introduced earlier.

Soon after the taking over of the manage
ment of the mines/plants the Government 
constituted five teams of Cost Accountants 
with personnel drawn from the Ministry of 
Finance and the Financc Department of 
the N. M. D. C. to evaluate the assets of 
the mines/plants.

Three teams of civil, elcctrical and 
mechanical engineers from N C. D. C. who 
are operating coal mines also deputed for 
evaluating the assets of those mines/plants 
For the purpose of coordinating all this work, 
the Department of Mines appointed on Offi
cer on Special Duty who had special know
ledge of this subject from his previous posting 
as the Chief Cost Accounts Officer in the 
Ministry of Finance. The teams of Cost 
Accountants anti the teams of engineers were 
provided with the requisite data for a proper 
evaluation of the assets. The evaluation 
of the assets and the procedure adoptod for 
arriving at the amounts were also seen by the 
Ministry of Finance (Depat tment of Expen
diture). An overall consideration was kept in 
mind that in this process there was no over 
estimation of the value of the assets to the 
dettiment of the national interest while at the 
same time the amount ariived at was fair and 
not illusory.

The Bill specifies the amounts that are 
proposed to be paid to the owners of the 
mines/plants. The amount is proposed to be 
paid in cash and is to lie disbursed through 
a Commissioner of Payments.

Members may be aware that coking coal 
production has been falling since 1969-70 due 
to factors like chronic shortage of wagons, 
fall in demand and shortage of sand for 
stowing etc. We hope that with improvement 
in wagon suppy and commissioning of the 
Bokaro Steel Plant there will be a spurt in the 
demand for coking coal and BCC will be In a 
position to step up its production in the near 
future.

At the time of take over there were only
70,000 workers on tjte regular rolls of the 
erstwhile coking coal mines/coke oven plant 
and a larger number of them continued to be 
paid on vouchers and work under various 
contractors. The Government can take pride 
in the fact that Bharat Coking Coal has now

brought the majority of such contract labour 
who were regularly working in the mines on the 
rolls of Bharat Coking Coal and they are now 
endtled to pay scales ami other benefits as 
laid down under the Wage Board. The total 
number of such regular employees has thus 
gone up to about 1,15,000.

Immediately after the take over, the 214 
coking coal mines were brought under 24 
groups and each group was placed undct a 
custodian. It was found that there were 
several small mines which would be unecono
mic and would not conveniently lend to 
scientific mining for increased output. A 
Planning Ccll has now been set up in Bharat 
Coking Coal.

Substantial increase in producdon 
from the mines in Jharia is possible only 
after their reconstruction and reorganisation 
is taken up and completed in a scientific 
manner. The feasibility report for this is 
proposed to be drawn up with the help of 
technical experts from Poland. An agieernent 
has been finalised between Bharat Coking 
Coal Ltd. and KOPEX of Poland in this 
regard. Effective steps to reorganise the 
mines can be taken only after the enactment 
of this Bill which will authoiise Government 
to change the present identity of the mines

I commend this BUI to the House and 
request that it be taken into consideration.

Sir I move.

MR. SPEAKER : Motion moved :
“ fhat the Bill to provide for the ac

quisition and transfer of the tight, title and 
interest of the owners of the coking coal 
mines specified in the First Schedule, and 
the right, title and interest of the owners 
of such coke oven plants as are in or about 
the said coking coal mines with a 
view to reorganising and reconstructing 
such mines and plants for the purpose of 
protecting, conserving and promoting 
scientific development of the resources of 
coking coal needed to meet the growing 
requirements of the iron and steel industry 
and for matters connected therewith or 
incidental thereto, be taken into conside
ration.”
There i* one amendment by Shri M. C. 

Daga. Ia he moving it ?
SHRI M. C. DAGA (Pali) : Yes, Sir. I 

beg to move .*
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“That the Bill to provide for the 

acquisition and transfer of the right, title 
and interest of the owners of the coking 
coal mines specified in the First Schedule, 
and the right, title and interest of the 
owners of such coke oven plants as art- in 
or about the said coking coal mines with 
a view to reorganising and reconstiucting 
such mines and plants for the purpose of 
protecting, reserving and promoting scien
tific development of the resources of cok
ing coal needed to meet the growing 
requirements of the iron and steel industry 
and for matters connected therewith or 
Incidental thereto, be referred to a Select 
Committee consisting of 9 members, namely 
Shri Arvind Netatn, Shri S. M. Uanerjee, 
Shri S. Mohan Kumaramangalam, Shri 
Vikram Mahajan, Sliii Kartik Oraon, 
Shri Damodar Tandey, Dr. Laxminarayan 
Pandeya, Shri R. N. Sharma and Shri 
S. N. Singh with instructions to report by 
the first day of the next session.” (I)

SHRI SOMNATH CHATTKRJEE 
(Burdwan) : Sir, I welcome this Bill in so far 
as it seeks to nationalise the coking coal mines 
and coke oven plants which play a very vital 
role in our country’s economy. The collieries, 
specially the coking coal mines under the pri
vate management have become the playground 
of capitalist malpractices. There have been 
considerable experience that these private 
industrialists had indulged in slaughter min
ing, failed to take advantage of the technolo
gical developments that have been taking 
placc in the mining industry, indulged in large- 
scale manipulation of books and accounts, 
showing lesser sales and ptoduction, showing 
larger expense* including preparation of list 
of fictitious employees and carrying on clan
destine sales and thereby denying the State 
of it* reasonable revenues and the workers of 
their legitimate dues. These deficiencies and 
malpractices have been found to appear also 
in the non-coking coal mining industry and 
so we do not see any reason why the non
coking coal mines should be kept out of the 
ambit of the present Bill.

We are wedded to the policy that all the 
means of production, specially of vital and 
essential commodities should be under the 
public ownership and control. At the same 
time, we want the nationalised undertakings 
to be properly managed and this should be 
run for the benefit of the public. We do not 
want nationalisation as an end in itself.

Unfortunately, there have been disquieting 
reports and I shall be very happy if the 
Minister allays our fears and apprehensions 
by assuring us that the information which we 
have got is not correct—that since the take 
over of the management last year there has 
been considerable fall in production of coal 
ftom the collieries. It is also our information, 
and again I shall be verv happy to be correc
ted by the Minister, that the expenses for 
running these collieries have increased by 
leajw and bounds and there have been admi
nistrative bottlenecks hampering production 
and distribution of coal. We do not want the 
malpractices of private owners to be replaced 
by bureaucratic inefficiency or public evils 
like corruption and favouritism. As the pri
vate loot should be ruthlessly dealt with by 
the government, we should also see that 
public plunder and bureaucratic inefficiency 
are mtliimly dealt with. We want the nati
onalised collieries and the coke oven plants to 
be run properly and efficiently under public 
management and we want to ensure that they 
do not become the playground of inefficiency 
of bureaucracy or of political interests. I 
would request the Minister to see that these 
collierics and the coke oven plants are put 
under proper management. Technical person
nel with managerial capability should be put 
in-charge of these undertakings because, alter 
all, technology in making considerable strides 
and we should keep pace with technological 
developments.

On a previous occasion, I have referred 
to some of the activities of some officers of 
one of the public undertakings and Mr. 
Mohan Kumaramangalam had said that it 
was unfair to criticise them. Instead of drum- 
beating the supposed sacrifices made by the 
officers, I would request the Minister to keep 
a strict and constant vigil on the functioning 
of the public sector undertakings so that the 
people of this country, the general masses of 
the country, who have been deprived for so 
long should get the real benefit out of nati
onalisation and that their faith in socialism 
may not be shaken. I would request the 
Minister not to think that they have got 
super-men in their set-up and that by putting 
one person in-charge of the entire national
ised undertaking, they feannot seek to achieve 
wonder. Tlierefore, there lias to be proper 
management of the industrial undertakings 
which are being taken over and proper persons 
should be put in-charge of them with suitable 
qualifications.



183 Coking Coal SRAVANA U, 1894 (SAKA) Mines (Nationalisation) Bill 186

There are some of the provisions in the 
Bill which require close scrutiny and some of 
them require modification. The fint aspect to 
which I wish to draw the attention of the 
hon. Minister is the provision for payment of 
what is described as ‘fam>unt’' in clause 10 
and clause 11 of the Bill The Minister in his 
introductory speech referied to some proce
dure having been evolved for qualification of 
this amount. We do not have the details of 
the procedure. I do not want to make the 
fixation of amount a justiceable issue after 
the amendment of the Constitution. But the 
Parliament should be taken into confidence 
and the people should be assured that a 
proper method or a projwr procedure 
for qualification of amount has in 
fact, been adopted and followed. Merely 
making a vjgue reference that they have 
adopted a particular procedure after taking 
into consideration the views of some cost 
accountants or chartered accountants or some 
Ministry officials does not satisfy us.

If you will kindly look at the First Sche
dule of the Bill, we find quite substantial 
amounts have been awarded to many of the 
collieries, toal companies. What is the basis i 
We want to know whether some concerns 
which have not been properly managing the 
affairs have been kept on the same footing as 
those concerns which have been looking after 
collieries propel ly. There are many concerns 
which may not have declared dividends for 
years. There are many concerns which may 
have been showing fictitious losses. How are 
they being treated ? Are they being treated 
on the same footing as those well-run con
cerns which have made proper development 
and progress ? There are some concerns 
which have been looking after the collieries 
propeily and running them properly. We 
want to be told about it very clearly and 
with greater details. What is the basis for 
the quantification of the amount ? We want 
to be sure that there has not been any 
weightage given in favour of any particular 
owner and that a proper and due considera
tion has been given to this very important 
aspect.

After the amendment of the Constitution, 
this has become outside the purview of the 
courts* jurisdiction. Nobody can challenge 
the fixation of amount on account of inade
quacy or impropriety. Therefore, we want 
to know the basis with greater details, not a 
vague reference which ha* been made so far 
m  the fixation of the amout is concerned.

Then, I come to clause 9 of the Bill which 
deals with a very important matter concerning 
labour. If you will kindly look at it, it says 
that the Central Government is not to be 
liable for prior liabilities. These prior liabili
ties include liabilities for wages, bonus, 
piovident fund, pension, gratuity, etc. On the 
appointed day, that is 1st May, 1972 or the 
date on which the Bill receives tht* assent of 
the President and corner into force, there may 
be outstanding arrears or outstanding amounts 
on account of wages, provident fund, bonus, 
pension, gratuity, etc. Provision has been ex- 
pressely made that the wot kers have to run after 
th< ir previous owners or managers to recover 
their just dues and Government will take over 
the undertakings without any liibility to pay 
off arrears of wages, provident fund, gratuity, 
pension, etc. By this the companies aic getting 
thf benefit. Whv should they poor employees 
suffer ? If the wages an* in arrears, if the 
bonus is in arrears, if they have to get 
provident fund amount, pension, etc. Why 
should they run after the former owners ? 
Nobody knows what they will do with the 
money because they will be paid in cash and 
they may spirit awav the amount, nobody 
may be able to catch them. The hon. Minister 
may refer us to Clauv* 2^. Clause 2T says 
that the moneys due as wages, salaries, etc , 
may be deducted from the total amount 
payable. But, before that, the entire pro- 
cedute, the long, time-consuming piotedure 
of fixing the amount payable to the different 
pci sons lias to be gone thiouqh under the 
other provisions of this Bill, and this is bound 
to take a long time. Suppose on the date the 
management is taken over by the Government, 
the labourers satisfy the custodian or the 
oflicer«in>< harge that these are the amounts 
outstanding, why should they be made to 
prow that before the Commissioner and be 
asked to go through the entire gamut of 
procedure before making their claims to the 
Government which will deduct the amount 
from the amount payable ? Why should it 
not be that Government itself takes up the 
liability, the statutoiy liability of payment of 
these dues and deduct these from the amounts 
payable to them ? Our submission is that 
these liabilities should be made the liabilities 
of the Government and to that extent we 
have suggested an amendment to Clause 9 
itself, namely, that these people should not 
be left to the mercy of their old employers.

Similarly, under Clause 9 (2) (b), with 
regard to awards, etc., tht Central Govern
ment it not taking any responsibility, although
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Ihe title to the collieries will be vested in the 
Government.

The next Clause to which 1 wish to 
draw the attention of the hon. Minister is 
Clause 17. Clause 17 provides for continua
tion of the employment of workmen within 
the meaning of the Industrial Disputes Act 
under the Government after nationalisation. 
But it provides that, in such cases, their em
ployment will be continued until it is termina
ted or until the remuneration, terms and 
conditions of employment are duly altered by 
the Central Government or the Government 
company. We want an assurance that these 
alternations would not be less advantageous 
to the employees. They should not be made 
to suffer for having become employees under 
the Central Government or the Government 
company as the case may be. There must be 
a statutory reservation of their interests, their 
rights, namely, the terms and conditions of 
their employment should not be altered to the 
disadvantage of the employees.

With regard to Clause 17(2), there is a 
provision about all other employees who are 
not workmen wilhin the meaning of the 
industrial Disputes Act; then employment is 
kept completely under the mercy of the 
Government m the sense that it provides that, 
unless they agree to continue on mutually 
acceptable teims and conditions, their em
ployment shall stand terminated. I have no 
doubt that Government will not arbitrarily fix 
the terms and conditions ; I hope, they will 
not do so, but there may be genuine cases 
of hardship. So far as certain employees 
who have put in their entire life are 
concerned... (Interruption).

THE MINISTER OF STEEL AND 
MINES (SllRI S. MOHAN KUMARA- 
MANGALAM) : I am not able to follow this 
point.

SHRI SOMNATH CHATTERJEE : 
Under sub-clause (2) of Clause 17 of the Bill 
you are pioviding that all employees other 
than workmen will continue in employment 
on mutually acceptable terms and conditions 
and if their employment is not continued, 
then their employment shall stand terminated 
under sub-clause (3). Theieforr, the Govern
ment will suggest new terms and conditions 
which may not be acceptable. It may be 
such that nobody can accept it or the em
ployee concerned cannot accept it. If he 
does not accept it, he will not continue And

his employment stands terminatod. There 
must be some protection for the continuation 
in service of these employees. The terms and 
conditions should be such as not to differ 
completely from their existing terms and 
conditions so that they are put in such a 
position that they cannot continue or their 
employment shall statutorily stand terminated. 
We have heard of cases that after the take
over of the company, the head office em
ployees arc have having certain hardships. 
There have been cases where many of the 
employees have been transferred to the 
collieries, some of them aie almost on the 
verge of ictiiemcnt. Now, they have to take 
their establishment to Dhanbad and things 
like that we hcai. Therefore, I would request 
the hon. Minister to take these aspects into 
consideration and give them some assurance 
and protection of the continuity of the job in 
the head office in which they have spent the 
best years of their life and against whom 
there have been no complaints and they have 
faithfully discharged their duties.

Then, I wish to draw the attention of the 
hon. Minister to clause 23 which I referred 
to earlier also. Clause 23 says:

“Every person having a claim 
against the owner of a coking coal mine 
or coke oven plant shall prefer such claim 
before the Commissioner within thirty 
days from the specified date.”

And this also includes the claims on account 
of wages etc., payable to the employees or 
workmen. As I was submitting earlier, this 
should be taken over by the Central Govern
ment and the Central Government in its turn 
should deduct it from the employers. A 
statutory liability should he imposed on the 
Central Government and the Government 
company and not left to the workmen to go 
and have it from the employers. There is a 
provision. Kindly see page 12, sub-clause (3) 
of clause 23 which says ;

“The debts specified in subjec
tion (2) shall rank equally among them
selves and be paid in full, unless ttofe 
assets are insufficient to meet them, in 
which case they shall abate in equal 
pioportions and be paid accordingly.’*

Now amounts have become due on account 
of wages or bonus or pension or provident 
fund, etc. The law is going to provide that if 
there are no sufficient assets in the company 
to be able to pay the labourers, the employees
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would io*e their wages and the amounts will 
in equal proportion abate. I submit this is 
most unfair to the employees because their 
unpaid wages, unpaid salaries or the amount 
of gratuity or provident fund or whatever is 
provided there. It should not be left on the 
basis or on the calculation of the amount that 
the Central Government has arrived at as 
provided in the Schedule. Why should the 
workers lose their legitimate dues because 
certain amounts have been fixed which are 
not sufficient to meet the claims of the labour. 
I submit this is a very harsh provision so Tar 
as the labour is concerned.

A similar provision has been made in 
clause 2t for providing foi payment of dues 
to the employers with abatement in equal 
proportions if there ar»* not adequate funds. 
It is for the Central Government to arrange 
for funds. They are now taking over not 
only the management but the entire assrts 
and liabilities of the company. My submis
sion is that the hon. Minister should sym
pathetically consider these aspects. We could 
not give an amendment to this in time. I 
request the hon. Minister to provide for an 
amendment.

13 hr*.

There i* another aspect to which I wish 
to draw the attention. This is with regard to 
the working of this colliery especially in West 
Bengal coalfield areas. The situation has 
bccome such that there is complete uncertainty. 
The employees and workmen are unable to 
go there ; the law and otder situation should 
be maintained ; but it has become such that 
certain strong area methods arc being adopted 
by the political parties. Only yesterday in 
this House we had discussions about the 
situation prevailing in one of the coliieries 
there where 4 workmen lost their lives. These 
things should not be allowed to continue. It 
is the duty of the Central Government who 
has taken over the management, who are 
becoming owners of these collieries, who will 
be responsible for their working, to tee that 
proper law and order condition prevails. 
Hundreds and thousands of workmen and 
employees cannot go to work because of the 
activities of a particulai political party and 
groups of people. Such activities on the part 
of any particular political party or trade 
union should not be officially encouraged or 
patronised.

A condition must lie created in which the 
proper functioning of the coliicry can be 
carried on. The employee# and workmen 
should be allowed to go there and work 
properly for the purpose of better woikmg of 
the collieries in general. With these words I 
dose. Thank you.

13.02 hrs

The JLok Sabha adjourned for Lunch till Fourteen 
of Ike Clock

The LoK Sabha re-assembled after Lunch at four 
minutes past Foiu teen oj the Clock

[ M r ,  D f p i j ty  S p k ak f  r  in the Chair ]

COKING COAL MINES (NATIONALISA
TION) m i.L— iContd)

•SHRI C. CHITTIBAHU (Chinglqmt) : 
Hon. Mr Deputy Speaker, Sit, the Coking 
Mine*. (Nationalisation) Bill, 1(>72 has been 
brought brfuie this House by the hon. Minis
ter of Steel and Mines and on bchalt of my 
party, the Dravida Munuttia Kaihagam, I 
support it.

This Bill provides for the acquisition and 
transfer of the right, title and intercut of tue 
owners of the coking <oal mines atound 
Calcutta aiea, that is to <>ay, in West Bengal 
and in Bihat. While extending my support to 
this Bill on behalf of my Party, I would 
like to seek certain clarifications from the 
hon. Minister of Steel and Mines.

Sir, as you are aware, -14 coking coal 
mines and 12 coke oven plants are being 
nationalised through the provisions of this 
Bill. Clauses 10 and 11 of the Bill piovide 
for tlic payment of Rs. 1 (* 37 iroivs as com
pensation to the owners of the mines and 
coke oven plants which are being nationalised. 
This figure has been compiled by the Govern
ment and the hon Minister is seeking the 
approval o f  this House for making this pay
ment to the owners of coking < oal mines. 
Here it is not only the question of simple 
arithmetics. The hon. Minister of Steel and 
Mines is seeking the approval of this House 
for making payment of this huge sum in cash 
to the owners of coking coal mines, which, 
according to me. is an unprecedented approach 
to the question of nationalisation.

At the tune when the 25th Constitution 
Amendment Bill was Iwing discussed in this

♦The original speech was delivered in Tamil.
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very House, our hon. Minister of Steel, who 
participated enthusiastically in the debate, 
waxed eloquent about his commitment to the 
establishment of an egalitarian society in the 
country mainly by curbing the growth of con
centration of wealth in a few hands. He pro
nounced the laudable maxim that compensa
tion *1 market value is not justicialile. But, 
contrary to all expectations he held before us, 
he has come forward here with the proposal to 
pay Rs. 16.37 crores as compensation to 214- 
owners of coking < oal mines and that too with
in a specified period in cash, 1 have seen his 
fierce icaction to the question of paying com
pensation to the erstwhile Princes and Maha
rajas, when their piivy puises were being abo
lished. The Piinces who ruled certain pockets 
in our c uunlry were denied the compensation 
when their priv\ purses were abolished. But, 
these214 owners of coking coalmines, who got 
themselves fattened by fathoming the bowels 
of eatth for years and years, arc to be given 
this bounty of IG.37 crores of rupees by our 
hon. Minister of Steel. When I sec that he is 
piloting this measure, I begin to doubt about 
the basis of his socialism. For any number of 
decades they have swindled the riatuial resou
rces of the country for personal aggrandise
ment. 1 am not sure whether the Government 
have even tarcd to look into the profit and 
loss accounts of these owneis. The Government 
can do that only when the balance-sheets are 
available. 1 need not hesitate to say that in 
most cases there would not be any balance- 
sheet at all. It is strange that the Government 
are proposing to compensate them in cash. 
Would it not be enough to give the compensa
tion to them in certificates and bonds? This 
question assumes some significance if you look 
at the action of the Government in another sec
tor, Some months back the employees of the 
Central Government were given dearness all
owance of a paltry sum of Rs. 10 or Rs. 15. 
When the ctnjrioyees wanted the arrears in 
cash, this Government put forth the plea of 
financial stringency and remitted the at rears 
in the Provident Fund of the employees. When 
the Government were not willing to give their 
own employees the dearness allowance in cash, 
here these owners of coking coal mines will 
get in cash 16.37 crores. 1 do not know Sir, 
how this is in consonance with the professions 
of the hon. Minister of Steel. I may not say 
or even think in this direction, but a man in 
the street may be tempted to say that the rul
ing party may got a share if cash compensa
tion is paid to the owners. I am warning the

hdn. Minister that he should not give room 
for such a feeling among the common people* 
That is why I am suggesting that the compen
sation may be paid in securities and bonds.

1 am also tempted to point out that the 
hon. Minister of Steel, whose enthusiastic fight 
for the tause of welfare of labour is well- 
known, is perhaps more sympathetic to the 
Mount Road workers than to their counter
parts in the coal-mines of Bih.tr and West 
Bengal. It looks that tine Mount Road workers 
are frequently remembered by the hon. Minis
ter. In this Bill there is the provision that the 
Central Government are not lidble for the 
arrears of waf{<.s, bonus, provident fund, grat
uity and such other dues. This provision of 
the Bill dose not speak well of the disposition 
of the Minister of Steel. One may think that 
only the workers of Tamil Nadu belong to the 
working class and that the coal-mine workers 
of Bihar and West Bengal belong to the capita
list cadre. I would appeal to the hon. Minis- 
tei of steel to avoid such a kind of misappre
hension in the minds of common people.

It is not only the question of paying Rs. 
16.37 crores as compensation. On account of 
the retrospective opeiation of the provisions of 
Clauses 1 and 5 of the Bill, the owners shall 
also be paid during the interim pciiod from 
1st May, 11172 to the date of enforcement of 
this Act a sum of Rs. 3.50 lakhs per month. 
The two Houses of Parliament have to approve 
this Bill and then the President has to give his 
consent. That means, for the four months, 
apait from Rs. 10.37 crores, a sum of Rs. 14 
lakhs would be paid to the owners of coking 
coal mines. I am not in a position to support 
this provision.

The addition to this, it is estimated that a 
sum of Rs. 5.46 lakhs as interest per month 
shall have to be the owners till the Payment 
Commissioner hands ovei the compensation to 
them. The people in general are lelt with no 
alternative except to misconstrue the action of 
the charitable* minded Minister of Steel, Is this 
the kind of socialism which he wants to estab
lish in our country ? Why should the hon. Mi
nister be so considerate to the capitalists whom 
he wants to do away ? It is just like robbing 
Peter to pay Paul, 1 have no hesitation in 
saying that public money is being squandered 
in this way.

Then there is the question of appointing 
Custodians for the purpose of manning these 
mines. What are the qualifications of these
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Custodians? I don't think that any criterion 
has been laid down for the appointment of 
Custodians. Will these costodians be the erst
while owners of coking coal mines or will they 
belong to the ruling party, who will be given 
this patronage? Then, again, what are the 
functions of the Payment Commissioner? He 
has to receive money from the Central Govern
ment and then hand it over to the owners. He 
seems to be just a broker or a middleman. Is 
it necessary to have a Payment Commissioner ?

I would also like to know on what basis 
the compensation of Rs. 16.37 crores has been 
worked out. How much coal reserves are there 
in these mines? What is the potential exploi
tation of coking roal from these rnines ? Will 
the Government be able to work these mines 
profitable ? What is the present value of the 
maciiinery i Who has fixed this compensation ? 
When this House is asked to apptove the pro
visions of this Bill, naturally all this informa
tion should also be made available. When it 
is repoi ted widely in the Press and elsewhere 
that there is acute and critical financial condi
tion prevailing in the country, if the hon. Mi
nister has not come forward with the proposal 
of paying compensation in cash, then the peo
ple may entertain some faith in his professions 
of democracy, socialism and communism. 
When he visits South, lie feels one among the 
workers. He feels his affinity there because he 
has been elected from there. But when he is 
in North, he is more at home with the capita
lists and industrialists because they arc the de
pendable force behind the ruling party at the 
Centre, I do not understand this dichotomy in 
his approach to the problems of workers.

What is the guarantee that has been pro
vided in this Bill for the wagts, gratutity, pro
vident fund and other benefits of the workers 
which have not been given by the owners be
fore the take-over of these mines ? Why should 
not the dues of the workers in arrears be de
ducted from the compensation to be paid to 
the owners ? I do not know what stands in the 
way of the Central Government accepting the 
liability for the dues of the workers in arrears. 
This particular clause regarding the dues of 
the workers should be modified suitably if the 
Government want to stand by the working 
daas.

Similarly, there is also no guarantee for 
re-employment in the nationalised mines. If 
the custodians choose to have some of them, 
they may get their jobs. If it docs not suit 
the management to have a certain group of

workers, they will be left in the lurch. Not 
only that. They have also to fend for them
selves in the matter of getting their dues 
from the owners. When the unemployment 
situation is reaching alarming proportions, all 
your Five-Year Plans and Ten-Year Plans 
will be of no avail if the coal-mine workers 
are also thrown out of employment. These 
plans will only be consigned to the paper on 
which they are written. Just a week before, 
in a. Rotaiy Club meeting, the brother of the 
hon. Minister who was the Chief of Staff in 
Indian Army, Gen. Kumaramangalam stated 
that all the people including his brother are 
talking so much about what should be done, 
but in fact very little has been done. He 
was not only referring to his brother but to 
the ruling party also.

1 hope that the hon. Minister of Steel 
hailing from Tamil Nadu will uphold the 
lofty ideals and traditions of Tamil Nadu by 
suitably modifying certain provisions of this 
Bill which will give protection and security to 
the workers m these coking coal mines. I 
request him kindly to ponder over the sug
gestions I lidve made and do the needful.

With these words, I conclude.

w w r r m  sm? ( ) :
^ t t ^ t  $  ¥3  ^ r f ^ r  f a w e  

F̂T, oft fifr spT fSFT f H  Hid
^T?TT g I STcftSTT vfcr

W>X $35 53

W3& ft WK*FTT % 5RH  rf fasr**
fto r  art?: farrar fa x * *  fsrr, $t 
» T f t it  SfaTSRT 9PI *1$  I

^to % ^  ^
I *T?T STjft t , 3R  if HSffaFT

§t ’fPT |  ?fr ftaT *?rf^  «rr 1
gsTRSr ^  faenft w r  ssrct eft 

^ ftt tft ft

w f f r
STTfa#^ W f U P  w  2 * r t ?  86 

ar^rcr t »
*tot,

ftzn^Fr art 6 %  w k
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[gft TPrerenm  gr*tf]
tot  srfcft 3n?ft

3*ffiT \g  tft STTSRTT T̂ TT $?ft 
tft 1967 % arf^R It *rrfM?r ?r ™  
n$\ § f t ,  aprr ^  73>*r ®pt f^rra 
sp trt ^rflt eft v m  ?ft «r| ^ T f 

*r arrcrt 11 v f t  arerrrT & z *r«PT- 
^  ^  ^rcsfr, m ^ r  m i  srr $m, irzx  
w t i m  zro, im * ,  w  cf7̂  *t

TOT ^  *PtfaPTTt ^TTf '̂r ^  ?TTq; 
STFTT |  aftT *m S*TFT |  fT 7*
% tft *rret w r  si^T jfft sfFft 

»

w  W *r? *r sft srr«roR mr *m
t  ^T?rTT «TT fo ^  q ^ r  SIR ^T

ftsft vfr f a  aft ^PT TT
arrctfr *r«r*r <*fafr

5TH 5*HT ^ R t  =5TTf  ̂ «ft I iTSTfT ^
art ft infarct % ???rpr <rc t r  t o t  P, 
sf.pfr 3*T ^T ^7\ rj «T| 5T qjcTT, VZ

®PT«TJT 3 * ^  Jf?5? JT̂ t ^ "11% afte 
^  '$ T*T% W%* 77 3fT% &, STCTFTT 7i? 
TOT t  I 5TTfq^ W  W1 t̂?T
v x  10 s rfr?  s w r  t t v n  |  tffc v tf  t* t
spt̂ T VI 2 *nfr? 86 T̂5TT affiTOT 
|  I ^ 3fT 3TTTT % TFJ-T |  3ft ^R?r 
*XVf\X % TOT % | ,  ITHST TOTT^ % «T*T
fa*PT sft *n% T>?m ^rf^r m  jrsr^ t 

^  «nr fa w r ^  t o  'tptt 
| ,  ^  7?r^r r̂̂ fT frfr fsFTT tftt i ark 
arnr r̂nrT smsF ^r ŝrT̂ r frvrm strt 
^  ^ft 3rr?t spt, r̂ fcacrr f , w  W ?r^
* t  3T*W «f tTT?fT I  w t f f .  3fr 5TT«r-
w t  w  t  ?  fof ^ tt* zn x
«FT«j*ft trnr^ft ??r ?re$ ^  |  fsr^ft jtsrt 
% q-̂ % cfr t t  ^rsff 5ft f% it t^  

f*arr ^ t t  «rr =rr ^  r̂nT qr % ft 

37 ŝfr «pcqr?fr % «r^r % ^
?m  I , <rf̂ r s*t 3fh: ^ 1% v r  ^t 
*T3r$r? *pt s r r f^  f t  t o t  ^ w r 
^5T?r *rwr I  ^ r Ssrt ^t

W&ST &  ^ t 1 1 *
^  ^  sftiff % m m

3TT̂ 5t t s f k  cT8T t  €*T3T?TT |
v t  ^ r  ^  % f  n  t o  f f |t  <nft»rT 1

^ r f t  ^ F T  ^  I  f r  % f̂ TTT
3ft s p f ^ T  i t i f ,  ^ T ^ T  W>X% % f ^ ,
% T fir ^ r T  t* f  ?rfr^ %• a r^ T  ?r t

#?t I ^  v x  % TT5fr TT^ir SPT
?TJT«r 4 t r  ^ |T  ^  |  anrc % 3>fa?S5 f t
sn% 1 1 an* ^fr ^ f ^ » r  ^ » h t ,
a m  ?t^  < r  yrrf^T arV-r ^ N?r it 

a r ffr f^ r  ^*r<fT t  ?t«tt

^ T f R  % 5p t , ?r tft i p r ^ d  ^ t
5fr 3rf«rTTT fcfT |  ^  vfr ? T T fR  %?t ^rr 
7̂  1 1 5 t ^ * t * t  n  arf^EpTT 1 1 
3pft «Pt jrp ^JT ^r
(^ o  2 )  4TT ^*TvfT fart | :

“ sr^WT ^ r tt  v m w
vrfh p rtt ?TW JTTT

•J3TTT »ttt 9m  f^^TcT ^ T T  2 0 ( 1 9 7 0  
w>i) % ?^r ^ t s p r  afWtfiw? ?®rmT?nsr 
(5To 2 ), SR3TT5 ffR T ^ T  SPPT
3rf5?T»T f=T^«r % f e n  »TOT t  I ^ ift̂ T
ssnrrpar «ft
V t f 5 R r t t %  S T ^ r^ T  fltT̂ T ^ T  %
j n r ^ r  ^ t  ^r?r w *m  % fT O f? ? ft  % 
3T5*TT?: tTfTTTf ^Trrr rr^t f^rr 3TT% «rft 
^ F l  R̂TPTT I  cT«rr ^  ^ t  V?T |  

»TTTr[ ^ftfoT^ SFt^T T O W
^ t t t  ^ * h h  % f?nr fon^tonc 1 1”

l^r ^ t f  ^  s p > M  ^
% s m r  sr^rPrf«ic3r forarr fo? ^  for»ilwnc 
*r^f |  sftr ?pPT5ft am ff % irf^rforfisrw 
fowr fo? ^  ?rft fon%«[TK | » w f t m
^KH ÎT '37f!̂ T W TZfT ^  I SfTST ^t 
^ c T  % f o r  ? > f f  I  5^  » I T f ^
|  for a r e t f  51^ ^  * r r f ? r v |8f t T ^  
*n ftn r  ^  |  fo? f m ^ t  f W t ^ t  p i  
*r^f, P 1 S ^ r  nrf?TV %
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*T$ f t ,  «r^t %  55TY I rft ^  
t o  1 1 aftr aft W a r v  arrqnr

4  t f t  It% 5 T R « T R  *FTT t  f%
arnrc ?r^[?n?r <fcn?rr
t o r t  ^  eft t f t  *  ^ r ^ p t  igwri ?r$f

W  3r fasten: ?rff ff»t srf^ 
g T R t  ^ » R t  f s i r ^ n :  $t»rt tftx ^  ^
^ f t  I 3T3f *RT% % fHlT Wt 3HR
T̂TTcT T O T R  fap%?TTt % %, *?R fa^TR 

*n& eft «pr P«r*T*r farwteRt % %, vtf 
tft s t/p r  ^t fa?TR s?m  ^  ark 

*Pt faR3?t ^  PTT*T 
|  *T?R eft 3 *T*OTeTT fj

TT??T fa% i aR  s r r

*PT t r  a f t H R  |3 T T  «TT <=ft W « f t  3 f t  ^  « R T R  
50 % jm  ib  fcfVq- n  *ft*R T  *Ft *tft f o  

s$ar <sft t̂?r *nr ^t sI ^t*tt i

anft $ 5TFT ^  TZJ «u eft r̂- F̂T SfcRPTr
ztv k, z v m  <fm m  f^nr^r cr^ft 
|  g ro t ^  % srn? ftfs w  ^ t r  
$>TT I m  %*£ aft* ZfWZ %•
Jf r̂ wz%x aft |  srrsr err j t t ^  infant 
>fft ^PFt if i W  |  I 3HTT ^rr<t 
*R*R g?T«pt TT̂ fr nit % *T%*fr eft ^  
anft tft aft f«? w r  ft ^  sr«r?«r̂ lf 
*pt »r?«rit ^t tst?  % ^tjtft ?rt arr% ?pt 
*T**rmT I  sfk  inr f®R aft t  ^  am r 
HfW tft #$*it I

tft%  *rnr% $8f qm*
|  a f f t  ? r ^ r t« r 5 T  %  * * r  J r  t f t  t o t  | 1  
*w r  ^  fir r̂r, m f  f t  w  f3R
|3TT «TT * f r f ^  3TT4 ^  f ^  |  I
t  3ftK qpsft aft ^  sq-R ? « R
a r r ^ R T  s fh  ^nrgnr Pp ^  aft 9 
w t « F T  fm ar |  f^ r*f F ^ a r r ^ ^ t  
ftrcfsr t>t fo r t 4  aft* ^  v t  
fan%arr<t *r|lf %% f , ^rr^ r fa r r  |
%  «f« (8 )  ^  ^ ta rn r ^  fan%?rrft
^tfarer a jtr s n ^ f  I 8 ( 3 )
% 3R r *r ^snar i w  |  ^ r  
f r o ,  *r ^ T i  v t  t^ar, H TT«rf^ m^ h ,

V ^ p t, «Pt T^qr-^sr g r d  w f f
®Pt aftfr arr r̂ sftr snf^anr tot an%

v m  % f t  f%¥t jpt f̂ «TT
arTJm t anr arrr wTf r̂̂ r ^  ^ t f ^ r f r  % 

1 3 f k  qaft stt% f a n ^ r  ^ t  ^  
f?qT | ,  *TT»rar tot |  ^ s p t  ^

3RT 3TT«T JTar^f % ?T ?5^R  % 
v w r  ¥ t  n  srT^^R ^rr% ^
I  ^  cf i% ?tt̂  ?r|f % arar%j

?Tff ff?r eft 3tft ^r^r ^
^  |  ? ^ t  arTeTT |  Op ?ttt 3*m m *  
aft ^ ^  f%fZ  ̂ ^t atrqit \ 3T5TT
f̂ Ttr snft wrr̂ 5T |T aiRit eft ^ tf
^  qr?f I  %fa*T ^T% fsfTr 
arR»t eft ?5Hr ft*TT I

5*rf<# t  t o t t  ?r *ff»rr %  m
f ^ T  Jr fasTRT ^  »Ft eft ^T3fR5T ^  ^
^ tP ft ^  g§TRf ?>x aftT anra 

wi mz 5w«rr spt f̂ r fftTff
n ?R  r̂% i tt̂ t ^ t

^srt |  \ ^  20  <TT ?To 121 Jf 
tTTp=r̂  ?TT*T f̂t*T ^ R r "
PTOT |3TT ft ^TfT r n f a r  4
" f t f w  f%^t5T w i ” i 
Vt*T :T ^ R t ^PTVt JTTf^f JT t̂ |  I ?[f^t- 
Irf^vT ^  ^ R t  «Ft 98,0.0,000 spr 
^3TTtWT |  a rk  t 3  WTt* WJT ?Tf%tf? 
i& w>t srr^t 1 1 eft̂ ff ^ rw ftar aft <fr

^ R T  *Pt*r T̂ aft I  5jftr art ?»f%
5TT3r«rR |  7T s?rCt % anr^:
f̂̂ ft̂ R | tt eft S¥>R t t

fa§t*r JpFT̂ r ^ n r r  §?*>* a m r ^  *r# 
cq R  arnpfer ^ T  ^TfcTT i  ®PT 
f̂ r ^  **r ^tar ^t wrrfr % fV 
% %f! sfrt vzt % Pt’t stfrT 
OT'T̂ ft ^Tf^ I 

^  ŝH sp t #  ^ r f ^  w  
? ^ f r t  i  i

«ft WT«> ^to W# (^ t # T ) : »TR#T
^prwwr fsr^r insrtfta * N t ^
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[sft STTTo arf]
^sr^crf^rT  v t f t s x  tpvn
g 1 *rtf%»r *Ft?T W*T *f fsRT̂ r *t, 

f a  w f w  $  3ffc ir sft ^
I, % *T3T$d % %3T wtt % 

if *T?ar? »Tf tft smH % 16.10.1971 
«Ft qqr s n f s ^ r  f o r s r  forc s f tt  ^  ^  
M W  ^ p f t  FrrfTcr it  fcrcr̂ T 

srn% spt̂ r fafots
WWJftTO T®1 3ft* 214 f̂tf%*T f̂ft?T 
» rr^ r  ^  spt% 3r fsnrr f 1  Srfa^T

5RT 3TTq̂  %*=* 3H% |FT
if ftnrT, afrRfenr srff tft, ^  
3H£tf *FTO TfST I 3TT*r spttt fr ^T, 
?r ssrt ark ?r 2$«r, fa*n?t «ra  ̂ %
^r?fr grg q ^ r f t  *r*ft i 3nr «fr fasr *Ftfa*r
f̂t?r ?TTf??r ( ^ s m p m )  fir̂ r »TH*ftor 

*T*ft aft |  sttt ?r fatf 
sfc rtfsrr -wft «nrqr % % *ft |  i 

fa sn<T % 3t*rt T̂*r t o r  *tt ftrefc 
^sr ^  §r, =r ittF̂pp sfta * i 

a n ^ s t r q p r  s r ^ fw ^ rm
36TOT I 9Tt ^'Fft ^Rnf «ft Wtfl- 
^  r̂̂ rcfr T t̂, ^  ^ftsr
it %T T̂>T ^ T  ^rf^T qr W$ *
§faT *rf ?PF 26 TO 3T sfa
gact i f̂t fto ife  3r«  ̂ irwr $ % sre
?ft w f  fFST?r f  an %mi titi *n*i *nft 
art ^ 3n% h nft wmj i 

arm ^r 9rtx ?st?T % ®ttf?I‘ srtf%*r *Ffa‘ 
tit srf<r ^T ? r fjtcft 1 1 anft am  tit
11 ftrfvPFT «Ftf<P»T̂ t?T 5TF?T t̂cfT 
ft 3T«r f a  3TPT 5T ^T  16 M z m  
tit 11 sfoc 1977 cr*r srrr ^t 33 
o t  tit o r w  ?W> i m m  JTf i  % 
t t t^ t  ^t szr̂ rFTT slr^ ^  t  m:

qft :3f%5T W W l T̂fTT: spTfft
1

8nq%
•L, .«k. —  j*L ----- —^- . .. . ♦- ,  *V
V T5Tm f?Hw ^  ’wrt̂ FT 8 m  ^  T O T O  w  
apTS’ **IWr «T̂ T WIT «n W  T O  WT ^T O

Jr W  ^RTT^ «T|lf I  I m  amr 3TT%
^twtoT fT̂lr 

tit ^ » r  ^T% ?rff spr %̂»TT I 
^ t  ^ f r  aft f ^ f r | f ^ f ^ r %  wnr 
^  3 f ? r t  ?r*n^ ^  ^ M t  |
sttt arq% 5ft r̂raft r̂ ^ w ? r  |  ^ ti t  f̂t 
t p t  #  I

f Jf ^TT I  far aft «T3ff ̂
^  I  ^ f̂$WZ TC *FT*r

sp^t j, ^  ai|5ff ®Ft ?ft 5FT*T ®F  ̂% SF? 
f̂t »R|;^t f?Tvft i fa?r ^rw^r 
2̂TT?nr *rr*T#T m'i f̂r % f^n 

arf^rc ^T5r 17 ^ ^
*f I  :

“In the rase of a coking coal mine 
or coke oven plant, in relation to which a 
direction has been made by the Central 
Government under sub-section (1) of 
section 7, veM in the Government com
pany specified in such direction, or *’

3jfa ftjR "T3T $  fa  :

“ in the ease of a coking coal mine 
or coke oven plant in relation to which 
no such direction has been made by the 
Central Government, vest in one or more 
Custodians appointed by the Central 
Government under sub-section (2)”

f a  3KT **!% V SfftfaR fafRT |xr $, %
f a *  s r m  % tot a r f e r c  ^¥?r
O T r  m i  f ^ r » r  ? r f  fk m  w  ft » 
srrfe^ 214 *rr^r % f^rtfer?^ a r t ^  

TO ? arfTOTf *rr js i  ?ft «pr 
^^ft ?>rr ^Tf^-1

17 3i«r ^  tft f #  f fr  
a r r ^ r  farr f a  *Tm?frr f m ^ g nT 
sr»rfeftpr 3̂  m x  %9T fa^r m x  
<rmT w  i 17 if | :

"  Notwithstanding anything con
tained in the Industrial Disputes Act, 
1947, or in any other law for the time 
being in force, the transfer of the ser
vices of any officer or other employee 
from a coking coal mine or coke 6vea
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plant to any other coking coal mine or 
coke oven plant fhall not entitle such 
officer or other employee to any compen
sation under this Act or any other law 
for the time being in force and no such 
claim shall be entertained by any court, 
tribunal or other authority.

(5) Where, under the terms of any 
contract of service or otherwise, any per
son whose service becomes terminated, or 
whose service becomes transferred to the 
Central Government or a Government 
company by reason of the provisions of 
this Act, is entitled to any payment by 
way of gratuity or retirement benefit or 
lor any leave not availed of, or any 
other benefits, such person may enforce 
his t lnim against the owner of the coking 
coal mine or coke oven plant, as the case 
may be, but not against the Central 
Government or the Government com* 
pany.”

53%  w  arm
STSTTtf cTT'ft f o r r  *TCT 1 a rfT T C  

a m t  fcrcr a rk  srtfrcr % 
3frtfa.»T spfar * T T ^ r  %■ %  fg rs rn i ^

I ?ft 3TFT 3T>TT%q- %
|  srrtflifaffar stt<t stft %*t 

a fk  srt g a r m r  srrqr v m
T t 5ft %

ark sfara % f t  *T3r$*f 
fcft T O  3TTT
*PT W  I  eft 3TT7 ®PTC«rT
^  *r *t?tf Fsrsrer ?r§r ^ f t  1 

v t  srcrrftr aFT^i % srn? 3ft 
an'? m  *rr»T3ft

% 1 sfif f p t  *t?r * r r^  aft?n$ ^ t  
f W H  |  fa? »T3r^f % srfa* 3^  

$ 3TR% «f^r I f t T ^ T f W  *>T5PW 
^  1 # SfTtRTT f  ft? 3HR?r

|  **ffa? *Fsr$tf tft T O f t  ^  I ,  
f t m f t  3f3Tf %

v t  s f w t  sfaK t o
W  I aftT spT
wNf *  fa? mfsflr vr 1

*‘ 9, (1) Every liability of the ow
ner, agent, manager, or managing con

tractor of a coking coal mine or coke 
oven plant, in relation to any period 
prior to the appointed day, shall be the 
liability of such owner, agent, manager 
or managing contractor, as the case may 
be, and shall be enforceable against him 
and not against the Central Government 
or the Government company.”

It is just a repetition of clause 17.

Then, it says:

(b) no award, decree or order of 
any court, ttibunal or other authority in 
relation to any coking coal mine or coke 
oven plant passed after the appointed 
day, but in relation to anv matter, claim 
or dispute which arose before that day, 
shall be enforceable against the Central 
Government or the Government com
pany

5T̂ t 3TT  ̂ ^£T I  fr  3ft JTSTfrtf % s f to
a r k  srft n  %

% fsRT'S s r f tr  sfrr?? %
t o w  ^  ^  i
% arprr far 3R arTT afmfarc % t|
|  eft r̂Rfsrf'TffhT *ft 3*tt  ^  i
a m  afcra <rc ^ n f t  ^  1 1

5Tft TFT n ^  f̂rT 5̂T #f?TT |
ctt'f «n?r ^ tt =̂ rf̂ r i

3TTT *F> HF|*T Tf̂ TT t  f¥  sprf%»T ^  
t o s r  ?T̂ t % \ ^  <mr ^=r% %
f s i  art^Ff |  TrTT |  ftr to %  

srrr ^  arm fr s ta r
^t3rt^^nr ?r ^t^ % arTCw t o  ^ t '  «tt% 
|  ftrcraft w  % ^ t »rf 1 1 3 rt^
# if ?t w h r  % ^  t o % |
ftr?T?r fR T H  t̂cTT t  I

“Transport bottle-neck due to 
wagon shortage is the chronic pioblem of 
the coal industry. The daily average 
wagons allotment to Bihar and West 
Bengal coal fields weie as below. . . .  At 
prerent the minimum demand of wagons 
is 7000 per day but only 6100 wagons 
are being allotted in May, 1972 . . .

a m  w w  v ta r f^ r ? r  ^t srrcr 
« t T O *  t v  <sR*r 3tt$ i
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[sfT 3TRo afto arf ]
3R T  if  fo T  0 f^ ?«T  |  5ft a m  

T T * f t a r a R w  3p t  fa r ^ r  ? t t *  |  o t J ?  a m  < n f t  
S ^ F T T  q T^5t  3T3T a m  T O tfflf *Pt 5TF5T 
x #  a r f t  ffc ff  ^  t s t t  j

« f t  i | h w  s t o t t  ( q r r s f i r )  : ^ s s r s r  
orator, to P p t ^  % f%̂ rf5=r̂ r *f t  
O t c r^  % Tr̂ TT sftT ?rrft ^Vt
* T T ^  * F t  I ^ f T T  3 * ^  f 3 T T  O r  
2 T f T  < R  5 f t  ? T 5 R  wt*  I  « l f  q ? t f  t f t  s=TT*!C 
i T ^ r  I  J 3 P T C  < T T $  I  < f t  I * T  *TT% *T O f  * f T  
« r s r r fw f 3j^: % ^ftjt-t * t 
^fvcsfilt^R iflft §3TT( f t m  if 5T»Tf 
5 P T f  ^  3 R  $ * ?  STT'T « F t  ^ T T  ? T *  ^  
Wft W S f t  g f  O f  a m  3 ^ § J T  f a R  vTT

I  » w t f t  ^ r f r  w m  f  £  a f t *  
crrfta % 'TTfafT tft 1 1 %f̂ r«T am?r

S*T$T <ffr T̂T srrff TT S tR  ?Tft fc*TT I

3 > >  % %  i f  a m  *FT  O f^ T C T  
f a n ,  a r n r  ^  ^  ^  ^ f r  |  a f k  * f i *
TT «Tt <TT3T f , ^  fa?TR %
$  m  % * r  * m * t e  % ,  « r s  s r n j  &  * t t  * f t  » 
s r a r  a m  $ * r  f a & r e  f r t  a R T  t  ? f t  ? * t  
Or* f% am  5fr«m *rt var *pt »rv aftr 
5ft <pft sn m  *r 5ntn t  O rm  » r  

* t f t  a n w n r e r r  * P t  me ^  i 
(  n m n  )  a r n r  ^ t  a n ' ?  *  
a r R s n r f  '3 F T o  w r r  f s f r  a r t e  a r e r s r r t f  
if  tft fa^^rr t  Of am  ^  ^ t % ap R  
ITT^ % ap** ait |

^ T r T T  I  I ^  a m  %  ^ P ^ T T  
g  O r  ^ t |  v S ?  n t  * n r * T ^  r n f ? f t  ^  
a n t  ^  a m %  f s i  5 T ^ r  t » a m ^
f l r ^ r  ^  5 f t  * f r  ^ j t f s ^ r  3 r m ^  |  ^ R f t  
«r t  w % 0 r % 5T? t  f t » f t ,  w  
f t ^ f t ,  ^  ? f f !  a r? f5 fT ?rT  1 1  $  f a r ? f $ r  
a p ' t ' i n v f t  5 R  ? m  f f  O p  a m
4 . U >% P T  ^ T T  ^ n r ^ r  f  I a m %  
afft arim w r f^ rr  i ^r?ft J f r t^ r  &ft |  
a r t r  3 * ^ %  « V w r  ^  ^  **t r  O w t  3 m * f t  
%  a p R  s h w  O r t  | ,  w r e f t

w  0=Rt t  ?ft a m  ^ r ^ t  w fi
% ^  ? apR  ^ r r a -  ^  arw
a ftx  «r*c ft ®f t o  f t  s m  <rt a m  «p |»t O p

f  *T «ntft ^T t o  ^ t T O  ’FT 75TT
?r f t  i ^>r5rT 5pffa ^cft |  a rk  ^r«pt
m f w z  *  s w r  f k m  i a m  ^ 3̂  ^ t  
f? rft s r ^ f T  ? 1 a m  gsrafr ^ ? r t t ^
Op a m  s m f f  ^  ^ % 5 t * t  %% apY ^ r f  
t f t ^  |  » f e ? f t  %m % ?ft 1 ^  
OtOt^cR ?rrf3T aarcrm̂ r’ O f  sp#%5T?t % 
0=1* s ? s ft£ r*R  ^ t  a r O c O u ^ m  ^ f t  «rr 1 
*F t£  afT<s vtt % fap n f f  ^  Osrarrat- 
f^PFs ^sr f^irr, Ot^t«t 1
arifKTT P̂TT w s t r ^ f r  «TT i s f t f t *
Of m *  ^rff x i \  |  ?tt 5pfr^ % ^tfrfV-

zr& ^T ^ T 'T T  |3Tr ?T  ̂ 3H7 ^ f r  lT 3TT
^  =^Tf% |  ? a m  ^ % 5 R  q r T j f  %  O r *  

^  f  n r  5 *T 0 rq  ^  t  O p  * r f  « i r  %  *TrO=rF 
*  I itor *TTOT^ «TT? »TTOT'T ^»T^Tt3RT Optt 
fJTTft a fft ’ T ^  c r ^  % 1 5pft?r 
f m x t  | ,  %f^?r 5ft O h t s r t  t  
m O r ^ F  a rf ar^ ^  i era* O p t  a m r  a m  
5 F * ^ m  Op»t 9Tct % O r *  ^  I  ? 
ar^TTTi* O f  arrr *  ^ ^ n r ^ ffs rr ifj % frror 
a m ^ t  ^ - r ^ ^ r r  w r f ? *  «rr O r ^ r  ^  

if f ^ T  |3 tt sftx <r*rif
Of t̂^  armfft tt t jr t  f  jtt i

faffT?- if *T3T$T> %  ^  *f  5TWR 
^ t t  4  j ?t*n ft?TT It Op t  sRqtortff 
%  aft^ ir fj 1 s f e  5ft f v ^ f m  5r f  m rft-
an*T if aru ^  ?TT% % f^ r ^ T %  sft̂ T 
% 3fto ^  *mi *& 5n?rr «rr 1 $mt 
i r ^ O f  spt * r t t  qrpft # t t  qr̂ r-rr «n 1 *f% 

^ r  f^r ¥TT *Pt «ft% % fcfo  «n*ft 
OrsTcTT ^  ? ?HT ^ T ^ r m  f^ f af^ *T??rT 
« m t q ^ r 1 1 a m a r a r

O t O t ^ t  m s  %  g ^ T T  ^rTf?rT f  O f  s p #  
fajfTT % *«P % O rt^

5 ^ r i r  |  ? am %  ftpsr % fsnsrt ft 
TV ? T^pr3 T H  >PTt n i asr«fTt w w r f t
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“ No award, dccree or order of any 
court, tribunal . .

^TT?T ?T$f t fW T  I
Jfcft fo rfa  Sr snfrjrr ? sfr
ittfsrfr «rr ^  irt *nn i *r«r
f S i  site T r ^ r p r  * r t  t o t  i far?r 
5pp*mT fe r r  a fa  m  t p t f t f t  
*p?tt tot i tot T̂'ifWTR % smqr*t?
*TT VZW % 3TPTC ^  irfsftpT ^  ^PR 
^  *rc 5 t 1 1  a r m  frrerc |  f a  :

“no awaid, diotti oi oidrr of any 
court, tiibunal oi other authoiity . . . 
shall be* rnfoiceablr against the Central 
(.ovcrnmcnt or the Govei nmrnt com
pany ;”

an«r |  f a  JTrfrr^
aiT̂ r 1 1 t *  *fc *i v i  ta r r w *  i arrr

|  fa ^  STFFf spfa % fa
% v\% i %fajT arpfrrr i

anr sp^t t o t  % f a  3 % its  s t o t
snf^rf? <W *FT spffiT £ I 3TTT «H v T T ^  
fa 3TR̂  $KX 5TT5T facRT 3TOT ^ 'T  
«TC frprc ? 

a m ^  fa^r *f *TR»tir % srft *r

I :
“ within the time as prescribed ”

^  5PT? faSTT I  f a  %sr 3 fa
?r% *r|f |  m  % i snrferc 'fits *r 

an̂ *TT tot ?

Have you brought those rules* into force ?

an*? *  3̂  fw^rr f
s r m & s  i

What are those rules ? Have they been 
framed ?

SHRI R. D. BHANDARE (Bombay 
Central) : Rule* will be framed later on.

v h  ijtawwr wrm  : eft O r *  $  art
*pp?rT *rr i a r r m  i t *  f  % fa*r 
snfc xTvxiftz qrft $  t o t t  «tt afan; »rr

*TRit3ft 3pt *P*^RPT ^  I ^  ^T»r%
3 arr? % f?rerr |  fa sraxtf ^  sttt ?r 

*T3ff q^: ^ t s  f r o r  1 1 3 r r r %  j r t s t  
$  fvi^T |  fa  :

“ The* Central Government or the 
Government company in which tin* right, 
title and interest in relation to a coking 
coal mine or coke oven plant have voted, 
may employ, on mutually acceptable 
terms . .

fa*r £ ? k  w tz t  * ff
3trt ^ t̂ ctt TOffa 3 m  t o

|  l 3 T R  3TT<T T T ’T’T ^  $ §rf%*r 
??PTR?r -tt hrf'TTsr 

5ft |  a n ^  s^d^fr ^ w  mm
i w i  \

7^-jr *?
^ t  m & t z  v * m  '4t i #  ^  f%%
’T j t  T O T T  ^ T ^ T ,  ? r fa ^  5R-U 
«TT fa 3ft f^r T̂FTT an T̂ T I
3F5?: J T 3 r |r f  %  fp T T  ^ t  !T7<f> s zn ^  
?Tff fST̂TT IPTT I  I 3ft jffeTT ^%RT

|  fern mrr | ,
^  3TTT T T f J f T  %  %% W>X
? T ^ t  I ® T R  7,f?arr 3fT^T

I

SHRI K. B \L VDHAND \YU III AM 
(Coimbatore) : Mr. Dcputy-Sp<‘akcr, Sir, 
huwevrr belated, on behalf of the Communist 
Group, I welcome this 1U11 oi nationalising 
the coking t oal mines. But, I fail to see the 
criterion in excluding other mines and taking 
only on a partial take-over the coking coal 
mines. .\s Minister of Steel and Mines, perhaps 
he was applying his mind only to steel and the 
need for coking coal, as Minister of Mines also, 
must have occurred to him and hr must give 
equal important* to coal. It should be for all 
coal, not only rokmg coal. He is also Minis
ter of mines ; he should lake tare of all the 
other mines also. Even the West Bengal 
Assembly has passed a resolution. All of us 
agreed that mines have been managed very 
badly ; in the words of Mr, Malaviya, they 
wen* slaughtered and tnassacird and all that. 
You have to consider the need for fuel in the 
country* Even the Fuel Commission have said
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[Shri K. Baladhandayutham] 
this. They have recommended only recently 
that the country needs 165 million tonnes of 
fuel. Therefore, I think this partial takeover 
is not justified. Even now it is not too late. 
You can consider the nationalisation of the 
entire coal mines.

We join hands with all those previous 
speakers who have made an issue of compen
sation ; the amendment of the Constitution 
would be justified in this ease. What all they 
have done was slaughtering of the mines. All 
that the minoowners woe doing was ruining 
of the mines. Why you want to raward those 
people who have been ruining the mines, 
slaughtering the mines ? Compensation in this 
case is not only unjustified, but it is criminal 
because bv this action the people who did 
ruin the mines and the country’s natural 
resources are sought to be rewarded. Even 
now there are reports of fires in mines in 
Jharia t oal fields. These fires are happening 
due to the mismanagement and due to the un
scientific way of dealing with the mines. We 
know what havoc fires have done. We know 
what great loss we are going to sustain by 
way of loss of natural resources like coal. 
Therefore, Sir, there is no justification to pay 
them compensation.

We thought that when they were taking 
over this coking coal mines, they would not 
only take over the mines and the machinery 
but that they will take over the entire workers. 
The consideration shown to the mineowners, 
wc find, has not been shown to the workers,
I was pleased when X heard Mr. Mohan 
Kumaramangalam waxing eloquent last time 
about how the owners were obstructing the 
take-over, lie  mentioned that by the way 
the workers have welcomed this nationalisation 
and take over, he was hopeful of overcoming 
the resistance of the owners. Now he should 
be fair to the workers, because, with their 
cooperation alone can he make a success of 
nationalised coal-mines.

Here is a case of not recognising the 
righto of the workers with regard to their 
arrears and all those things, whereas, they go 
to pay compensation to the owners.

Have the mineowners ever issued any ba- 
lance-sbccts ? Have they at any time brought 
out any balance-sheet about their cam* 
pany agairs ? No. When there is no such 
balaacc-sheet, the Government may rightly 
«ay that there will be no compensation* On

what basis do you pay compensation ? If 
there is no balance-sheet then it means that 
no compensation should be paid. That must 
be the answer. But what we find is that even 
though there is no balance-sheet still they will 
pay compensation. But when it comes to 
workers, we find that theie are arrears to be 
paid to them, and there are records to the 
effect that the workers have nor been paid 
and there are records in all these cases, and 
the Regional Labour Commissioner has got 
them, and the unions also have been raising 
it evuy time, and these arrears run to 
crores of rupees. The whole question is 
what is going to be done with regard 
to these arrears. 1 submit that the workers 
should be enabled to make an application 
to the payment commissioners and the 
an ears must be paid to them. If compensa
tion is to be paid, I say that let it be paid to 
the workers who are going to continue to run 
the mines, in the foun of payment of arrears 
due to them. I would like to know whether 
Government will take the responsibility of 
paying them the arrears, 1 submit that some 
provision must be made in this Bill foi pay
ment of at rears to the workeis.

Even High Court judgments have been 
given, givin? priority to wages, bonus, provi
dent funds and other arreais to be paid to the 
workers. In these circmmstancea, 1 feel very 
strongly that some provision must be made in 
this Bill to gurantee payment to the workers, 
and Government should take the responsibility 
and see that compensation is not paid to the 
owners unless these arrears are cleared and 
only the balance that is left ova shall be paid 
to the owners.

Even after the taking ovei of these mines 
I am very soity to say that Government have 
not improved the condition of labour. The 
contract labour against which everybody has 
spoken still continues even in the Government 
managed mines.

With regard to sending a team to Poland, 
we welcome this team going to Poland to 
learn the work of reconstructing and restruc
turing the mines, but it is necessary that die 
Director-Gencral of Mines Safety should also 
be seqt.

Whenever any measure for nationalisation 
is brought forward, I would recommend that 
Government should take care to see that the 
management of these mines is not left only to 
the custodians or to Government by remote
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Control but it should be done by participation 
of labour in management, which has been the 
slogan of the Government in the recent past. 
In fact, even the Public Undertakings Commi
ttee of Parliament has recommended that a 
statutory committee should be formed of elec
ted workers who will participate iii manage
ment and in decision-making. This Bill will 
be a very progressive Bill and will be a model 
for othtr Bills on nationalisation only if it 
includes a provision, for the participation of 
workers in management. A statutoi y provision 
should be made in this Bill wheteby the 
workers will be able to run these nationalised 
mines or other nationalised public undei- 
takings in a demociatic way, so that there 
will be dcmociacy, there will be elhciency and 
there will be good results. I appeal, therefore, 
to the hon. Minister even at this late stage to 
include this provision for a statutorily elected 
committec of workers for participation in the 
management of these mines.

*«r»i ) :
f«FT 5ft

srrcr m r  k  T O r  g i
gar q m ta  z z m ' i  % srf?r sfr
srtf ^  & 1 ^ t i t  t  v w x s
5=nff sprsfcrt i  i ^  gsrre
|  Sftfr $  3TTq% ^T^TT g?
aft* ***ffc t o t  g fo  ^

^  3 fk  ^ t i t
t i t f m  I

<rpft arrar ?ft |  f% 5ft
wjjrar ?rf sfht 5p*r

i * f r ^ r r  tit i * * t i t
tit%  W 5 T  t i t  ^FT T  |  I vr* 

i r ^ T ^  *r> % W*rr apR  3irr farsr %*t 

aft* yptra^t T̂*T yrrrnrr
?ft ^  a rcw r 11 W‘i  anrctforsr

^5IT ffSTT |  1

ST«f $  T O  ^  sH ?*  5T>T |  ^ t i t  
3fiR *r *rr?5Tt?r>

1W?n: v  STPTT *PT 'TfW sfTfrtr ftFTHT ^Ttftf
aft* m x  tf te sr  m t f t  ^wTfa'msr arrW t 
^  ?rt f a r  arrq^r wr$x % sforf t i t

*tf?r m  1 1

isforcf t i t  m x  snft tft w rt*  % 1 1  
a m  v f t  f s p r r^  |  i ^  ^  
«ftf%*T % |T  qr vftwt w i*  t i
f^nr ^r, f m i t t e a  fTffr ^Tf?& i

15 hrs.

3|^t t i t  ^FTT «T|?T ^ T R  |  I
#  fsr^rc % t i t  arssft ? r ^
'SfT'Tcnr f, i w ^ r  ^  w m m  Ir, ?r

I ,  *  % ’TTJfr s?crsrPT I  aft^
?r fSTC? I  I t  T̂cTT
fr t o  % »rr?5r ti t 
?rr«r if %• f w  t ,  ?ft s r  ^  ??r 
t i t  ®rar̂ qi t i

fcR 3TT3R ĉ TCTT ti t m f t x t
^  I ,  ^
sr^TRr «Tt»rr i sfr ^  w r O  ^nrnft
T f, ^  f t ,  JT %  W  ^  5TT

5TTS:̂  % TfiTTf 3TT?r I %?T f̂ ^TT̂ ST 
t i t  ^ T  % T tT  affair

CrT rj jr t  7rr?r 1 1

apt 5ft^r?r <nfsr- 
fe ^ r  % ^  qrar̂ ri i % $&x % sft^r 
if s m r  tnfsrfbRT t o  %
% ^  ^  sftaT 1 1

st*it v* n ^  ^ x  
?ft ?>rr,

?n rt 5f?r 3r^5TT ?r x |  i

fW t HT^T-3ft^ ^  ^

|  ZTT f^ X t W  3f€T*T f%ZTT I ,  3TJT% 
WW 5T|rT ^Rcft % 3TRT mf^tT
^ r %  f m w  r t J W H  ^FTT  J

& tt fv  y r t  f m t  % ? r r M
t i t  *F*^rerc ^  ?rr^r

sftT ^  ^fT I
8 B m  % i v f f  tf tx  f W

m  t o  mx
eft ?%tit «P^% ^R ^TT ^l%rr I a r s ^  ?ft

t i t  m m  f t  ^rff 11  snrc
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[ * f r  1 % f  t f f c f t ]
faiffT WK f̂ RTT 5TTcTT, fft

y wN-rcre m  snrr* f t  ^  s s s t  i

$  t i t i  *f srr^ % 
«jamrar * i$  ^rf^T, m i f c  w i f e
^ T  ^  $  5TT 5R spf f^ET tfi afT tff
sre fr  | » *r«FT*fc % feqrJSte wrr 
t  ,w n r  ^ t t  ^ rf|iT  i

f*r@5% f??ff it srrswsnT f r r  ?ft »rf 
1 1  *rsr tft * r t f  =sfr5T q f * w  *r *ft  
«nr«ft ^  eft «rar ?r$r *pfr g f * w r s m * R n r  
fT T  f t  * m t  1 1  3fr a r c m m  s*r fc fatr 
f3TT%?rr <TPT an?, f f R T C
* H T  ^ T f^ T —27T Jft 5MT ^ T f^ r
sefa 5tt f * r t t  5?rT%5r * p h n £ t  - T ^ f t  

i

aft s n ft  spfcr *tt?3t t z  n f  | ,  ^ r  
mt wt 3 f^ t  *r *r ^pit ^rrf^r, cttAf 
r f h r  *r  5ft f o w  ^ r  w t v r  s ffa  a q p R  
q f t y f  I ,  % vft *  t |  3 ^ t  tfr  

^  ^  ^  * 
t  fa?* TT ^HTcT 'fT ^ T  g s fa  

*EW ?t WTli rrm g  I
SHRI N. SREEKANTAN N*IR (Q,uilon): 

I am really pained ami startled by the revela
tions made both on the floor of the House 
and in the various clauses of the Bill. I 
expected that with their background, Slni 
Mohan Kumaramangalam and Shri Shahna- 
waz Khan would approach this question in a 
■lightly different manner. If at least the major 
chunk of the compensation had been kept 
pending to be paid at a future date after 
•etiling the claims oi the workers, that would 
have been something. I do admit there are 
certain provisions which enable workers to put 
in claims which they are expected to prove 
before competent authoiity in a responsible 
manner. But what about awards ? They say 
they have nothing to do with them.

We know that workers’ claims, especially 
in coal mines, have been denied and ttuy 
have been deprived of their rights. There 
will be many cases pending before tribunals 
which may be deckled after periods of 8-9 
years and then they may go to the Supreme 
Court for final decision.

Therefore, such provisions as have been 
made here are unhealthy. The decision to pay 
compensation in cash and also interest thereof 
is also not something which was expected.

Then, clause 9(1) and (2) (a), (b) and (t) 
deals widi the Central Government not being 
liable for prior liabilities. They arc not 
enforceable. Then there is clause 17 (2), 
under which the claims under the Industrial 
Disputes Act are not enforceable. Then there 
is dame 17 (5) ; the claim cannot be enforced 
against the Government. Clause 19 deals 
with superannuation, welfare and other funds. 
They are to be distributed to the workers by 
the employer, so that the Government may 
not have any responsibility for them. There 
are fund*. They .ire available with the emp
loyers. Those funds are to be distributed to 
the employees, but the Government are not 
taking up the responsibility for continuing 
them. That is very unfair, I do concede tli.it 
all the roal'iwncn do not follow the same 
pattern. Some may have a welfare fund, and 
those workers under them will get it. You 
try to bring uniform measures of welfare lor 
all the woikers but do not rompel the owners 
to disburse the fund ; by so doing, you wash 
your hands oi your lesponsibility to continue 
them in the future.

It also goes counter to clause 17 (I), 
because it is a question of laying down the 
same conditions of service. If you lay down 
the same seivice conditions and if a colliery 
worker has a welfare fund, that has to be 
continued. As a top-lawyer you know that 
you cannot deny them that lieueRt. So, you 
have to carry on the work of contributing to 
the welfare fund. Why do you want the 
employer to disburse it now, so that the 
workers may not count on it as a protection 
for the future ?

Many arguments have been brought to 
your notice. There is clause 24 ; and there «  
clause 23 (a), (b), (c) and (d) which deal 
with the claims to be made. The workers’ 
dues are all clubbed together, along with the 
dues to Government and other authorities. It 
it fair that the workers’ dues should be 
clubbed along with those of the Government 
and other creditors and be divided on a pro
rate basis on the basis of the assets of the 
concern ? The workers’ due* should be given 
priority ; they must have been the first charge 
on any compensation that is paid to the 
owners, but I do not know how a man like
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Shri Mohan Kumaramangalam could suggest 
such a thing. It is very unfair.

Then there is the penal clause; clause 30j 
and also clause 31 which deals with offences 
by companies. The penal clause has no mean
ing. We know that whatever they could 
remove has been removed, and to say that 
they will be foi red to disclose the whereabouts 
m a humbug. We would not be able to get 
anything back. At has been pointed out, the 
mines have been destroyed and devastated, 
and so, the question of compensating them 
should have been gone into with much more 
thought and carc.

Finally, I come to the question of the 
number of employers and the profits that 
these companies have math. The hon. Shri 
Shahnawa/ Khan was saying that then wen
73,000 workers oiiginally and most of them 
weie undti contiact Om working class 
strength is now 1,'>0,000. It may be that 
many of (lie mines were not working ptoperly, 
but th^n, how tould the number all of a 
sudden, shoot up, ftom 75,000 to 1,j0,000. 
Havt they made a pmpei siudy of the whole 
thing ? Reuujtment lias been going on, 
Theie is a saving in m\ language to the 
effect that there ait ample trees in the forest 
and ample elephants in the tunphb, and so 
cut a number of liees and ltl the eltphants 
pull them with the rope, and you do not pay 
anything 1 If that is the attitude, 1 am afraid 
we aie once again committing a umiake in 
the nationalised sector.

The point that mines have not been work
ing cm a ptofil has already betn made clear. 
If that is so, what steps do the (Jovernment 
intend to take, in oidei to make them a 
profitable concern ? As long as they have not 
been able to work with a profit, I cannot join 
my voice to those who said that the other 
coalmines should also l>e immediately taken 
over. When you cannot run the roking coal 
mines at least on a profitable basis, when you 
cannot produce what is required urgently for 
our steel mills and when you cannot run them 
properly, how can you run these multitudi
nous coalmines in this country espet ially when 
these mines have been devastated ? Thev have 
been running very badly and miseiably and 
you Would not find much coal anywhere. 
Taking over more coalmines is not so impor
tant as making the nationalised mines run 
properly. I would finally request him not to 
depend upon the majority of the House, just 
to get the legislation passed as it ia. X am

afraid he himself has not perhaps studied the 
Bill properly. Otherwi&e, many of these 
aspects would have come to his mind also. 
Because of shortage of time, I could not send 
my proposals in the form of amendments 
but I have explained them and I do submit 
that the Government must go into them 
thoroughly and if amendments are needed, he 
must bring forward amendments to the concer- 
ned clauses fiom the Government side, rather 
than get it passed as it h  using the power of 
the steam-roller.

«ft wiwfw  fa«r : s-qnareT
w f a  w t  1 1

!TT3r?T STTfaw) ^  1971%
5HT f3TT «TT W H
fnTT «TT I 5TTC 8

a rk  3T R  fasr
3TW I  I rft FTTqj t  f?HfT

vft !?rrrrr g,

ir, s r rs fm r % % arnrfaJTT
i f i n  ^

& f r  ^  sfj^^TfT art, 

st, f^irfsfPT arh STt̂ raRTfT

<t«tt aft s>T^«rr f t  
fsr^sR- st'F  i t  zftx  *nft %

i ^  *rr i

15.05 hr*

(SriRt K. N. T iw a r i in the Chaw]

irgf w  sftefSR m  |  srrchft 
% *r t t t  *t*ht t  f% t i t w m  *>tf 
s n r f h * ^ t it i £  ^ « i t i

* 3 7  ^rctt f  ^tffrrr 5frt?r

%  SRTCT STfcr ST* V t* W T  |  I

f a r  ?ft f%  Tff ^
^  ^  | r r  sft^TfT TOT* *PT W W  
^  I aft̂ TT %  «TT? ?^ t  qftr̂ RT ^ t% -  

a fftw  x & fin  %  faTT fsrr w t
^ t s r  ^  eft #  arner

% I 3Tt ^ 5 1  ^ rgcTT f
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[«ft w m  f*r*r]
=®rr| *ft  f t ,  %j ,  f R c r  ^

SffJTT =3rr%tr J

$*PCT ^T5T $ V3r€<5TT % *T 
a p # * T T  I * T f  S T jp T  pTC f̂ PT«T |  f a  
aft̂ rc ^ wrz ?ft varcfasr *rc wwr  ®ft 
^ f i RT « T P T  ^  *T*TT I ffTfaff * T f  |  f a  

g w r  p ' T ^ t ^ T  f t  7%t 1 1  f T ^ r  i t  
3T R T T  |  f a  f s  3Fn% % ^ P T  *T t f t  SSTCT 
^ ^ * r m  f a * l T  '3fT '3T I  I 3 H T  W f c T  5 T ? ? f t  
^falft certe VT ft% F̂TT I  
O T  %  f % 5 r  5 T %  * T f t ? t  1 . 4 0  5 T T O  & T t f t  
STT̂ T̂ cTT ft*ft aftr %% <rfrfwfa if f*T 
W  gwffc ^  f a  ^  %
P̂TRT ffT̂rfwr T̂ T̂4 $% 3T*FT ft *H*TT 

|  ? *r f  fsn? fc r %  |  art?: $ * m  § « t r  
artta  11

sftm *r ^  3r g £  t a r
f t  I  I TTTTcT ^tfa»r W  fa f a ^ s  %
Jf m̂i sr% &i 40 ^ f t a f t  

^  ift 5fT WfftT |  I SfftfaSt 
sr̂ TT̂ r |  f a  7T spt^r *ri «ynr 

3 S #  50 ^  5r% S?T 5T?T flrar 3TPT I 
^ ftt t̂ fr̂ r fTt *?fa ajfa r̂fa 9ft 
tft m w tft forr *nn t  aft sfor ?r$r
|  » 3HR *T^R %5TJT5TT5%*m «FT % 

gwpT «ptf f*  ?rff 
T f n̂rcTT |  f a  f*r s t t ^ z  effort ^ t  ^ r  

T*i fatft cRf ^  STFTftT ^  I 
%$fk% ^t «Tf 3TT?r  ̂ t  fa 3fft ?f*fr
sprFs: «pt «*rar |  «reir f*r w  i 

arff <r  *rR?r *?tfa«r #=r fafa&s **
ft *1>  ft  ___  , * « & -nrirr
h r r  veirtrsr arra w r  f  ^nr *t»t 
«RfR ^TT ^fff*t I JSTT *Tf I  fa sft
^  v f  a rm  ? 3 * f  ?ft sfr? f e r r w t  
afk ®it a rw t t̂  ^  ^r f̂
y ^ ’<w( |a rr  qrm ap^ r^^ g farr |
8ftT JT*rr *T WT RwtfT f3TT f  I ^wnr 
^ 1  *f IfT «fm aftT 3TT?fa I  afrc % 
qr̂ rm j  i arft f  sw?t arf arRf̂
% g*rrttt l^f t  11 ^

^ft $ p  f a r r  i q fft  <f ^ -
W w  ^>T cT^ fTfT nF®TT *HTT I W W f  WT
?%5T a m ; ^  « t t , «rr, ^  ^ r * i f t  9t i  
f a r T  mi i eft a r | F T  f t  v t f a * r  
^ t? r %  %  *n *r %  5r ’sft
f t  ^ q -  ^ r f f q a r k J T f  ^ ^ ? f t  
sn^T 'T  |  fa  anrc If wt^r
t | * tt, arr^sp t | ,tt eft ^  f ^ f ^ T  |  f a  % 
??fa ®FT*r *Tsft ^ t  f a ^ T  fa3T?J 307% 
sftS*F5 R  W »TT a ft ^ 8T a r f f c m  I 

t  srT'TR % s r ^ ^ r  fa
m f ^ f c t  spt WT 5T5TM I

5 T ft T̂> f^ fw ,^ f  ^ T  mm t  ^  

| »  ^  ^  ^ ? T  t  3rt^
J T ff  fa q rr 5TT T O T T  | ,

^ r n r f f  ^r ?ft $05 ^ t t  ^  ?ft
a m  srprT ir  |  eft a n f ^  %
jp t t %  ^  ^ t |  srrqrftT f t  fr ^ t  | ,  
srer^TcTT >ft |  w r f a  f « %  s f t ^ ^ f R ^ t  
3Tfm f̂ %»TT I %fa?r faff ^  % fatr
^  *r  ti ?rt*r ^  | ,  ?r 
^  ^r?t ^ rf a r n » r  ? rft f e * n  ^TcTT t  aft^c 
^ T f t  %  ^ ftT  ^ f t  «r>r «rr% 1 1 5*r%  
5T>ff n ^?t arcfcfta % i ir f  arrr srpRt f t  

t  fa  fa fr5: <ft ft̂ rfcr #?ft |  ? ?ptf ?ft 
^ReiRT ’fftfarr, # |  ^ r  ^ftfarr,
^ft 5 ftfa rr , ^  f a f T C  %  5 ft»ff «Pt 
T T f c r r m ^  5Tff f^ T T  GfT^TT | ,  i l T f T  %  sft*T 

ar^t 7%  a r ^ - 1 1 i r f  fF r f e r  m  ? w
____ —  — -....1+ - » -ft; - J k .„  _____ .... * \  v
M T ^ q J W R S f i  lTi 3TTT S T Tf^ Z V t S T R ?  
«tt ^  enr ?ft «ft w t  « ft , % fa ? r anr 
^?r ^Tf T O T T  %  a r^ tfr |  f f t  f a f R  m 
f c t  p r  |  f a  ^rf s w n :  r̂ *p| f a  ^r<Pt 
aprqrr f r  f*r%  ?rfT?ft %  «rr«r% i f  j 
w  « f r M r  %  ? tp t a f t t  * * r  f r o w  %  m « r  
f a  faff ^ f^ f f  ?Ft ^  «rnT Q w m  
I ,  55n3>r?: %  w w p t  f^ % *r r  a fh : 
^ t * p t  f^wTT'or f t m  ?r«rT f t r f K  ^ t  
f« P  t ^ n r r ,  ^  ^  fa s r m f f ^ * r o r T f f  1

«d ftnr ^fNwrt ( f t v r ) : ^
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^  far*r
an«n t  t  ^c?nr $ i 

8TTJT **P Pt 3 T T O  *ft i 5  ^  sfcsr % arrcTT 
g  s r f t  r t f a & w n  
a rk arfa«F *r arfa*F

1 1  t  v t  f  f ^  snsft %
$?T STCHf % TTTfar  ̂ f«RT ?t * R f ^  
tft tT^RtsiPT^ V *  ^  a fk  S P ^ K  
tft *rtaT *3tt 3t i wsft ^  ^  m*r 
*ft 3 fk  *f<T 3t *3$?: ^TT3ff * t  ?ft *Tf 
JTfTT 5ft f% ^>r -tfT %5T^T^t5H to T
'srnr, % f*R  ^  ^ R T ^ m  f t  »ptt s k  
3 R  *r? ft * f  *tft  3rraT ?ft ^  % srf ?r 
tft ^ r f  sra ^  7 ?r g 5ft *n m  *r 
an -?ft |  f a  ^ h t ^ r r  *t arfk 
wrefr ?t 5ft ^  <tt ^ret *r$ w t s r t w *
I ?

jn r k s to  m^o >̂0 % ?*?tt m z?  sft 
3Pfft ¥ *  fipr T? sft% |  3 fk  3TT%

% s p m w r o  ^  ? m # i
f « R T  f^ F  n z m  * r  ? f t  ^ r i f t  %
f a *  f*r e ff  |  % ft*r s p T H -fa m  *r s?rert 
TtrfNvf % t o  fr^R’f f  1 1 ^  f ^ r  t o  f t  
*r 8tn% m *&  w  a?Tq% ? w  |  
ark 5r^r er̂ p * r *$ T*f ark infarct

I  * f  3 P R t  3T»Te? *T T  a m  |  I
^rafft % t o  f*res? I ,  eft

fa;=r *rrr q r  t o t  *rar 1 1 ar* arrgr
STOt *T*m $  ?Tift 3TT J$ t |  5ft 
fqr ffTT5T t  I HVW *T ?ft

t o  5firr*r a fk
f a f t T  i t  m f s w f  %  t o  s * r c r f f  | - ^ r  
w r w w r  I , ^  far̂ r ?t eft *r?r s k t  

f t ? f t  ^  1

anft % m t vpt % vr$  %
f«F i r r f W  * t  w f  ^ tt ^
|  ?  *  3 F #  ^ T  g  %  5 W  s r t i s f t

^ r  *r?rr <rt stt t̂t «tt, ^ r  m *  
m m  % w r t  % %*< w  T O w f  
«r$f fo r r tr r ,  % fa *
W  $ *  s r c f o n  t  t ^  ^  %

^ ctt 5ft»r ^  |  f%  ^  ^
w  « r^« r % ^ r^ ft z v *  wir%ii ^ t  
m  t o t  $, srTfirt?? q»«f t t  | ,
f t * R T  ^ r  T O J T T  t ,  € W T % » T  «PT <T fT ^ T T  | -

*m ^r *ti 3rr?rr m  ^ ? r t
|  ?ft w  *T5r^ sfw  an^r ^  

^ » ^  ^  «t 5ft s rn r *r

5 f!R T  f?r^?T T^T |  I w %  W  ®F>T f^P%-
src t ,  f3n%5ift ^  * r ^ T ?ft?ft
^ t  t ,  5rir? ^  •• ( w w « w f )  -

fl w r o f a  3 T R *ft wrf 3 T R t
^Trt ^  ^ t  |  ark s t m t  t
%  ^ T ^ f t  3TTT T t  I ST'pfl ^TrT
^  jf t i r r  5 f t W  i

«ft ft w  'arf^JT : ?r^Frfgr 
arrsr % *nrTt a rw  §> T ^ t  t ,  % f ^ r  s w  
^ v t T ^ % 5 r ? r  ? r^ r  s n f  «ft, & g  t o

5*r% * k  it ^  ^r^f f̂r | f  «ft \
¥<? ^  JFt f??t % ^ rf-r^
% m  4 \i crttTT ̂ fr ^m t 1 ?m
^ 1  V\f |  f ¥  sfT?f5T?T ar? 1 s f t e w
3 t ^  ^ ^ T f ^ t a r k  w t ^ ^ r ^ r -  
V T t ^ t ^  |3 T t ?., % P F T  ZT. ^ F T  Ttqr f< R  
^  ?ft f t  5 n ? n ft, ?>t% »nr?r cr ^ r
'TFTTSTTW 3PTTT I SfTSf ?fr*Ff

fr^ft | ,  f5R* TT^-^'
| ,  q T ^ - ^ .  ?Ft 3 H ? ^  |  ?
3 P R  STTT sft^TfSiR ? m %  % f a w r  ^ 7̂  
|  ?ft % tT T  $ f a * R  3 r M  31k
FsnF«r 5“?n^ % *re? ^ f f t W  1

f r  ^ar ?ftir *r? t |  %  ^  ^ f f a
arnt ^  5ft srer m m  ^R ?ft | ,
f ^ T € ^  5 t ^ t |  s f k  fs r a ^ t
TTST^^f %  f p  ^  ftT^- 5 r ^ T  I ,  ^  ®TRT- 
wm fax « » 5 w  $* m  *f5t ^ t s t  1 
8TT3T ^  T |  «t ft? f t ^  ^nr T R t
^  | ,  J T T R  5 fft I ,  5T^t t ,  ^
^  ?r^t t ,  * *  * t o r  *T #  t  2 5  grr^r 
a r r a n t  ^  f t  wt, v t f  w  ^  
^r< a n t ,  %  *irNr $mn: wpfors-

% nm  *w*r w  t a r  |
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[«ft fenr
25 i m  v t  s r t  * t  *r$r qx ^ t t
f a  *TT <TRt 5T̂V WZT% &
3rrfe anfc arsr stfr r̂r *r?ff #  a rm ft 

=*TT̂crr g & r swt
% ^  f*pir t
t f t *  WTT 3 P R  ^  w r  |
eft $T fa*?T SfT ^ c r r  t  ?rt^r
f^ T R tp r ^  *TT*pr, $  *r$
f i r ^ T t t  3TTf i  zftx f3PT* S T T ^S ^  
SWT 3ffiTT |  fo % ^frf^T fw ^r %
3TT5*ft | , % TO ^  S’#  I, %f̂ !T

fa% S% 5T* SITW^T 75T 
fWT 4 3 m  S 3  f iR  ^  5PRS ^  5ft
s ^ r  ^  s i t e m  s r f s t ? t t  I  i * t  s m  
t f f f t  |  f a  * T S f  S 3 T ^ f  ^  f  3 $  * f t  q j m ^ T  
s$f |3 tt | ,  t  s s ^ t  ^ r t  t )  ^ t  ^rr^frr 
i  f a  ?rfoTT s  s * t

1 5 0  s f t  t t  1 1  f a ^ T R  
s * tt %  s r r  q *  arst %  $ $  »rfa"f i f

^ t tfteT fssT m  i zrgt *rzm %
sfts * r ^  «ri% *\*% * £ 1 g*T% *nrt
#t*ff % 3HT *r>ff qit ^> r * m -
*TT5%3TS ?t J3( qjPTCT qf^T t  I 
l|W  STTPTT f a  ^?T?TTO% 5riT % * g S
q>m r |3 tt | ,  s ^ f t  # ■  t ,  qf^r 
*£?T tft $*ff S H F R  ^raf ^ f t  sff, 5ft 
apr *rgT $r & i % m s  s t  s s f t
S R | E £  £ , % f a *  S?TT «T * 3TTCR ITS 
$ s * t  arm  t - s s ^ r  ^ t f  <fir*rcT s $ f
I  I 3HTT 3TTT t  f a  ^ r  ^
?ft f*TH?rd ?t f ir  wtarqRT q tf sttt

spTST I 3PTC f*T *̂TT*T?FTft ^  SHTT 
q>5T srari ^ ^ t  3fk *r^t arr^T
far ^  far-'T | , m  ft*TT Wffytr, ^
^  i m  ^Tf^r, ?ft £?$ ?ft ^  
aiMT ^  t  I

^  5T^r % <mr*r t  ^  finr Tnr *r*rfa 
«Pt?iT ff i

SHRI CHAPALENDU BHATTACHARY- 
VIA (GJridih): Mr. Chairman, Sir, at long last 
probably a forty-year old recommendation it

taking shape through tills Bill under the able 
guidance of the steel and mine* Minister. 
But we have to wait these forty years since 
the first Goal Mining Committee in the year 
1937 recommended the nationalisation of 
the»e coal mines, and the coal industry had 
to tiead a gory past of accidents. The rqx>rts 
of enquiry committees of Murulidih, China- 
kun and Dhori speak out volumes of these 
black damp, fiic damp ami inps&ane of men 
and the cost we had to pa> in the form of a 
river of blood and suffering until we reached 
the picsrnt stage when they arc being taken 
ova in tho public sector.

Sir, I suppose you know the ethos of the 
coal mining industry. 1 lmicmbn m if it 
were yesterday because I started my life 
m i  tiade union movement in coal mines. The 
ethos weie that if you pay the workers more, 
the} will go home ; if vou educate them, they 
will refuse to cut coal, <>nH if you put them 
in good houses, there will be unrest. That 
was the ethos, the psychology of the employ
ers which at that time was shared by the 
powers that be, or rather the powers that were. 
The histoiy of coal mining industry has been 
a black hi-stoiy, a period of history where 
men were exploind, wheie womenhood were 
dishonoured and gitlhood nipped in the 
bud.

MR. CHAIRMAN t Let him better 
speak on the Bill before the House.

SHRI CIIAPALKNDU BHATTACHA- 
RYYIA J Sir, we are endowed with memory 
and we cannot foiget them.

The first benefit of this take over would 
be the (emoval of the 32 so-railed “Bappas” 
in the coal mine aiea. Kvery mine which 
produced 5,000 tons of coal a month had to 
spend about R». 5,000 on these r‘Bappas” as 
kick black money. That overhead of corrup
tion has been smashed by this Bill,

Secondly, at long last we would be trying 
to save this roking coal. I do not know for 
how long our reserves of roking coal will last. 
In fact, we should have taken steps to take 
over blend able coal also, leaving out only 
non coakirig and/or non-gradable coat. If we 
take into account the coking coal and blend- 
able coal, it will hardly last 40 years for our 
steel making unless we take to some new pro
cesses. Perhaps, the coal dust injection pro
cess may help us to cut down the consumption
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of coking coal for steel making. The estimates 
of these coal reserves vary from 15 years to 
40 years—that ib the doomsday—so far as our 
steel-making industry is concerned. Unless 
our geological survey operations expose new 
reserves of metallurgical coal seams, it is right 
and proper that re-structuring of the entire 
coal mining area should be given to compe
tent hands. The polish technology in coal 
mining is second to none today in the world. 
It is right and proper that they have been 
asked to make a survey. The Indian mining 
engineers should be associated and overall 
plans of development should take place.

1 would certainly give a warning here. 
We have got the experience of N. C. D. ( ’. 
before us. We are already heavily-loaded in 
Bharat Coking Coal Coloration. The fall
back wages bill has sharply gone up. There
fore, we must fix a break-even point for the 
coal production from 214 coking coal mines 
that we have taken ovei. Tilt that bieak-evcn 
point is reac hed, we must put our foot down 
against large-scale construction of buildings 
and airconditioued offices so that there is a 
glitttfriug scctor for the (op officialdom and 
there is slow-lrudgmg to and fro in the cod* 
field by the daily and monthly paid lower 
cadre of employees. We would have to infuse 
a sense of participation. Here is one thing 
that has to be borne in mind and taken into 
consideration. All should work as a team and 
share the difficulties and tribulations in the 
coal-ficlds.

Then, small thermal captive powei plants 
arc a must in the coal-ficlds. I have already 
suggested and 1 suggest again, please don't 
wait foi the State Electricity Boards ; c’on’t 
wail for the Ministry of Irrigation and Power. 
You go-ahead, on priority basis, with your 
hair a dozen captive [>owcr plants dispersed 
over the coal-ficlds. If you want to save the 
deeper coal-mine workers and workings, if you 
want to cut down the inherent danger to 
workers and workings, theie is no other way 
out.

The taking over of coking coal mines has 
raised great expectations. These expectations 
have been partly belied by the quantum of 
compensation of Rs. 17 crores that is to be 
paid. I have added up these amounts and I 
find that about 34 collieries are given the 
quantum of compensation of the order of Rs.
4.5 crores. 1 would suggest that at least 50 
per cent of this quantum of compensation 
should be paid m the form of 7 year National

savings certificates, not in the form of cash 
compensation. If the Bihar Government could 
pay for the abolition of zamindari in the form 
of 40 year bonds, why not pay them in the 
form of 7-year National savings certificates as 
payment of compensation for the taking over 
of coking coal mines ?

Befoie I conclude, I must say, I entirely 
agree that the workers interests should be 
protected. It should be a charge on the 
Central Government. You cannot throw the 
workers to the mcicy of the employees. You 
cannot say, “You go and chase the employers 
to get your dues from them.” It is precisely 
here that the woikers have failed to teulise 
their dues from employers. Where they have 
failed, let the Government prevail and 
take necessary steps to ensuie that they are 
paid their dues.

SHRI P. M. MEl'liA (Ithavnagar) : I 
welcome the Coking Coal Mines (Nationalisa
tion) Bill, 11)72. The Government has fulfilled 
a long-felt need. But, at the same time, I 
strongly object to, and opj>ose, the provisions 
made under Chapters III and V.

There is a provision for payment of com
pensation to the owners of the mines and to 
the owners of the cok«*-o\cn plants. I think 
they would have taken out by wav of return 
all these.' years much more than the capital 
employed by them in these. Thciefore, there 
is absolutely no necessity to provide compen
sation to these owners. When Government 
decide to pay such huge amounts to owners, 
naturally it will he a wrong start or a 
bad start for such public undertakings.

My second objection i» to the anti-labour 
attitude reflected in this pitxc ol legislation. 
It is always found that this Government speak 
too much about the workers, the working 
class, the down trodden and the backward 
classes, but when the time conns to protect 
them they have always failed, and tliis could 
be obseivcd from this Bill also. They have 
shirked the responsibility to protect the due 
interests of the workers. It is said that the 
workers who want to claim their dues should 
claim those dues from the original owners. 
This is a very strange was of treating the 
working class. Government should have come 
out with the specific provision that if any 
worker had any claim they would entertain 
that claim and they would realise it 
from the owner. There is no sense in 
asking a poor worker to go to the 
owner for his legitimate dues. I was happy
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[Shri P. M. Mehta]
when I learnt through the press that Shri 
Mohan Kumaratnangalanq had stated that the 
workers or the labourers were not responsible 
Tor the inefficient working of these mines. 
But he has failed to protect the workers. 
I conclude with the xequett and appeal to 
Shri Mohan Kumaramangalam that he should 
reconsider this aspect of the Bill and should 
protect the workers as he is supposed to 
do that.

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAM KUMARAMAN
GALAM) : Mr. Chairman, Sir, I should first 
thank all the hon. members who have taken so 
much interest in this Bill and spoken on it. By 
and large, the main criticisms of different provi
sions in the Bill have been concentrated on the 
provisions for compensation and also the posi
tion in relation to the lights and liabilities of 
different sections including the workers. So 
I think perhaps it would be useful if I put 
before the hon. Members the approach that 
is made by the Government in framing these 
various clauses in the Bill.

Uuder the Constitution, even after the 
amendment of Art. 31, we are still under a 
duty to pay an amount when we acquire any 
property. No longer is the position that we 
have to pay an amount that is equivalent to 
what may be called the market value of tlie 
property but the payment of an amount or 
specifying the principles on the basis of which 
the amount can be determined remains still 
part of Art. 31 (2). What we have done here 
in this case is to determine by appointing 
competent persons who could evaluate the value 
of the assets of these different 214 coal mines, 
evaluation of the assets and then fixing an 
amount which, in the light of the past working 
of all these mines and the lack of response 
which is shown by the owners in working 
these mines, is an amount that would be rea
sonable under these conditions. It is this 
amount to which is added the actual cost of 
the stores which were available as well as 
the stocks of coal which Can be sold and from 
which the amount can be recovered. That is 
totalled up and put in the Schedule to this 
Bill. We have not taken into consideration 
the liabilities at all, That has been done on 
previous occasions when nationalisation has 
taken place but, advisedly, we did not do it on 
thia occasion because we just were not sure 
what were the liabilities of these 214 different 
companies—partnerships, individual proprie
tors and to on.

As one of the hon. Members speaking in 
the discussion observed, coal is a very dirty 
business and it is a dirty business not only in 
our country but internationally recognised as 
probably the dirtiest of all businesses. Both 
physically and otherwise also, it is therefore 
not possible to place any reliance on the 
accounts that were available in the case of 
many of these 214 mine owners. Therefore, 
what is being done is that while what may be 
called the amount may be determined, we are 
not paying the amount immediately to the 
owner of the mine who may be a company 
or a partnership oi an individual We are 
depositing that amount before the Commis
sioner for Payments before whom all those 
who have got any claims against the mine 
owner will file their claims. The Commissioner 
for Payments will then adjudicate upon what 
is to be paid to these different coal mines.

15 42 hr*.

[ M r .  D Ei'ury-Si'FAKER in the Chair]

This is broadly the scheme which has been 
incorporated in this Bill. The hon. Members 
would appreciate that the entire matter is not 
fiee ftom legal complications. It was my 
earnest desire, when we took over the manage
ment of the coking coal mint's last year, to be 
able to bring this Bill for complete nationa
lisation take-over wiihin thice to four months, 
that is to say, sometime around April or May. 
But, unfortunately, the process of evaluating 
the value of the assets of all these 214 mines 
has been so time-consuming that even to bring 
it in this session of Parliament has required 
an enormous effort on the part of the officers 
who were requested to make the evaluation 
of all the assets of these mines. The difficulty, 
bon. Members would appreciate, is that it Is 
difficult to evaluate what exactly is the worth 
of a particular asset; because if it has been 
well maintained, it deserves a little more and 
if it has been badly maintained, it deserves 
a little less though the asset has been bought 
by different owners at approximately the same 
time and our effort is to be as fair and just 
as is possible to all these 214 owners and 
that really has taken us so much time.

Sir, what I would like hon. Members to 
appreciate is that while we have all this effort 
to be as fair as possible, we have also tried 
to see that all the liabilities for which these 
persons are responsible are first of all met 
before they, as it were, walk over with the
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compensation or the amount placed to their 
credit with the Commissioner of Payments.

Many of the hon. Members have been 
quite strong and vigorous, and understandably 
so, in criticising the fact that full priority has 
not been given to payments due to the workers. 
I would like the House to appreciate the posi
tion taken by the Government. When the 
mines were taken over, there were, really 
speaking, different kinds of liabilities, so far 
as the previous owners were concerned.

The first is what may be called the secured 
debts. That is to say, under the law of the 
country,—which continues to be the law of the 
country—a person who has advanced money 
to the mineowners on the understanding that 
he will have the first charge over all other 
debts, is protected. We thought that it would 
not be correct to take away their money from 
them because they are not responsible really 
for whatever misdeeds may have been done 
by the owners; they are persons advancing 
money in the ordinary course of business. 
Therefore’ it is that we did not think it proper 
to put aside the law of the country as 
it stands today, changing the position from 
his being a secured creditor on the date of 
the take-over to his becoming an unsecured 
creditor or the person at the end of the queue. 
It is only these secured creditors who have 
secured debts in terms of the laws of the 
country, in terras of the Transfer of Property 
Act, as it stands today, who still stand in from. 
They have not been given any big advantage. 
All that is done is this. Whatever the law had 
promised to them, wliatever they were entitled 
to, prior to the take-over of October, 1971, 
they would be entitled to. What we have 
done to the workers in contrast ? Please see 
Section 23, which has been quite strongly criti
cised by hon. Members. When the take over 
took place in October, 1971, they were in a po
sition of being as good or as bad as any unse
cured creditor, or except to the extent that one 
month’s wages have priority over other debts. 
So far as all other claims of the workers are 
concerned they would be treated as claims 
of anybody else who have claims on the owner 
and what Section 23 (a) does is to give them, 
as it were, the next position in the queue 
immediately after the secured creditor.

Take the amount deposited with the Com
missioner of Payments. The first set of persons 
having claims on that amount will be persons 
who have advanced money on the basts that 
they will have the first charge on the property 
of the previous owner. The second set of

persons are those mentioned in clauses (a) 
to (e) of Section 23, I do not know whether 
hon. Members object to the fact that dues to 
the State Governments rank in the satnc posi
tion at payments due to the workers. We 
thought this should be so, in the interest of 
Centre-State lelations.

SHRI N. SREEKANTAN NAIR : That 
is unfair. To rank Government’s dues with 
workers’ dues is unfair.

SHRI S. MOHAN KUMARAMANGA- 
LAM : In theinteiest of Centre-State relations 
about which lie is, I am sure, aware, we 
thought it would be brt'cr that we should 
protect what is also due to the Government 
representing you, me and everybody else. 
After all, what is that money} That is the 
money of the people as a whole. Lt is not 
money belonging to any particular individual. 
It is right that when we think in terms of 
priority, certainly, workers should be entitled 
to whatever is thtir due under the law. We 
have given something more than what they 
are entitled to ultimately. To go against the 
existing law and put aside* the contractual 
agreement, in respect of individuals, who 
themselves have not been in any way responsi
ble , as it were, for the misdeeds in the coal
mining area, would be, I think, against the 
ordinary principles of justice, as we, in a 
civilised country, understand them. Are we 
to put Ihe workers highei up, and conside
rably higher up, than all others who might 
have lent money in the ordinary way to the 
employer, to the owner ?

But we put him in the queue immediately 
after those who ha\e got the right of priority 
under the law as it still exists inside our coun
try.

SHRI P. M. MEHTA : But he has made 
the dues to the creditors the first charge rather 
than those due to the workers or labourers.

SHRI S. MOHAN KUMARAMANGA- 
LAM : I am afraid that he has not followed 
what I have said. Possibly if he had read 
the Bill and the Act a little earlier, he could 
have followed it. But I cannot be responsible 
for that. So far as the Bill is concerned it is 
very clear. It is the secured creditor—I hope 
the hon. Member appreciates who a secured 
creditor is, because I am not here to give a 
lecture on law and say who a secured creditor 
is—who alone is put in front by virtue of the 
ordinary law of transfer of property. Unless 
we take that right away from him, which he
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already had on the day of take-over, we 
cannot take away his first priority. Whatever 
right he had on the day of take-over is all 
that is preserved. He is not given any new 
right. But so far as the worker is concerned, 
who could have stood along with all other 
ordinary creditors, he is put in front of all 
other ordinal y creditors. This is the scheme, 
and I think that it is quite understandable. 
What I would like Shri P. M. Mehta to 
understand is that it is not as if compensation 
is going to be just paid out to the owner and 
the workers, will have to go running after the 
owners all the time. That seems to be his 
impression. That is not at all thf ease. What 
the worker has to do—and I am sure the uni
ons will do it on his liehalf, because we have 
got very strong and acti\e unions in this area- 
is to file whatever claims he has got against 
the employer, the previous onwer, before the 
Commissioner of Payments, and the Corumis- 
sionei of Payments then, in accordance with 
the priority that is laid down in terms of the 
Act and then ultimately in the rules, will pass 
orders first of all honouring whatever the 
secuied creditor has against the owner, and 
secondly meeting all the workers’ dues and 
also the royalty of the State Government'?, 
and finally dealing with all the ordinary cre
ditors. When all that has been paid out, 
whatever is left of compensation ot the amount, 
whatever is left at the end of all that will 
alone then be taken away by the owner. So, 
we have tried to do it, therefore, in such a 
way that not a single paisa.. . .

SHRI N SREEKANTAN NAIR : May 
I ask one question of the hon. Minister ? 
Suppose the workers have any case before a 
labour tribunal or have filed any claim. As 
per their claims statement the workers must 
get so much, and until that amount is paid to 
them, no money should be paid to the owners; 
till a final decision is arrived at, will the hon. 
Minister be in a position to withhold the 
amount as per this Bill ?

SHRI S. MOHAN KUMARAMANGA
LAM : To see that the money is paid?

SHRI N. SREEKANTAN NAIR : To see 
that the money is withheld ?

SHRI S. MOHAN KUMARAMANGA
LAM : The money that is deposited with the 
Comoamioner of Payments will not be paid 
out to the owner—I am again using the word 
‘owner’ ; it may be companies, private pro

prietors or partnerships—until all these claims 
are settled. That is the scheme. .

SHRI N. SREEKANTAN NAIR : My 
point was this. Suppose, I have filed a case 
before a labour tribunal claiming Rs. 10 lakhs 
from the employers ? Will that amount be 
withheld until a decision is arrived at ?

SHRI S. MOHAN KUMARAMANGA
LAM : That is a different matter. If  he has 
already got an awaid from a labour tribunal 
which is enforceable against the present owner 
or the previous owner, yes, he can file his 
claim before the Commissioner of Payments. 
But if he has got something in the future in 
mind, then I am sorry that it cannot cover 
that, because already more than nine months 
have passed since the taki-over, and all these 
claims could only relate to the period prior 
to October, 1^71; in respect of everything 
that comes after October, 1971, the present 
management will be rc*;>onsible. But so far 
as everything that happened before Ortol>er, 
1971 is conccmed, well, I hope that all these 
claims would have been settled by that time, 
but we cannot leave everything out unceitain 
to cover what may happen next year or the 
year after that m respect of the workeis* 
claims that may have come into existence 
but weie never enforced in the past. This is 
the position so far as the compensation part 
is concerncd. This covers the points made by 
hon. Members on clauses 17, 18,19 and 23.

SHRI SOMNATH CHATTERJEE : May 
I seek a clarification ? The hon. Minister lias 
just now said that any claim arising between 
the date of take-over and the date of vesting 
of the undertaking in the Government would 
be covered, but that is not the position under 
clause 9.

SHRI S. MOHAN KUMARAMANGA
LAM i I was talking of the period prior to 
the take-over.

SHRI SOMNATH CHATTERJEE : What 
about the period between the take-over and 
the vesting of the responsibility in the Govern
ment ? The workers will have to run after 
the owners in respect of their claims during 
this period ? That it the scheme here. ,

SHRI S. MOHAN KUMARAMANGA
LAM : If there are any dues, obviously those 
who are in charge of the management of that 
period will be liable, but that is 4 different 
thing, and that has nothing to do with the 
owner. So far as the owner is concerned, he
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will be responsible for all the liabilities which 
have arisen in the course of his ownership of 
the particular mine. They will be dealt with 
the terms of priority as laid down in clauses 
17, 18, 19 and 23. So far as provident fund 
is concerned, it is clause 18; clause 19 is 
about superannuation. So far as non-payment 
is concerned, that comes, whether as usual, 
under clause 23.

SHRI N. SREEKANTAN NAIR: In 
17(1), you say that service conditions will be 
protected. But under 19, the employer can 
simply disburse those amounts Why do they 
not hand it over to you ?

SIIRI S. MOIIAN KUMARAMANGA
LAM : He should appreciate that in regard 
to what has happened in the past, the Govern
ment is not going to put its  hand into its 
pocket which is the pocket of the general 
treasury. What we ai<- doing is that everything 
that is due to the worker to the extent that 
money is available in the hands of the owner, 
on the basis of whatever is to be p.iid to him, 
will l>e paid to the worker first so far as his 
dues aie met before it is paid to the employer 
1 think that is quite sensible

SIIRI R. N. SHARMA : He has said that 
preferencr would be given to tribunal’s award. 
Under sec. 317 of the Companies Act, retren
chment compensation and lay-off compensa
tion is a first charge along with the secured 
charge. So why not place all these charges al
so ulong with these charges and keep ihem as 
secured char go?

'SHRI S. MOHAN KUMARAMANGA
LAM : 1 do not think they are going to be 
any woise of so far as that is concerned be
cause there U cl. 23 which is a charge imme
diately after the secured charge. I do not 
think we should bring into the picture any 
other.

So far as clause 17 is concerned, I would 
like hon. members to appreciate that these 
powers are powers which have been taken 
virtually under every nationalisation Act. 
Government have taken all these powers to see 
that if there are any anomalies, they should 
be dealt with properly. But to my knowledge, 
these powers have never been used—on a pre
vious occasion also I referred to this ques
tion when It came up in the House—to 
the detriment of workers. Take for ins
tance, what happend when the LIC was, 
brought into existence. At every stage when 
anyithing has been nationalised, we take these 
powers, but they have never been utilised to

the detriment of the workers; they have always 
been used for the benefit of the workers. That 
is first thing.

So far as sub-clause (2) is conccrncd, that 
is teally in relation to non-workmen, that is to 
say, officers. I think it was Shri Chatterjce 
who said that we have virtually thrown them 
to the wolves—he did not say so in so many 
words ; let me be mild, but that was the pur
port of his observation. I do not think we 
have done anything to harm their interest. 
But our difficulty is this. I do not know how 
much personal knowledge he has about those 
working in the Jharia district But there have 
been a few ca&es, possibl) 50 or so—I cannot 
give the exact number—who have been paid 
very high salaries, Rs. 5,000, Rs. 6,000 Rs.
8,000 and Rs. 10,000 with a lot of privileges, 
attendant benefits and so on These are the 
gentlemen whom we would like to be able to 
deal with fairly and honestly I think he 
would also agree that they should be dealt 
like that.

SHRI SOMNATH CHAT l'ERJEE : 
That is with regard to the onerous clause in 
the contract of service. They will be governed 
by that.

SHRI S. MOHAN KUMARAMANGA
LAM : If there* are casts like that, 1 am 
sure hon. mrmbeis will bring them up inside 
and outside this House and they will be dealt 
with.

But the whole object of this is to give us 
enough freedom to be able to reorganise these 
214 mines, to put persons who arc properly 
paid in proper places, and where they are 
not properly paid-in fact, they are ovcr- 
properly paid—to be able to reduce them to 
the proper level. If a prison is not properly 
qualified, who is to say whethei it is onerous 
or not ? We are not going to lose ourselves 
in a controversy over this in deciding whether 
it is not onerous or it k onerous. Why not 
have a little confidence in us ? Why does he 
think that we are going to misbehave in these 
matters ? Why be so sensitsve on this score ? 
Have we misbehaved in the past when such 
powers were taken by us in other cases ? In 
the past we have token very wide powers of 
this character and we have not misbehaved. 
To this day, even today, I would only request 
hon. Members to say if they have ever come 
across an instance where the Government 
has actually misbehaved and misued the po
wer in its hands.

Hon. Members also made some criticism— 
and I can appreciate it—of the fact that
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production has not come up very much or is 
more or less the same oi a little less than it 
was before. One of the principal reasons for 
this has been the fact that we have been 
suffering from a shortage of railway wagons. 
I can show to the hon. Members the. figures, 
but T have not got them now, because I did 
not know that those points would be raised in 
this manner. The coal stocks which we have 
at the pithead*! in the different mines are 
virtually th< same ; the stock is not less than 
what it was at the time of nationalisation. 1 
think that is the best proof which will show 
that it is not production that has come down, 
but that production has been going up at a 
reasonable level, but to make it mu< h higher 
than that would not in any way advance the 
interest of the coking coal mines but merely 
add to the amount of coal that would br piled 
up in the pitheads.

Hon. Members also made some quite 
vigorous criticism of what they seem »o feci 
is the ignoring of the interest of the woikers. 
My friend Mr. Baladhandayutham was parti
cularly eloquent, and Mr. Chittibabu seems to 
feel that I am only anxious about the woikers 
of Tamil Nadu and have forgotten the woi
kers in Bihar. I do not blame him because 
he does not very much know about what is 
happening to the workers in Bihai. But I 
will educate him and say that while I am 
well attuned to the interest of the workers in 
Tamil Nadu, I am as murh interested in the 
workers of Bihar. Now, in relation to the 
workers in Bihar, a number of problems are 
facing us. The lirst is, you will be interested 
to know, that when we took over the 
management, we had about 70,000 employees 
on the rolls of the coking mines, but on the 
1st of April, 1972, the total number rose to 
1,28,400. That is to say, 58,400 extia emplo
yees have been taken in. How docs this 
happen ? It happened firstly because a large 
number of contract workers, who wert not on 
contract, went into the category of regular 
workers. Secondly, the employers vety often 
used to get a large percentage of the total 
number of worker* working on a casual basis, 
and so, you had a duplication of workers: 
that is, a larger number of workers working 
casually than were actually needed in the 
mine itself. It is extiemely difficult for us to 
separate them and decide who are the sheep 
•and who are the goats ; who are the casual 
workers who should he taken, and who are

not casual workers who should not be taken. 
The result has been that we have undoubtedly 
got surplus of workers today in the Bharat 
Coking Coal, and we have got—that is equ
ally unfortunate perhaps—a number of wor
kers who have come on the rolls who possibly 
did not have very much right to come in.

It became extremely difficult to separate 
them, particularly in these days of unemploy
ment when, under the Wage Boards, every 
worker feels that he has real parity with 
others and he is really assured of wages, pro
vided he dors his work honestly and properly. 
Not only have we taken all the workers, but 
we have also se«n that the wage Board level 
of wages and all other benefits have been 
given to all those 1,28,000 workers. I would 
say—it is a very rough esiinmte—that the 
Wage Board conditions of services may not 
have been given even to r»0 per cent of the wor
kers m the coking coal mines. I ihink I would 
l>e broadly right, because, very often though it 
was <eitain that undei the employers, the 
Wage Boaul level of wagts was being paid, in 
fact, it was not being paid. But now, we have 
seen that it is being paid. The increase that 
lias accrued in the cost of coal as a result of 
the extra payment that we are making to the 
woikers is something like Rs. 3.50 a tonne. 
Apart from the inciease in dearness allowance 
on the Wage Board scale, no worker in the 
Bhai at Coking Coal gets today less than Rs. 
7.13 per day. I think this does augur pretty 
well so far as the management of the Bharat 
Coking Coal is concerned. We have also set up 
a consultative committee with representatives 
of the central trade unions to advise and help 
us to sec that we are really able to follow a 
proper labour policy.

I would even now plead with the hon. 
Members that they should lie a little indulgent 
so far as the work that we conduct in the 
coal mines is concerned, because the more I 
get to know about these mines the more I 
find the number of difficulties that arise out 
of the way in which the minc-ownrr* have 
operated for years and years. Mr. Bhatta- 
charyya mentioned forty years. We are forty 
years too late because the recommendation to 
nationalise the coal mines came about forty 
years ago, it was in 1937 For at least 35 
years the mine-ownm bad so many corrupt 
practices operating in the mines that to get 
rid of all of them, to clean up a place like the 
Jharia mines and rebuild it as a place where 
the best coking coal hi our country Is avail*
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able, is a very difficult task but a task which 
I am confident we shall be able to fulfil.

SIIRI DIMEN BHATTACHARYYA 
(Serampore) : Why do you pay compensation 
to these corrupt employers ?

SHRI S. MOHAN KUMARAMAN
GALAM : Mr. Bhattacharyya knows that wc 
have a Constitution and wo work under that 
Constitution ; even in terms of ai tides 31 
and 31C there are certain obligations which 
we observe and it is in terms of the Consti
tution that the law is passed.

sft 5 * *  ) :
3 T O  w  srT f a r
arrr th t  qrfa-^t ?

SHRI S. MOHAN KUMAKAM \NGA- 
LAM : I am really ama/ed when J hear a 
gentleman representing the Jan Sangh shed
ding so tnauy tears for the labourers because 
whenever we proposed, they always fought 
against the amendments of the Consti
tution by which we could protect the 
workers. . .  .(Intciruptiom) It is better that 
wisdom should dawn on them, even if it 
is late. Shri Vajpayee also knows that so far 
as the Constitution amendments were con
cerned, the voice of the Jan Sangh, to put it 
mildly, was rather dubious.

«TT f%  s r tfa ir e  T O  3T>
t o  *rrP=rerf 37> 3ft gaTTsprT fe*rr 
s n w ,  w i  qr an<r
3PTT ?

MR. DEPIJTY-SPEAKER : I think the 
hon. Member was not here; I saw him 
ju»t rushing into the Chamber. The hon. 
Minister has been speaking for quite some
time and lie has dealt with that question 
quite at length and you arc raising it now.

SHRI S. MOHAN KUMARAMANGA
LAM : The trouble about some hon. Mem* 
bers js that they like to listen to themselves 
but not to others and naturally they are not 
able to follow the proceedings of the House 
very accurately.

My lust point ii about the question rai
sed by Mr. Ghittibabu, whether we take 
into Consideration the reserve* of the coaJ mi
ne* in fixing the Amount of compensation. 
We do not. There it no compensation so for

as reserves are concerned. Reserves of coal 
under the soil are the property of the State; 
they are not the propel ty of individuals 
mine owner ; no compensntion has been pro
vided for that whatsoever.

Some remarks were also made by Mr. 
Chittibabu which I should not let pass. He 
seems to imagine that custodians arc going 
to be appointed from the political party to 
which I belong. But I would icquest him 
not to judge us by his standards. His stand
ards may be different. So, also he seems to 
think that much of the compensation that 
wc are going to pay out is because of cei- 
tam obligations made at the time of the 
elections. I am afraid again that he is 
acting on the basis of his outlook and not 
ours. This compensation has been evaluated 
very strirtly and has been arrived at on the 
basis of very hard and sustained work by 
teams of accountants and technical people 
in evaluating assets. I think hon. Mem
bers will appreciate thriefoie that we have 
done our best in producing this Bill now 
which will enable an effective and complete 
takt -over of the mines and enable us to go 
forward to amalgamate them effectively so 
that we can get the maximum out of these 
mines and use the most scientific and mod
ern methods in theii development, while at 
the same time doing our l>est to protect the 
interests of the workers and other sections of 
the people who have certain rights in rela
tion to the piovious owners.

I would only mention in respect of Mr. 
Daga’s request that the matter should be 
referred to a Select Committee that I would 
most earnestly request him not to press his 
suggestion, the reason being not that we are 
afraid of going to a Select Committee, but 
that it will take anothet four months. Al
ready, the amalgamation has been tklayed 
too long. The whole object of the take-over 
was to make the 214 mines into something 
like 50 or 60 units and then even make 
them smaller in number. The longer 
we delay it, th • longer u ill be the delay in 
initiating process of lationalisatiou and 
scientific exploitation of the mines. The 
mattei is not very complicated and wc have 
been very careful in fixing the amount of 
compensation on the basis of a %ery sus
tained study by responsible officers. It is in 
this light that I would commend the measure 
to this House.

MR. DEPUTY-SPEAKER : I put amend*
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xncnt No. 1, for referring the Bill to a Select 
Committee, to the House.

Amendment No. 1 was put and negatwtd.

MR. DEPUTY-SPEAKER : The ques
tion is :

“That the Bill to provide for the 
acquisition anrl transfer of the right, 
title and interest of the owners of the 
coking coal mines specified in the First 
Schedule, and the right, title and in* 
terest of the owners of such coke oven 
plants as are in oi alxmt the said coking 
co«il mines with a view to reorganising 
and i (^constructing such mines and plants 
for the purpose of protec ting, conserving 
and promoting scientific development of 
the resources of coking coal needed to 
meet the growing requirements of the 
iron and steel industry and for matters 
connected therewith ot incidental thereto, 
bt taken into consideration ”

7he Motion u'as adopted.

MR. DEPUTY-SPEAKER : Before we 
take up clausc-by-clause consideration there 
arc a number of diflic ultics which I wish to 
point out Accoiding to the rult s, all the 
amendments should be given one day in ad
vance so that copies of the amendments can 
be circulated to the Mcmbeis and they may 
be able to study them and come to the 
House prepared to make their contributions 
There arc quite a large number of amend
ments which were sent in only today, includ
ing some amendments of the Government. 
I am in a <lifficulty. According to the rules 
I may or may not accept them, but I would 
not like to be arbitrary in the matter. How 
is it possible to circulate the amendments 
rectived today to the Members so that they 
can study them i* I would like the hon. 
Minister in enlighten me Under the cir
cumstances, possibly the best thing is to take 
up the Clause by Clause consideration to
morrow.

SHRI S. MOHAN KUMARAMANGA
LAM t I am told that the next business on 
the Order Paper is ready and Mr. Khadilkar 
is here. So, though I am not anxious to 
postpone it, if the House considers it rea
sonable, we can take up the Clause by 
Clause consideration tomorrow and give the 
hon. Members an opportunity of going 
through all the amendment*.

SHRI K. NARAYANA RAO (BobilH) : 
Tha% must be a formal motion for adjourn
ment of the debate on this particular Bill.

MR. DEPUTY-SPEAKER : Under 
Rule 89, the Speaker may, if he thinks fit, 
postpone the consideration of a clause. So, 
even without referring it to the House, I can 
do it But I am happy the Minister agrees 
with me. Clause by clause consideration will 
be taken up tomorrow.

SHRI DINEN BHATTACHARYYA 
(Serampore) : Can some new amendments 
be given at this stage ’

MR. DEPUTY-SPEAKER : I do not 
know. Next item

16.16 hr«

PAYMENT OF GRATUITY BILL

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI R. K. KHA
DILKAR) : Sii, I beg to move :

“That the Bill to provide for a 
scheme for the payment of giatuity to 
employees engaged in factories mines, oil
fields, plantations, ports, tail way com
panies, shops or other establishments and 
for matters connected there-with or in
cidental thereto, as reported by the Select 
Committee, be taken into considera
tion.”

I have the honour to move that the Pay
ment of Giatuity Bill os amended by the 
Select Committee be taken into consideration 
and also that the Bill be passed. The bill is 
part of a package of social security measures 
we have promoted to enable the workeis to 
meet the different contingencies of life. The 
grave problem of unemployment is, of course, 
with us all the time and we have to do all 
we can to solve or at lea*t to contain it. But 
at the same time, we must also do our limi
ted best to dispel the sense of insecurity 
which haunts the minds even of those who 
are already in employment. Absence of ade
quate retirement benefits is one of the factor* 
that make for this sense of insecurity. The 
worker knows that even after a long working 
life he would not have the wherewithal with 
which to meet the needs of life on retire
ment. This thought starts disturbing him as 
he approaches retirement and makes retire
ment itself an event to be looked upon with
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dread. The Provident Fund Scheme has been 
devised by the Government to give the worker 
a measure of income security in retirement; 
the Family Pension Scheme recently intro
duced provides a measure of protection for 
his dependents in the event of his death in 
harness. There has been a demand all over 
the country for the introduction of a Gra
tuity Scheme designed to serve the same pur
pose. The Bill before us seeks to meet this 
demand.

The Bill was referred by the Lok Sabha 
to a Select Committee on the 21st Decem
ber, 1971. The Select Committee presented 
its Report on the 2nd May, 1972. The 
Committee has made a number of changes in 
the Bill designed to improve its coverage and 
content. I shall briefly rccapituate the more 
important of these changes.

(i) To widen the coverage of the Bill, the 
wage limit has been raised from 
Rs. 750 to Rs. 1000 per month as 
provided for in the Employees' Pio- 
vident Funds Scheme, 1952. To en
sure that a person who has been em
ployed for a continuous period of five 
years on wages nut exceeding 
Rs. 1000 per month may not become 
disentitled to receive gratuity when liis 
monthly wages exceed Rs. 1000 a pro
vision has also been made that gra
tuity should be paid in respect of the 
period during which such a person 
was employed on wages not exceeding 
Rs. 1000 per month on the basis of 
the wages received by him during that 
period.

(ii) Under the Bill as introduced in the 
Lok Sabha, the quantum of giatuity 
payable at the rate of half a month's 
wage for each completed year of ser
vice was to be subject to a maximum 
of 15 months’ wages. That Select 
Committee has not altered the rate 
but the ceiling on the quantum has 
been raised from 15 months’ wages to 
20 months’ wages so as to provide an 
incentive to employees who work be
yond 30 years of service.

(iii) The Bill as introduced in the Lok 
Sabha was to apply initially to fac
tories, mines, plantations and such 
shops or establishments employing 10 
or more persons as are covered by the 
relevant State Acts, with an enabling 
provision emppwering Central Gov»

emment to extend Its provisions to 
other establishments also. The Bill as 
amended by the Selcct Committee 
will now apply initially to oil fields, 
ports and railway companies also in 
addition to the sectors originally pro
posed to be covered. The enabling 
provision for extension of the pro
visions of the Bill to other establish
ments also remains.

(iv) In the case of a dispute with regard 
to the amount of gratuity payable to 
an employee or the admissibility of 
any claim for payment of gratuity, 
the employee also will now have the 
right to make an application to the 
Controlling Authority for appropriate 
action.

(v) In the cases of default in the payment 
of gratuity, gtatuiiy wdi be recovera
ble as arrears of land revenue together 
with compound inteiest at the rate of 
9 per cent annum fiom the em
ployer.

(vi) Where an employe* fails to pay 
gratuity to an employee, he will be 
punishable with inipi isonraeut foi a 
term which will not be less than 3 
months, unless the Couit hyini* the 
offence, for icasons to be iccorded in 
writing, is of the opinion that a lesser 
term of imprisonment or the imposi
tion of a line would meet the ends of 
justice.

(vii) Under the proviso to clause 11 of the 
Bill, a specific provision has been 
made under which the appropriate 
Government shall nuthouse the cri
minal prosecution of an employer 
who has failed to pay gratuity within 
the prescribed time.

The Selcct Committee had also requested 
Government to reconsider Clauses 2(c) and 
4(6) of the Bill, relating to the following 
matters :

(i) Whether a strike which is illegal 
should be considered as interruption 
of service which will disqualify an 
employee for gratuity foi that parti
cular year.

(ii) Whether gratuity u liable to be 
forfeited in part oi in whole if an 
employee's services aie terminated for 
any act causing damage or loss to or
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destruction of property belonging to 
the enpploycr or for riotous or 
disorderly conduct or any other act 
of violence on his pare or any offence 
involving moral turpitude.

Government have given the most careful 
consideration to these two recommendations of 
the Select Committee, but could not see their 
way to acccpting them.

Under Clause 2(c) of the Bill a period of 
illegal strike docs not form part of “continuous 
service”. The intention is that in case ot 
particip Won in an illegal strike, the employee 
will forfeit gratuity foi that particular year, 
but the set vice rendered in earlier years and 
in subsequent years will be taken into account 
Tor purposes of payment of gratuity. As 
sudden and unjustified strikes (which may 
partake uf an illegal character) upset produc
tion plans and may cause considerable loss to 
employers and to the country generally. 
Government feel that there should be some 
deterrent against such strikes. Gratuity is no 
doubt an important jetirement benefit lo the 
worker ; but it also embodies th«* concept of 
a icward to the worker for Ions; and efficient 
service rendered to the employer. Government 
are, therefore, unable to agree that the period 
of "continuous service" may include the 
period of an illegal strike.

As regatds the forfeiture of gratuity, the 
Select Committee has suggested that the 
entire clause 4(6) may be omitted so that 
gratuity which an Employee earns by virtue of 
service over a period may not be forfeited for 
any misconduct on his part. The concept 
underlying this provision m the Bill is that 
misconduct on the part of an employee, no 
matter at which stage of service, should 
entail consequences either by way of reduction 
of the gratuity payment or by its total for
feiture. There are degrees and grades of 
misconduct and forfeiture of gratuity should 
arise only in the case of misconduct which 
may be described as grave or serious. I hope 
the House will at(fee that a distinction should 
be made between technical misconduct and 
misconduct which entails destruction of em
ployer's property or which involves riotous 
conduct and use o( violence. There should be 
some deterrent against this class of misconduct 
and this is what Clause 4(6) seeks to provide.

In the Select Committee several members 
expressed their anxiety to ensure promptness 
in the payment of gratuity. Since gratuity is
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a retirement benefit payable when an employee 
superannuates or resigns, there should be 
adequate safeguards to ensure that the em
ployer does discharge this obligation at the 
time it arises. A number of suggestions were 
made, the principal one being that there 
should be a Trust Fund to which the em
ployers would make a prescribed contribution 
every year, the Trust Fund will be responsible 
foi paying gratuity to the workers at the 
time it falls due. The proposal has been 
considered by Government and a Working 
Group has been set up, with an Actuary of 
the Life Insurance Corporation as its Chair
man and including representatives of the 
Departments of Insurance, Labour and Em
ployment and Economic Alfairs and the 
Bureau of Public Enterpnses, to consider the 
matter in depth and to make recommenda
tions on the most suitable and feasible Scheme 
for the purpose. The Group has already 
started its work and neccs»ary further action 
will be taken in the matter after its icport is 
received.

1 am confident that the Bill will be 
welcomed as a piece of progressive labour 
legislation and that it will receive support 
from all sections of the House. Workmen all 
over the country have been anxiously waiting 
for this measure to be placed on the statute 
book and I would urge that we should do so 
as early as possible.

I am aware of the fact that in certain 
particulars the Bill does not fully meet the 
wishes and suggestions made by the Select 
Committee. I would, however, request the 
House to look at the Bill as a whole and to 
understand how far it tulfils the broad 
objectives which we all have in view. There 
may be some who desire an extension of the 
coverage of the Bill and others who would 
like to see larger benefits made available to 
workers fhese may be desirable end* in 
themselves but I suggest we may consider 
them at a later stage after we have some 
experience of the working this new statute. 
We are now making a beginning with a 
gratuity scheme, and in the opinion of the 
Government, the provisions of the Bill re
present a fair balance between needs of the 
workers employed in the productive process 
and the compelling need for conserving 
resources for the augmentation of the total 
national product. We must not forget that 
such augmentation is an essential Pre-condi
tion to the success of our current efforts to
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remove the scourge of poverty from the 
country. When viewed from this angle, I am 
sure, that the Bill will commend itself to all 
sections of the Mouse and command their 
support.

SHRI SOMNATH CHATTER JEE 
(Burdwan) : Mr. Deputy Speaker, Sir, this is 
a measure which has been long overdue. 
Although it is somewhat a half-hearted 
measure, wc welcome it.

In the past, the payment of gratuity has 
been treated to be in the nature of a dole or 
a pittanre to Ik * given to an employee who is 
being retii ed or superannuated at the sweet 
will of the employer. After giving best years 
of his life for th«* employer and with no 
prospect of future employment, when an 
employee is retired, he is certainly entitled to 
be given in lieu of pension something like 
gratuity. That is why there has been a 
consistent demand that this benefit which is 
not a mere pittance or a dole from the 
employer should have a statutory recogni* 
tion. And it should be made a statutory 
right of the workers to gel that. With greater 
and greater shrinking of employment poten
tialities, with no old age benefit being available 
and with no unemployment insurance being 
available to the employees who lose their 
jobs by one or the other prorcsses mentionM 
in this Bill, it is fair and proper that provi
sion Should he made for payment of gratuity. 
From its very name, the concept of gratuity 
seems to connote that it is in the nature of 
a gratuitous payment. But now it has been 
legally recognired in some cases at least ; 
under industrial law it is a justifiable claim 
on the part of the employee for services 
rendered and it should no longer be treated 
as a charily or a dole given by the employer. 
This is not an ex-gratia payment but a 
vested right of the employees to get it.

The Bill, we arc very sorry to say, although 
it meets some of the requirements which have 
been long Overdue, by reason of its restricted 
scope doe* not meet all the requirements, and 
some of the provisions, I am sorry to say, arc 
loaded in favour of the employers and not the 
nnployees.

The hon. Minister has referred to some of 
the provisions which we find from the Report 
of the Select Committee were very much dis* 
cussed but Government has not found it possi
ble to accept. The reasons which have been 
given do not convince us.

Apart from the coverage of the worker*,

why should the retrenchment compensation 
which is provided in the Industrial Disputes 
Act under 25F not have been made a part of 
the gratuity scheme ? Because what is paid as 
compensation for retrenchment is in the nature 
of gratuity for services rendered ; on the basis 
of the years of services rendered, tliat compen
sation is calculated which is really gratuity. 
Now because of more effi crive steps indtcated 
in this Bill, it would be easier for the workmen 
who are retrenched lo come under the scope 
and ambit of this BjJJ; there would be an 
easier method of realisation. We all know how 
long it takes under 23F; sometimes the Indus
trial Tiibuual has to assess, calculate, the re
trenchment compensation that iv payable under 
25F. But this Bill does not include that cate
gory within its ambit.

Clause 1 (3) makes the applicability of 
this scheme to categories of workers very much 
restricted. We find from the Report of the 
Select Committee and the Minutes of Dissent 
appended thereto that there has been a consis
tent demand—1 believe and I am told that al
most all the Onttal trtdc union organisations 
asked—, namely; why should tins scheme be 
restricted to certain categories ot workers in 
this country, what right have we to deny this 
payment of gratuity to all types of employees. 
Wc find that there lias been almost a unani
mous demand, so far as it appears from the 
Minutes of DUsent, from a laige section of 
members repirsenting trade union organisations 
to include within the ambit of this Bill trans
port workers, workers of the local bodies, wor
kers in the construction industry, educational 
institutions, hospitals, e tc , foi which some 
amendments have been given. But what is the 
rationale behind exclusion ol these categories 
of woikers? Was it an arbitrary method of 
picking and choosing which was adopted? No 
rational principle is indicated.

Why should some of the workers oidy get 
the benefit ? What right have wc got to deny 
the other workers of the benefit i This is the 
most ordinary benefit which the worker is en
titled to get. Why this arbitrary selection of 
some of the types of workers to get the bene
fit ? Therefore, we should definitely commend 
to the hon. Minister to accept some of the 
amendments which we have given to enlarge 
the scope of the Bill. After all, the employers 
will have to pay. Why snould he in some 
cases have the right to deny this benefit to the 
workers and only in certain fields <>f employ
ment this is applicable. I submit there is no 
reason behind this arbitrary picking and choo-
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ring of types of workers who should get the
benefit.

Then clause 2(c), to which we have a very 
fundamental objection. The clause said that 
no strike should be encouraged. But I take it 
that the legality or illegality of a strike would 
be determined by the Industrial Disputes' Act— 
Sections 22 and 23. The hon Members arc aware 
—most of them arc, I am sure—as to what are 
the occasions which have been held to prohi
bit a strike, apart from the period of notice to 
be given. You arc aware that nobody can go 
on a strike during the pendency of the conci
liation proceedings, during the j>cndency of 
ptoceedings before a court or tribunal, during 
the pendency of arbitration pi ocealings and 
during any period in which a settlement or 
award is in operation, elc. Therefore, a strike 
which may be wholly justified will because of 
certain statutory standai ds laid down be decla
red illegal. Otherwise the workers will be fully 
justified in going on a strike and there xnay be 
various reasons why the workers will have to 
go on a strike, not that they get pleasure out 
of it. Therefore, these arc certain statutory 
standards laid down in the Industrial Disputes 
Act which cannot possibly visualise all the cir
cumstances in which the workers or a body of 
workers can go on a strike. Supposing there it> 
a strike for a day or two which is fully justi
fied, as you will see that some of the hon. 
Members in theii Minutes of Dissent have in
dicated, but these workers who go on a strike 
for a day or two which otherwise is fully justi
fied, would be debarred from the benefits of be
ing treated in continuous scrvice under Section 2 
sub-clause (3). I submit this is a retrograde 
measure because there arc various types of em
ployers and it will not be diflicult for them to 
create provocations and get rid of the applica
bility of these provisions or to make the wor
kers lose the benefits of this scheme, to provoke 
such a situation in which the workers will be 
forced to go on a fclrike for a day or two or 
seven days and theft come within the mischief 
of Section 2 sub-clause (3) and they will lose the 
benefit of being treated in continuous service. 
We submit this is a measure which the Govern
ment may consider again and the Government 
may kindly accept the amendment which I 
have submitted.

The other clause to which I wish to draw 
the attention of the hon. Minister and the 
House is clause 2(5). That is definition of 
wages. Although wc generally welcome this 
measure, we find some of the provisions arc

put more for the benefit of the employers than 
for the benefit of the employees. Clause 2 (5) 
says that it shall not and it does not include 
any bonus, house rent allowance, overtime al
lowance and any other allowance. After all, 
nobody can say that the level of wages of sal
aries in this country is very high. The dear
ness allowance in many eases is treated and 
ought to be treated as part of the wages itself.

Even dearness allowance is not to be taken 
into consideration while computing wages un
der this.

AN HON. MEMBER: It will be taken.

SlIRI SOMNATH CHA1TERJEE : I am 
sorry, I made a mistake; 1 stand tor reeled. 
But there are other types of allowances, bonus, 
etc. Why should not these things be treated as 
pait of the wages? Why should not this bene- 
ht go to the employees i After all, you are 
giving 15 days’ wages in a whole year. That 
is for the purpose of gratuity. Why do you 
deprive them of this amount which in any 
event is not going to be very large.

I wish to draw his attention to Clause 4 
which is about the 'qualifying period*. Clause
4 says:

“Gratuity shall be payable to an em
ployee—

(a) on his superannuation,

(b) on his retirement or resign*, 
tion,

(c) on his death or total disable
ment due to accident or di
sease

after completion of not less than five 
years of continuous service.”

This, 1 do not understand. What is the 
special charm of mentioning ‘5 years* ? What 
is the special reason behind it ? If this is less 
than 5 years, he will not be entitled. Why ? 
Suppose, after 2 years be is disabled due to 
accident. What happens ? Why should he not 
get the benefit ? We have put another amend* 
ment which I request the House to accept.

The rate of gratuity, namely, 15 days in 
one year is not at all an adequate amount. 
This should be raised to 30 days. And then, 
about the upper limit, we wish to submit that 
there need not be any upper limit. Entitle
ment to gratuity depends upon length of ser
vice, the number of years a worker has put in. 
That wiU be a thing which will vary in indi
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vidual cases. Therefore, why should there be 
any upper limit prescribed?

Another objectionable feature that we find 
is about ‘forfeiture’ of the entire amount of 
gratuity. Sub-clause (a) of clausc 4 (3) says 
that the gratuity of an employee whose ser
vices have been terminated for any act, wilful 
omission or negligence, causing any damage or 
lots to, or destruction of properly belonging to 
the employer, shall be forfeited to the extent 
of the damage or loss so caused. Sub-clause
(b) provide* for the total forfeiture of the en
tire amount due. I wish to refer to a judg
ment oi the Supreme Court in this connection. 
The Supreme Court has been criticised on the 
floor oi the House on many occasions foi tak
ing up a reactionary altitude and all that. 
This is what the Supreme Court said in 1961.
I am quoting fiom the judgment of the Sup
reme Court Mt. Justice Gajendragadkar in 
the judgment said:

“On principle, if gratuity is earned 
by an employee for long and meritorious 
service it is difficult to understand why the 
benefit thus earned by long and merito
rious seivicc should not lx* available to the 
employee even though at the end of such 
service he may have been found guilty of 
misconduct which entails his dismissal. 
Gratuity is not paid to the employee gra
tuitously or merely as a matter of boon. 
It ts paid to him for the service rendered 
by him to Hie employer and when it is 
once earned, it is difficult to understand 
why it should necessarily be denied to him, 
whatever may be the nature of misconduct 
for his dismissal."

This was said in the Garment Cleaning 
Workers’ case, in 1961,

This was what was done by the Supreme 
Court in 19G1. Now we arc putting the clock 
back. We arc now saying, for one act of mis
conduct, after your 20 years of service, you 
will hereby lose your entire benefit. Is this not 
a most amazing provision?

It shows complete lark of concern for the 
employee who Is serving in industry, because 
after many years of service, because of just 
one act of misconduct he may lose the entire 
amount of gratuity. If because of the miscon
duct the employer suffers or there is any loss 
in production, then the extent of the lost could 
*>e deducted from the gratuity but the balance 
of the amount should be paid to the workers. 
Therefore, we are very strongly opposed to 
the provision in clause 4 (6) (b) (i).

Then, I come to clause 11. Why should 
it be left to the State Government to make a 
complaint if there is any default in compli
ance with this particular Act ? Provision is 
made that it has to be brought to the notice of 
the State Government and the State Government 
shall authorise the controlling authority to make 
a complaint. After all, it is the employee who 
will suffer? If the employee feels or can make 
out a case that the provisions of the Act are not 
being followed and there are no extenuating cii- 
cumstances, why should it be left to the em
ployee to go to the State Government and why 
should he* have to satisfy the Slate Government ? 
Supposing the State Government oi the autho
rised person does not file the complaint, there 
is no way to compel the Slate Government 
to make a complaint oi authorise the contio- 
lling authority to make a complaint. We 
know that under the Industrial Dispute's Aci, 
nobody can com 1*1 the State Government to 
make a reference under section 10. Then, 
what is the remedy ? There is no remedv 
except public opinion. Why should there be 
such a provision leaving it to the State 
Government oi the controlling authority to 
lodge a complaint ? Aftei all, it is the emp
loyee who sufleis and it is he who has earned 
his gratuity. So, why should he be made to 
run to the State Government ? We know the 
amount of redtapism which is there. So many 
methods have to be adopted to move the 
State Government in the mattei, and depen
ding upon the good wishes of the State 
Government, the controlling authoiity will 
take steps in the matter.

Again, who will have the control of the 
proceedings ? The employee would not have 
it nor would the trade unions have it, but the 
entire control would go in the hands of the con
trolling authority. So, this creates a (neat deal 
of doubt in the minds of the workers in 
regard to this particulai provision of law that 
it should be made a cognizable offence, 
namely that the default should be made a 
cognizable offence. We welcome this mow 
that it is being made an offence. But why 
should the Government hedge it with restric
tions or make proposals as would whittle down 
the effect of it ? So, we would ask the hon. 
Minister to consider favourably the allocations 
and make the necessary < hanges in the BiU.

SHRI B. V. NAIK (Kanara) : I welcome 
this Bill which is a progtessive measure.

16.48 hr*.

[Saw K, N. Ttwaky in the (M r]
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To begin with, I find that in the course 

of his clarifications of the objects and reasons 
of this Bill, the hon. Minister of Labour has 
stated that gratuity is a sort of reward to the 
worker for the full pmod of his servicc. I 
think the time has come for us to think a bit 
differently or a bit away from this at least in 
the spheres of economic thinking, when we 
are thinking in terms of wages. Gratuity is 
not the pme of labour but a sort of repay* 
ment oi a labour loan. It will have to be 
defined very clearly and very unambiguously 
whether gratuity is a reward or a sort of dona* 
tion or a sort of prize or whether it is a 
rightful claim of the labourer ot a labout loan.

I think that in the context of the non- 
Victorian economic thinking, wc shall have to 
talk of the amounts that are due to a labou
rer as a justifiable and justiciable claim. In a 
socialist economy, we have to take it a priori 
that a worker’s contribution to the productive 
activity or the end-product of the economic 
activity is not a bit less or a bit more than 
anybody else’s contribution to it, whether 
it be the capital or the organisation or 
the management or the land. I think this 
is at the very base of our c oncept of a socia
list society, that he stands on a footing of 
absolute equality. In that contixt, I would 
suggest that we treat gratuity as a justiciable 
claim of the labourer.

Then coming to the aspect of continuous 
service, I have seen in many of our industrial 
undertakings that, progressivelv, the moment 
you make it into a continuous service, it be
comes a hazardous enter prise for the labourer 
becausc they will hire him and fire him before 
the end of six months. Wc have seen ia one of 
the areas in a very ref)uted concern that the 
ratio of the permanently employed labour to the 
non-permancntly employed labour which was 
being sacked at the end of every 9 or 11 
months was I to 3, if not more, because 
correct statistics in regard to the seasonal 
labourers are not being maintained. I would 
like Government to take such steps as are 
necessary to see that the unscrupulous emplo
yers, people who haw yet to accommodate 
themselves to the situation in the present con
text, do not resort to the step of making con
tinuous labourers into the nori-continuous 
category, so that by bringing in progressive 
legislation like giving them gratuity we do not 
reduce the security and pei manence of the 
jobs which they enjoy at present. These are 
some of the hazardous cffects of good legisla

tion and I would request our Labour Minister 
to kindly keep a watchful eye on this aspect 
of the security and continuity of service of 
the employees.

I really compliment the three members of 
the Select Committee who have appended a 
note of dissent, Shri Mehta, Dr. Sen and 
Shri Giri who have given adequate reasons 
why some sectors of industry like construction 
workers, canteens and clubs where labour is 
unorganised should be brought within the 
purview of the benefits of this progressive 
legislation. I think wc have fairly adequate 
data as to the total quantum of unorganised 
labour in this country whether thev are work
ing in forestry or fisheries or land. But when 
we romt to the question of agricultural labour 
on a seasonal basis, we come into a field of 
production which is bristling with immense 
problems I understand that. But what about 
the forest labourers, those people who work 
with contractors, the road gangs, the construc
tion workers, people who are working in 
schools as teachers ? While we can and do 
sympathise with organised labour in the oligo
polistic sector of our industry, I thmk the 
conditions oi labour which deserve immediate 
attention are those* prevailing in this unoiga- 
nised settoi. The suggestion in the note of 
dissent commending the inclusion oi these 
various s< ctors of oui economy for eligibility 
for the purpose of gratuity deserves a ficsh 
look and fiesh consideration.

I may submit here that in our country 
where about half to one-third of the popula
tion is living below the poverty line, the 
large number of people who are going to be 
affected as far as our economir conditions are 
concerned. They aie those people who have 
a multiple employment situation. The agricul
tural labourer works during the monsoon in the 
farms; he works on the road during the summer; 
he works, if it is near about, in a plantation du
ring the Winter or during the fair season. These 
are the people who go from employer to 
employer and from employer to further emplo
yer, whether it is a vertical or a horizontal 
mobility. Usually it is horizontal going from 
place to place. I wonder when in this country, 
after 72 years of tliis century, wc are going to 
take a look and see to the benefits of these 
workers in the unorganised sector, a large 
number of them, nearly four-fifth of them 
today account for the number of people who 
in this country constitute the people who ape 
below the poverty line. If in the words of our
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hon. Minister who said that he wants to fight 
the scourge of poverty, this is to be achieved, 
in this legislation, for which he has our full 
backing, there is not a word about the people 
who constitute one-third to half of the popu
lation. 1 think it is about time that our labour 
legislation as well as our Labour Ministry do 
something very serious and very earnestly.

It is worth-while that we have today a 
working group working about the conditions 
of creating a sort of gratuity fund. A top 
level actuary or an expert in this line is going 
to work out and see how every month or every 
year, we should contribute something to the 
gratuity fund. But I wish something more 
radical or much more important is done in 
the form at least of a working group. I hope 
that the recent labour conference that was 
held at Jaipur did draw pointed attention to 
the unorganised labour in this country.

I welcome this Rill, Anyone in his wisdom 
could not do anything else, since a worker 
in unorganised labour accounts to a number 
anywhere from SO lakhs to 75 lakhs ; that 
means, a population which is higher in the 
multiple of five.

In this context, 1 would like to draw 
pointed attention to a very specific uise of 
injustice being meted out to the labourers in 
some portions of the State of Mysore. We 
have the salt pan workers. These people 
comc from the Harijan families ; these 
people, numbering about 1,000, have been 
working virtually for three generations 
distinctly for about 75 years, and they have 
been seasonally employed. At least in those 
parts of the State where I come from, they 
are seasonal workers, but they have a multi
plicity of employment. Even within the 
seasonal workers, in the name of a Salt 
Growers Society, there is a body which is 
supposed to distribute the products for the 
purpose of absentee landlords who mostly 
live in big cities and who do not have the 
time to comc at least once to the salt pan. 
Such is the condition that they are unable to 
finance themselves even for a period. If our 
slogan as well as our basic motto of banishing 
poverty are to have some meaning, it must 
first attack die weakest link in our socio
economic change, and I would therefore 
request and draw particular attention to the 
salt pan workers in the coastal areas in 
particular ; next only in the descending scale 
pf misery come the forest labourers all over 
the country. I  would like to draw the 
attention of the hon. Minister to salt pan

workers and the forest labourers, and to 
their miserable conditions of work.

I welcome this Bill and compliment the 
hon. Minister for bringing in this progressive 
legislation.

17 hrs.

DR. RANEN SEN (Barasat) : This Bill 
went to the anvil of the Select Committee 
and this is a fulfilment of a longfelt need and 
as such I wclcome it. As has been the 
practice with our Government, while bring
ing a good thing, they leave open so 
many loopholes and fill it up with so many 
negative things that the purpose of some of 
the good things is defeated. Earlier 
Mr. Ghatterjec has said that the Members 
of the Select Committee were more or less 
unanimous on certain points but ultimately 
in the wisdom of the Labour Ministry this 
Bill was passed in the Select Committee in 
the present form.

Shri Khadilkar in his introductory 
remarks said that persons who are engaged 
in productive labour had been covered. Are 
the workers engaged in the transport industry, 
the workers of the contractor who build 
railway lines and bridges, construction 
workers who had built Farraka and 
Sharavati and who are building the new 
India—arc they not engaged in productive 
labour ? Why is the coverage limited ? It 
should have been expanded to include all 
these workers. In my minutes of dissent I 
have already referred to them and I do not 
want to dwell in more detail on this point. 
They are doing productive labour. Are not 
the employees of educational institutions, of 
the universities, engaged in productive labour 
for the benefit of society ? To limit this 
simply to factory labour is wrong. 1 say that 
more wide coverage could be given and there 
is still time to give second thoughts to the 
suggestions made by two previous speakers.

SHRI K. D. MALAV1YA (Domamganj): 
I support your plea but how do you get an 
organisational picture ? Take the transport 
workers. He is here today and tomorrow he 
leaves, on his own will. How do you organise 
him ?

DR. RANEN SEN : There is the Motor 
Transport Workers Act. The motor transport 
workers may he scattered all over India from 
Bombay to Calcutta or from Kashmir to 
Kerala ; yet they could be drawn in under 
this Act. If the Government so desires there

mi > * +
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[Dr. Ranen Sen]
arc means of including all these workers. I 
know it is difficult but there are precedents 
and already the motoi transport workers are 
covered under the Act.

Clause 2 (c) is an indirect attack on the 
right of workers to strike. Strikes do not 
take place all of a rudden. A strike has been 
going on in the Khetri Copper Mines for the 
last 24 days bccausc there have been enough 
provocations and the woikers reacted. They 
arc human beings engaged in productive 
labour. If they do not react, 1 would say 
they have become dead wood. Because they 
are human beings they reart and it is known 
to the Minister also that in such “illegal” 
strikes the Government has to intervene and 
sit with the strikers and come to a settlement.
I know that in the Khetri strike also, which 
has been declaied illegal, this will have to be 
done. We arc living in 1*>72 and not in 1922. 
What is happening in England today ? In spite 
of the Industrial Relations Act passed by the 
Conservative Government with a comfortable 
majority, the workers defied them and the 
Government had to move the Court to with
draw their order tailing four oi hve workers. 
This is what is happening today So, a Gov
ernment which advocates Socialism should 
not have resoited to this particulai Clause. 
Ilence I say tint it is an indirect attack on 
the right of the workers to strike. I know that 
for some time past, right from the Prime 
Minister to Mr. Khadilkar, they have been 
txying to sell the idea that the Worker should 
give up the right to strike. This is one way 
of introducing that idea through an Act 
which I know the workers will not accept, 
and there will lie a lot of trouble whether 
gratuity will be forfeited or not on this 
question.

In Clause 4 it has been provided that 
gratuity will be payable at the rate of 15 days 
wages foi those who have completed 5 years 
of service. I am not supporting the position 
that overtime, production bonus, incentive 
bonus etc. should be included, but I suggest 
that instead of 15 days it should be one month 
and that the period of entitlement should be 
reduced from 5 years to at least 3 years if 
not less. If a worker dies a few months before 
completing 5 years, what will happen to him? 
The law is not very clear. In regard to 
death or disablement by accident, it has been 
provided that the nominees will get the bene
fit, So; there are some redeeming features in 
the BiU, but the above two suggestions should 
have been accepted as they would cover a

very large number of workers and go a long 
way to ameliorate their condition.

As has been pointed out by Shri Somnath 
Chatterjee, Clause 4 (6) (b) provides that the 
gratuity can be forfeited in case of riotous 
and disorderly conduct. Under the Standing 
Order Act, there is a provision for penalising 
the workers, and now they will be penalised 
again under this Act. Why this double 
penalty ? Secondly, who decides whether it 
was riotous or disorderly conduct ? The Bill 
is vague on the point. Mr. Nail says that it is 
the employer. So, thr employer is entitled on 
two accounts to victimise the workers. Wc 
know the psychology of the employers. They 
will have some police case instituted and the 
wotkcr’s right to gmtuity is gone. Ii it is said 
“ii he is convicU'd by any couit of law”, as 
was suggested in th< Selec t Committee, I can 
understand. Hut as it stands now, the wor
kers are likely to suffer.

Coming to clause 9 (2), the clause states 
one thing but the proviso states a different 
thing. Clause 9 (I) says that an employer 
who rontiavrnes any provision of this Act 
shall be punishable with imprisonment which 
may extend to one year. But the proviso says 
that for non-payment of gratuity, the punish
ment shall not be less than three months, etc. 
I cannot understand this distinction between 
violation of the provisions of this Act and non
payment of gratuity. Violation of this Act 
means non-payment of gratuity. Then it says 
that the trying court may award less than 3 
months provided the reason? are recorded ! 
Reasons are always recorded in the judgments. 
This is just a loophole to help the employers 
to get out of the rigorous imprisonment.

Clause 10 says that if the employer is able 
to prove that he is not responsible but some
body else is responsible, then somebody else 
goes to jail and the employer sits in his air- 
conditioned room. In these days of poverty 
and unemployment, you will find a number 
of iail-goers if they are paid Rs, 500 or Rs. 
1000. So, this is another concession to em> 
pioyers. Government knows that employers 
have defaulted in payment of provident fund 
to the workers to the extent of Rs. 28 croret. 
Still, they are dealt farith leniently and mag* 
nanimously! <

Clause 11 says that no court shall take 
cognizance of any offence and only the State 
Government or the appropriate authority is 
entitled to take cognizance of It and proceed 
legally. The workers win be at a  disadvantage
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under this provision. It is our experience that 
the State Governments will not send them to 
the court easily.

Take the case of the Provident Fund Act. 
The employers went on cheating the workers. 
When the workers came to know of it they 
went to the Provident Fund Commissioner. 
Yet, no cases were instituted. But the workers 
cannot go to the court. Even when the work- 
er* know that they are being cheated, they 
have to follow a laborious process to go lo 
the court. First they will have to go to the 
State government, stage a dharna or demons
tration and create some difficulties before the 
State government take it up to the court. In 
that way you aic encouraging the workers 
to create law and order problem. Why should 
you prohibit the workers from appearing 
before the court ? After all, it is permissible 
in the Bombay Labour legislation, the State 
from whic h the hon. Minister comes. Does 
he not know that in his State the workers can 
go to the couit ? But this suggestion was not 
accepted by the Select Committee even 
though more or less all the members of the 
Select Committee made this suggestion.

Therefore. I conclude by saying that it is 
a good piece of legislation full of limitation 
and lacunae which may defeat the good pur
pose for which it was intended, I hopt at 
this late stage the hon. Minister will accept 
some of the amendments and give a new and 
fresh look to the Bill. But, in spite of these 
defects, as I said at the beginning, I welcome 
it.

SHRI RAJA KULKARNJ (Bombay- 
North-East) : Mr. Chairman, I welcome this 
Bill on payment of gratuity to workman. 
This is a legislation which is long overdue. 
Gratuity is one of the retirement benefits 
like provident fund and pension- Since there 
hats been a legislation for provident fund 
since long, as also for family ]>ension, the 
payment of gratuity also needed legislative 
status. Under this legislation the workers are 
going to get a statutory right for gratuity. 
This right which was enjoyed by the workers 
in a number of industries under contracts, 
agreements or awards of industrial tribunals 
is now given statutory recognition.

I welcome the provisions of this legisla
tion for two or three reasons. Firstly, if any 
industry or concern or establishment there is 
already a gratuity scheme which is more 
beneficial than the provisions of this legisla
tion, that will not be affected by the intro- 
duction of this legislation.

I am happy to say that many of the 
improvements suggested in the Select Com
mittee were accepted by the Government. 
Yet, there are a few grievances still which 
are legitimate and it is hoped that even at 
this late stage, government will accept the 
suggestions for removing those grievances. 
In order to make this Bill purposive and 
give full protection to the workers at the 
time of retirement, the hon. Minister should 
accept some of the suggestions made by those 
who have the interests of lalxjur at their 
heart.

It is heartening to see that the Select 
Committee has made some improvements 
in the Bill. For example, under the original 
Bill the maximum benefit w a s  for a period 
of 15 months. It has now been increased to 
20 months.

Similarly, the amount of gratuity was to 
be calculated on wages upto Rs 730 but now 
it has been increased upto Rs 1000.

MR. CHAIRMAN : Please don’t go 
into what took place in the Sclect Committee. 
You can casually make some mention of 
that. But don't go into all that.

SHRI RAJA KULKARNI: In spitr of 
these improvements which the Select Com
mittee has suggested and the Government 
has accepted, there are two or three clauses 
to which the attention has been drawn by 
many of the trade union leader, anil Mem
bers of this House. I would like lo give my 
comments specially with respect to clause 
relating to break in continuous service be
cause of the participation in an illegal 
strike, that is, clause I (c).

1 would like that the Government do 
consider this suggestion. Participation in an 
illegal strike might harm the worker in 
risking his service. Why, then, he should 
have another lisk of losing all his retirement 
benefits also. Theiefore, I would like that 
the Government should considei this c\cn at 
this late stage.

Then, I would like to go to anodier 
point, regarding total forfeiture of gratuity 
if service is terminated because of riotous, 
disorderly or violent behaviour or moral 
turpitude, that is, clause 4 (6) (b). The 
Government has not accepted the suggestion 
that was given by the Members of the Select 
Committee. I would like to say that the 
Government should make un its mind and 
accept the suggestion.
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We are aware of the confusing and con

tradictory decisions of the Supreme Court 
on this issue. In one case, in the Hindustan 
Tinrn case, reported in 1963, No. 1/LIJ on 
p. 108, the Supreme Court decided that the 
gratuity cannot be forfeited on grounds of 
gross misconduct. But in another case, in 
the case of Calcatta Insurance Co., reported 
in 1967, No. Il/LLJ on P. 1, the Supreme 
Court held that no gratuity is payable on 
grounds of misconduct.

These arc contradictory decisions. I do not 
know whether the Government has not made 
up its mind bt cause of these contradictory 
decisions. But the Government should go 
into the merits of this issue and should take 
a progressive view and should not debar the 
workers from their claim to gratuity. If a 
workci has put in 15 ot 16 or 18 years of 
Service as a good workman and, if in the 
last year of his service there is any miscon
duct fur any fault oi his, he should not lose 
gratuity. Just because there has been some 
misconduct in the last year of his service, he 
should not be deprived of the benefit which 
he has earned because of his good work 
during a large part of his set vice period. In 
the cause of misconduct, there is the Indus
trial Standing Orders Act which decidcs 
through inquixy the gravity of where the 
misconduct, the extent of the misconduct 
and what ate the circumstanc es in which the 
misconduct is committed. There w no ques* 
tion of how to decide and who » to decide. 
That is decided by the Industrial Standing 
Orders Act. Forfeiture of gratuity, instead 
of becoming a deterrant to act of miscon
duct, is likely to be misused by employers for 
compelling obedience to ii\justices inflicted 
upon the workers.

Then, I come to another point about the 
coverage of workmen, the industries and the 
services. Though it is true that in the 
Select Committee, the Government accepted 
some modifications, yet there are certain 
industries and certain services which the 
Government has not accepted.

Government are now getting, under this 
Bill, the right to extend this legislation to 
Other establishment* which are not specifically 
mentioned now. We hope that Government 
Will Immediately extend this legislation to all 
the services, whether they are transport or 
construction, naming specifically the cons

truction companies or the transport services; 
wherever there are more than ten workmen.

Then there is another point on which I 
would like to make a request to the Govern
ment. With the statutory gratuity coming 
in, the funds with the employers will be ac
cumulated ; and augmented. They will be 
in the hands of the employers It is not in 
the interest of the workmen seeing the ex
perience of Provident Fund and Employees’ 
State Insurance contributions, to keep these 
fund permanently at the disposal of the 
employers such situation is not beneficial to 
the working class or to the Government or 
to the country. Therefore, Government should 
consider amcuding, if possible in the imme
diate future, this legislation to acquire or 
transfer all these funds just is they had done 
in the case of provident fuuds which aie 
vested in a Corporation. A trust or some 
other autonomous bojy should be created 
wherein all employers should be asked to 
deposit the gratuity funds-all the giatuity 
that has been provided for on the basis of 
this legislation or whatever is under the con
tractual gratuity schemes in these companies 
or establishments ; whatever is provided foi 
in the Balance Sheet—tbost amounts should 
be deposited with a trust separately. It 
should be at the disposal of the Government 
so that the money can be utilised for the 
purpose of economic development just as 
Government is using the money of tiie provi
dent fund for (he purpose of investment. I 
hope, tlie hon. Labour Minuter will give 
thought to this suggestion and agree to it 
in principle at this stage and introduce it at 
the appropriate lime.

•SHRI C. CHIT riBABU (Chingleput) : 
Mr. Chairman, I am thankful to you for 
giving me an opportunity to say a few words 
on The Payment of Grautity Bill which has 
been introduced by the hon. Minister of 
Labour. In his introductory speech, he has 
commended this Bill to tiie approval of the 
House.

In the Statement of Objects and Reasons, 
he has stated that since many State Govern* 
ments have cither passed or in the processing 
of enacting legislation in regard to payment 
of gratutity to industrial workers, it has 
become necessary to have a Central law on 
the subject so as to ensure a uniform pattern 
of payment of gratuity to the employees

♦The original speech was delivered in Tamil,
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throughout the country. If that is the 
intention of the Central Government, I 
would like to know why the workers in a 
few selected fields alone should be given this 
benefit. As has been pointed out by ray 
predecessors who participated in the debate, 
what happens to the long standing demand 
of agricultural labour for basic minimum 
wages ? In Tamil Nadu, a separate Com
mittee has been constituted by our Chief 
Minister, Dr. Kalaignar Karunanidhi to go 
into the question of compulsory payment of 
basic minimum wages to agricultural labour. 
Some other States may follow suit. If the 
States come forward to enact legislation in 
this rcspect, will the Central Government 
comc forward to formulate legislative pro
posals so that there can be a uniform pattern 
of payment of basic minimum wages to 
agricultural labour throughout the rountry?

So far as this Bill is concerned, it is a 
half-baked piece of progressive labour legis
lation. If the Government are inclined to 
feel that with the assistance of such labour 
laws they will he able to establish socialism 
in the < ountry, I nuke bold to say that the 
labour will not be able to raise their head for 
another 50 years to come. I will substantiate 
my view point.

This scheme of payment of gratuity is 
made applicable only to the employees 
engaged in fac torics, mines, plantations, ports 
and railway company. What is the position 
of woikers in other sectors of productive 
industry ? This Bill will creatc invidious 
distinction between workers, which will in 
turn lead to unnecessary ill-feelings among 
different categories of workers. I am afraid 
that this Bill may pave the way for labour 
revolution also. For example, a transport 
worker may feel as to why he should work 
for eight hours if he is dented the facility of 
gratuity while bis counterpart in a factory 
will be able to enjoy this benefit. I doubt 
whether this BUI will lead to healthy and 
happy labour relations in the country.

I  do not understand why the All India 
Railways should be called as Railway Com
pany in thia Bill. The Railways throughout 
the country are run by the Railway Board. 
There are wily two or three petty private 
railway companies in the country. I  want to 
know whether this term ‘Railway Company’ 
in this bill refers to the All India Railways 
or to the two or three private railway com
panies In the country. X want the hon. 
MidiWer to clarify this point In regard to

ports, a distinction has been made by saying 
'major* ports in the Bill. What will happen 
to the workers in the minor ports ? Are the 
workers in the minor ports not to be cate
gorised as workers ?

SHRI VASANT SATHE (Akola): Where 
is it—‘major port’ ?

SHRI C. CHITTIBABU : It is not in the 
Select Committee’s report. It is in the BUI.

SHRI M. RAM GOPAL REDDY 
(Nizamabad); Yes, it is there.

SHRI VASANT SATHE : It is amended 
now—‘ports’ only.

SHRI C. CH1TTI BABU : Then I with- 
draw that word.

The transport wotkers, the construction 
workers, the workers in hospitals who save 
the life of so many people, and the workers 
in educational institutions have lxcn excluded 
from the purview of this Bill. While tire 
plantation workers have been made eligible 
for gratuity, the agricultural la bum has been 
left out in the lurch. An agricultural lal>our 
can easily become a plantation labom. In 
what way the plantation labour is different 
from agricultural labour? The plantation 
workers are just the agricultmal woikers on 
the hills and their sui roundings, doing the 
same woik which the agricultural lalxtur does 
on the plains.

As pointed out by the hon. Minister in 
his introductory spcech, the Central Govern
ment have biought forward this measure with 
a view to ensuring a uniform pattern of pay
ment of gratuity throughout the country, 
especially when many State Government’s 
are formulating labour welfare legislation. 
I would like to know from the hon. Minister 
of Labour whether the ( Jentral Government 
will also bring forward a compreheasive 
legislation for the welfare of agricultural 
labour if the States start enacting law  for 
them. What will the Centre do if such a 
situation is created in the country ? The 
agricultural workers are being exploited by 
certain political parties for the purpose of 
toppling the State Government. The a<*ri- 
cultural labour are easily taken in by the 
offer of Rs. 3 or so and they easily become 
pawns in the political game of chess. I have 
teen this happening in Tamil Nadu. Because 
they have no security of basic minimum 
wages, they are susceptible to such unhealthy 
overtures by the political parties. I warn the
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Labour Minister that this kind of agitation 
on the part of agricultural labour for basic 
minimum wages may spread at the all-India 
level if steps arc not taken by the Labour 
Ministry to formulate a comprehensive legis
lation which would ensure the payment of 
basic minimum wages to the agricultural 
labour.

I will take this opportunity to request the 
hon. Minister of Labour that woikers like 
sweepers, sea van gers ett. woiking in the 
local bodies like Municipalities should also be 
brought under the puiview of this Bill.

Sir, if the gratuity money is It ft in the 
hands of employers, naturally they will 
utilise it for their personal ends. I would 
suggest the creation of a Trust for gratuity 
funds and this Trust should be cntiust<d to 
the care of the State Governments who can 
employ the funds for public pm poses. Thru 
is no mention in this Bill as to how the 
gratuity funds would b* managed. Inspite ol 
the fact that the Piovident Fund Commis
sioner is in ch.irge of provid nt fund, the 
arrears of piovident fund mn into many 
crores. The Provident Fund Commissions s 
continue to lemain the hapless victims of the 
vagaries of the Employe/s. If we allow the 
Gratuity Fund to b< with the Employe i s, 
they will play ducks and diakcs with the 
money of the workers. It is very necessary 
that a Trust is to be created for giatuity 
money and it should be administered by the 
State Government.

An employer who contravenes or makes 
default in complying with any of tht piuvi- 
sions of this Art or any rule or order made 
thereunder shall be punishable with imprison
ment for a term which may extend to one 
year or with fine which may extend to one 
thousand rupees or with both. I  am afraid 
that thesf penalties arc not adequate. A 
defaulting employer should be penalised with
5 year* rigorous imprisonment or with a fine 
of Rs- 50,000/- This alone will create a sense 
of fear in the mind of the employer. An 
employer may have to give a gratuity of 
R*. 4500/- to the worker who has put in 
30 years of service, if the wage of the worker 
is taken as Rs. 300/- per month. If the fine 
is just Rs. IP00/-, he will just pay this fine of 
Rs. 1000/* and deny the worker his dues. If 
tjhere is deterrent punishment, an employer 
will chink twice before he takes recourse to 
such malpractice*. Having had the experience

in the implementation of the Provident Fund 
Act, which also contains such a penal provi
sion, the Government should have become 
wiser while formulating penal provisions in 
this Bill. I would suggest stringent punish
ment for the defaulting employer.

Under Clause 11 of the Bill, it is stated 
that no court shall take cognizance of any 
offence punishable under this Act save on a 
complaint made by or under the authority of 
the appropriate Government. The worker 
has to approach the court through the con
cerned State Government for redressal of his 
grievances. I do not understand why the 
State Government should be dragged into 
this. When there is no provision in this 
Bill regarding the management of Gratuity 
money by the State Government, why should 
the State Government be brought into the 
pic.tux in the rase where the employer does 
not give Ins dues to the worker ? The Labour 
Minister has rnisthieveiusly btought the State 
Government also in the picture unnecessarily. 
If tlx State Government is empowered with 
the administration of Giatuity fund, then 
the le is some inearung in draggiug the State 
Government where the employer does not 
pay ihe dues of the employee. 1 would 
suggest that the Giatuity fund should not be 
allowed to be in the hands of the employer. 
A trust should be cieated and it should toe 
entrusted to the Stale Government.

In conclusion, I would refer to 
Clause 4(G) which deals with forfeiture of 
gratuity. A srcurity officer in a factory may 
fahricatc a case of theft against a worker* 
which may lead to the forfeiture of gratuity. 
If the management is unwilling to pay 
gratuity to a worker, anything can be done, 
taking shelter under this clause. I would 
strongly uige upon the hon. Minister to 
delete this c lause from the Bill.

I would finally request you to brtag 
forward a comprehensive legislation fixing a 
uniform pattern of payment of basic minimum 
wa<jes to the agricultural labour throughout 
the country. Not only the agricultural labour 
of Tamil Nadu, but the agriculture labour 
throughout »he country will hall him as the 
harbinger of hope for them ; otherwise, they 
will not forgive him.

With these words, I conclude.

SHRI M. RAM COPAL REP£Y 
(Ni*amabad) ; I  congratulate Shri R*
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Khadilkar on his having brought forward this 
very good piece of legislation before this 
Home. I also congratulate Dr. G. S. Mel- 
kote who bad presided over the Joint Commi
ttee and had given very good comments on 
tiits Bill. . .

SHRI M. C. DAGA (Pali) : And not 
the Members of the Joint Committee.

SHRI M. RAM GOPAL REDDY : I 
think also the Members of the Joint Commi
ttee including Shri M. 0. Daga.

I have to state that some of the Members 
of my party also are now trying to cumpetc 
with the Opposition in demanding more and 
more for the workers under this gratuity 
Bill. I would like to point out that this Bill 
deals with only less than one per cent of our 
population. 99 per ecnt of our population 
does not come under this Bill at all.

Wc have to remember also that wc are 
not dealing only with the private employer, 
but even Government are becoming a very 
big employer. After nationlisation of banks, 
after the nationalisation of the insurance 
companies, after the nationalisation uf general 
insurance, and the nationalisation that is going 
to be done in the future, and in fact, the 
nationalisation of the coking coal mine* Bill 
which we had today, Government themselves 
would emerge as a very big employer, and 
Government would have to shell out a great 
amount of mouey to the workers from their 
pocket. If Shri R. K. Khadilkar is going to 
proceed At this rate, then I am afraid that a 
day may come when 50 per cent of the Central 
budget would go towards payment of gratuity 
to the workers only. Today, this Bill covers 
only less than one per cent of our population. 
They do not constitute the entire population. 
The average salary received by any labourer 
in the organised sector is over Rs. 2700. But 
in the rural areas the income is not even Rs. 
20 per mensem, that is to say, the income is 
just about Rs. 240 or so, which is less than 9 
per cent of the income that is being enjoyed 
by a labourer in the organised industry or an 
industrial labourer. I would like to ask the 
hon. Minister what steps he is going to take 
to end this disparity.

We are trying today to end the disparity 
between the rich man and the poor man. 
Here* I want that the disparity between one 
class of labour and another class of labour 
should be ond«d< Sir, I  am associated with a 
co-operative «uyar factory to which I have

been elected in 1968. At that time, wc were 
paying only Rs. 9 lakhs ; today we arc paying 
Rs. 19 lakhs. I want tp know how this is 
increasing every year by aliout Rs. 2 lakhs.

W *  (g^TT) :

SHRI M. RAM GOPAL REDDY : 
^  arrc% 5T# I  I

*r«r% ^  1 1
FTPFfta WfRT : gfrr<?jT fsRHT

5T5T £ ?

SHRI M. RAM GOPAL REDDY:
n i t  arn f  i viarrrtfear

snfjf 1 1

If there is increase in profit, that must go 
as income tax to the exchequer. I am not 
even askinq that it should go to the share
holders. It should ern to Government so that 
they may < stahlish more industries so that more 
of the unfoi lunate unemployed people maN find 
employment. But heie a case is being made 
out by even people like Shri Kulkarni who 
say that even for the period of illegal strikes 
gratuity should be paid. In Hindustan Steel, 
there were strikes and loss of production to
the tune of Rs. 23 crores. It is G per cent of
the total sales of that concern. This strike is 
not done for an economic benefit to the 
workers. It was resorted to simply because of 
inter-union rivalry. If this is the fate of our 
country, where arc we heading for ? After 
all, the garibi kalao programme is not for half 
per cent of the jjopulation, but fot one hun
dred per cent of the people of the country.

The other day our Prime Minister and 
President appealed to labour and labour lea
ders that there should be no strike at least 
for some time. This has fallen on deafears of 
labour unions. The increase in production 
in 1950-60 and 1960-68 was of the order of 
about 9 to 13 per cent per year, a compound 
increase. But after announcing so many bene
fits, after giving so much money to labour, 
industrial production has gone down to 2, to 3 
per cent. We should be ashamed of it.

In the villages, there is a cry that land 
should be distributed. Certainly it should be 
distributed. But there are no rains. There is 
drought. What is anybody going to do with 
the land now. We have lost our mental bal
ance. We are talking about so many things.
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[Shri M. Ram Gopal Reddyl 
Everyone wants to compete in radicalism. At 
this rate, I do not know where this competitive 
radicalism is going to lead us to. Wc are 
nationalising one thing after another. Shri 
Sathe and Shri Kulkarni went everything to 
be doae for organised labour who are probablv 
then voters Should this be the criterion ? 
Should we always keep an eye on winning 
elections in these matters ? I say that if this 
is our attitude we aie not true patriots. Now 
if anybody lias to be radical, he should be 
just also.

I ask, what are you going to do with 
agricultural labour who are not even getting 
Rs. 20 a month. This is on lecord Nobody 
wants to speak for these people. Why ? Be
cause organised labour can stop railways, 
factories and so on, you are afraid of those 
people and want to please them because they 
are vocal. But what about the dumb millions i 
Nobody wants to look aftei them. I want 
their interests should also be piotected equally 
well. For that iliac should be more public 
concerns, more money should be invested in 
factories so that these uufomuiate people who 
are the relatives, sons, wi\es and daughters, 
of labourers could find employment.

MR. CHAIRMAN s Let him speak on 
the Bill.

SHRI R. N. SHARMA (Dhanbad) : 
We would like agricultural woikers to be 
brought within the put view of the Bill.

SHRI M. RAM GOPAL REDDY : 
Workers indulging in illegal strikes should not 
get any benefit under this scheme. I am afraid 
that under pressure from somewhere, Shri 
Khadilkar may succumb to this sort of 
thing. But he must remember that after all, 
he is distributing money of the entire nation 
which has to be utilised elsewhere for better 
purposes and better production.

SHRI SOMCHAND SOLANKI 
(Gandhinagar): I must mention that the
Payment of Gratuity Bill, 1971, does not 
cover a large number of workers employed 
In different institutions, organisations and 
industries other than those mentioned In sub
clause (3) of clause 1. As Parliament is now 
lyî lrjng this law, its scope or coverage should 
not be limited. Nothing must be left out of 
the scope of this Bill. So, I must mention, 
as my hon. friends have also mentioned, 
certain points. Mr. I*. M. Mehta has men
tioned that workers of local bodies, workers in 
transport, workers Of any contract Iktiotir,

construction industties, educational industries, 
institutions, hospitals, canteen clerks and co
operative societies, railway companies and 
technical institutions and universities must be 
included in this class. I say this because when 
the Government is going to pass this law, 
these groups must not be neglected to take the 
advantage or benefit of this law.

Regarding the continuance of service, I 
must say that term “continuous service” has 
created a lot of difficulties for the workers to 
get the benefit of retrenchment compensation 
and gratuity provided in the Industrial 
Disputes Act. In the industries, due to 
his management of thrii own, the workers are 
provoked by the mismanagement of the 
management and the institutions, and due to 
that, the workers go on strike, and ultimately, 
the icsult conics out that the woikns arc 
victimised, and the undesirable, unreasonable 
and unjustified apptoach of the manujement 
creates great difli< uliies i<> the workers and 
loss in money. Regarding this, in this Bill, in 
clause 1, sub clause (c) the woid ‘illegal strike' 
is put in. I do not understand why this word 
is included in thesr provisions. When the 
workeis are demanding their due rights and 
privileges, when they ate harassed by the 
mis-irunagement they go on strike. So, due 
to that reason, the workers must not be 
victimised. They have the privilege in the 
demon atic republic, and in such democratic 
countries the right of workers to go on strike 
should not be stopped but maintained and the 
provisions in this Bill should not include this 
woid 'illegal'. I do not know who will judge 
whetlu i the strike is illegal. So, the word 
'illegal' must not be there in this clause but 
omitted.

About the service, in < ertain circumstances, 
the workers cannot complete 240 days in a 
year. Due to the closure of the department 
of the unit, or a shift of the whole of an 
undertaking under the standing order Ihe 
continuity of service is affected. It breaks 
the service of the workers due to the decision 
of the tribunals, and the Supreme Clourt of 
India has held only thetr years in which the 
employers have put in 240 days of service 
should be considered for the purpose of compu
ting the amount of retrenchment compensation. 
Due to the above decision, the work* rs are Se
cluded and do not get the full benefit for the 
total period of tV ir service. ThferdW, the 
Government should safeguard thle continuity 6f 
service amending the above dctJiswa*/ - . v ’
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Some employees are given gratuity for the 
purpose of permanency only, and the prior 
service is excluded from the total period of 
service while computing the benefit of 
gratuity. In the case of change of manage-
ment either by sale or lease or taking over of 
the unit or mill or a by a corporation, or its 
sale in the liquidation, the past service of the 
workers should be taken into consideration, 
irrespective of the above circumstances, for 
the payment of gratuity. The employees of 
sick units or mills, factories, etc., do not get 
such benefits and sometimes ; the benefit is 
delayed for one reason or another and the 
gratuity benefit remains simply a paper 
decree. The same thing applies to the 
retrenchment compensation payabl e under the 
ID Act of 1947 and the Payment of Bonus 
Act of 1965. Provisions do not help them due 
to the closure of the ~ick mills and the benefits 
payable to the workers arc not paid to them. 
The term 'employees' should not be res tricted 
to workers earning only Rs. 750 per month. 
It should be raised toRs. 1,600; in the Bill 
it says Rs. 1,000. If this is not done, clerical 
staff, technicians and managers will be 
deprived of the retrenchment benefits. Ceiling 
on othe r benefits may be there but gratuity 
must be payable to all the staff. In some 
contract labour employees arc employed 
permanently, not casually. Such employees 
should not be excluded from the benefit of 
gratuity. The age of <uperannuation is fixed 
at 58 ; it must be not less than 60. 

MR. CHAIRMAN : Please try to con-
clude. 

SHRI SOMCHA="'D SOLANKI : The 
most important thing is that salary and 
dearness allowance must be included. It is 
mentioned in the Bill that in a year they 
must get the bcncfi( of at least 15 days net 
~alary but I must say they shouJd get at least 
30 days salary in counting gratuity. In the 
Committee it was felt that th e ceiling on the 
gratuity amount to be paid to an employee be 

raised from 15 months wages to 20 months 
wages. I do not underHand why they have 
fixed this limit to provide, an incentive to 
employees but the real incentive is this that 
after passing ten years in service the worker.;; 
should get the maximum benefit to the highest 
extents and so after 20 years double than 
that. Thirty years should not be limit preven-
tive. I must mention the ceiling is not raised 
according to the service and labour of the 
labourers. 

18 hrs. 

About the management and the safeguard-
ing of the workers' funds, some trust must 
be created and the management should be 
given to the Life Insurance Corporation so 
that they can safeguard the workers' benefits. 
Provident Fund money and the gratuity 
money must be safeguarded by certain laws. 
It is not mentioned in this Bill. Only th e 
permanent workers arc getting the benefit of 
this 13ill. I would suggest that the temporary 
workers, probationers, casual workcts, badlis 
and apprentices must a lso get this benefit and 
the qualifying period of 11ve years must be 
changed into one years se rvice to get the 
benefit of gratuity. 

This is a progressive l3ill and I support it, 
but I request the hon. l\1inistcr to accept 
SOIT c of the amendments so that it provides 
greater benefits and safeguards to the workers. 

MR. CHAIRr--'AN: Shri Ramjibhai 
Verma. Shri Sreekantan Nair. 

SHRI 
(Quilon) 

N. SREEKANTAN 
Mr. Chairman. 

NAIR 

MR. CHAIRMAN : He will continue 
tomorrow. 

18.01 hrs. 

The Lok Sablza then adjourned till Eleven of the 
Clock on Thursday, August 3, 1972tSravana 12, 

1891 (Saka). 




